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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 12, 1997/Phalguna 21,
1918 (Saka)

The Lok Sabha met at Eleven of the Clock.
[Ma. Deputy Speaker in the Chair}

[English]
MR. DEPUTY SPEAKER : Question No. 241

[Translation]

SHRI MOHAN RAWALE (Mumbai South-Central) :
Mr. Deputy Speaker, Sir, | have given notice. An attempt
to murder Balasaheb Thackerey...(Interruptions)

MR. DEPUTY SPEAKER : Nothing is allowed in
Question Hour.

(Interruptions)

[English]
MR. DEPUTY SPEAKER : This is Question Hour.

[Translation]

SHRI MOHAN RAWALE : information has been
received from Intelligence Bureau...(Interruptions) This
matter is very serious, (/nterruptions)

MR. DEPUFY SPEAKER : Please raise this matter
during Zéro Hour.

SHRI MOHAN RAWALE : Disturbances can take
place there any time.

MR. DERUTY 8PEAKER : Please raise it during
Zero Hour. Nbthing shall be aflowed in Question Hour.

(Interruptions)

SHRI MOHAN RAWALE : | have given notice that
this matter should be taken up after cancelling the
Question Hour...(Interruptions)

MR. DEPUPY SPEAKER : Please raise this matter
during Zev¢ Hour. The Question Hour would not be
cancelled.

(Interruptions)
SHRI MOHAN RAWALE : We could not arrest so far
Dawood-the enemy of India...(Interruptions)
MR. DEPUPY SPEAKER : Please speak after one
hour.
(Interruptions)
SHR! MOHAN RAWALE : Many persons were killed
in Mumbai...(interruptions) Four years have passed since

then...(Interruptions) The Hon'ble Prime Minister is
present in the House.

[English]
MR. DEPUTY SPEAKER : Listen to me, please.

[Translation] e

SHRI MOHAN RAWALE : Through you, | would like
to warn the Hon'ble Prime Minister that it any attempt
was made to harm Balasaheb Thackerey we would not
allow Sharief to continue...(Interruptions) It is a serious
matter...(Interruptions)

[English]

MR. DEPUTY SPEAKER : Hon. Member, sit down,
please. Have-patience. After one hour, you will be
allowed to speak.

(Interruptions)

MR. DEPUTY SPEAKER : Will you listen to me,
please.

(Interruptions)

[Translation]

SHRI MOHAN RAWALE : Shall | get an opportunity
to speak during Zere Hour?

MR. DEPYTY SPEAKER : That is what | am saying.

SHRI MOHAN RAWALE : | want a reply from the
Hon’ble Prime Minister...(Interruptions) the enemy of the
country... (Interruptions)

MR. DEPUTY SPEAKER : You will get an opportunity
to speak duriag Zero Hour.

(Interruptions)
[English]

MR. DEPUTY SREAKER : Nothing will go on record.
This is not good on your part.

(Interruptions)”

[Translation]

SHRI MOHAN RAWALE : | want reply from the
Hon'ble Prime Minister.

ORAL ANSWERS TO QUESTIONS

[English)
Supply of Cooking Gas

+
*241. SHRI SANAT KUMAR MANDAL :
LT. GENERAL SHRI PRAKASH MANI
TRIPATHI :

Will the PRIME MINISTER be pleased to state :
(a) whether the Gas Authority of India Ltd. (GAIL)
* Not Recorded.
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propose to launch a major project to supply cooking
gas through pipelines even to domestic consumers;

(b) if so, the broad detaiis of the proposed project
and the cities which are likely to be covered in the first
instance;

(c) the capital outlay involved and the aid for this
likely to be extended by the Asian Development Bank;
and

(d) the other major projects which are either
likely to he upgraded or taken up by the GAIL during
1997-98 in respect of which feasibility reports had been
submitted to the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) GAIL is already implementing the Bombay
city gas distribution project through a Joint Venture,
which will supply gas to around 600,000 domestic,
commercial and industrial consumers. Work on a pilot
project for Delhi has also started to supply gas to about
1200 consumers in Kakanagar, Bapanagar and other
areas.

(c) The estimated project cost of the Bombay project
is around Rs. 443 crores. The pilot project in Delhi
would cost around Rs. 10 crores. No proposal has
been made to the Asian Development Bank for funding
these projects.

(d) Feasibility reports have been submitted by GAIL
for the following projects :—

1. Gas Processing Complex at Gandhar.
2. LPG recovery plant at Auraiya.
3. LPG pipeline from Kandia to Loni.

SHRI SANAT KUMAR MANDAL : Mr. Deputy-
Speaker, Sir, ! would like to know how far the supply of
gas through the pipeline compares with the LPG so far
as the domestic consumers vice-versa the commercial
consumers are concerned. What are the installation
charges for household and who else bears the cost
thergof?

SHRI T.R. BAALU : The cost of gas supplied through
pipeline is 10 per cent lower than that of the LPG. We
charge Rs. 5000 per connection. It is Rs. 5.8 per cubic
metre.

SHRI SANAT KUMAR MANDAL : | would like to
know the basis on which the project was proposed to
cover Andhra Pradesh, Gujarat, Assam and Delhi only.
Why should Calcutta not be covered under this project?

SHR! T.R. BAALU : in fact, in Delhi, we are doing
a pilot project only. At the same time, in Mumbai, we
would be able to achieve a better supply. Instead of
giving connections to six lakh consumers, we have given
connections to 2000 consumers up to 11.3.97.

As far as granting commercial connections is
concerned, we have given ten out ot this year's target

MARCH 12, 1997
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of 36 connections, As far as Delhi is concerned, we
have started a pilot project. it has just begun three
weeks ago and we are intending to give connections to
1,205 domestic consumers in Kakanagar, Bapanagar
and Pandara Park areas. It includes giving connections
to CNG filling stations in eight places.

SHRI SANAT KUMAR MANDAL : | want to know
why Calcutta should not get the cover.

SHRI SONTOSH MOHAN DEV : It is a metro city.
You cannot compare it with others.

SHRI T.R. BAALU : As far as Calcutta is concerned,
we will take up the matter when the availability of gas
is surplus.

{Translation]

LT. GENERAL SHRI PRAKASH MANI TRIPATHI :
Mr. Deputy Speaker, Sir, it is clear from the Minister's
reply that neither the Ministry of Petroleum and Natural
Gas is aware of the importance of this project nor any
work is going on regarding the project. The progress, if
any, is negligible. The Gas Authority of india came into
existence in 1984 and for the last 13 years it is earning
a good profit. It is important that if it is run properly, it
will benefit not only the consumers but the environment
too a great deal. But it is also following the path beaten
by the Ministry of Petroleum and Natural Gas. The tali
claims and promises have created a petroleum crisis.
The consumption of petroleum and gas products is very
essential for vehicles. Therefore research and speedy
development is the need of the hour.

In this regard, | would like to know the progress
made regarding the use of natural gas and the quantum
of capital invested in transport sector and the details
thereol?

[English]

SHRI T.R. BAALU : Whatever we promise, we keep
it up. At the same time, allocation of gas has got some
priority. As far as fertilizer is concerned, the allocation
is 31 per cent; allocation for the power sector is 39 per
cent. And more than 70 per cent gas is being utilised
by the priority sector.

As far as use of CNG in the motor vehicles is
concerned, we have done some experiment and we
have also implemented it in Mumbai...{/nterruptions)

LT. GENERAL SHRI PRAKASH MANI! TRIPATHI :
How long are you going to be in an experimental stage?
That is the point that | am making.

SHRI T.R. BAALU : Three hundred and one vehicles
have been converted against a target of 3,200. The
reason for this is the non-availability of CNG kits.

LT. GENERAL SHRI PRAKASH MAN! TRIPATHI :
That is precisely the point | am making.

SHRI NIRMAL KANTI CHATTERJEE : My question
is very simple. The fact is that there has been an
announcement regarding supply of gas coupons to MPs,
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we have all welcomed it. | have discussed it with the
hon. Speaker also but the question is directed to the
Minister. The Ministry has in the meantime introduced a
Tatkal Scheme wherein by paying Rs. 4,000, a gas
connection can be had. Would the Minister kindly
consider reducing that amount of Rs. 4,000 to something
below Rs. 2,000? The Ministry of Petroleum can earn a
fortune through that.

Would the hon. Minister consider this proposal that
the ‘Tatkal' scheme be priced at lower than Rs. 2,0007

SHRI T.R. BAALU : Sir, at present, we are not
considering such a proposal. | am sorry.

[Translation)

SHRI BANWARI LAL PUROHIT : Mr. Deputy Speaker,
Sir, there is acute shortage of LPG in the entire country.
People are pining for LPG connections. | have come to
know that a person in Nagpur had applied for a LPG
connection six year back but he did not get the same
till date. | was told that issuance of connections is closed.
When there is acute shortage, what is rationale behind
supplying additional LPG through pipeline or through
cylinder? First, the Government should increase the
supply and | would like to know, what the Government
is doing in this regard? My second question is which is
cheaper of the two-pipeline or cylinder?

[English]

SHRI T.R. BAALU : Sir, the supply through pipeline
is 10 per cent cheaper than the LPG.

SHRI BANWARI LAL PUROHIT : Since six years,
no connections have been given in Nagpur.

PROF. RASA SINGH RAWAT : Not only in Nagpur
but also in many cities.

SHRI T.R. BAALU : Sir, as far as Nagpur is
concerned, if a specific complaint is lodged by Shri

Purohit, 1 ﬂ?ainly look into it accordingly.
MR. D. TY SPEAKER : Question No. 242.

(Interruptions)

[Translation]

MR. DEPUTY SPEAKER : Five supplementaries
have been replied to. It is the decision of the House that
not more than five supplementaries would be asked on
any Question.

SHR!I BHERU LAL MEENA : | could have been
given a chance too.

MR. DEPUTWH : It is the decision of the
House that not than five supplementaries would
be asked on any question.

(Interruptions)

[English]

MR. DEPUTWAKER : Please sit down. | have
already passed bff to the 'next question.

PHALGUNA 21, 1918 (Saka)
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[Translation]
SHRI BHERU LAL MEENA : But | was not given an
opportunity.

MR. DEPUTY SPEAKER : As | told, it is the decision
of the Hou‘;e that not more than five supplementaries
should be “fisked so that more question could be
accommodated.

(Interruptions)

[English]

MR’ DEPUT¥SPEAKER : We have decided to take
up five | ementaries to one question so that the
other questions can also be taken up. Now, please sit
down.

(Interruptions)

[Translation]

SHRI BHERU LAL MEENA : | am not asking a
question.

MR. QEPUTY SPEAKER : What are you asking
then?

SHRI BHERU LAL MEENA : We hail from villages.
We raise our hands but we do not get an opportunity
whereas our counterparts hailing from cities are given
an opportunity.

M&. DEPUPY SPEAKER : | also come from a village,
but thab4s Mot the question. Please sit down.

SHRI BHERU LAL MEENA : If | cannot speak, what
is the use of being elected?

MR DEPUTY SPEAKER : The number of MPs
hailing from ciﬁe(is very less, now please sit down.

SHRI BHERU LAL MEENA : | should also be allowed
to ask our supplementaries out of the said five
supplementaries...(/nterruptions)

[English]

MR. DEPWH : Meenaji, please sit down.
How many tim ould ! request you to sit down?
Please sit down.

[Translation]

Demand and Supply of Power

+
*242. DR. SATYANARAYAN JATIA :
SHRI VIJAY HARISHCHANDRA PATEL :

Will the PRIME MINISTER be pleased to state :

(a) the maximum power generation achieved, the
position of demand and supply and the required
generation capacity in accordance with the actual
demand in MWs in the country, State-wise;
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(b) the measures taken to achieve the generation
capacity in consonance with the demand from States;
and

(c) the estimated position of generation
capacity vis-a-vis demand and supply by 2001 A.D.,
State-wise?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) A statement is laid on the Table of the House.

Statement

(a) The quantum of energy required and available
in the country during the period April, 1996 to January,
1997 was 341 billion units and 303 billion units
respectively. The peak demand and peak met during
the same period was 63222 MW and 52491 MW

MARCH 12, 1987
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respectively. The Statewise details are at Annexure-|.

(b) and (c) The estimated energy requirement and
peak demand based on the 15 Electric Power Survey
Committee Report during the year 2001-2002 is 570
billion units and 95757 MW respectively. Based on an
assessment made by the Working Group on Power, the
energy and peaking shortage in 2001-2002 would be
3.8 per cent and 14.4 per cent respectively. The region-
wise details of peaking shortage and energy shortage
are at Annexure-Il.

To meet the projected demand, Government have
initiated various steps which, inter-alia, include addition
of capacity, encouraging private sector participation in
power generation, better demandside management,
energy conservation measures, renovation and
modernisation of existing plants, reduction of
transmission and distribution losses and effective
utilisation of generation by transfer of power from surplus
regions to deficit regions throug inter-regional links.

Annexure-|

Statewise Actual Power Supply Position in the Country during the period April'96 to January'97.

Region/ Energy (MU NET) PEAK (MW NET)
State/ Require-  Avail- Short- % Peak Peak Shont- %
System ment ability age demand met age

1 2 3 4 5 6 7 8 9
Northern Region
Chandigarh 758 754 0.1 166 166 0 0.0
Delhi 11980 11684 296 2.5 2230 2073 157 7.0
Haryana 11745 11189 556 4.7 2170 1826 "4 15.9
Himachal Pradesh 1931 1911 20 1.0 525 515 10 1.9
Jammu & Khshmir 3918 3207 71 18.1 900 746 154 171
Punjab 18635 18299 336 1.8 4020 3695 325 8.1
Rajasthan 16135 15154 981 6.1 3010 2707 303 10.1
Uttar Pradesh 34155 29605 4550 13.3 6680 5346 1334 20.0
N.R. 99254 91792 7462 7.5 18180 15116 3064 16.9
Western ‘Region
Gujarat 31460 28922 2538 8.1 6000 4974 1026 171
Madhya Pradesh 26460 23705 2755 10.4 6200 4395 1805 29.1
Maharashtra 49430 46847 2583 5.2 9200 8332 868 9.4
Goa 1062 1062 0 0.0 198 198 0 0.0
WR 108412 100548 7864 7.3 21000 17402 3598 171
Southern Reglon
Andhra Pradesh 32900 25571 7329 22.3 5940 4540 1400 23.6
Karnataka 20230 14944 5286 26.1 4110 3205 905 22.0
Kerala 9445 7256 2189 23.2 2040 1651 489 24.0
Tami! Nadu 29800 25633 4167 14.0 5410 4528 882 16.3
S.R. 92375 73404 18971 20.5 16350 13066 3284 20.1
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PHALGUNA 21, 1918 (Saka) to Questions 10
1 2 3 4 5 6 7 8 9
Eastern Region
Bihar 8005 5799 2206 27.6 1820 997 823 45.2
DvC 6965 6759 206 3.0 1580 1253 327 20.7
Orissa 8805 8529 276 3.1 1930 1677 253 13.1
West Bengal 12860 12493 367 2.9 2800 2488 312 1.4
E.R. 36635 33580 3055 8.3 8000 6365 1635 20.4
North Eastern Region
Arunachal Pradesh 136.4 70.1 66.3 48.6 51 40 11 21.6
Assam 2527.2 2302.0 225.2 8.9 511 511 0 0.0
Manipur 331.4 308.1 23.3 7.0 78 61 17 21.8
Meghalaya 336.4 336.4 0.0 0.0 102 102 0 0.0
Mizoram 151.3 130.5 20.8 23.7 49 49 0 0.0
Nagaland 150.1 129.1 21.0 14.0 42 39 3 7.1
Tripura 400.2 306.8 93.4 23.3 88 68 20 227
N.E.R. 4033.0 3583.0 450.0 11.2 875 802 73 8.3
All India 340709 302907 37802 11.1 63222 52491 10731 17.0
Annexure-li cent the highest in Western region. What | had asked
_ ) " was the estimated position of demand and supply by
Regionwise Powser Supply Position : 2001-02 2001 A.D. and the measures likely to be taken to meet
the demand. In reply, | am told that 95757 MW of power
PEAK ShENERGY/ would be needed by then. At present, we are generating
Region Ssh°"la°°(')/ sor"ﬁ?:(&')) 63222 MW. it means we shall have to make
Mv\;"p us(+) o MJ P 5 arrangements during the next three years to generate
N another 32535 MW of poower. | would fike to know the
. quantum of power likely to be generated by Thermal
Narthern - 9010 - 284 - 23816 13'; Plants, Hydel and atomic power and what would be the
Western - 3644 128 - 6524 -8 break up of generation between private sector and the
Southern - 730 - 33 + 76 + 0.1 public sector?
Eastern - 3989 - 34 + 7183 +10.5
North Eastern 0 0 + 1382 +17.0 [English]
All india -13787 - 144 - 21700 - 38 SHRI T.R. BAALU : Sir, the energy required for the
(including A&N. period April, 1996 to January, 1997 is 341 billion units
Lakshadweep) and the energy produced is 303 billion units. As the

Basic on which shortage/surplus have ben estimated :
1. Peak demand and energy requirement has been projected
as per the 15th Electric Power Survey Report.
2. Capacity addition envisaged during the 9th Plan (1897-
2002) : 34,000 MW.

[Translation)

DR. SATYANARAYAN JATIA : Mr. Deputy Speaker,
Sir, power crisis is deepening day by day. The target set
by the Government for power generation seems to be
unachievable and the gap between demand and supply
is widening. There was a gap of 11.1 per cent between
generation of power in the country and its supply during
the last 10 months and this percentage further rose to
17 per cent during the peak demand. In Madhya Pradesh
the percentage of power shortage was 10.4 per cent
and the gap between demand and supply was 29.1 per

hon. Member has said, the shortage is 11.1 per cent.
At the same time for the years 2001 and 2002, the
energy requirement will be 570 billion units whereas
the energy production is estimated to be 548 billion
units and the shortage is estimated to be 3.8 per cent.

As far as the Ninth Plan estimate is concerned
there will be a likely addition of 34,000 MW. For the
Centre, 7090 MW will be added; for the States, it will be
11,315 MW and as far as the private sector is
concerned, 15,671 MW will be added.

{Translation]

DR. SATYANARAYAN JATIA : Mr. Deputy Speaker,
Sir, | had asked a different question and the reply given
by the hon. Minister is totally different. He is speaking
about 9th Five Year Plan whereas the reply given
pertains to the year 2001-2002. There is no obvious
target to meet the shortage of 32,000 MW. Even then,
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I want to say that we have submitted proposals to
generate power by Thermal Plants and gas-based plants
in Madhya Pradesh now that 29.1 per cent shortage of
power is being experienced in the State. This
percentage of shortage can double in the coming year.
Therefore, | would like to know, through you, from the
hon. Minister as to what is the position about our
proposal of power-generation through gas-based plants
in Madhya Pradesh?

[English]

SHRI T.R. BAALU : As far as Madhya Pradesh is
concerned, the plant load factor of thermal stations in
1990-91 was 61.3 per cent and now it is 65 per cent for
1996-97. The plant load factor is increasing. At the
same time as far as transmission and distribution losses
are concerned, Madhya Pradesh still has a loss of 19.6
per cent. So, | would advise the State Electricity Boards,
not only of Madhya Pradesh but of other States also, to
contain their losses...(Interruptions) Are you in a hurry?

DR. SATYANARAYAN JATIA : | am not in a hurry; |
am in a ‘worry’.

SHRI T.R. BAALU : In order to meet the projected
demand, the Government of india have got a lot of plan
of activities to step up the production. We will add
mdditional capacity in the Ninth Plan and encourage
the private sector in the generation of power.

At the same time, we will conserve more energy
and encourage the renovation and modernisation of
existing plants for which we are planning to allocate
Rs. 10,045 crore. We are working on the reduction of
distribution josses and also on effective utilisation of
generation by transfer of power from surplus to deficit
areas. We have got short-term and long-term measures
also. In short-term measures, we have the renovation
and modernisation programme. One hundred and sixty-
three stations have been renovated ai a cost of
Rs. 1066 crore, because of which we have been able
to produce 15,000 million additional units. In short
gestation projects, we are going to implement a project
in eleven States for production of 12,000 MW, based on
naphtha.

We ensure the availability of adequate quantity of
coal by allowing imports by reducing import duties from
20 per cent to ten per cent and ensure transport of coal
by the railways on time. The Coal Linkage Committee
is monitoring this matter every three months.

[Translation]

DR. SATYANARAYAN JATIA : Mr. Deputy Speaker,
Sir, my specific point is, as to what are his views in
regard to the proposal on supply of gas based power.
| was asking this. Reply has not been given in that
regard. This was my only specific point. | have not
asked anything.else.

DEPUTY SPEAKER : Hon. Member is asking about
Madhya Pradesh.
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[English]

SHRI T.R. BAALU : Sir, as regards the Bansagar
project, the teasible capacity is 110 megawatts and it
has been approved. If there is any extra availability of
gas, definitely we would supply it. if the hon. Member
wants any other information, | can pass it on.

SHRI VIJAY HARISHCHANDRA PATEL : Sir, as on
31.7.1996, the total proposals under examination of
CEA were for 9200 megawatts in the Government sector
and 3006 megawatts in the private sector. | would like
to know from the hon. Minister as to how many proposais
were cleared as of now as against the pending capacity
of 12,006 megawatts as on 31.7.1996, to the private
sector and multi-national companies?

SHRI T.R. BAALU : At present | am not having the
particulars. | would collect it and pass it on to the hon.
Member.

MR. DEPUTY SPEAKER :
quest\qn;-'

SHRI VIJAY HARISHCHANDRA PATEL : On 3ist
July 1996, the total proposals under examination of the
CEA were for 9200 megawatts in the Government sector
and 3006 megawatts in the private sector. How many
proposals were cleared as of now as against the
pending 12,006 megawatts on 31st July, 19967 Out of
this, how many belong to the private sector and how
many to the multi-nationals?

SHRI T.R. BAALU : Out of the total capacity of 34,076
megawatts, we have cleared 7,090 megawatts capacity.

SHRI VIJAY HARISHCHANDRA PATEL : | would
like to put one more supplementary question
...(Interruptions)

Please repeat your

[Translation]

R. DEPUTY SPEAKER : You can put only one
ques\ta& on. Members whose names are already there
in the list can put two questions. Others can put only
one question.

[English]

SHR!I P. NAMGYAL : Hon. Deputy-Speaker, Sir, my
State, Jammu and Kashmir, is having a record for
shortage of electricity due to theft and transmission
losses. Now, you have shown that there is a shortage
of 17 per cent during the peak hours and 18 per cent
when the supply is less. We produce a lot of electricity.
Unfortunately, a lot of leakages take place in the State.
The percentage of leakage is 48 which is an all time
record, It is a world record. So, | would like to know
from the hon. Minister as to what steps he would take
to check these pilferages.

SHRI T.R. BAALU : Checking pilferages is the duty
of the State Government. Anyway we would have the
matter examined.
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[Translation]

SHRI RAMENDRA KUMAR : Mr. Deputy Speaker
Sir, thank you very much that you have atleast paid
your attention to the last bench. | want to tell the hon.
Minister that there was a proposal to generate
50000 MW of electricity during the Eighth Five Year
Plan, but a target of only 20,000 Megawat of electricity
i.e. 40 per cent of the target out of that has been
achieved. At the same time | want to say that there is
about 45 per cent power shortage and the highest
transmission loss of 33 per cent in Bihar. Will the
Government tell us as to what action is being taken by
the Central Government to remove power shortage in
Bihar?

[English]

SHRI T.R. BAALU : The target during the Eighth
Plan was 30,500 MW whereas the actual addition was
only 17,668 MW. As far as the position in Bihar is
concerned, from April, 1996 to January, 1997, the
percentage of achievement of thermal generation is
52.2 whereas the Plant Load Factor is only 15 per cent.
Bihar which has got a thermal generation capacity of
52 per cent has got a Plant Load Factor of only 15 per
cent.

SHRI RAMENDRA KUMAR : | have asked a different
question. | asked, “What are the steps that he is going
to take to improve the power sgituation in Bihar?”
...(Interruptions)

MR. DEPUTY SPEAJ}:%B(The Minister is still on his
legs. He has not co d his reply.

[Translation]

MR. DEPUTY,BPEAKER : Sir, | am on a point of
order.

[English]

MR. DEPUTY S KER : During Question Hour,
there can be no point of order. No. Please let him reply.

SHRI T.R BAALU : They have to increase the Plant
Load Factor. | would only urge upon the Bihar
Government to increase the Plant Load Factor to its
maximum capacity... (Interruptiens)

MR. DEPUTY SPE R : You are a senior Member.

Being a senior M er, you should know that during
Question Hour there can be no point of order.

[Translation)

SHRI DATTA MEGHE : Mr. Deputy Speaker, Sir, the
Minister is not giving a proper reply | have a suggestion

in this regard...(Interruptio
MR, DEPUTY SP ER : Please give it after the
question hour is T.

(Interruptions)
SHRI DATTA MEGHE : Mr. Deputy Speaker, Sir, my
suggestion is that the Minister of Energy shouid
reply...(Interruptions)
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[English]

SHRI T.R. BAALU : As per the rules, | am bound to
answer.

The maximum generation that is actually possible
is according to the Plant Load Factor. Bihar State should
improve the Plant Load Factor. There are four States
where the Plant Load Factor is below 50 per cent. They
are : Assam has 26.9 per cent; Bihar has 15 per cent;
UP has 47.7 per cent; and Haryana has 46.7 per cent.
In the case of Delhi, it is 41.8 per cent. | only request
all these States - the State Electricity Boards - to
improve the Plant Load Factor...(Interruptions)

SHRI RAJESH PILOT : Sir, it is a very important
question. Power loss is the highest in the world. If | am
not mistaken, transmission losses are the highest in the
world...(Interruptions) So, please let us have a Half-an-
Hour discussion on this...(Interruptions)

(Translation]

WTY SPEAKER : | agree to your view
poin~Ydu may give a notice for a half an hour discussion
or for discussion under rule 193, which ever you may
deem fit. We shall consider that.

SHRI P.R. DASMUNSI : We may hold a discussion
under rute 193 on it.

MR..DEPUTY.-SPEAKER : You give notice. We will
consider .

[English]
Piped Potable Water

*244, PROF. JITENDRA NATH DAS : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the schemes to supply pipe-line drinking water
to the rural people;

(b) the number of gram panchayats taken under the
scheme, State-wise;

(c) the funds placed against this scheme during the
last financial year, State-wise; and

(d) the percentage of utilisation of funds, State-
wise?

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHRI KINJARAPPU YERRANNAIDU) :
(a) and (b) The schemes to supply safe drinking water
to the rural people include piped water supply, gravity
flow schemes, handpumps, sanitary wells, rainwater
harvesting structures, designed based on the availability
of surface or ground water, hydrogeological conditions
and their cost effectiveness. The individual schemes
are approved under the Centrally Sponsored
Accelerated Rural Water Supply Schemes by the States
under the powers delegated to them. Progress on the
implementation of the programme is monitored at the
Central Government level on the basis of the habitations
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covered and the rural population benefited thereon and, (c) and (d) A Statement is laid on the Table of the
not scheme-wise and Gram Panchayat-wise. House.

Statement
The Central Assistance under the ARWSP is provided to the States/UTs, based on the allocation principle.

Scheme-wise/district-wise funds are allocated by the States. The funds released, expenditure incurred and the
percentage of utilisation of tunds during the last financial year are given below :-

Allocation, Release and Expenditure under Rural Water Supply Programme during 1995-96.

(Rs. in lakhs)
State/UT Allocation Releases Expenditure Percentage
Expenditure
(5/4)x100
Andhra Pradesh 6027.00 6380.26 6027.00 94.46
Arunachal Pradesh 1092.00 1092.00 690.70 63.25
Assam 1845.00 2265.00 1865.00 87.18
Bihar 7099.00 3569.50 2276.00 64.07
Goa 170.00 255.00 85.00 33.33
Gujarat 3250.00 4050.00 2980.52 73.59
Haryana 2312.00 2569.09 2204.25 85.80
Himachal Pradesh 1216.00 1661.22 1721.82 103.65
J &K 3362.00 3893.91 4099.83 106.29
Karnataka 5544.00 6544.00 5879.23 39.84
Kerala 2819.00 2919.00 3183.32 109.06
M.P. 6673.00 6673.00 6070.77 90.98
Maharashtra 8023.00 7474.85 5769.98 77.19
Manipur 401.00 401.00 330.59 82.44
Meghalaya 430.00 220.79 559.18 253.26
Mizoram 307.00 340.00 300.21 90.80
Nagaland 422.00 211.00 130.05 85.33
Orissa 3159.00 3376.00 3247.52 96.19
Punjab 1006.00 1306.00 1246.23 82.73
Rajasthan 9739.00 10039.00 10519.04 104.73
Sikkim 372.00 372.00 571.11 99.84
Tamil Nadu 4779.00 5262.00 3373.71 64.11
Tripura 380.00 760.00 1019.81 134.19
Uttar Pradesh 11182.00 11334.38 13616.15 120.13
Waest Bengal 4317.00 3495.63 3493.25 99.99
A & N Islands 44.00 0.00 0.00 0.00
D & N islands 25.00 0.00 0.00 0.00
Daman & Diu 15.00 0.00 0.00 0.00
Delhi 29.00 0.00
Lakshadweep 12.00 0.00 10.00
Pondicherry 30.00 60.00 40.00 66.67

Total 86680.00 86884.66 81346.34 93.63
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PROF. JITENDRA NATH DAS : Thank you, Sir. In
the answer | find that there are so many schemes that
have been included. But yet, | am very sorry to state
that even after 50 years of Independence, nearly 45 per
cent of the rural people do not have access to potable
drinking water.

There was a promise made by the previous
Congress Government that by 1997, there would be no
village without drinking water. Sir, you know that this is
a basic need of the people of our country. Firstly, |
would like to know from the hon. Minister as to whether
he has got any time-bound programme to supply potable
and pure drinking water to every habitation of India; it
so, what is the time during which it will be completed?
Secondly, what is the achievement during these nine
months of this Government in this regard?

SHRI KINJARAPPU YERRANNAIDU : Mr. Deputy
Speaker Sir, there is a time-bound programme to
achieve this target. On 4th and 5th July, we Convened
a Conference of Chief Ministers and in that conference,
we decided to cover all villages and habitations by
2000 A.D. either through piped water or hand pumps.
We specially decided to complete uncovered and
partially-covered villages by 1997-98 and the remaining
villages by 2000 A.D. In the Budget for 1996-97,
Rs. 945 crore had been provided under the accelerated
rural water supply scheme; so far, we released Rs. 925
crore to all the States and the expenditure incurred so
far comes to Rs. 500 crore.

PROF. JITENDRA NATH DAS : Have you got any
data about the achievement of this Government during
these nine months? This was the second part of my
question.

SHRI KINJARAPPU YERRANNAIDU :Yes, | have
got the data. As per 1991 census, the number ot
revenue villages is 5,87,179 and the total habitations
as per the survey as on 1.4.1994 come to 13,18,699.
Recently, all the Chief Ministers requested for a further
survey. We decided to resurvey all the States again
under the Chairmanship of the Cabinet Secretary. The
State Governments have sent their reports now. As per
the latest survey, the number of problematic villages
has increased to 13,23,543. In the present Budget for
1997-98, we have been allocated Rs. 1330 crore. We
have enhanced it by Rs. 200 crore to achieve our goal
by 2000 A.D. During the last nine months, we fully
released the amounts allocated to the States and we
are giving directions that they should spend the entire
amount.

PROF. JITENDRA NATH DAS : Though the answer
to my second part of my question is not satisfactory, |
would put my second supplementary. Is it a ?act that
arsenic is found along with drinking water in some
parts of West Bengal? If so, what is the reaction of the
Government and what remedial measures have been
taken or proposed to be taken by the Government.
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SHRI KINJARAPPU YERRANNAIDU : Recently, one
project proposal came up from 24 Parganas of West
Bengal. We have cleared it because the only State
where the problem of arsenic is found in West Bengal.
That is why, we had given top priority to sanction that
scheme and we have already sanctioned it also. The
sanctioned amount is Rs. 200 crore.

[ Trans/at[on]

SHRI SAYYA PAL JAIN : Mr. Deputy Speaker, Sir,
chandigarh has not been included in the list given and
statement made by the hon’ble Minister in which the
details regarding the funds provided to different States
have been given and the names of other States and
Union Territories included in that. So, funds have not
been sanctioned for Chandigarh under the said
scheme. In this Union Territory of Chandigarh, there are
27 villages and 15 labour colonies the condition of
which is worse than the villages. Now there is no
drinking water there and at many 'places in Chandigarh
there is only one tap for drinking water for 500 people
in Chandigarh. Through you, | want to ask the hon.
Minister the reasons for not providing funds for this
Union Territory. Will he please release more funds for
drinking water for Chandigarh in the coming years by
including the funds which were not provided in previous
years.

[English]

SHRI KINJARAPPU YERRANNAIDU : Sir, the goal
of the United Front Government is to cover all the villages
by 2000 AD. That is why, in the coming year, we are
giving more funds to Chandigarh to cover all the non-
covered villages.

SHRIMATI KRISHNA BOSE : Sir, my question
relates to West Bengal. We all know that West Bengal
has been declared the worst hit area in Asia because
of the arsenic -poisoning of drinking water. | am very
happy that the hon. Minister has just now said that they
have allotted a big amount for that.

We find in the 24-Parganas district which is in my
constituency that many NGOs are doing good work. In
case the NGOs give schemes for potable drinking water
through pipeline, would the Government consider those
schemes also?

SHRI KINJARAPPU YERRANNAIDU : In our
Ministry, there is a separate organisation, called the
Council for Advancement ot People through Rural
Technology. The projects from NGOs and such other
things are looked after by the CAPART only. So, if any
project is submitted to the CAPART for potable drinking
water, we will certainly consider it.

[Translation]

SMT. JAYAWANT! NAVINCHANDRA MEHTA : Mr.
Deputy Speaker, Sir, part ‘B' of the question is about
state-wise number of Gram Panchayats that have been
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covered under the said scheme but the reply said on
the table does not contain its answer. It has been said
therein that they have asked the State Governments to
allocate funds to the Gram Panchayats. The Minister
may please also reply to it.

There are several rural areas in Maharashtra where
water is supplied by tankers. By when drinking water
would be provided to all those villages under drinking
water supply scheme.

[English]

SHR! KINJARAPPU YERRANNAIDU : Sir, | have
already given my answer. It is not scheme-wise and
gram panchayat-wise. We are giving funds to the State
Governments as per the requirements based on not-
covered villages and partially-covered villages. So, the
list is maintained by the State Governments only.

Drinking water is a State Government subject. We
are giving more funds to achieve the targets. That is
why scheme-wise and gram panchayat-wise figures are
not available here. These figures are available with the
State Governments.

However, they are sending the lists about the
number of villages achieved by them. That is why |
have given the figures of the total number of habitations.
A village having a population of more than 250 persons
is treated as one habitation. Based on that, we are
allocating the funds to not-covered and partially-covered
habitations to achieve the target by 2000 AD. That is
why | have given it.

[Translation]

SHRI MRUTYUNJAYA NAYAK : This matter should
be discussed under Rule 193
| agree that it is an

MR. DEPU\TL‘S(PEMER ;
important matter. give a written notice.

SHRI MRUTYUNJAYA NAYAK : Mr. Deputy Speaker,
Sir, water and electricity are very important things,
Therefore, this matter should be taken up under Rule
193.

SHRI SHRIBALLAV PANIGRAHI : Mr. Deputy
Speaker. Sir, it is a very import matter, it should be
taken up under Rule 193.

MR. DEPUTY SPEAKER : | also agree that it is a
very important matter, Yut you give a notice in writing.

SHRI SHRIBALLAV PANIGRAHI : All right, we will
give a notice in writing.

SHRI DILEEP SANGHANI : Mr. Deputy Speaker, Sir,
there i1s no decorum in the House. You should maintain
the decorum of the House.

MR. DEPUTY SPEA ER : Sometimes it happens
S0. %

(Interruptions)

MARCH 12, 1997

to Questions 20

[English]

Allotment of Land to Slum Department

+
‘245. SHRI MANGAL RAM PREMI :

SHRI JAI PRAKASH (Hardoi) :
Will the PRIME MINISTER be pleased to state :

(a) whether the Ministry of Urban Affairs and
Employment has given instructions to the Delhi
Development Authority to allot regularly the newly
developed land to Slum Department of Delhi;

(b) if so, the details thereof and the reasons therefor:;

(c) whether the Slum Department of Delhi has not
been able to put to proper use of land available with it
and the houses constructed for the poor people have
been rented out to others; and

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) The
Delhi Development Authority has been issued
instructions on 29.1.1997 to supply 10% of the land
developed by it in each residential scheme to the Sium
and JJ Department of MCD at pre-determined rates for
facilitating the relocation/resettiement of JJ dwellers.

(c) and (d) The Slum and JJ Department of MCD
has reported that they have properly used the land
available with it. No tenements constructed for the slum
dwellers have been rented out, excepting using some
of these tenements to meet social/educational needs of
the people living in these JJ colonies. A few quarters
have also been allotted to the employees of the MCD.

[Translation]

SHRI MANGAL RAM PREMI : Mr. Deputy Speaker,
Sir, through you, | want to tell the Government that this
Government is committed for constructing the houses
for the poor people living in Jhuggis. There are about
25 lac Jhuggi dwellers in Delhi at present they are
engaged in sanitation work or are labourers. They live
on the banks of drains and are exposed to mosquito
bites. In regard to the reply given by the Minister that
they have constructed so many houses, | have to say
that no houses has been constructed. | would like to
know whether there will be any proper utilization of the
land provided to the societies by the D.D.A. Mr. Deputy
Speaker, Sir, | want to tell the Government, through you,
that no person belonging to Scheduled Castes has
been allocated house under the D.D.A. scheme of
providing house for Rs. 50,000/- in Vasant Kunj. So, |
want to ask the Minister whether the Government will
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take action to resettle the people living in Jhuggis or
slums or construct houses for them.

[English]

DR. U. VENKATESWARLU : Sir, this housing
problem around Delhi particularly with regard to the
slums is a very big problem. The problem has been
perpetuated over several years. This has happened
particularly due to migration of people from the
surrounding areas to the city. It has now gone beyond
control and the issue of migration has also remained
unabated.

Sir. this question is telated only to the dwelling
units tor the slum dwellers and the allotment of houses
in Vasant Kunj and other areas does not fall within the
purview of this particular question. As far as the
questions on slum dwellers and JJ clusters are
concerned, | would try to answer them and provide as
many details as possible.

Sir, as far as the slum dwellers are concerned, the
identified slums are as many as 1080 in this city. The
slums which have been identified prior to the year 1991,
in those cases, efforts are going on to relocate and
resettle those slums to the extent possible.

The Government has adopted a three-pronged
strategy to resettle the slum dwellers. This three-pronged
strategy includes :

1. Where the JJ dwellers have been residing
on a site prior to 31.1.1990 - referred to as
“eligible” JJ dwellers - but these sites are
urgently required by the land owning agency
for the execution of a public project, these JJ
dwellers are relocated elsewhere by
providing them a serviced plot at an
estimated cost of Rs. 44,000.

2. The Government is mainly pondering over
an in sity upgradation of the JJ colony, where
the land owning agency issues NOCs to
Slum and JJ Department.

3. Only certain minimum basic civic amenities
like water supply, sanitation and stieet
lighting are provided in the JJ clusters.

[Translation]

SH. MANGAL RAM PREMI : Mr. Deputy Speaker,
Sir, | want to ask how many Jhuggi dwellers have been
resettled so far and how many remains to be resettied
and by when they are likely to be provided plot in Delhi.
Has the Minister detailed figures in this regard with
him?

[English]

DR. U. VENKATESWARLU : So far, 6194 sium
dwellers have been relocated. As far as total number of
slum dwellers are concerned, there are about five lakh
slum dwellers’ families which live in slums. About 25
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lakh population is living in slums. The efforts are on.
The Government of Delhi has recently appointed a
Committee under the Chairmanship of Shri Buch. The
Committee is going into the problems of the sium
dwellers and its report is likely to be with the
Government by the end of this month. Once the report
is there, further action will be pursued, with regard to
the problems faced by the slum dwellers, in consultation
with the State Government of Delhi.

DR. T. SUBBARAMI REDDY : Sir, | have not
received answers for question number 245 to 250.

SHRIMATI SUSHMA SWARAUJ : It is because there
Is no statement and the Minister is giving the answer.
This is only the statement.

DR.T. SUBBARAMI REDDY : In my question-answer
set, there is no answer for question number 245 to 250.
| would like to submit that they must not give it like this.

[Translation]

SHRIMATI SUSHMA SWARAJ : The hon. Minister
replies to the Starred Questions in the House but the
statements attached with them are not read. The hon.
member is new and perhaps he does not know
... (Interruptions)

Mr. Deputy Speaker, Sir, the reply of the Minister
apears pleasant on papers. He has instructed the D.D.A.
that in each residential scheme 10 per cent of land
should be provided slum and J.J. department of D.D. on
the prefixed rates but the problem is that D.D.A. in not
developing land anywhere. Through you, | want to know
the names of the places where D.D.A. propose to
construct residential houses, and the places where
residential scheme is proposed to be developed and
the acrage of land to be developed under that out of
which 10 per cent is to be provided to sium dwellers.

[English]

DR. U. VENKATESWARLU : Sir, realising the
importance of the problem, the Government has very
recently given instructions to DDA. The DDA has been
given instructions to reserve 10 per cent area of the
new settiements. As far as DDA is concerned. this
instruction was given only on 29th January, 1997.

Prior to that, no specific allotment was being made
by DDA to slum dwellers though certain colonies were
made available by the JJ Department of DDA where
2,60,000 families were resettled. The latest instructions
for 10 per cent reservation of area in all resettlements
to be allotted to the slum dwellers were given only on
29th January, 1997. After that date actually no land has
been given by DDA. As a matter of fact, after 1992, no
land has been allotted in this particular scheme for
slum dwellers.

SHRIMATI SUSHMA SWARAJ : Mr. Deputy Speaker,
Sir, the Minister is a very well-meaning Minister and he
had given instructions to DDA to allot 10 per cent of the
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land to slum dwellers. What | was saying was that DDA
is not developing the land at all. From where will this
10 per cent land be allotted by them? | wanted to ask
the Minister, in what residential colony, under which
residential scheme DDA is developing land, and how
many acres of land DDA is developing out of which 10
per cent will be given to JJ dwellers. The Minister has
given instructions - that is all right, he did it because he
is a well-meaning Minister - but, is DDA developing any
land? If it is not, these instructions will remain on paper
only. In the next three years, what is the plan of DDA?

MR. DEPUTY SPEAL(,ER‘”: The Minister will ensure
the development. ‘..

DR. U. VENKATESWARLU : Mr. Deputy Speaker,
Sir, through you | would like to inform the hon. Member
that these instructions to reserve 10 per cent of land
were given only on the 29th January, 1997. This
particular scheme of 10 per cent reservation has not
been taken up so far. DDA is now identifying the land
where 10 per cent reservation scheme can be taken up.
In regard to information pertaining to earlier schemes,
| have a long statement with me in which details of the
land developed by the JJ Department, and the units
constructed by them are given. | have that list with me.
It is a very big list. | will pass on the list, giving the
details of houses constructed and allotted to the hon.
Member.

[Translation]

SHRI JAI PRAKASH AGARWAL : Mr. Deputy
Speaker, Sir, J.J. Slum Improvement Scheme was
formulated in Delhi under which the Central Government
has asked the Government of Delhi to ldentify the
localities of J.J. clusters and develop the land for
resettling them there and providing them houses. The
Government of India had also provided funds to the
Govt. of Delhi for this. 56 such colonies where identified
in Delhi where houses were to be provided to them
after developing the land for which the Government of
India had also provided funds to the Government of
Delhi. | want to know from the hon. Minister what
happened to those funds and how many people were
resettled under the Scheme?

Mr. Deputy Speaker, Sir, so far as | know, they are
still living there. Houses have not been constructed for
them. Basic facilities have not been provided to them.
There is neither a pavement nor electricity or water in
their locality. If the Government really intend to help the
poor and slum dwellers, it may be stated how Delhi
Government has utilised the funds provided by the
Union Government?

[English)]

DR. U. VENKATESWARLU : Sir, as | was time and
again telling, addressing the problem of JJ clusters is
not a very small problem. From time to time the problem
of slum improvement is being addressed by the State
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Governments as well as the Union Government to the
extent possible. In several clusters, basic services like
electricity and water had been provided. With regard to
the specific case n..‘;ﬂmerruprions)

MR. DEPUTY SPEAKER : Please listen to the
Minister. '

[Translation]

SHRI JAl PRAKASH AGARWAL : Mr. Deputy
Speaker, Sir, contrary to hon. Minister's claim, electricity
and water is not available there. What the hon. Minister
says is not correct. | can say with a challange, if one
can show electricity and water there, 1 am prepared to
accept any sort of punishment.

MR. DEPUTY SPEAKER . Agarwalji, tirst of all let
the hon. Minister complete his reply.

[English]

DR. Y. VENKATESWARLU : With regard to the
specific case which the hon. Member is referring, to, |
will supply the information to him.

SHR! JAG MOHAN : Firstly, | would like to know
whether the hon. Minister is aware that there is no
coordination between the Slum Wing of the Corporation
because it is under the Corporation and the land where
the slum dwellers have to be resettled which is under
the Delhi Development Authority. In view of this lack of
coordination, the consequent delays that take place
and the consequent cost overruns, would the hon.
Minister kindly consider handing over the DDA to the
State Government particularly when the Central
Government can be a party to which the hon. Minister
belongs and the Common Minimum Programme is
committed to what is called cooperative federalism?
When it is cooperative federalism, why is he not giving
even a local agency like the DDA to the State
Government for a proper coordination between the land
owning agency and the slum dwellers to avoid cost
overruns it...(Interruptions)

MR. DEPUTY“SPEAKER :
please go.tg their seats.

Hon. Members may

(Interruptions)

SHRI JAG MOHAN : Secondly, will the Government
of India which is owning the land where there are
squatters, certify that these areas are the ones which
are required by it for the next three years? Will the
certificate be issued within a month or so to see that no
shifting takes place from those places and to see that
an effective improvement can be brought about by the
Slum Department of the Municipal Corporation? These
are two parts.

DR. U. VENKATESWARLU : Sir, with regard to the
first part, that is, whether the DDA can be handed over
to the State Government of Delhi, | would like to say
that this is a question which has to be examined at
length. The DDA was created by an Act of Parliament
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as early as in 1957. This particular demand of handing
over DDA to the Delhi Government is to be debated
once again in Parliament since DDA itself has been
created by an Act of Parliament. Suo motu at this
particular point of time, I will not be in a position to give
any answer to the hon. Member in regard to the handing
over of the DDA to the Delhi Government...(Interruptions)

SHRI JAG MOHAN : The hon. Minister may read
through the debate...(interruptions)

DR. U. VENKATESWARLU : Shri Jag Mohan is a
learned person and an hon. Member. Everyday we
discuss the issue of Delhi among several other issues.

This particular issue requires a long debate.

With regard to the second part, we will certainly
come up with a better coordination with the State
Government of Delhi for addressing this problem once
the Buch Committee gives its recommendations to the
State Governinent of Delhi.

Exploration of Hydrocarbon

*246. SHRI NAMDEO DIWATHE : Will the PRIME
MINISTER be pleased to state :

(a) whether experts committee have recommended
single widow clearance for hydrocarbon resources
utilisation to strengthen international cocperation in
proper exploration and utilication of hydrocarbon
resources for economic advancement of all the
countries;

(b) if so, the reaction of the Government to tne
proposals made in this regard; and

(c) the details of action plan drawn up to facilitate
greater global cooperation in the exploration of
hydrocarbons?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
(a) Government is not aware of any such
recornmendations made by an “experts committee”.

(b) and (c) Do not arise.

[Translation]

SHRI NAMDEO DIWATHE : Mr. Deputy Speaker, Sir,
due to hike in production and drilling cost of Oil and
Natural Gas Commission the expenditure is likely to
increased and many companies are not agreed to
renew rigs contract. it may affect our oil pioduction. |
would like to know as to the steps being taken by the
Government in this regard so as to find out a lasting
solution to this problem with international cooperation?

[English]

SHRI T.R. BAALU : Sir, to attract private investment
the working Group of Petroleum sector for the formulation
of Ninth Five Year Plan has recommended certain major
fiscal incentives to secure participation by the private
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sector in the exploration of oil and gas...(/nterruptions)
Some incentives in the reducation of cess and royality;
cess and royaity to be made and ad-valorem of oil
and gas price not for a specific amount; withdrawal of
customs duty on import-related to upstream operations;
development of special package for exploration in the
Nortn-Eastern States; and exploration efforts to be
treated at par with research and development
intrastructure etc. for giving tax incentives.

[Translation]

SHRI NAMDEO DIWATHE : Mr. Deputy Speaker, Sir,
due to the wrong policies of the Government Kerosene
is selling at Rs. 2.60 litre in rural areas and the rate is
Rs. 10 per litre in the open market. Will any stren action
be taken against those people who are selling kerosene
at Rs. 10 per litre?

[English]

SHRI T.R. BAALU The matter is under
consideration We will be coming to the point.

WRITTEN ANSWERS TO QUESTIONS
[English]
Prices of Petrol

*243. SHRI MADHAVRAO SCINDIA : Will the
PRIME MIN!STER be pleased to state :

(a) whether India is the only country where prices
of diesel and petrol are not identical;, and

(b) if so, the reasons therefor; and the steps taken
to rationalise these prices?

THE MINISTER OF STATC IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! T.R. BAALU):
(a) and (b) No Sir. According to the data available, the
prices of Diesel (HSD) and Petrol (MS) are fixed
differentially in various countries. The prices of these
products in some of the countries are given below :

Prices of Diesel and Petrol in Various Countries

Frices in Local Currency/Litre

Country Currency Diessl Petrol Difter-
ential

(Percen-
tage)

1 2 3 4 5
Germany  Mark 1.27 1.59 25.2
France Franc 4.00 5.70 42.5
Finland Markka 3.91 5.54 4.7
Sweden Sek 6.70 8.21 22,5
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1 2 3 4 5
Greece Drachmas 151.09 225.47 49.2
Belgium Franc 28.10 40.00 42.3
italy Lire 1495.00 1910.00 27.8
Spain Pesetas 94.00 120.00 27.7
China RMB 2.16 2.40 1.1
Phillipines Pesos 7.57 10.26 35.5
Thailand Bhat 8.16 8.46 3.7
Myanmar  Kyat 2.31 2.39 3.5
Bangladesh Taka 12.70 13.70 7.9
Japan Yen 95.00 120.00 26.3
Pakistan Rupees 9.66 17.23 78.4
India Rupee 8.02 21.13 163.5

Diesel is an item of mass consumption and its price
in India is fixed by Government taking into account
various factors like production cost, socio economic
factors etc. The price of Petrol is fixed in such a manner
to cross subsidise certain essential petroleum products
used by vulnerable sections of the society.

[Translation]
Tatkal Seva Scheme

*247. SHRI SATYA DEO SINGH :
SHRI PANKAJ CHOWDHARY :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have recently
announced a revised “Tatkal Seva” scheme for issue of
fresh LPG connections;

(b) if so, the details thereof;

(c) the benefits likely to accrue under this scheme
to the LPG comrsumers; and

(d) the time by which this scheme is likely to be
introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) and (d) As per the moditied Tatkal Scheme which
has come into effect from 20.2.97, any person can have
an LPG connection by paying a non-refundable amount
of Rs. 4000/- in addition to regular security deposit
towards cylinders and regulator, subject to the condition
that he does not already possess an LPG connection.
The connection will installed at customer's premises
within seven days from the date of receipt of application.

(c) Any person who is in urgent need of an LPG
connection, can avail of the same immediately under
Tatkal Scheme.
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[English)]
Special Funds for Drought Programmes of Orissa

*248. SHRI SARAT PATTANAYAK : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Government is considering any
proposal to provide special funds for rural drinking water
programme in drought prone areas of Bolangir and
Nuapada in Orissa;

(b) if so, the details thereof; and

(c) the total amount released under JRY to drought
prone districts of Orissa during 1996-977?

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHRI KINJARAPPU YERRANNAIDU) :
(a) and (b) Rural Water Supply Schemes in the drought
Prone Areas of Bolangir and Nuapada are included in
the plan of action of the State to provide sate drinking
water to all habiiations in the State. Under the Centrally
Sponsored Accelerated Rural Water Supply Programme,
in addition to the normal allocation of Rs. 34.68 crore,
an additional allocation of Rs. 5.68 crore has also been
made and released to cover the ‘Not Covered’' and
‘Partially Covered' habitations (less than 10 Ipcd) in the
State. Further under the Basic Minimum Services, an
allocation of Rs. 79.26 crore has also been made to the
State, to be utilised for the seven basic minimum
services, including Rural Water Supply.

(c) An amount of Rs. 1904.66 lakhs was released
as central assistance to six brought prone districts of
Orissa i.e. Kalahandi, Nuapada, Sonepur, Bolangir,
Boudh, and Nayagarh during 1996-97.

[Translation]
Promotion of Hindi

*249. SHRI JAGDAMBI PRASAD YADAV : Will the
Minister of SCIENCE AND TECHNOLOGY be pleased
to state :

(a) whether his Ministry propose to implement the
national language Hindi, as an official language, fully
in this Golden Jubilee year of Independence; and

(b) whether this Department propose to adopt a
resolution during the current year?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b) Ministry of Science and Technology complies
with the guidelines issued by the Deptt. of Official
Language (Ministry of Home Affairs) from time to time
regarding implementation of Official Language.

No proposal i8 under consideration for adoption of
a specific resolution.
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[Enghsh]
Import of Liquified Natural Gas

*250. DR. T. SUBBARAMI REDDY :
SHRI SONTOSH MOHAN DEV :

Will the PRIME MINISTER be pleased to state :

(a) whether the Oil and Natural Gas Corporation
and Indian Oil Corporation and Gas Authority of India
are planning to set up a project to import liquified natural
gas for the power sector;

(b) it so, whether any concrete efforts by the Ministry
in this regard have been worked out; and

(c) if so, to what extent imports of liquid natural gas
are likely to be made available during 19977

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) Probable locations for the LNG import terminals
have been identified by GAIL. GAIL has received bids
for the feasibility study for the terminals and also for
LNG supplies.

(c) Creation of facilities for the import of LNG may
take 4-5 years. No LNG may be imported during 1997.

[Translation]

Funds for RFPIs

“251. SHRI D.P. YADAV - Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state :

(a) the criteria laid down for extending financial
assistance for rural food processing industries;,

(b) the total funds sanctioned during the last three
years for the rural food processing industries in the
rural areas of Uttar Pradesh; and

(c) the tunds likely to be allocated during 1997-987

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) The developmental Plan Schemes, operated
by the Ministry of Food Processing Industries, aim at
the overall development of food processing industries
in the whole country including rural areas. These are
project specific and not State or area specific. However,
one of the schemes envisages financial assistance for
setting up of Food Procesing and Training Centres
(FPTCs) in rural areas. The quantum of assistance is
limited to Rs. 2-7.5 lakhs for purchase of Plant and
Machinery, and Rs. 1-2 lakhs as seed capital for single
on multi-product lines respectively. In addition,
assistance upto Rs. 50,000/-, subject to actuals, is also
provided per Food Processing and Training Centres for
the training of the trainers at Central Food Technological
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Research Institute (CFTRI), Mysore or such other Institute
approved by the Ministry.

(b) An amount of Rs. 62.84 lakhs for setiing up 18
Food Processing and Training Centres in rural areas
has been provided in respect of proposals received
from the State of Uttar Pradesh during the last three
years (1993-94 to 1995-96).

(c) An Annual Plan outlay of Rs. 60.00 crores is
provided for 1997-98 for the Schemes of the Ministry
covering different sectors such as Grain-Processing,
Horticulture based industries, Meat and Poultry
Processing, Fisheries, Milk based Industries etc.

[English]
Natural Gas

*252. SHRI GORDHANBHAI JAVIA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Natural Gas is flared up in large
quantity in Gujarat;

(b) the quantity of Natural Gas flared up everyday
in the State;

(c) the total cost of the Natural Gas flared up, State-
wise;

(d) whether the Government propose to divert this
Natural Gas for industrial and domestic use; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) 0.92 MMSCMD of gas is currently being
fiared in Gujarat.

(c) The Statewise cost of currently “ared gas per
day is as below :

(Rs./Lakhs)
Gujarat 13.8
Assam 9.6
Arunachal Pradesh 1.5
Tamil Nadu 2.3
Western Offshore 28.0

(d) and (e) ONGC and OIL are setting up the
required transportation and compression facilities to
reduce the flaring to technically minimum levels.

LPG Cylinder

*253. SHRIMATI GEETA MUKHERJEE : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have accepted
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Sharitilai Shah Committee Report of 1969 on oil pricing
wherein the cost of 1.15 kg. LPG was equated to 1 litre
of Kerosene;

(b) the complete break-up of the cost oi a
cylinder;

(c) whether it is a fact that the oil companies are
charging at the rate of Rs. 180/- per cylinder for drawing
subsidy from the oil pool account; and

(d) if so, the amount of subsidy per year?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T R. BAALU):
(a) and (b) The existing system of pricing of petroleum
products is based on the recommendations of Qil Prices
Committee (1976) as amended by the Oil Cost Review
Committee (OCRC) 1984. The cost of production ot
LPG would vary from refinery to refinery depending on
the level of crude thruput, pattern of productinn,
delivered cost of crude oil, the cost of processing/refining
and return on capital employed. The estimated cost of
production in the country of LPG (Packed Domestic),
inciusive of additional impact of imported LPG but
exclusive ot cost of marketing activities, on an industry
bas!s considering weightea average cost of crude and
maigins thereon fur the year 1996-97 works of about
Rs. 9110/MT

(c) and (d) The subsidy on LPG Packed
(Domestic) during 1996-97 i1s estimated to be Rs 1550
crores.
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[Transiation)
Gross Domestic Products

"254. SHR! SURENDRA YADAV :
SHRI NAWAL KISHORE RA! :

Will the Mimister of PLANNING AND PROGRAMMF
IMPLEMENTATION be pleased to state :

(a) whether the Planning Commission has identified
ihe percentage contribution of various sectors of Gross
Domestic Products like agriculture and its related areas,
industry and service sector while evaluating the Eighth
Five Year Plan:

(b) it so, the percentage of contribution of these
sectors during the Eighth Five Year Plan;

(c) the names of sectors and year in which it did not
achieve its target: and

{d) the difference between reai pcsition and target?

THE MINISTER OF STATE CF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
to (c) Yes, Sir. A statement indicating the percentage
corntribution of agriculture, industry and service sectors
to the Gross Domestic Prcduct during thie Eighth Plan
(1992-97) and the target :ojected for the terrmina! year
of the Plan is enclosed

(d) The iargets are roi made annually.

Statement
(Per cent)
S.No. Sectors VIl Plan Sectoral Share in GDP Vill Plan
(at 1980-81 prices) Projection
tor
1996-97
1992-93 1993-94 1994-95 1995-96* 1996-97°
1. Agriculture 30.19 29.50 28.79 26.85 26.07 24 .60
2. Industry 29.08 29.28 29.89 31.14 21.62 33.20
3. Services 40.73 4122 41.32 42.01 42.24 42.2C
4. Total 100.00 100.00 100.00 100.00 100.00 100.00

* Estimates for 1995-96 are Quick Estimatos and ‘or 1996-97 aie Acvarice Estimetes of CSO.

[English]
Private Power Projects

*255. SHRI SATYAJITSINH DULIPSINH GAEKWAD :
Will the PRIME MINISTER be pleased to state :

(a) whether the Government have taken any
decision recently to ailow private sector participation in
the power sector;

(b) if sc, the details thereof;

1c) whether some specific power projects have been
offered to private sector for the generation of power In
the country;

(d) if so, the number and details thereof, State-
wise, alongwith the names of entrepreneurs; and

(e) the time by which these projects are likely to be
commissioned?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) Yes, Sir. The Electricity Laws (Amendment)
Ordnance, 1997 has been promulgated on 24.1.1997.
The amendments recognise ‘transmission’ as an activity
distinct from generation and distribution and provides
for issue of transmission licenses by the Central and
State Governments for inter-State and intra-State
transmission ot power, respectively, thus facilitating
private participation in the transmission sector also.

(c) to (e) Since the inception of the private sector
poiicy of the Government in 1991 and to date. 128
proposals have been received for setting up a

PHALGUNA 21, 1918 (Saka)

to Quaestions 34

generation capacity of 70,549 MW and involving a
estimated investment of Rs. 2,53,405.29 crores. These
include 96 proposals on the Moemorandum of
Jnderstanding (MoU)/Letter of Intent (Lol), etc., route
costing above Rs. 100 crores and 32 proposals on the
competitive bidding route costing mere than Rs. 1000
crores. Details are given in the Statement enclosed. A
Private power project being set up by in Indian or foreign
company has to obtain clearances from State and
Central agencies, and has to tie up finances from Indian
financial institutions/foreign banks etc. The specific
commissioning schedule for setting up the projects can
be determined only after the companies achieve
financial closure.

Statement

Tentative Details of Expression of Interests by Private Sector Companies

g.NoA

Name of Project Foreign/ Capacity Prov. Cost Name of Company
Indian (MW) (Rs. Crs.)
1 2 3 a 5 6
Andhra Pradesh
1. Godavari GBTP Foreigni/lndan - JY 208 MW 778.000 Spectrum Tech. USA/Jaya
Foods and NTPC
2. Jegurupadu GBPP Foreign/indian - v 216 MW 816.000 GVK Industries Ltd., USA
3. Jegurupadu-ll CCFP Indian 235 MW 816.000 M/S. G.V.K. India Ltd.
4. Kondapally TPS Indian 355 Mw 1242.500" Lanco Industries Ltd.
5. Krishnapatnam ‘A’ TPS  Indian 500 MW 1720 000 GVK Industries Ltd.
6. Krishnapatnam '‘B°' TPS  Foreign 500 MW 1720.000 Besicorp Int. Power, USA
7. Peddapuram Indian 300 MW 1050.000* M/s. Satyam Constructions
8. Rarnagundum Indian 2x260 MW 2211.400 BPL Group
9. Vemagiri TPS Indian 468 MW 1638.000" Nippon Denro Ispat Ltd.
10. Vishakhapatnam TPS Foreign/indian - JV  2x520 MW 4297.810 M/s. Hinduja National Power
Corporation Limited.
Totahl. 10 4342.00 16289.710
Assam
1 Namrup TPS Ext. Indian 120 MW 302.830 M/s. Assam Valley Power
A ) Corpn. Ltd.
Total 1 120 00 302.830
Bihar
2. Jojobera Foreign/indian - JV  3x67.5 MW 981.000 Tata Steel/Nission Energy,
' USA
Total 1 202.50 981.000
Delhi
13. Bawana GBPP Foreign 800 MW 2000.000 Reliance industries Ltd.
14. New Delhi TPS Foreign/Indian - JV 300 MW 1615.450 M/s. JMC Development, USA/
’ Appolo Hospitals
Total 2 1100.00 3615.450

[P
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1 2 3 4 6
Gujarat
15. Baroda CCGT Indian . 167 MW 364.210 Gujarat Industries Power Co
Ltd.,
16. Chhara 600 MW 2100.000* Under Bidding
17. Ghogha 3x125 MW 1450.000 Under Bidding
18. Hazira CCPP Foreign/indian - JV  1x515 MW 1745000 M/s. Essar Power Ltd.,
Mauritius
19. Jamnagar Foreign 2x250 MW 2075 290 Reliance Power Ltd.
20. Mundra 500 MW
21. Paguthan GBPP Foreign/Indian - JV 655 MW 2244 140 Gujarat Torent Energy Corpn.
Ltd./Siemens. German
22. Pipavar 1x615 MW 1955.000 Under Bidding
23. Pipavav Coastal TPP 2x500 MW 3500.000 Under Bidding
24. Surat Lignite Indian 2x125 MW 1103.000 Gujarat Industries Power
_ o Company Ltd . Baroda
Total 10 5177.00 18350.640
H. Pradesh
25. Allain - Duhangan Indian 192 MW 777.190 Rajasthan Spinning and
Weaving Mills Ltd.
26. Baspa-ST-li Indian 300 MW 949.230 Jai Prakash Industries Ltd.
27. Dhamwari HEP Foreign 70 MW 385.000 M/s. Dhamwari Power Co.,
USA
28. Hibra HEP Foreign 231 MW 708.500 Harza Engineering Company
US.A.
29. Karchan Wangtoo Indian 1000 MW 4397.000 Jai Prakash Industries Ltd.
30. Kol Dam 800 MW 2800.00 Under Bidding
31. Malana HEP Indian 86 MW 380000 Rajasthan Spinning and
Weaving Mi'ls Ltd.
32. Rampur 680 MW 2380.000 Under Bidding
33. UHL - Iil HEP Indian 2x50 MW 469.300 Ballarpur Industries Ltd.
. Delhi
Total 9 3459.00 13246.220
Jammu and Kashmir
34. Burser HEP 1020 MW 2000.000 Under Bidding
35. Kishenganga HEP 3x110 MW 1000.000 Under Bidding
36. Pakaldul HEP 1000 MW 2000.000 Under Bidding
37. Sawalkot 3x200 MW . 2000.000 Under Bidding
Total 4 2950.00 7000.000
Karnataka
38. Almatti N. Thanmakal Foreign 1107 MW 3600.000 M/s. Chamundi Power Comp.
Ltd., USA
39. Ankola Komta (Hospet) Foreign/indian - JV  2x250 MW 528.900 Deccan Power Corpn. Ltd.,
USA
40. Bangalore Foreign 500 MW 1750.000* NR! Capital Corporation,
USA
41. Bangalore CCPP Foreign/indian - JV 100 MW 405.930 M/s. Peenya Power Company

Ltd., USA
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42. Bidadi CCPP Indian 330 MW 987-050 M/s. Karnataka Power Corpn.
Ltd.
43. Bidar Indian 100 MW 346.750 AMG Power Ltd.
44. Bijapur (TELGI) Indian 150 MW 497.000 KEI Energy Ltd., Hyderabad
45. Dharwad TPS Foreign/indian - JV 300 MW 1120.000 Wescopower Generation Ltd.
46. Hassan Indian 200 MW 700.000" M/s. Hasan Power Company
Ltd.
47. Indi Indian 100 MW 333.840 HMG Power Ltd.
48. Jam Khandi Indian 100 MW 333.840 HMG Power Ltd.
49. Kolar Indian 100 MW 333.840 HMG Power Ltd.
50. Mangalore TPS Foreign 4x250 MW 3654.000 Mangalore Power Comp. Ltd.
(Promoted by M/s. Cogenitrix
India
51. Manglore TPS Indian 1000 MW 4591.000 Nagarjuna Chemicals and
Fertilizers Ltd.
52. Mysore TPS Indian 2x250 MW 2560.000 M/s. Mysore Power Gen. Pvt.
Ltd.
53. Nanjangudua Foreign/Indian - JV 110 MW 385.000" Independent Power Services
Company, USA
54. Thubinakere (Mandya) Indian 145 MW 507.500* Mandya Power Partners Ltd.
55. Torangallu Foreign/indian - JV  2x130 MW 839.000 Jindal/Tractbel Power Comp.
) ~ Ltd., Belgium
Total 18 6602.00 23473.650
Kerala
56. Cheemeni TPP Indian 500 MW 2140.000 BPL Group
57. Kanjikode DGPP Indian 100 MW 354.140 W.I. Services and Estates
Ltd., New Delhi
58. Kannur CCGT Indian 500 MW 1563.000 M/s. KPP Nambiar and
Associates
59. Kasargod Foreign/Indian - JV 500 MW 1701.000 Finolex Energy Corporation
Ltd., UK/USA
60. Kasargod Indian 60 MW 222.100 Kasarsod Power Corp. Ltd.
(M/s. RPG)
61. Kasargod TPC Foreign/indian - JV  2x389 MW 2300.000 M/s. Kasargod Power
Corporation itd.
62. Kottvkal Indian 348 MW 1264.790 Kumars Energy Corporation
63 Palakkad Foreign 344 MW 1163.900 Palakkad Power Generating
Co./Ensearch Intl. Ltd. USA.
64. Vypeen Foreign 650 MW 1915.560 Siasin Energy Pvt. Ltd., USA
Total 9 3780.00 12624.490
M. Pradesh
65. Bhander Duel Fuel TPS Foreign/indian - JV 330 MW 1163.530 Essar inv. Ltd. Bombay (M/s.
CIPL), Mauritius
66. Bhilai TPS Foreign/Indian - JV  2x250 MW 2339.400 Joint Venture of SAIL, L and
' T, Cea. (USA)
67. Bina TPS Foreign/indian - JV  4x250 MW 2520.360 M/s. Bina Power Supply Co.

Ltd. (M/s. Grasim Ind. Ltd.).
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68. Guna Duel Fuel TPS Foreign/Indian - JV  3x110 MW 1160.000 M/s. STI, Indore, USA
+1x110
69. Gwalior |i (Diesel) PP Foreign/Indian - JV 8x15 MW 464.990 M/s. Gwalior Power Co. Ltd.
(Wartsila Diesel Finland)
70. Jhabua Foreign/Indian - JV 330 MW 1193.000 M/s. Kedia Dostellerves Ltd.
71. Khandwa CCGT Indian 150 MW 449.380 M/s. Madhya Bharat Energy
Corpn. Ltd.
72. Korba East TPP. Ph. II Indian 210 MW 837.310 M/s. Raipur Alloys and Steels
Ltd., Raipur
73. Korba East TPP. Ph. | Indian 3x30 KW 239.260 M/s. Raipur Alloys and Steels
Ltd., Raipur
74. Korba East TPS Foreign 2x535 MW 4353.260 Daewoo Corporation South
Korea
75. Korba West Extn Indian 2x210 MW 1812.460 /s. India Thermal Power Ltd.
(M/s. Mukand Ltd.}
76. Korba West TPS Indian 2x250 MW 1750.000* RPG Industnies Ltd., Calcutta
77. Maheshwar HEP Foreign 10x40 MW 1500.000 M/s. Shree Maheshwar Hydel
Power Corpn. iLtd. U.S.A.
78. Narsinghpur Foreign/Indian - JV 150 MW 538.400 M/s. Global Boards Ltd., USA
79. Pench TPS Foreign 2x262.5 MW 2228.000 Soros Furnd Management,
USA
80. Pithampur DGPP Indian 8x15 MW 428.600 Shapoorji Palonji Power
Comp Ltd., Bombay
81. Raigarh TPS Ph-I Indian 1000 MW 3500.000° Jindal Strips Pvt. Ltd.
82. Rajgarh Duai Fuel CCPP Indian 3x110 MW 1155.000" M/s. Alpine Ind. Pvt. Ltd.,
Indore
83. Ratlam indian 120 MW 420.000* M/s. GVK Power Limited.
Total 19 7695.00 28052.950
Maharashtra
84. Bhadrawati TPS (STl Foreign 2x536 MW 5187.000 Ispat Alloys Ltd./ECGD, UK/
EDF France
85. Dabhol CCGT (LNG) Foreign 2015 MW 2051.27 Enron Dev. Corpn., GE and
Bechtel, USA
86. Khaperkheda Foreign/indian - JV  2x250 MW 1750.000 M/s. Ballarpur Industries Ltd.
Units 3 and 4
87. Patalganga GBPP Foreign 410 MW 1435.000 Reliance Industries Ltd..
Total 4 3997.00 17423.270
Orissa
88. Bombai TPS Foreign 500 MW 2361.800 Galaxy Power Co., USA and
Indeck of Chicago
89. Duburi TPS Foreign/indian - JV  2x¥250 MW 1548.000 Kalinga Power Corporation
(NE Power, USA)
90. Durgapur Indian 2x250 MW 2330.200 J.K. Corporation Ltd.
91. Hirma-TPS ST-1 Foreign 6x660 MW 14033.000 M/s. CEPA, Hong Kong
92. IB Valley TPS- Foreign 420 MW 1993.630 |B Valley Corporation, USA
Unit 3 and 4
93. Lapanga TPS Foreign 500 MW 1900.000 Samlai Power (Lapanga)

Company Ltd., USA
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94. Nara) TPS Indian 2x250 MW 1990.00C Orissa Power Partners Ltd..
Total 7 6880.00 26156.630
Punjab -
95. GNTOP ST-IV 2x250 MW 1750.000 YUnder Bidding
96. Govindwal Sahib 2x250 MW 1750.000 Under Bidding
Total 2 1000.00 3500.000
Rajasthan
97. Barsingsar TPS 2x250 MW 1750.000° Hindustan Development
Corporation Ltd.,
98. Dholpur CCPP Indian 2x389 MW 2424.620 M/s. R.PG.
99. Jalipa 3x300 MW 1967.540 West Power
100. Kapurdi 2x300 MW 1932.460 West Power
101. Suraigarh Stage-ll 2x250 MW 1597.900 Under Bidding
Total 5 3278.00 5672 530
Sikkim
102 Teesta-ll! 1200 MW 4200.000 Under Bidding
Total 1 1200.00 4200.00C
Tamil Nadu
103. Basin Bridge Stage-li Foreign 4x50 MW 757100 G M R Vasavi Power
Corporation Ltd.
104. Cuddalore TPS Foreign 2x660 MW 6495.000 Cuddalore Power Company
Ltd.
105. Gummidi Poondi Indian 1000 MW 3600.000 M/s. GVK Industries Ltd.,
Hyderabad
106. Jayamkondam Lignite PP Foreign 1500 MW 5250.000" M/s. Jayamkondam Lignite
Power Corpn. Limited.
Germany
107. North Madras ! Foreign/Indian 2x525 MW 4207.280 Videocon Power Ltd./Edison
Mission Energy, USA
108. North Madras T.P.P. lil Indian 500 MW 2400.000 M/s. Tri-Sakthi Energy Pvt.
Ltd.. Madras,
109. Pillai Peru Malnallur Foreign/indian - JV  330.5 MW 1121.700 Dyna Vision of Reddy Group/
J. Makowski/P. Vijayakumar
110. Relocation TPS Indian 1520 MW 2551.500 HMG Power (Ennore)
Limited.
111. Samal Patti DEPP Indian 100 MW 424.560 M/;.. Siv Industries Ltd.
Coimbatore
112, Samayanallur D.E.P.P. Indian 100 MW 385.000 T{; Balaji Power Corpn. Pvt.
113. Tuticorin IV TPS Indian 525 MW 2420.000 M/s. Tamil Nadu Petro
3. Tuticorin Products Ltd. (TPL)
114. Vembar TPP Indian 2000 MW 7000.000 M/s. Indian Power Projects
Ltd., Madras.
115. Zero Unit (NLC) Foreign 250 MW 1200.000 ST Power Systems Inc., USA
10395.50 37812.140

Total 13
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Utlar Pradesh
116. Anpara ‘C’ Foreign 1000 MW 3500.000 M/s. Hyundai Heavy
Industries Co. Ltd. of Koria
117. Jawaharpur TPS Foreign 800 MW 2896.000 Pacific Electric Power Dev.
Corpn. Canada
118. Maneri Bhali || HEP 304 MW 1064.000 Under Bidding
119. Pala Maneri HEP 460 MW 1610.000 Under Bidding
120. Partabpur Foreign 2000 MW 7000.000 M/s. ISN International, USA
121. Rosa TPS Foreign/Indian-JV  2x283.5 MW 2587.470 Indo-Gulf Fertilizers and
Chemicals India and Power
Gen
122. Srinagar HEP Indian 5x66 MW 1510.000 M/s. Duncan Agro Ind. Ltd..
Calcutta
123. Tapovan Vishnugad HEP 360 MW 1260.000 Under Bidding
Vishnuprayag HEP Indian 4x100 MW 1116.000 Jaiprakash Industries Ltd.
Total 9 6221.00 22543.470
West Bengal
125. Ballagarh TPS Foreign/indian - JV  2x250 MW 2234.690 Balagarh Power Co. Ltd.
(CESC/ADB/TFC), USA
126. Budge Budge Indian 2x250 MW 1638.000 CESC Ltd. Calcutta
127. Gouripore TPS Foreign/indian - JV 2x75 MW 680.620 Gouripore Power Comp. Ltd.
Calcutta
128. Sagardighi TPS Foreign/indian - JV = 2x500 MW 3677.000 DCL Kuljiam Corpn. CMS
o . - Generation, USA
Total 4 2150.00 8230.310
G.Total 128 70549.00 253475.290

* Rs. 3.5 CR/MW Has been assumed as Capital Cost wherever State/Promoters has not given the Provisional Cost Estimates

Modernisation of Power Stations

‘256. SHRI KASHI RAM RANA :
SHRI RAMESH CHENNITHALA

Will the PRIME MINISTER be pleased to state :

(a) the total number of inoperative power stations
of NTPC and NHPC in the country at present, State-
wise;

(b) the total number of such power stations which
are not generating power as per their installed capacity;

(c) the reasons therefor in each case; and

(d) the corrective measures being contemplated
by the Government for their renovation and
modernisation?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) No Power Station of NTPC and NHPC in the
country iIs inoperative at present. Farakka STPS (1600
MW) in West Bengal and Talcher TPS (1000 MW) in
Orissa of NTPC have not been generating to their full

capacity mainly due to low demand in off-peak period
in Eastern region. There has also been some operational
problem in replacement of generator rotor in Talcher
units. Kawas GT (645 MW) and Gandhar (648 MW) in
Gujarat of NTPC have not been generating to their full
capacity due to insufficient supply of gas. As regards
power stations of NHPC, all stations can produce power
to full capacity subject to availability of water.

(d) NTPC and NHPC stations are tfairly new and
hence renovation and modernisation is presently not
contemplated.

Incentives to Electronic Industry

*257. SHRI NITISH BHARADWAJ :

SHRI KACHARU BHAU RAUT :
Will the PRIME MINISTER be pleased to state :

(a) whether easing of curbs on the import of
electronic gadgets will adversely attect the domestic
electronic industry;
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(b) it so, the incentives being given to domestic
electronic industry to keep itself in the market:

(c) whether any new inventions/research are being
undertaken in the field of electronics:

(d) it so, the details thereof; and
(e) the achievement made in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
No. Sir.

(b) Does not arise.

(c) to (e) Yes, Sir. Some of the major achievements
are qiven below :

(1) Parallel Processing Computer (Super
computer).

(1) Technologies related to Indian languages ip
Computer.

(1) Electronics Switching for Telephone
Exchange.

(iv) High Voltage Direct Current transmission.

(v) Linear accelerator for cancer radiation
therapy (LINAC).

(vi) Computer Networkings.
{vi) Strategic Electromnics

(vin) Electronic System for use in Railways. Sugar
Textile Industry etc.

Closure of Nuclear Units

*258. SHRIMATI VASUNDHARA RAJE : Will the
PRIME MINISTER be pleased to state :

(a) the number of nuclear units in the country;

(b) whether some of these units have been shut
down;

(c) if so, the names of those nulcear units and the
reasons for the closure of those units;

(d) whether Government propose to set up new
nuclear units or to expand the existing units during
Ninth Plan;

(e) it so, the details of the plan of the Government
in this regard; and

(f) the target fixed for nuclear energy generation
during Ninth Plan?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE

AND TECHNOLOGY (SHRI YOGINDER K. ALAGH»\ (a)
There are ten nuclear power reactors installed in the

country.
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(b} and (¢} Umit-1 of Rajasthan Atomic Power Station
(RAPS, at Kota is presently shutdown from February.
1994 due to a heavy water leak from the Over Pressure
Relief Device {OPRD) located in an inaccessible area.
Unit-2 has been shutdown from 1st August, 1994 ror
inservice inspection and enmasses replacement of
coolant channels and upgradation of systems.

(d) and (e) The ninth plan proposals for nuclear
power sector have not yet been finalised by the
Government. The proposals for Ninth Five Year Plan
1997-2002 envisage commencement of construction of
two units of 500 MWe of Tarapur-3 and 4, two units of
220 MWe of Kaiga-3 and 4 besides the Kudankulam (2
x 1000 MWe) project in technical co-operation with
Russian Federation. Towards the end of the Ninth Plan
period preliminary work on one 500 MWe Prototype
Fast Breeder Reactor (PFBR) is also proposed to be
commenced. 300 MWe capacity of Rajasthan Atomic
Power Station (RAPS-1 and 2) presently under capital
maintenance is expected to be brought back into
operation during 1997-98. 880 MWe of new generating
capacity, consisting of two units each of 220 MWe at
Kaiga in Karnataka and Rawatbhata in Rajasthan, is
expected to be commissioned during 1998-99.

(f) The targeted generation of electricity from nuclear
power plants during the Ninth Five Year Plan period is
about 50,000 Million Units with total generating capacity
expected to reach 2720 MWe by 1998-99.

Revamping of Self-Employment Schemes

‘259. SHRI R. SAMBASIVA RAO : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) whether the Government propose to thoroughly
revamp various self-employment schemes to make these
more effective "nd act as a catalyst in tacklina massive
unemployme ! probiem (1 the coutry,

(b) if so. the directives issued by the Prime Minister
In this regard; and

(c) the time by which a final decision to revamp
various self-employment schemes is likely to be taken?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (d) As a follow-up of the announcement made by the
Hon'ble Prime Minister in his Independence Day
address on 15th August, 1996 the Government propose
to review and rationalise the various self-employmerit
schemes being implemented by different Departments
of the Central Government as also the various poverty
alleviation schemes. A Committee has been set up in
the Planning Commission to examine these issues and
the Committee is expected to submit its report before
the end of the current financial year.
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[Translation)
Aliocation for Agriculture During 8th Plan

"260. SHRI SOHAN BEER :
SHRi CHHATRAPAL SINGH :

Will the Minister cf PLANNING AND PROGRAMME
IMPLEMENTATION pe pleased ‘o state :

(a} the amount allocated for agriculture during the
Eighth Five Year Plan;

{£) whethei the said amount was sufficient tor
agriculture during the said period;

c) it not, whether the Government propose to
ailocate more amount for agricu'ture during the Ninth
Five Year Plan; and

(d) if so, the details thereof?

THE M!NISTER OF STATE OF THE MINISTRY OF
PLANNING AND PRCGRANMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MiNISTRY OF SCIENCE
AND TECHNOLOGY (SHRi YOGINDER K. ALAGH) : (a)
and (b) The &th Plan Public Secror Outlay including
Cenire and States/U7Vs allocated for Agriculture and
Ailied Activitias was Rs. 22467.21 crore which showed
an increase of 1583.44% over the allocation of
Rs. 8693 42 crore for Seventh Five Year Plan. The
Central Sector outlay for Agriculture and Allied Activities
tor 8th Plan accounted for Rs. 11118.00 crore which
was 208.83% higher than that of 7th Five Year Plan.

(¢) and (d) In order to achieve a higher agricultural
growth rate of 4.5% per annum as envisaged in the
Approach Paper to the Ninth Plan, Agriculture Sector
will get enhanced outlay for Ninth Plan.

[English]
Samaj Sadans

2645. SHRI 1.D. SWAMI : Will the PRIME MINISTER
be pleased to state :

(a) whether an Inter-departmental Committee was
set up to examine the construction of Samaj Sadans in
Government colonies and to upgrade the existing Samaj
Sadans;

(b) whether the Committee has submitted its report;

(c) if so, the details of the recommendations and
action taken thereon;

(d) whether the Government have decided to
construct/upgrade Samaj Sadans in Sector 8, 12 and 1
of R.K. Puram, New Delhi; and

(e) if so, the progress made so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY GF
PARLIAMENTARY AFFAIRS (SHR! S.R.
BALASUBRAMONIYAN) : (a) and (b) An Inter-
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departmental Committee constituted in May, 1989 to
scrutinize and accord approval to architectural designs
for construction of community centres under the
administrative control of Grih Kalyan Kendra was asked
in August, 1992 to review the entire scheme relating to
construction of Samaj Sadans. The Committee submitted
its report towards the end of April, 1993.

(c) to {e) A list of recommendations of the Committee
is enclosed as Statement. After consideration of the
recommendations. it was decided that there shall be no
further construction of Samaj Sadans and the sites
earmarked for Samaj Sadars should be kept as open
spaces for the use of children and residents.

Statement

Recommendations of Inter-Departmental Committee

1. As the Samaj Sadans are part and parcel of
Government coionies, like shoppins centres
etc., the Committee recommends that all new
colonies that would come up in future should
have provision for Samaj Sadans which would
be constructed simultaneously alongwith the
dwelling units. There should be no need for
the Department of Personnel and Training to
issue Administrative approval and expenditure
sanction for such sadans.

2. Samaj Sadan in all already built up colonies
where the sites are already provided in the
approved lay out plans of the colonies should
be treated as pending work.

3. All such sites as mentioned in 2 above in Dethi
or outside Delhi be handed over to CWPD for
construction of compound wall and care anrd
maintenance.

4. Funds for construction of compound wal's, etc.
be net out of funds provided for general pool
housing with Ministry of Urban Development.

5. Facilities in all such sites which can be
conducted outdoors and construction ot
temporary two rooms pavillions for housing
stores and office be introduced.

6. The projects like Sector-| M.B. Road and
Sector-Xll, R.K. Puram in New Delhi which are
in advance stages of planning and were sariier
cleared for construction be allowed to proceed.
Similar projects at Salt Lake, Calcutta and
Ghaziabad which are under construction be
allowed to be completed.

7. Cities having good concentration of Central
Government employees but wheie thate are
no Samaj Sadans constructed so far be given
priority in the first stage. Atleast one full-fledged
Samaj Sadan should be constructed in each
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such cities. The location within the city can te
decided by Central Government Employees
Weltare Coordination Committee operating in
that city.

8. Ministry of Urban Development should ensure
construction of infrastructural facilities including
Samaj Sadan in all the existing Central
Government colonies for which land has
already keen provided for.

9. General pool construction which will be taken
up future should be executed alongwith the
infrastructural facilities including Samaj Sadan
before the occupants move into the houses.
The constructior of Samaj Sadan like that of
shopping compiex should be the responsibility
of Ministry ot Urban Development whereas
furctioning of Samaj Sadan would continue
with the Department of Personnel and Training.

i0. In order to maintain healthy atmosphere, the
activities of Samaj Sadans should rot be mixed
up with the activities like CCHS dispensaries
and Kenariya Bhandar/Cooperative Stores. The
outlet ot Kendriya Bhandar should find place
in the shopping complex, instead of the Samaj
Sadans, in the colonies. These activities are
not at all desirabie in the Samaj Sadans.

Retreat of District Collectois and
Superintendents of Pclice

2646. SHR! BHAKTA CHARAN DAS : Will the
PRIME MINISTER be pleased to state :

(a) whether a meeting of District coliectors and
Superintendents of Police was held recently at
Hyderabad,

(b) if so, the deta:ls alongwith recommendations
thereotf;

(¢) whether the meet has also suggested some
steps 1o tone up the adminstration;

(d) if so, the details thereof. and
(2) the reaction of the Governmert thereto?

THE MINISTER OF STATE 'N THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSICNS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRE (SHR! 3.k
B2LASUBRAMONIYAN) - (a) to (=) A Retreat of selected
Cullactors and Superintenderts of olice was organised
by Sardar Vallabhbhai Patei National Police Acaderpy,
Hyderabad from 6-8 January, 1967, in collaboration
with Lal Bahadur Shastri National Academy of
Administration, Mussoorie.

2. The three main issues which were dlscussed' at
the Retreat were: Effective and Responsive
Adminisiration, Cieansing the Civil Services and
Adherence to Rule of Law and Constitution.
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3. The main recommendations of the meet are as
under :

(1) Effective and Responsive Administration
(a) Transparency in administration.

(b) Administration to repose more faith in citizens
(delayering)

(c) Effective decision-making

(d) To take steps ior responsive administration
by prescribing time limits

(e) Publishing procedures in simple language
9

(f) Notitying Mission Statement, improving
internal admunistration by computerisaticty
and grievance redressal.

(1) Cleansing the Civil Services

(a) To ensure the functioning of internal vigilarnce
for prevention of corruption in Civii Services

(b) To strengthen self-regulatory mechanisms
within the Department.

(c) Statutory tunctional autonomy to CEBi and
Anti-Corruption Bureaiis.

(d; To acopt Code cf Ethics (for Civil Servants)
(e) A separate examination for each civil service.

«f) Fixecd tenure tor Director General of Police,
Chief Secretary and Cabinet Secretary.

(g) To encoutage deputation of officers to non-
government organisations/private sec'ors.

(i) Adherence tc Ruie of l.aw and Ccnstitution

(a) An Apex body in each State and at the Centre
for regular and perindical review of varicus
laws and enactments.

(b) Code of Conduct tor governing the
relationship/interaction between the civil
servants and political representatives.

(c) No discretion at any level of the Government
to decide the withdrawal of a criminal case.

d) Tc bar civil servants from contesting elections
or secking membership or office of some
non-governmental bodies.

{e) Security of tenure to all civil servants.

(f) Equity in the minimum standards and level
of perks attached to all pests.

4. The Retreat of Collectors and Superintendents ot
Police organised at Hyderabad was a part of the
National Debate on an agenda for Effective and
Resporsive Administration initiated by the Government.
The recommendations made at the Retreat will be taken
into account, while finalising the Action Plan on this
subject, which is proposed to be placed beiore a
Conference of Chief Ministers.
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Officers on Extension

2647. SHRi SOUMYA RANJAN : Will the PRIME
MINISTER be pleased to state :

(a) whether the Secretaries, Additional Secretaries,
Deputy Secretaries and Under Secretaries of the
automomous bodies have been given extension in
service; and

(b) it so, the details thereof and the particulars of
the persons to whom granted extension in service in
the year 1994, 1995 and 19967

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b) The employees of
the autonomous bodies are governed by their own rules/
regulations or bye-laws and extensions in service/
re-employment in autonomous bodies 1s granted by
them in accordance with their rules/regulations or bye-
laws. Since Government of India does not come into
picture in such cases, this information is not monitored
centrally.

Import of Reactors for Power Generation

2648 SHRI SUSHIL CHANDRA : Will the PRIME
MINISTER be pleased to state :

(a) the salient features of the deal being made with
Russia for the import of reactors for power generation
in India;

(b) the manner in which the availability of fuel
proposed to be ensured for the reactors; and

(c) whether India is now in a position to produce all
the fuel that is needed by the existing atomic power
plants and may be required by such plants to be set up
In the coming decades?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
The proposed technical cooperation agreement with
the Russian Federation on implementation of a
2 x 1000 MWe Light Water Nuclear Power Station
envisages design and supply of equipment by Russian
organisations, erection, commissioning and operation
by the Nuclear Power Corporation of india Limited, with
Russia providing technical assistance for specialised
erection works, commissioning and training of
personnel. The Russian Government would extend soft
term state credit to cover 85% of the cost of the Russian
scope of works and supplies at an interest of 4%
repayable in 12 equal annual instalments after
scheduled date of commissioning of the units.
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(b) As per the |IGA of 1988, nuclear fuel and control
assemblies required tor the whole period of operation
of these power stations will be supplied by the Russian
Organisation.

(c) India is in a position to produce all the fuel that
is needed for the Pressurised Heavy Water Reactors in
the country. Requirement of fuel for the Boiling Water
Reactor type Tarapur Atomic Power Station is met
through imports.

Encroachments

2649. SHRI PRADIP BHATTACHARYA : Will the
PRIME MINISTER be pleased to state :

(a) whether the major towns and urban areas of
Uttar Pradesh have come into bad shape due to
concerted encroachments on public parks and open
lands:

(b) whether some of the Central Government lands
there have also been encroached upon;

(c) whether authorities there have been failing to
take effective measures against all such people;

(d) whether the Government have identitied the
areas of encroachment either in the civil or military
areas within the major towns of the State; and

(e) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (e) The
information is being collected and will be laid on the
Table of the Sabha.

LPG Connections

2650. SHRI AJAY CHAKRABORTY
PRIME MINISTER be pleased to state :

(a) whether a large number of dealers of LPG for
domestic supplies to consumers have been diverting
gas cylinders to other consumers like hotels and
industries at a higher cost;

© Will the

(b) whether some of the dealers have been forcing
the consumers to stand in que for hours together and
collect their cylinders with much risks instead of home
delivery;

(c) whether the consumers in Lucknow and Kanpur
have been making series of complaints to oil companies
against their particular dealer or agencies;

(d) if so, whether the Government propose to tighten
the rules of the oil companies to urgently attend to such
complaints; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Some case of diversion of domestic LPG
cylinders have come to the notice of the PSU oil
companies in the course of inspections during April-
December, 1996

(b) Oil Companies distributors are under strict
instructions to adhere to 100% home delivery of refills.
However, due to unforeseen circumstances like floods,
road blockage, etc., Oil Companies' distributors, with
the approval from local authorities, resort to cash and
carry system. In such cases a rebate of Rs. 2.50 is
given to consumers.

(c) Indian Qil Corporation has received complaints
from Lucknow and Kanpur Markets against LPG
distributors. Five cases from Lucknow and four cases
from Kanpur markets, have been reported regarding
distributors not making home delivery of cylinders,
during April-Dec., 1996.

(d) Guidelines already exit for taking action
against erring distributors and for attending to such
complaints.

(e) All distributors are under strict instructions to :

1. Supply domestic cylinders to authorised
customers only.

2 Effect home delivery of cylinders to all
customers residing within their trading
area.

Complaints that are received, are investigated and
action initiated on established complaints, in line with
the marketing discipline guidelines against the erring
distributor.

Expenditure on Transfers of IAS/IPS/PCS

2651. SHRI RAMSAGAR : Will the PRIME
MINISTER be pleased to state :

(a) the amount spent by the Uttar Pradesh
Government on the transfers and postings of IAS/!PS
and PCS officers during the last three years, year-wise;
and

(b) the measures taken/being taken to frame a
transfer policy in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b) In terms of the
Cadre Rules, transfers and postings of IAS and IP'S
officers who are serving under a State Government is
the concern of that State Government.

Transfers and postings are an incidence of service

and are made by the State or Central Govemn.'ngnts,‘as
the case may be, keeping in view the administrative
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requirements of the State Government concerned or
the Government of India. Guidelines have been issued
by the Government of India from time to time, in respect
of the All India Services with regard to cadre
management as well as career management of the
officers.

The information regarding the expenditure incurred
by the State Governments over transfers and posting of
IAS/IPS and PCS officers is not centrally monitored.

Slum Development in West Bengal

2652. SHRI P.R. DASMUNSI : Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state :

(a) whether Planning Commission had approved
and sanctioned more than 30 crores for slum
development in West Bengal;

(b) whether the Deputy Chairman, Planning,
received any memorandum for special support to
Howrah;

(c) it so, whether the Deputy Chairman had given
direction to State to spend substantial amount of that
fund for Howrah;

(d) if so, whether the directives have been complied;
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
During 1996-97, Rs. 24.69 crore have been sanctioned
for Slum Development in West Bengal.

(b) Yes Sir.

(c) to (e) Deputy Chairman, in his reply to the
Hon'ble M.P. had, inter-alia, suggested that the Howrah
Improvement Trust may submit projects for consideration
under the Centrally Sponsored Scheme of infrastructural
development in mega cities, which is in operation for
Calcutta.

PM’'s Integrated Urban Poverty
Eradication Programme

2653. SHRI CHINTAMAN WANAGA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have received any
proposals/requests for inclusion of Kalgaon, Ballapur,
Narghar Manikpur and Kemptee cities under Prime
Ministers’ Integrated Urban Poverty Eradication
Programme in Maharashtra; and

(b) if so, the details thereof and the action taken
thereon?
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THE MINISTER OF 3TATE IN THE MINISTRY
OF URBAN AFFAIRS AND EMPLOYMENT AND
MINISTER OF STATE !N THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DS. U. VENKATESWARLU):
(a) Yes, Sir.

(b) Navghar Manikpur (Navghar and Manikpur),
forming part of the Vasai Urban Agglomeration (U.A.)
wiith population ranging between 50,000 to i,00,00C as
per the 1291 Census, aie alre Jy included under the
Programme Kulgaon, Badlapur and Kemptee (Kamptee
U.A. ana Kuigaon-Badlapur U.A.) do not have urban
pooulation between the prescribed limits as per the
1921 Census are thus not eligible for coverage under
the Progtamme. The State Government has been
informea accordingly.

Performance of Jawahar Rozgar Yo;ana

2654 SHRI NARAYAN ATHAWALAY : Will the
Minister ot RURAL AREAS AND EMPLOYMENT be
pleacea to siate

ra; whetner the Goverrment have evaluated
the pertormarce cof Jawahar Rozgar Yojana.
Naticna, literacy Mission and Adult Education
Programme-

ib) i{ s0, the details of achievements and
dcficrenzies noticec in implementation of these
pregrammes, State-wise; and

{c) the details of steps proposed to be taken to
check the deficiencies noticed?

THE MINISTER CF STATE !N THE MINISTRY OF
RUPAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.
Concurrent Evaluation on Jawahar Rozgar Yojana (JRY)
was conducted during January-December, 1992 and
Evaluation of Totai Literacy Campaigns was conrducted
by an Expert Group constituted by the Department of
Education.

(b) and (c¢) The State-wise details of the evaluaticns
of JRY and the Expert Group on Totai Literacy
Campaigns did not give State-wise details of the
achievements and areas of concern noticed in the
impiementation of these programmes. However, the
deficiencies pointed out in the overall implementaticn
ot these programmes have been communicated to the
State Governments for taking corrective action.

Rural Sanitation Programme

2655. SHRI MULILAPPALLY RAMACHANDRAN :
Will the Minister of RURAL AREAS AND EMPLOYMENT
be pleased to state :

(a) the details of allocation made by the Government
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and amount utilised Kerala during 199€-97 for projects
under Central Rural Sanitation Programme;

(E) whether the Government ot Kerala has
sought any additional allocation for suzh programme;
and

(c) if so, the details thereof and the action taker by
the Government therson?

THE MINISTER CF STATE IN THE MINISTRY OF
RURAL AREAG AND EMPLOYMENT (SHRI
CHANDRADEO PKASAD VARMA) : (a) The allocation
under CRSP to Kerala tor 1996-97 is Ps. 214.00 lakh
and the entire amount has been released to the State
Government. Out of which Rs. 131.27 lakh have
reportedly been utilised by the State Government
upto 31.12.96. An additionai amount ot Rs. 39.457 lakh
was also released to the State Government during
1996-97 ior the development of model sanitation
villages.

{d) Yes, Sir.

(c) The State Government have submitted an action
plan of 1950 lakh for the year to provide sanitation
facilities in the State. The tunds available under the
CRSP are allocated according to the fixed critena to
each State. Request from any State for release of
additionai funds i1s considered anly if funds are available
out of savings due to non-release of funds to some
States for want of utilisation.

Sale of Nuclear Plants

2656. SHRI K.P. SINGH DEO . Wiil the PRIME
MINISTER be pleased 10 state :

(a) whether Government have received ofier
from the international reactor vendeis to sell nuclear
plants;

(b) it so, the number plants required for country’s
nuclear vrogramme;

(c) the number of nuclear plants proposed to be
acquired from international venders of any other
agencies to meet country's nuclear programme; and

(d) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME {MPLEMENTAT!ON AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b) No, Sir.

(c) and (d) A proposal to commission a Detailed
Project Report for 2 x 100 MWe light water reactor
stations to be located at Kudankulam in Tami! Nadu
with the technical cooperation and financial
assistance of the Russian Federation is presently under
negotiation.
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[Translation]
Elections of Panchayat

2657. SHR! RAJESH RANJAN ALIAS PAPPU
YADAV : Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether the Panchayat elections have since
been completed in the country after the amendment to
the Constitution;

(b) if so, the details thereof and if not, the number
of States where Panchayat elections have not been
conducted;

(c) whether any deadiine has been fixed for the
States to hold Panchayat elections;

(d) if so, the time by which the Government propose
to conduct elections in the States; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b)
Panchayats elections have been completed in almost
all the States/UTs except Bihar and Goa (at Zila
Panshad level). Among the Union Territories, Panchayat
elections are due in Lakshadweep and Pondicherry.

(c) to (e) Holding of elections to Panchayats is the
responsibility of State/UT Governments. They are
required to complete the election process in respect of
Panchayats within such time as is absolutely necessary
for completing the same.

Conference on Urban Transport

2658. SHRI JAI PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) the number o! International Conferences
organised so far in the National Capital Region of Delhi
with regard to urban transport in developing countries
and the dates on which these conferences were held;

(b) the main subjects discussed therein;

(c) the reaction of the Government in this regard;
and

(d) the details of proposed target/objects in this
connection?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) International
Conference on Urban Transport (CODATU-VII) was held
in New Delhi from 12-16 February, 1996. Another
International conference viz. Regional Policy Seminar
on Urban Transport and Mass Transit was held in New
Delhi in October, 1996 (October 14-17).
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(b) The subjects discussed at these Conferences
were

(n)'Policy Planning and Transport Demand
Management.

(ii) Public-Private Partnership and Financing.
(iii) Major Issues in Transport Infrastructure.
(iv) Mass Transit System/Public Transport.

(v) Role of Local Authorities in Traffic
Management.

(vi) MRT system in Urban Aieas
(viry Land-use Planning and Development Needs.
(viii) Transport Demand Forecast in Urban Areas.

(ix) Funding of Urban Transport Projects including
Levy of Dedicated Taxes/Cesses.

(c) and (d) The deliberations at the above
conferences would be kept in view by the Government
while formulating policies in this regard.

[English]
Land Reforms

2659. SHRI BHIM PRASAD DAHAL : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the land holdings pattern has changed
in the country since independence;

(b) if so, the details thereof; and

(c) the States in the country which have successfully
implemented land reforms?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.

(b) A Statement is enclosed.

(c) The States of Andhra Pradesh, Uttar Pradesh.
Gujarat and Karnataka are in the top in listribution of
Government wasteland which was mainly vested due to
abolition of Zamindaris and the said States distributed
more than 30 lakh acres, 24 lakh acres, 13.8 lakh acres
and 13.7 lakh acres respectively.

In distribution of Bhoodan land Bihar tops the list
by distributing more than 7 lakh acres followed by Orissa
(5.8 lakh acres) and Uttar Pradesh (4.2 lakh acres)..

In distribution of ceiling surplus land, the State of
West Bengal tops the list by distributing 9.65 lakh acres
followed by Andhra Pradesh (5.94 lakh acres) and
Maharashtra (5.5 lakh acres). Though the figure of
distribution is only 4.5 lakh acres in the State of Jammu
and Kashmir, the performance of the said State is
considered very significant as they have completed
distribution of total land taken possession much earlier
than anybody else.
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Statement

The land holding pattern in the country has
significantly changed since independence. The
Zamindari system which controlied nearly 60% of this
country’s arable land at the time of independence, was
abolished during the 50s which got about 150 lakh
acres of land vested to the States and about 200 lakh
tenants got rights on land directly under the State.

Through the Bhoodan Movemer:t during 1951 to
1969, about 45.9 lakh acres of land were donated by
big land owners, out ot which 24.52 {akh acres have
been distributed amongst the rural poor.

Since mid-50s ceiling on agricultural holdings
was being imposed by various States and upto
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December, 1970, an estimated quantum of over
one million hectares of agricultural land were vested
to the States of Which about 50% were distributed till
then.

Since 1972 ceiling imits have -been lowered down
by majonty of the States and till September, 1996, since
inception 52.13 lakh acres of ceiling surplus land have
been distributed amongst 51.20 lakh beneficiaries of
which again, 50% belong to SC/ST communities.

During the period 1971-72 to 1991-92, the
percentage distribution of land-holding households as
well as percentage of area owned by such households,
showing the changes taken place in the landholding
pattern is depicted below :—

P.C distribution bf households

PG distribution of area owned

Year .
Margnal Small Semi- Medium Large Marginal  Small Semi- Medium Large
Medium, o Medium
1972 62.62 15.49 11.94 783 2.12 9.76 "14.68 21.92 30.73. ' 2291
1992 71.88 13.42 9.28 4.54 0.88 16.93 18.95 24.58 26.07 13.83
PRI 7R I ‘ o,
From the above figures it is clear that the large and Statement .

medium households have been reduced: substantially
and their controf over agricultural land has also reduced
substantially. On the other hand, the number of small
and marginal farmers have increased and the total
operational area owned by them have also increased
substantially. However, agricultural land being a less
elastic commodity and population increase has taken
place at a very faster rate, landlessness among the
rural poor has also increased.

" Projects -Under CAPART

2660. SHRI ANANTH KUMAR : Will the ‘Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) the number of projects sancttoned under
CAPART in Karnataka since its mt:eptvon

(b) the names of agencies in Karnataka to whnch
assistance has been provided through CAPART
alongwnh the Iocauons thareof and

(c) the amoum uuocatod sancuoned and ra)eased
so far to each of these agencies?

THE MINISTER OF STATE IN THE MLNISTHY OF
RURAL AREAS. AND .BEMPLOYMENT . (SHRI
CHANDRADEO PRASAD VARMA) :(a) to{c) A:Statement
giving yearwise ‘details of number of projects
sanctioned, number of voluntary agencies assisted,
amount sanctioned and amount released to voluntary
agencies in Karnataka by CAPART since its inception
15 encinsed.

Year-wise details of number of projects sanctioned,
number of voluntary agencies assisted, amount
sanctioned and released in Karnataka by CAPART smce
1ts inception.

(Rs. in lakhs)
Year No. of No. of Amount A Amount’
projects  voluntary sanctioned released
sanctioned agencies. . . .
assisted
1986-87 16 - 16 44.54 1.79,
1987-88 15 14 47.25 37.14
1988:89 49 ' 46 15513 79.18
1989-90 52 48 ‘ 1 63.31 71.54
1990-91 43’ 39 1 4524 91.97
1991.92 97 91 245.53 87.00
1992-93 87 61 208.10 113.00
1993-94 58 53 156.14  187.00
1994-95 ' ' 39 R 28, 136.67 -+ - 104.00
1995:96 65 61 “_" 135044 ' 170,00
109687+ 39 ... /38 ., .175 98- . - 80.24
{upto to- R
Feb.1997) ' et Co L
Total 560 496’ , 162823 = 9286

Note Provigional ‘ e Cr
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Conversion to Free-Hold

2661. KUMARI FRIDA TOPNO : Will the PRIME
MINISTER be pleased to state :

(a) whether under the scheme for conversion of
DDA flats from Lease-hold to Free-hoid in Delhi, the
Government allowed the allottees to avail of the scheme
upto March 30, 1993 and later extended the date upto
June 30, 1994;

(b) whether Government also announced the
conversion charges under the scheme would be raised
by 25% beyond June 30, 1994;

(c) whether instead of increasing: the conversion
charges, Government has now allowed a discount of
33%'in the existing conversion charges to enthuse
allottees to avail of the scheme;

(d) if so, whether this discount of 33% will also be
allowed by way of refund to those allottees who applied
upto June 30, 1986 but whose applications are still
pending with D.D.A.; and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE. IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (d) Yes,
Sir. In the case of ready built flats, remission in
conversion fee @ 33% is available in the case of
allottees/lessees of ready built flats who applied upto
30th June, 1896.

"(e) Does not arise.

v : LA i

Ambedkar Awas Yo]ana

2662. SHRI VIRENDRA KUMAR SINGH : w.u the
PRIME MINISTER be pleased to state -

(a) whether the Government are aware tha( dunng
the year 1989 Dr. Ambedkar Awas Yo;ana was Iaonched ,
by D.D.A. under which flats of L1 G. were., booked

(b) the number of LiG ‘flats whicly have been allotted
under the schame so tar,. . .. .. " ¢

(c) the reas‘ons 1or not ellomng ﬂate to the remainrng~'
|egrstrant$ ‘ o _

. (d) whether the DDA. proposes to allot r.ne ﬂats.
under this scheme very soon; and

(e) if so, by when and if not, the reasons theretor?

THE MINISTER OF .STAEE iM+THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
QF STATE: IN."THE. MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) 1 (a) Yes, St..*

‘(b) The D.D.A. has reported that 2799 allotments
have been made till date for' the L.1'G. cetegory under
the Ambedkar Awas Yojana.
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(c) to (e) Allotment of flats is a continuous pPro¢ess’’
depending upon the avaulabrlrty of tiats. Due to the
constraints in the aviifabity’ 3P itieEAy ‘SPAEEEY which
are to be provided by other agencres it has not been
found possible to allot fiats tb rhé“r@ﬁr%rﬂln Te
Nor is it possible tB’ ﬁx"éﬂ b¥adti trr‘n'e'iséhe&\g!{ fitiR

caeevaer oAt rgitstla g,
[Translation] H EE S R BTN 2 s FORLIY St | e T
o LM neteg s o aanettiaan et
S‘qu of JRY"‘ s el !
2663, SHAI PAWAN DIWAN ' Wili the Bhnistsr of .

RURAL AREAS AND EMPLOYMENT be pleased to state:
AV N cz“:;w,'f EISN

Q) whe'he'»m&wwawam o3gar-Yoiana in,,

Madhya Pradesh has been made by Frogramme .

Evaluation Organisation of Plapning Comaussion; -

(b) if so, the details’ thereof und the resuhs thefeof"‘

(c) whether it has come to lrght from fhe srudy that
funds provided under Jawahar Rozgar Yojana has not
been utilised by some village panchayats of the State
and . S e -

(d) if so, the details therebf and the rem'edu SWOps
taken by the Goverriment inithis regard? ' .. /iti - ~viiy

THE MINISTER OF STATE IN' THE MINISTRY (OF
RURAL AREAS AND EMPLOYMENT i (SHRI
CHANDRADEO PRASAD VARMA) : (&) and: (b} Yes, Sir.
A quick study of Jawahar Rozgar Yojana (JRY) was '
conducted by Programme Evaluation Organisation
(PEO), Planning Commresion during 1992 covering the -
period from April 1st, 1989 ro September 1991. The
PEO had seletted 10 States 20 districts and 40 Gram_
Panchayats, which cltides Srdg'm and Shivpur‘r”disrricté
of Madhya Pradersh “The ‘stu 6Wed tHaf ‘out of the
available resources. 98.15%" and"TS'% of‘;fﬁ\{ ‘Yinds
were utilized in Siddhi and Shivpuri district resﬁecﬁvely

o, and gdl Fromi etwo‘dlstr cts ¢ fM cfﬂ"é"lbrad'e h
the PEQ electad, f gu]r vrl;eg p;ingba a}e fo,r qurcls

ey ring

study which shows the_ expenditure dyring 1990 gt as.,
under :
District Narhd® 51 *d %age
cnoL s ollagecPanchayad \\frq'“ﬁ“lﬁ\ﬂﬂﬂ -
R A ST AT .\'1 4 R N
Srddhr e e Badowray b e \WQm\
. i KKetwadio e o o \»N‘Lr
Shivput'” SEERN: 17 1c INCREERNS ~"-"98.04%"
‘‘‘‘‘ s  Htod NIL

Lo T .
WY (DR URLL W - ook <

The Government of"India have taken "a number 9'
steps to, U‘nprove ihe rmplemenfatron ‘of’ Jf Fn
programme was first restructured- during 1993-94 agann
in January, 1996. Instructions have also Been issued to'
constituted vrgrlance and monitoring committees at State,
district ‘bI6ck leVel4ér effective impleriéntation and‘
propef utitizationt ‘ot 4iinds. Lo
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[English]
Financial Assistance to Municipalities

2664. DR. PRABIN CHANDRA SARMA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have received any
proposal from the Government of Assam regayding
financial assistance to certain Municipalities in the State
for providing civic amenities; and

(b) it 8o, the details thereof and the action taken in
this direction?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b)
Provision of civic amenities is the responsibility of the
local bodies concerned. These local bodies formulate
their schemes in consultation with the State
Governments concerned. State Governments on their
part render assistance to the local bodies under various
schemes and also through borrowing from financial
institutions like HUDCO, LIC, etc. Government of India
plays only a nodal and catalytic role.

However, under the Centrally sponsored Scheme
of integrated Development of Small and Medium Towns
(IDSMT), against the aliocated number of 2 towns for
coverage during the period 1996-98, the Government
of Assam have submitted the project reports for 3 towns,
namely, Goal Para, Rangia and Barpata. The State Level
IDSMT Sanctioning Committee had approved the
proposals in respect of Goalpara and Rangia.
Accordingly, the allocated Central grant of Rs. 60.00
lacs (Rs. 35 lacs and Rs. 25 lacs for Goalpara and
Rangia respectively) was released to the State
Government.

As regards the project proposals tor providing
drinking water facility in various towns received from
the Government of Assam, and the action taken thereon,
the details are attached as statement.

Statement

Under the Centrally sponsored Accelerated Urban
Water Supply Programme applicable to towns having
population below 20,000 (as per 1991 census),
detailed project Reports (DPRs) in respect of 9
towns have been received from the Government of
Asgam. The names of the towns and the estimated
cost of each water supply schemes is given below :-

8.No. Name of Town Project cost
(Rs. in lakhs)
1 2 3
1, Namrup 136.31 - Sanctioned
2. Sonari 297.24 - Sanctioned
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1 2 3
3. Balashbari 110.84
4. Bilasipara 354.84
5. Sarthebari 133.17
6. Vazira 338.24
7. Gossaigon 309.98
8. Lakhipur 213.88
9. Bihupuria 218.00

Out of these, scheme for Namrup town at an
estimated cost of Rs. 1.35 crores and for Sonari town
at an estimated cost of Rs. 2.97 crores have already
been approved against the national outlay. Approval of
other schemes under the programme will depend on
the availability of funds under the programme during
the 9th Five Year Plan.

Petroleum Plants

2665. SHRI SULTAN SALAHUDDIN OWAISI : Will
the PRIME MINISTER be pleased to state :

(a) the number of places where Bharat Shelis Limited
has set up its petroleum plants in different States:;

(b) whether permission has been granted to set up
Rs. 150 crores marine platform for handling
hydrocarbon, petro-chemicals and LPG import terminal
at Kakinada in Andhra Pradesh;

(c) the total capacity of this platform; and
(d) the time by which it is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Bharat Shell Limited has commissioned a Lube Oil
Blending Plant at Taloja near Mumbai in January 1997.

(b) State Government of Andhra Pradesh has given,
inprinciple, approval for the BSLs proposal to construct
a marine platform to handle hydrocarbons, fertilisers,
petrochemicals and LPG imports at Kakinada. BSL has
submitted to the State Government a Detailed Feasibility
Report (DFR) for this proposal in February 1897.

(c) and (d) The proposed marine platform has been
designed with a capacity to handle ships ranging from
5000 DWT to 25,000 DWT. The platform will be
completed in 24 months after receipt of all
Governmental, environmental and corporate approvals.

[Translation]
Urbanised Areas
2666. SHRI DILEEP SANGHANI : Will the PRIME

MINISTER be pleased to state :

(a) the number and names of villages adjacent to
Delhi declared urbanised by the Government upto
January 1997; and
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(b) the number of villages proposed to be declared
urbanised in near future?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) DDA has
reported that 20 villages as per list at statement-! and
111 villages as per list at statement-ll were declared
urbanised under Section 507 of DMC Act.

(b) Based on the urban extension plan for the year
2001 and also the boundaries of sub-city project 68
villages are proposed to be urbanised as per list at
statement-iil.

Statement-/

List of 20 Villages Already Declared Urbanized
(Under Section 507 of Delhi Municipal Corporation
Act 1957) ADJ. To Delhi in Urban Extension Dwarka

Project.

Dwarka Phase-l and Il

1. Ambarhai

2. Bagdola (P)

3. Bindapur

4.  Barthal (P)

5.  Bijwasan (P)

6. Bamnoli

7. Dabri

8. Dhu! Siras

9. Nawada

10. Kakrola

11. Lohar heri (un-inhabited)

12. Matiala

13. Mirzapur (un-inhabited)

14. Nasirpur

15. Palam

16. Pochanpur

17.  Sahupura (un-inhabited)

18. Shahbad Mohammadpur (P)

19.  Sagarpur

20. Toganpur (un-inhabited)

Statement-ll

List of 111 Urban Villages located in the Urbanisable
Limits of Master Plan 1981 and Also Declared as
Urban by Notifications Under Section 507(A) of

M.C.D. Act. .
1. Asalatpur
2. Azadpur
3. Basant Gaon

PHALGUNA 21, 1918 (Saka)

1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.
49.

©® NGO S

to Questions

Basai Darapur
Begumpur

Ber Sarai
Bharola

Budhela

Dhirpur

Garhi Jharia Maria
Garhi Peeran
Gazipur

Ghonda
Haiderpur

Hari Nagar Ashram
Hasanpur

Hauz Khas
Humayunpur
Jhilmil Tahirpur
Joga Bai

Jwala Heri
Kachhipur

Kalu Sarai
Karkar Duma
Katwaria Sarai
Khayala

Khirki

Khizrabad
Khureji Khas
Kilokri
Kishangarh
Kotla Mubarakpur
Lado Sarai
Madipur
Maksoodpur
Mangolpur Khurd
Mandavli Fazalpur
Mashigarh
Masijid Moth
Mauzpur
Mehrauli
Munirka

Nangal Raya
Nangloi Sayad
Nangloi Jaleb
Naraina

Okhla

Peepal Thala
Pitampura
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50.
51.
52.
53.
54.
55.
56.
57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.
69.
70.
71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81.
82.
83.
84.
8s.
86.
87.
88.
89.
90.
91.
9z.
93.
94.
95.

- -Writtgn Answers

Posangipur
Rampura
Sahipur

Sarai Juliana
Shahpur Jat
Shakarpur Khas
Shakurpur
Shalimar
Sheikh Sarai
Tamur Nagar
Tatarpur
Tehkhand iy
Wazirnagar
Adchini

Arakpur Bagh Moghi,-..

Badarpur

Badli

Behlolpur
Chawkhandi
Chirag Delhi
Dhaka

Ghonda Neemka: .
Ghondli

Hauzrani

Jasola

Jia Sarai

Kaitwara
Keshopur
Khampur Raya.; .
Khanpur (Part)
Kharara

Kotla

Madangir ST
Madanpur Khadar
Malikpur Chhawani
Mandoli Kaoi L
Mangolpur Kalan
Mehpal Pur
Mohammadpur
Naharpur

Nangli Razapury:,,.
Rajpur Chhawanit..
Rithala

Saboli

Sodhora Kalan
Samahpur
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 96.
97.
98.
99.
100.
101.
102.
103.
104.
105.
106.

107.
108.
109.
110.
111,

to Questions 68

Sarai Kalekhan
Sarai Shahji
Shadipur
Séelampdr
Tihar
Tughiakabad
Shahdara
Usmanpur
Wazirabad
Yusuf Sarai
Zamroodpur

List of Villages jn the Jurisdiction of Delh:

‘Cantonment
Mehram Nagar
Todapur
Das Zerha
Zharera
Manglapuri

Statement-1il

List of 68 Villages to be Urbanized (Under Section
507 Delhi Municipal Corporation Act 1957) Falling in
Delhi Urban Extension Covered in Narela, Rohini

and South Delhi.

1. Rohini Extension

2. Narela
1.

1.

o bk wbD

® N o

9.
10.
11.
12.

ARG IS

Begumpur
Barwala

Pansali

Pehladpur Bangar

Sultanpur Mazara
(+ Sultanpur Extn.)

Sahibabad Daulatpur
Libaspur

Siraspur

Pooth Kalan
Mubarkpur

Nithari

Kirari - Suleman

Narela
Kureni
Tikri Khurd
Singhola
Bhor Garh
Sanoth
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7. Shahpur Garhi
8. Holambi Khurd
9. Iradat Nagar
10. Khera Khurd
11. Khera Kalan
12. Holambi Kalan

13. Budhpur Brijapur

14, Siraspur
15. Bankner

16. Alipur
17. Singhu
18. Bankoli

19. Nangli Puna
20. Bawana
3. UE Phase II-A (Narela)

Bakarwala (P)
Hastsal

Mundka
Nawada Khera

Nilothi
Ramhola

Tilangpur Kotla
Baprala (P)

S0 0O ®NO A LD
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4. UE (South Delhi) Phase-I-B

Adilabad
Chhattarpur
Chandan Hola
Deoli

Houz Rani
Khampur
Khirki

Lal Kuaon
Maidan Garhi
10. Neb Sarai

11. Pul Pehlad
12.  Rajpur Khurd
13.  Shampur Khurd
14. Satbart

15. Said-ul-Azaib

® N O 0k N =

©

5. Phase-[V (Narela and N.W. Delhli)

1. Gheora
2. Rasulpur

Kamruddin Nagar

Nangloi Jat (+ Nangloi Extn.)

Rajpur Khurd (un-inhabited)

PHALGUNA 21, 1918 (Saka) to Questions 70

Rani Khera
Madanpur Dabas
Kanjhawala

Karala

Chandpur Kalan (P)
Puth Khurad
Sulatanpur Dabas
Bawana (P)

© ©®» N O AW

-

Total 68 Nos.

Power Sub-Station at Varanaal

2667. SHR! S.P. JAISWAL : Will the PRIME
MINISTER be pleased to state :

(a) whether a 132 K.V.A. power sub-station is under
construction at Gajokhar village under Varanasi district
in Uttar Pradesh;

(b) if so, the details thereof;

(c) whether the construction work of this station has
not been making any progress due to non-availability
of funds whereas the Government have already spent
a lot of amount on it; and

(d) if so, the time by which the construction work is
likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) As
per information given by Uttar Pradesh State Electricity
Board, 2x20 MVA, 132/33 KV Sub-station is under
construction with tfinancial assistance of Rural
Electrification Corporation and the work was started
during 1992-93.

(c) A total expenditure of Rs. 28.75 lakhs has been
incurred on the Sub-station upto January, 1996.
Thereafter the work on the Sub-station has been stopped
due to non-availability of funds. After receipt of
repayment schedule from UPSEB the Rural
Electrification Corporation will consider release of loan.

(d) The construction of Sub-station depends upon
the availability of financial resources with UPSEB.
Therefore, no time limit can be indicated for the
completion of the work.

[English]
Southern Gas Grid

2668. SHRI N.K. PREMCHANDRAN : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government propose to establish a
southern gas grid for the benefit of all the Southern
States;
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(b) it so, the details thereof and the time by which
it is likely to be commissioned; and

(c) if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T R. BAALU):
(a) to (c) The Government has approved in principle the
concept of a Southern Gas Grid. The Southern States
have completed a Pre-feasibility study for the projects.
The feasibility of importing gas from Oman/iran is under
study. The Southern Gas Grid Project can be taken up
when sufficient gas is available. Efforts are also being
made to ‘mport LNG for the Southern States.

[Translation]
Bio-Gas Plants

2069 SHRI BUDHSEN PATEL : Will the Minister
of NON-CONVENTIONAL ENERGY SOURCES be
pleased to state :

(a) the number of bio-gas plants set up in Madhya
Pradesh during the period from 1990 to 1995;

(b) the number of plants out of these functioning
and the number of plants lying closed;

(c) whether gas chulhas are available in the market
and if not, the reasons therefor;

(d) the reasons for supplying inferior quality chulhas
to the beneficiaries by the Madhya Pradesh Agro and
the persons responsible for the inconvenience caused
to the beneficiaries; and

(e) the action proposed to be taken against the
concerned employees/officers?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (CAPT. JAI
NARAYAN PRASAD NISHAD) : (a) A total of about
73,300 family type biogas plants have been set up in
the State of Madhya Pradesh during the period from
1990-91 to 1995-96.

(b) The programme implementing agencies, namely,
Madhya Pradesh State Agro Industries Development
Corporation Ltd., Madhya Pradesh Urja Vikas Nigam
Ltd., and Khadi and Village Industries Commission have
reported that about 80-95 per cent of the plants set up
during 1990-91 1c 1995-96 were found to be functioning.

(c) Biogas burners (chuthas) are available in the
market at Indore and Ujjain and are also being supplied
by the State and District offices of the implementing
agencies.

(d) Madhya Pradesh State Agro Industries
Development Corporation Ltd. is supplying biogas
burners dertitied by the Bureau of Indian Standards
(BIS) to aviod inconvenience to beneficiaries due to
inferior quality burners.

(e) Question does not arise.
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[English]
Allotment of Accommodation

2670. SHRI MUKHTAR ANIS : Will the PRIME
MINISTER be pleased to state :

(a) the total number of Central Government
residential accommodation units, type-wise, in the
National Capital Territory ot Delhi made available to the
Government of Delhi, for official use, including the Lt.
Governor, Ministers, Speaker, Members of Metropolitan
Council and the High Court Judges;

(b) the total number of units under actual
occupation, as on January 1, 1997;

(c) whether it is a tact that some VIPs in Delhi are
still occupying more than one official accommodation,

(d) it so, the reasons therefor; and

(e) whether the Delhi Government has been asked
to make its own arrangements for meeting its
requirements of accommodation?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) No
separate statistics for employees of National Capital
Territory of Delhi in respect of Type-l to Type-IV are
maintained since the employees of Government of Delhi
are eligible for General Pool residential accommodation.
As regards quarters of Type-V and above, one bungalow
No. 3, Moti Lal Nehru Place (Type-VIll) has been placed
at the disposal of Government of NCT of Delhi for use
and occupation by Lt. Governor, Delt.i.

(c) and (d) No such fact has come to the notice of
this Ministry.
(e) Yes, Sir.

IRDP

2671. SHRI VIJAY SANKESHWAR : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the number of villagers benefited under
Integrated Rural Development Programme in Dharwad
district of Karnataka;

(b) whether the pace of development has been
satisfactory;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) This Ministry
does not monitor the Programme district-wise. Monitoring
of IRDP is done State-wise.
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(b) to (d) Does not arise in view of reply to (a)
above.

[Translation]
Capital Involved in Scams

2672. SHRI KRISHAN LAL SHARMA : Will the
PRIME MINISTER be pleased to state :

(a) the details of scams which came to light in the
country during the last five years and the number of
politicians convicted in this regard;

(b) the amount involved in these scams, scam-wise;

(c) whether the Government propose to formulate
any comprehensive policy to check these scams; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) The details of the scams
which came to light during the last five year i.e. from
1992-96 are as under :

No. of scams No. of cases

registered

(i) Letter of Credit Scam 12

(ii) Bank Securities Scam 71

(iii) Housing Scam 16

(iv) Urea Scam 1

(v) A.H.D. Scam 48

(vi) Telecom Scam 2

(vii)  Ayurvedic Scam 33
(vili) Scam relating to allotment of

Petrol pump, gas agencies etc. 1

184

No politican has been convicted so far in these
cases.

(b) The amount involved in these scams is as unQer
(Approximately and as per present level of investigation
and allegations)

Name of the scam Amount involved

1 2

Rs. 9,130.75 (crores)
Rs. 112.00

(crores) appr.

RS. 133 Crores.

Rs. 750 Crores.

Bank Security scam
Letter of Credit
(Assam) Scam
Urea scam

A.H.D. Scam

PHALGUNA 21, 1918 (Saka)
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1 2

Government has not been
cheated but it was roughly
estimated that the Govt.
stood to lose at least
Rs. 1,54,000/- per month.

Rs. 1.68 + Rs. 33 crores.
Rs. 26 crores

Housing scam

Deptt. of Telecom scam
Ayurvedic scam

Scam relating to
allotment of Petrol Pump
& gas agencies etc.

Not applicable.

(c) and (d) There are internal checks in the
aministrative system such as Statutory Audit, Rules of
Procedure for Conduct of Business etc. to prevent
scams. Whenever the sacms surface due to systems
failure due to deliberate subversion of norms,
procedures etc., expeditious action is taken to investigate
the cases and bring the culprits to book. Government
accords very high priority to investigations of these cases
that are entrusted to CBI and supports the agency
administratively.

N.E.D.A.

2673. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of NON-CONVENTIONAL ENERGY SOURCES
be pleased to state :

(a) whether the Government are aware of the
bungling of 3.5 crore fupees committed in N.E.D.A. (UP)
in the name of generating power through wind;

(b) if so, the details thereof:

(c) whether any survey was conducted for selection
of site and data on wind before finalisation of the multi-
crore project;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (CAPT. JAI
NARAYAN PRASAD NISHAD) : (a) and (b) According to
information available with Government the Non-
Conventional Energy Development Agency (NEDA),
Uttar Pradesh sanctioned a project on their own for
supply, installation and commissioning of nine
aerogenerators of 5 KW to 25 KW unit capacity. The
work was awarded by NEDA to M/s Raghav Trading
Company, New Delhi in the year 1989. This company
did not complete the work is required under their
agreemant with NEDA. An amount of Rs. 70.02 lakhs
was paid to the firm by NEDA. In addition, another
Rs. 147.12 lakhs were spent on development of sites
and for civil works by NEDA.
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An FIR has been lodged by NEDA against
M/s Raghav Trading Company, New Delhi in July, 1986
for not completing the works as per their agreement
with NEDA. NEDA has informed that the police action
is awarted.

An enquiry has also been ordered by Director,
NEDA The enquiry is still in progress.

(c) to (e) According to NEDA, the services of a
consultant were taken by NEDA for initial survey for
selection of the sites for installation of the aerogenerator
systems, recording of data on wind speeds and duration
for which winds are prevailing at the sites.

As reported by NEDA, prima facie examination has
pointed towards collection of such data by the
consultant. However, the authenticity and usefulness of
the data collected are also included in the terms of
reference of the enquiry.

[English]
Uttar Pradesh Electricity Board

2674. SHRI ILIYAS AZMI
MINISTER be pleased to state :

(a) whether the Rural Electricity Corporation (REC)
has more than Rs. 600 crore outstanding against the
Uttar Pradesh State Electricity Board and the above
board is unable to pay its instalment and interest due
thereon;

: Will the PRIME

(b) if so, the reasons therefor;

(c) whether the R.E.C. has stopped advancing loans
to the U.P. State Electricity Board and considering to
close its office at Lucknow;

(d) if so, the details thereof;

{e) whether the Union Government propose to direct
the UPSEB to clear the dues of R.E.C;

(f) whether the R.E.C. are considering to take over
the electrification works of the State in its hand; and

(g) if not, the manner in which the electricity is
likely to be made available to the villages of Uttar
Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) As on
31.3.1996, accumulated loans of Rural Electrification
Corporation (REC) outstanding against Uttar pradesh
State Electricity Board (UPSEB) are Rs. 756.45 crores.
Out of this, Rs. 148.77 crores has become payable to
REC as repayment of principal and Rs. 240.27 crores
towards interest. Thus, the total default by UPSEB upto
March, 1996 is Rs. 389.04 crores.

(b) UPSEB has not been able to clear the
outstanding dues of REC due to its poor financial health
lead'ng to a resource crunch.
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(c) and (d) BEC has sanctioned 81 projects for
financial assistance of Rs. 124.46 crores in 1994-95
and 7 projects for assistance of Rs. 12.44 crores in
1995-96 to UPSEB. 18 projects of UPSEB involving
financial assistance of Rs. 34.32 crores, received
during 1996-97, are under active consideration for
sanction by REC. The Corporaticn is not closing its
office at Lucknow.

(e) The Union Government has recently approved
the adjustment of the outstanding dues, as on December
1996, from the Central Plan allocation to States
(including Uttar Pradesh) of all the Central Power Sector
Undertakings (including REC) and organisations of
Ministry of Railways, Ministry of Coal and Department
of Atomic Energy. However, the adjustment will be
restricted to a maximum of 15% of the Central Plan
assistance, per annum.

(f) Rural Electrification Corporation was
incorporated to make finances available for rural
electrification works. It is therefore, not considering to
take over the execution of rural electrification projects.

(g) Rural Electrification works are continuing to be
implemented by the UPSEB. The UPSEB has reported
electrification of 677 villages and energisation of 10,919
pumpsets during the current financial year upto January,
1997.

Lai Dora in Chandigarh

2675. SHRI SATYA PAL JAIN : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a) whether the Chandigarh Administration is
corsidering the proposal of extending Lal Dora of
various villages in Union Territory of Chandigarh;

(b) if so. the time by which the final decision is
likely to be taken in the matter;

(c) whether the Government have received any
memorandum in this regard from various Panchayats of
the Union Territory of Chandigarh;

(d) if so, the action taken thereon;

(e) whether the Government are considering the
proposal of giving electricity and water connections to
those people who had constructed houses on their own
land in various villages in the Union Territory of
Chandigarh; and

(f) if so, the time by which the final decision is likely
to be taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (f) The
information is being collected from the Chandigarh
Administration and concerned other Central
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Ministries/Departments; and the same will be laid on
the Table of the House as and when received.

Extension of Metro Railway

2676. SHR! TARIT BARAN TOPDAR :
KUMAR! MAMATA BANERJEE :
SHRI SAMIK LAHIRI :

Wil the PRIME MINISTER be pleased to state :

(a) whether the Government have since taken any
decision to extend Metro Railway from Dum Dum to
Borrackpore and from Tollyganj to Garia;

(b) it so, the delails thereof;
(c) if not, the reasons therefor; and

(d) the time by which the circular rail in Calcutta is
likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) A
proposal was sent by the Government of West Bengal
in June, 1995 ior extending the Metro Railway in Calcutta
from Tollyganj to Garia. The Government of West Bengal,
was requested in July, 1995 to furnish its comments on

certain issuaes like setting up of a Company to implement *

the project; Government of West Bengal's participation
in the equity of the Company to the extent of 50%;
exempting the properties of the Company from property
tax and other applicable State taxes; provision of land
for the project at their cost and the willingness of the
Staie Government to bear 50% of operational losses, it
any. However, comments from the State Government, in
this regard, are awaited.

As regards extension of Metro Rail from Dum Dum
to Barrackpore, no proposal has been received from
the Government of West Bengal.

(d) The feasibility study tor Circular Railway in
Calcutta was completed in November, 1996. However,
no proposal has been received from the State
Government for Central assistance in the implementation
of the project.

Instaliation of Statue

2677. SHRI BRIJ BHUSHAN TIWARI : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government propose to install. statue
of Mahatma Gandhi at India Gate in New Delhi;

(b) if so, the details thereof; and
(c) the time by which it is likely to be installed?

PHALGUNA 21, 1918 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND '*MPLOYMENT AMD MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) The
Government is considering the suitability of differeni
locations at the India Ciate Complex as well as outside
it for installation of a status of Mahatma Gandhi during
the 50th year of India's Independence. For this purpose,
views of agencies ccncerned are being ascertained.
However, the matter is sub-judice in the Delhi High
Court which had issted an interim injunction order in
CWP No. 2725/95 restraining the Government of India
from “Aitering/removing/demolishing the Canopy/Chatri
at the India Gate roundabout renamed as August Kranti
Udyan”. It is, thereiore. not possible at this stage to
state the time by which the statue would be installed.

[Translation]
Training Camps

2678. DR. A.K. PATEL : Will the PRIME MINISTER
be pleased to s'ate :

(a) whether the Government are aware that camps
are being set-up by Pakistan on the Pak-Afghanistan
border for providing training to the terrorists to carry out
sabotage activities in Jammu and Kashmir;

(b) the cetails thereof; and

(c) the steps taken by the Government to check
these activities?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUUBRAMONIYAN) : (a) and (b) Government are
aware that Pakistan is operating camps in its territory,
Pakistan occupied Kashmir and Afghanistan where
terrovists are being given training for carrying out acts
of terrorism and subversion in Jammu and Kashmir.

(c) Various measures have been taken to curb the
possibilities of infiltration of such elements into Jammu -
and Kashmir. These, inter alia, include intensive
patrolling on the Border/LOC, deployment of security
forces in the vulnerable areas both on the LOC/Border
and in the hinterland, setting up of Village Defence
Committees in some of the sensitive regions near the
border, and close and continuous coordination between
all concerned security and intelligence agencies, etc.
The arrangements are being continuously reviewed and
strengthened/streamlined as found necessary. Sustained
operations are also being continued by the Police and
Security Forces within the State to curb the activities of
terroristc and subversive elements. The activities of
Pakistan have also been continuously exposed at the
International level through diplomatic and othe
channels.
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[English]
Visitors from USA

2679. SHRI RUPCHAND PAL :
SHRI HANNAN MOLLAH :
SHR! BASU DEB ACHARIA :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government are keeping a watch
on the high profile visitors from USA who are spreading
anti-national sentiments in Jammu and Kashmir on
religious basis;

(b) it so, the details thereof; and

(c) the steps taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (c) As a part of the
policy of openness and transparency being followed by
the Government, a number of foreign visitors, including
diplomats and other prominent personalities from
various countries, including USA, have been visiting
Jammu and Kashmir from time to time. This policy has
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had a positive impact. Public pronouncements or
activities of such visitors suggesting that they are
spreading anti-national sentiments on religious basis
have not come to the notice of the Government.

Rogatory Letters

2680. SHRI SANAT MEHTA :
SHRI SHANTILAL PARSOTAMDAS PATEL :

Will the PRIME MINISTER be pleased to state :

(a) the number of rogatory letters issued by the
Central Bureau of Investigation to foreign countries
during the last one year; and

(b) the details of cases in which the Central Bureau
of Investigation has to restore to issueing of letter of
rogatories and the action completed by the recipient
countries on the request of CBI?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b) During the year
1996, 35 Letters rogatory in respect of 12 cases were
issued to different countries. The details of these cases
are given in the statement attached.

Statement

S.No. Case No.

Letter Rogatory issued

Action taken by the Recipient

1 2

3

4

1. RC 4/92-ACU.VI/V |
I
1]
v

2. RC 2/93-ACU.V

RC 1/94-ACU.V
RC 3(A)/96-ACU.!

O h W=

5. RC 2(S)/94-SIG

6. RC 17/87-SIU.XI
dated 13.11.87

LR sent to Australia
LR sent to Japan

LR sent to Switzerland
LR sent to Hongkong

LR sent to Singapore

LR sent to U.S.A. (Distt. Boston)
LRs issued by the court

Switzerland
USA

Turkey

UAE

UK

Greece

LR sent to Dubai

LR sent to Switzerland

On receipt of reply from Australia, a
team of CBI officers was sent to collect
the documents on 24.1.1997. No reply
has so tar been received from Japan,
Switzerland and Hongkong.

No response received from Singapore
so far.

No response received from USA.

Switzerland, Turkey and USA have
accopted the LRs and action has
been initiated by them. Communication
in this regard is awaited from U.K,,
Greece and U.AE.

The result of the Letter Rogatory is
still awaited.

As a legal requirement the Deptt. of
Culture will be filing a civil suit in a
competent court in Geneva to prove
the ownership of Govt. of India over
the coins.
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1 2 3 4

7. RC 5(S)/91-Slu United Kingdom LR has been handed over to UK
-V/SiC.H authorities. The result is awaited.

8. RC 1(A)/90-ACU.Vi Three-[USA two and 1. US Justice Department have taken

Singapore-one]

it up with District Courts in Virgenia
and Newyork.

2. No response received from

Singapore.
9. RC 11(S)/95-Cal. 1. Issued by CMM, Calcutta to U.K. Execution Report not yet received from
2. Issued by CMM, Calcutta to Denmark. any of these countries.
3. Issued by CMM, Calcutta to Latvia.
4. Issued by CMM, Calcutta to Pakistan
5. Issued by CMM, Calcutta to Bulgaria
6. Issued by CMM, Calcutta to Bangladesh
7. Issued by CMM, Calcutta to Thailand
8. Issued by CMM, Calcutta to Singapore
9. Issued by CMM, Calcutta to Hongkong.
10. RC 1(A)/92-SIU.X LR sent to Dubai Response of authorities of Dubai is
awaited.
11. RC 23(A)/95-BLR 1. LR sent to Australia. The result of action taken in the
2. LR sent to New York, U.S.A. matter is yet to be received.
12. RC 6(S)/95-SIC.I/SIC.IV 1. Australia Response of the concerned foreign
2. France authorities not received.
3. Germany
4. Sweden
5. Thailand

[Translation]
Funds for Roads In Uttar Pradesh

2681. DR. BALIRAM : Will the Minister of RURAL
AREAS AND EMPLOYMENT be pleased to state :

(a) the total funds allocated to Uttar Pradesh for
construction of roads during the last three years, year-
wise,

(b) the number of villages in Azamgarh and Mhow
districts of Uttar Pradesh which have been connected
by roads; and

(c) the number of villages in Azamgarh and Mhow
district which are likely to be connected by roads?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI

CHANDRADEO PRASAD VARMA) : (a) to (c) Information
is being collected and will be laid on the Table of the

House.
[English]
Food for Work

2682. SHRI T. GOPAL KRISHNA : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether some State Governments are not lifting

food-grains resulting in poor implementation of ‘Fuod
for Work’ programme under Jawahar Rozgar Yojana;

(b) the total quantity of foodgrains allotted to Andhra
Pradesh during the last two years and the quantity
remained unlifted;

(c) the details thereof,' year-wise; and

(d) the steps propose to be taken by the Government
for the proper Implementation of Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Jawahar Rozgar
Yojana (JRY) guidelines provide that the foodgrains
should be given as part of wages under the scheme at
the rate of 2 kg per manday. To ensure that workers
engaged under JRY are not put at disadvantage, the
distribution of foodgrains is optional depending upon
the prices In the open market.

(b) and (c) 1,04,200 MTs of foodgrains were
allocated to the State of Andhra Pradesh each year
during 1994-85 and 1995-86. No foodgrains has been
utilised by the State Government.

(d) Necessary instructions are being issued in
consultation with the Department of Consumer Affairs
and Public Distribution System to States to issue
specially subsidized foodgrains to beneficiaries of
Employment Assurance Scheme/JRY under the new
PDS.
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Violation of Rules

2683. KUNWAR SARVARAJ SINGH : Wili the
PRIME MINISTER be pleased to state

(a) whether the memorials of Mahatma Gandhi, Pt.
Nehru and other Prime Ministers are governed by any
Parliamentary Act and rules made thereunder. and

(b) it so, whether any violation of the governing
statue has been brought to the notice of the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Rajghat, the

Samadhi of Mahatma Gandhi is governed by the Rajghat -
Samadhi Act, 1951. No such Act has been passed by

the Parliament in respect of samadhi of Pt. Nehru or
any other Prime Minister located in Delhi.

(b) No. Sir.

Generation of Power

2684. SHRI ISWAR PRASANNA HAZARIKA : Will
the PRIME MINISTER be pleased to state :

(a) the addition to the power generation capacity
achieved during 1994-95 and 1995-96;

(b) whether each new power generation unit
included during the period was declared to be in
commercial operation;

(c) if so, the effective dates of commercial operation -

of each such unit together with dates of commissioning;

(d) whether the total’ capacity commissioned 'br only
capacuty declared commercial is taken as denominator
in determining the Plant Load Factor for the ccuntry as
a whole; and’

(e} if so, the details thereof? o

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) (a) to (e)
Information is being collected and will be' 'laid on the
Table of the House,

[Translation]

PR YI

Drought in Madhya Pradoch

2685. DR. LAXMINARAYAN PANDEY : Will the
Minister of RURAL AREAS AND EMPLOYMENY be
pleased to state :

(a) whether the Chhamsgarh region of Madhya
Pradesh was hit by a severe drought

(b) i .80, whether. mousands of. people magfaxed
from the villages due to this seyere drought and - many
deaths were also reported, and: - "

(c) it'so, the details 6f assistarce provided orvactlonf

taken by the Government in this regard?

MARCH 12, 1997
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Accoring to the
information received from the Government of Madhya
Pradesh, 25 Tehsils in 7 districts are atfected by drought
conditions in varying degree in the State. The districts
affected in Chhattisgarh region include Raipur, Durg,
Rajnandgaon and Ragarh.

(b) The State Government has not reported any
migration of persons or death due to drought conditions.

(c) The State Government is undertaking various
measuyres to tackle the situation including gearing up
labour intenstive works, distribution of seeds for sowing
Rabi crops, suspension of recovery of Government
Cooperative dues and land revenues. Government of
India have released an amount ot Rs. 38.31 crores
during 1996-97 as Central share of Calamity Reliet
Fund to Government of Madhya Pradesh for relief and
rehabilitation measures in the wake of natural calamities
including drought.

Works in Barellly

2686. SHRI SANTOSH KUMAR GANGWAR : Will
the PRIME MINISTER be pleased to state :

(a) the names of the works being carried out in
Bareilly-Counter Magnet City for development under
the National Capital Region; and

(b) the number of works undertaken during the last
five years?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF. STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Bareilly town
has been identified as one of the Counter Magnet
outside the National Capital Region as per Regional
Plan-2001. Normally, the development programmes in
Counter Magnet towns are taken up by the State
Governments through their agencies which are
supplemented by the schemes taken up ‘through the
Development Fund financed jointly by the NCR Plannmg '
Board and the. State Government.

(b) The works being undertaken through the
Development Fund are :-

(u) ‘rfansport Nagar (Shamahan Road)
(n) Rampur Road Restdemaal Scheme.

[English]
MPLADS - Interest Accrues

2687. SHRI DWARAKA NATH DAS : Will the
Minister of -PLANNING AND PROGRAMME
IMPLEMENTATION bé pleased to etate ;' -

(a) whether the Government are aware iﬁ’al
interést accrued on MPLAD Fund remains idte with the
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respective Deputy Commissioners of the districts for a
long time;

(b) whether the Government propose to take back
the atoresaid interest;

(c) if so, whether the scheme of works should be
recommended by the respective MPs on whose fund
such interest has been accrued; and

(d) if so, the guidelines framed in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (d) The issue of utilisation of interest accrued on
MPLADS funds is under consideration of the
Government.

[ fré nslation]
Production of Diesel and Kerosene

© 2688. SHRI RAJKESHAR SINGH : Will the PRIME
MINISTER be pleased to state :

(a) the production of Diesel and Kerosene during
1995 and 1996; and

(b) the demand and supply of diesel and kerosene,
State-wise during the abave period?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The details of production of Diesel and Kerosene in
the calender years 1995 and 1996 are given below :

(Qty. in MMT)
1995(Prov.) 1996(Prov.)
SKO 5.32 5.97
HSD 20.36 21.66

)

(b) Digsel .is not an allocated proouct and the
supplies are made to meet the full market demand.
Kerosene is an allocated product and the releases are
made:-in line with the allocation. State-wise details of
allocation V/s. Releases, of SKO and sale of HSD during
1994-95 and 1995- 96 are given at' attached
statement-l and mo

[ e Y

" Statement-|

State-wise SKO/HSD Sa/es Dur/ng 1994- 95

(Figs. in TMT)

State. . T HSD, ... SKO
1 2 3

Chandigarh S 43.8. 17.9

Delhi 924.8 ©241.2

PHALGUNA 21,

1918 (Saka)

to Questions 86
1 2 3

Haryana 1220.1 157.6
Himachal Pradesh 148.1 38.8
Jammu & Kashmir 201.7 106.1
Punjab 1599.1 335.0
Rajasthan 1778.8 306.6
Uttar Pradesh 3642.6 1025.4
Total 9559.0 2228.6
Assam 349.4 256.5
Arunachal Pradesh 54.8 12.7
Manipur 215 22.3
Meghalaya 78.5 16.4
Mizoram 171 6.4
Nagaland 24.9 11.2
Tripura 31.8 22.3:
Sikkim 14.9 11.9
Bihar 1457.3 568.7
Orissa 578.9 197 .1
West Bengal 1521.1 763.2
Andaman 39.9 4.8
Total 4190.1 1873.5
Maharashtra 3193.6 1614.2
Gujarat 1927.3 807.8
Madhya Pradesh 1662.8 447.3"
Goa 164.8 29.2
Daman 7.4 1.5
Dadra. & Nagar Haveli 22.9 ' 3.1
Diu R Y A 1.4
Total 6980.5 2804.5
Tamil Nadu 24471 666.6
Kerala 1056.8 272.4
Pondicherry Cor 82.2 . 14.6
Karnataka 1516.1 461.5
Andhra Pradesh 24149 §99.3
Total ‘ 7517.1 1 2014.4
All India Total 28246.7 8921.0

The kerosene sale as shown..above. incluydes.
released through PDS and to special category
customers.

Al above hgures are provisional and as per IPR.
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Statement-l/

MARCH 12,

State-wise SKO/HSD Sales During 1995-96

State/Union Territory SKO HSD
1 2 3
A. Northern Region
16. Jammu & Kashmir 124.89 195.34
23. Punjab 352.52 1755.41
24. Rajasthan 329.51 2142.60
25. Uttar Pradesh 1092.19 3700.20
27. Haryana 164.60 1350.88
28. Himachal Pradesh 37.08 169.99
42. Chandigarh 19.57 52.56
43. Delhi 240.23 1152.76
Total (A) 2360.59 10519.74
B. North East Region
12. Assam 265.92 353.20
32. Manipur 22.19 23.85
34. Meghalaya 16.97 88.48
36. Nagaland 12.60 28.75
39. Tripura 23.32 32.74
41. Arunachal Pradesh 11.94 59.42
48. Mizoram 7.04 17.77
Total (B) 359.98 604.21
C. Eastern Region
13. Bihar 607.97 1654.25
22. Orissa 222.19 527.46
26. West Bengal 606.04 1644.49
38. Sikkim 10.17 18.51
40. Andaman & Nicobar 215.08 44.22
Total (C) 1661.45 3888.93
D. Western Region
14. Goa 28.27 171.33
15. Guijarat 811.80 2401.16
18. Madhya Pradesh 481.34 1922.03
20. Maharashtra 1545.25 3814.67
44. Dadra & Nagar Haveli 3.1 38.65
46. Daman & Diu 3.16 9.04
Total (D) 2872.93 8356.88
E. S8outhern Region
11. Andhra Pradesh 613.80 2863.64
17. Kerala 291.42 1176.21

1997 to Questions 88
1 2 3
19. Tamil Nadu 683.52 2866.63
21. Karnataka 493.56 1774.02
47. Lakshadeep 0.20 0.17
49. Pondicherry 14.84 106.19
Total (E) 2097.34 8786.86
All India Total 9352.29 32156.62
F. Outside Territory
51. Bhutan 4.85 13.79
52. Nepal
Total (F) 4.85 13.79
Grand Total 9357.14 32170.41

The kerosene sale as shown above includes
released through PDS and to special category customers

All above figures are provisional and as per IPR.

Super Thermal Power Station at Tandawa

2689. SHRI DHIRENDRA AGARWAL
PRIME MINISTER be pleased to state :

(a) whether the Government propose to set up a
Super Thermal Power Station at Tandawa in Bihar;

Will the

(b) if so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) No, Sir.

(b) and (c) Do not arise.

ONGC

2690. SHRI RAVINDRA KUMAR PANDEY :
SHRI SHIVRAJ SINGH :

Will the PRIME MINISTER be pleased to state :

(a) whether some surveys had been conducted by
the Qil and Natural Gas Commission or Qil India Ltd.
recently to find out the possible availability ot
Hydrocarbon in north eastern region of the country;

(b) it so, the details of such surveys;
(c) the results thereof so tar, and

(d) the steps proposed to be taken by the Union
Government to accelerate the pace of surveys in these
regions?

THE MINISTER OF STATE IN THE MINISTRY OF

PETROLEUM AND NATURAL GAS (SHRI! T.R. BAALU):
(a) Yes, Sir.
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(b) and (c) During the year 1996-97 ONGC has
carried out 1250 SLK of 2-D and 76 SSK of 3-D seismic
surveys in North East Region.

During the same period OIL has carried out 1400
SLKM of 2-D and 100 SQKM ot 3-D seismic surveys in
this area. Based on surveys and interpretation of the
data a few structures have been identified.

(d) In addition to the survey programme of ONGC
and OIL, Government of India has awarded several
blocks in the region under exploration bidding rounds
to private/JV companies. Seismic surveys are an
important component of the committed work programme
for these blocks.

Export of FPI Products

2691. DR. MAHADEEPAK SINGH SHAKYA :
SHRI NAWAL KISHORE RAI :

Will the Minister of FOOD PROCESSING
INDUSTR!ES “be pleased to state :

(a) whether hundred per cent export oriented food
processing industries have also been set up in the
country;

(b) if so, the number of these industries, State-wise;

(c) the total number of such units which have
commenced production during 1996 and whether the
Government have made any assessment about the
exports made and the toreign exchange earned by these
industries during each of the last three years;

(d) if so, the average percentage of total production
exported by these industries during the above period
and the value of the exports made; and

(e) the total production capacity of these
industries?

THE MINISTER OF STATE OF THE MINISTRY
OF FOOD PROCESSING INDUSTRIES (SHRI DILIP
KUMAR RAY) : (a) to (e) As per available information,
the number ot 100% Export Oriented Units set up in
the various sectors of food processing industries in
the country so far is 120. Statewise details of these
units are given in statement. The details of exports
made by these units during the last three years is as
under :-

1993-94 Rs. 386.12 Crores
1994-95 Rs. 535.01 Crores
1995-96 Rs. 711.07 Crores

The average percentage of total production exported

by these industries during the above period and the

value of exports made are not available.

PHALGUNA 21, 1918 (Saka)
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Statement

Statewise No. of 100% Export Oriented Food
Processing Units set up so far

State No. of Units
Assam 1
Andhra Pradesh 37
Guijarat 8
Haryana 3
Himachal Pradesh 1
Karnataka 11
Kerala 13
Madhya Pradesh 2
Maharashtra 10
Orissa 2
Punjab 3
Rajasthan 1
Tamil Nadu 16
Uttar Pradesh 6
West Bengal 4
Pondicherry 1
Indian EEZ 1
Total 120

Improvement of Barren and Saline Land

2692. SHRI N.J. RATHWA : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether any scheme has been formulated to
bring improvement in forestry and saline soil in barren
land and hilly areas of tribal districts especially in Chhota
Udaipur constituency of Gujarat;

(b) if so, the details thereof;

(c) the names of tribal district of Gujarat selected
under this scheme;

(d) the date by which this scheme likely to be
implemented and the total area of land included under
the scheme of total acres of land out of it which will be
taken from tribal and backward areas; and

(e) the number of people especially from tribal
families who are proposed to be benefited from this
scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.

(b) The following on-going Central Waste-
lands Development Sector schemes have the provision
to bring improvement of barren land in the hilly areas
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of tribal districts of Chhota Udaipur constituency in
Gujarat.

(i) Integrated Wastelands Development Project
Scheme (IWDP)

1997

to Questions 92

(ii) Grant-in-Aid to Voluntary Agencies (Grant-in-
Aid)

(c) to (e) Information is given in the statement
attached.

Statement
No. Scheme District Date by which Total area of Out of No. of tribal
this scheme land under which families to
likely to be the scheme will be  be benefited
implemented (ha.) taken in by the
tribal & scheme
backward
areas (ha.)
1. IWDP Panchmahals 1993-94 to 97-98 3370 2631 2400
2. IWDP Banaskantha 1993-94 to 96-97 5000 1600 1330
3. IWDP Dang-! 1994-95 to 98-99 4095 4095 13500
4 IWDP Dang-f! 1993-94 to 97-98 4096 4096 14880
5. Grant-in-aid Valsad 1995-96 to 97-98 61 61 200
Scheme

IWDP - Integrated Wastelands Develobment Project Scheme
[English]

NTPC/APSEB

2693. SHRIMATI LAKSHMI PANABAKA : Will the
PRIME MINISTER be pleased to state :

(a) whether any agreement has been signed
between the NTPC and APSEB for setting up of a power
project at Visakhapatnam;

(b) it so. whether techno-economic clearance has
been obtained from the CEA,;

(c) if so, the total cost and capacity of the project;
and

(d) the time by which it is likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Yes, Sir.
The National Thermal Power Corporation (NTPC)
has signed a Power Purchase Agreement with the
Andhra Pradesh State Electricity Board (APSEB) for the
setting up of Simhadri Thermal Power Project of
1000 MW capacity in Visakhapatnam district of Andhra
Pradesh

(b) and (c) The Central Electricity Authority (CEA)
has accorded techno-economic clearance to the project
in August, 1996. The estimated cost of the project is
Rs. 3650.79 crores at first quarter, 1997 price level. The
project comprises two units of 500 MW each.

(d) The first unit is envisaged to be commissioned
within 56 months after Government approval and the
second unit 9 months thereafter.

Increase of Water Supply

2694. SHRI MADHUKAR SARPOTDAR : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Government have principally agreed
to increase water supply from 40 to 55 liters per capita
per day and allow 30 per cent private houses connection
in Maharashtra;

(b) if so, whether any final decision has been taken;
and

(c) the time by which the decision is expected to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (c) The
Empowered Committee of Rajiv Gandhi National
Drinking Water Mission has recommended that in States
where coverage achieved is at 40 Ipcd, service level of
55-70 lpcd can be adopted by designing the schemes
ab initio for higher supply. However, the States including
Maharashtra have been advised to ensure that
sustainability of sources and system have to be taken
into consideration before altering the designs.

Paraffin Wax
2695. SHRI RAMASHRAYA PRASAD SINGH : Will
the PRIME MINISTER be pleased to state :

(a) the criteria followed for awarding the dealership
of Paraffin Wax; and
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) (b) the criteria for awarding the dealership of
Paraffin Wax to Scheduled Caste Tribe and OBC
candidates on priority?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) Indian Oil Corporation took over marketing
of paraffin wax from BPC/IBP during 1982. While taking
over the marketing of paraffin wax from BPC/IBP, the
existing dealer/distributor network was taken over by
I0C under |0C’s distributorship/dealership. In addition,
during November, 1987 some new distributors have
been appointed (considering 20 MT/month as the
economically viable quantity) from the existing RO/SKO/
LDO dealership network of IOC.No dealers have been
appointed after 1987.

IOC(AOD) is distributing paraffin wax in North-
Eastern States, West Bengal and Andaman and Nicobar
Islands through Small Scale Industries Corporation of
Assam, Meghalaya, Manipur, Tripura, Nagaland,
Arunachal Pradesh, West Bengal and Andaman and
Nicobar Islands. MRL is distributing paraffin wax in
Tamil Nadu and Kerala through the respective State's
Small Industries Development Corporation. MRL also
supplies paraffin wax directly to bulk customers as per
their allocation by the Director of Industries, Tamil Nadu.

[Translation]
Development of Cities

2696. SHRiI BRAJ MOHAN RAM :
SHRI RAMSHAKAL :

Will the PRIME MINISTER be pleased to state :

(a) the names of cities in States selected by the
Prime Minister for special development; and

(b) the city-wise amount provided to each State
under the above scheme during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) There are no
cities selected by the Prime Minister for special
development.

(b) Does not arise.
[English]
KSEB/PFC

2697. SHRI K.C. KONDAIAH : Will the PRIME
MINISTER be pleased to state :

(a) whether the Power Finance Corporation had
sanctioned any loan for re-structuring of the Karnataka
State Electricity Board during 1996-97; and

(b) if so, the details thereof?

PHALGUNA 21, 1918 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S VENUGOPALACHARI) : (a) and (b)
Power Finance Corporation has not so far sanctioned
any loan for re-structuring of the Karnataka Electricity
Board during 1996-97.

Population Explosion

2698. SHRI CHITTA BASU :
SHRI BIR SINGH MAHATO :

Will the PRIME MINISTER be pleased to state :

(a) whether the population explosion has to late
assumed alarming proportion particularly in the mega
cities like Delhi, Mumbai, Calcutta and Chennai; and

(b) if so, the steps the Government propose to take
to curb the population growth in the cities?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir. The
population growth rates of mega cities like Delhi,
Mumbai, Calcutta and Chennai have been fairly high.
The decadal rates for 1981-91 for the cities of Delhi,
Mumbai, Calcutta and Chennai have been 46.95%,
52.81% 26.42% and 19.88% respectively.

(b) While the Government of India emphasises
population control measures through family weltare
schemes, as regards migration to mega cities from rural
areas and small and medium towns, the approach of
the Government is to address the problem through Rural
Development Schemes and the Scheme of Integrated
Development and Small and Medium Towns (IDSMT).
The various rural development programmes such as
Jawahar Rozgar Yojana (JRY), Integrated Rural
Development Programme (IRDP), Million Wells Scheme
(MWS), Employment Assurances Scheme (EAS),
Development of Women and Children in Rural Areas
(DWCRA), Training of Rural Youth for Self Employment
(TRYSEM), Drought Prone Areas Programme (DPAP),
Desert Development Programme (DDP), Rural Water
Supply (RWS) etc., formulated by the Government of
India emphasises the creation of job opportunities in
villages through public works. employment and income
generating programmes, etc. The IDSMT Scheme aims
at the development of selected regional growth centres
with key infrastructure so as to enable them to function
as generators of economic growth and employment and
to minimise the incentive of migrants belonging to
villages and small and medium towns to move to large
cities.

Simhadri Power Project

2699. DR. M JAGANNATH : Will the PRIME
MINISTER be pleased to state :

(a) whether the APSEB and Nationai Thermal Power
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Corporation has signed a power purchase agreement
for Simhadri power project;

(b) if so, the total Megawatt of power to be produced
from the project;

(c) whether the Central Electricity Authority has
given techno-economic clearance to this project;

(d) it so, the total cost of expenditure to be involved
in this project;

(e) whether the Overseas Economic Cooperation
Fund of Japan has agreed to provide a loan to this
project; and

(f) the time by which the project is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Yes, Sir.

(b) 1000 MW.

(c) Yes, Sir. The Central Electricity Authority .CEA)
has accorded techno-economic clearance to the project
in August, 1996.

(d) The estimated cost of the project is Rs. 3650.79
crores at first quarter, 1997 price level.
(e) Yes. Sir.

(fy The project comprises of two units of 5000MW
each. The first unit of 500 MW is envisaged to be
commissioned within 56 months from Government
approval and the second unit 9 months thereafter.

Housing Schemes

2700. SHRI S.D.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to state :

(a) the schemes launched for the upliftment of
weaker sections during the Eighth Plan, State-wise;

(b) the number of people from weaker sections
benefited during the above Plan period, year-wise;

(c) whether all these schemes are proposed to be
continued in the Ninth Plan;
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(d) whether any new housing scheme is also
proposed to be started during the Ninth Plan in addition
to the housing schemes launched during the Eighth
Plan for the weaker sections; and

(e) if so, the details ot the programme in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b)
Housing is a State subject and State Government are
free to formulate housing schemes in accordance with
their priorities and available resources. However,
housing schemes for Economically Weaker Sections
(EWS) implemented by the State Government under 20
Point Programme are being monitored by the Central
Government. A statement indicating achievement made
under these schemes during the 8th Plan is attached
statement.

With a view to supplement the efforts of the
State Governments, the Central Government has
been implementing the following schemes in urban
areas :-

Night Shelter and Sanitation Facilities for Urban
Footpath Dwellers :- Since inception, 56 schemes have
been sanctioned, benefitting 60,000 urban footpath
dwellers.

National Network of Building Centres :- Since
inception. a total of 470 building centres have been
sanctioned, out of which 250 have become functional.
These centres have so tar trained over 78,000 artisans
engaged in various construction trades.

Shelter Upgradation Under NRY and PMI UPEP :-
Since inception and as on 31.1.97, 541 schemes
envisaging upgradation of 717863 dwelling units have
been sanctioned under NRY. Under PMI UPEP, as on
28.2.97, 12 projects for upgradation of 4636 dwelling
units have been sanctioned.

(c) to (e) The 9th Plan has not yet been finalised.

Statement

Achievements made in respect of item No. 14(D), EWS Housing during 8th Five Year Plan

No. of Dwelling Units

S.No. State/UTs. 1992-93 1993-94 1994-95 1995-96 1996-97
(As on
Dec.'96)

1 2 3 4 5 6 7
1.  Andhra Pradesh 43035 55424 48082 55034 17985
2. Assam 228 294 1412 771 0
3. Bibhar 496 42 0 192 0
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1 2 3 4 5 6 7
4. Goa 50 20 0 0 0
5. Guijarat 2571 2445 4183 2474 770
6. Haryana 1182 641 56 31 0
7. Himachal Pradesh 30 30 15 30 23
8. Jammu & Kashmir 2 1 2 11 0
9. Karnataka 5564 7521 7846 4572 5079
10. Kerala 3152 22051 19526 30373 14040
11. Madhya Pradesh 5895 6013 5559 4254 3113
12. Maharashtra 10675 4410 4987 1500 1263
13.  Manipur 0 0 0 0 0
14. Meghalaya 165 547 0 0 0
15. Mizoram 300 100 0 0 0
16. Orissa 2271 2723 5539 477 2713
17. Punjab 2364 421 0 388 415
18. Rajasthan 2494 1994 1911 1382 1358
19. Sikkim 50 40 - 150 111
20. Tamil Nadu 12800 9948 7676 7366 7974
21, Tripura 92 387 507 0 0
22. Uttar Pradesh 17348 5122 4553 3810 675
23. West Bengal 150 25 2000 0 1649
24. A & N island 40 0 0 Q 0
25. Daman & Diu 0 10 0 0 0
26. Delhi 3726 2686 1763 831 3768
27. Pondicherry - - -

Total 114680 122895 116817 113646 o 6(5935

[Translation]
LPG to Rural Areas

2701. SHRI MOHAMMAD AL!I ASHRAF FATMI : Will
the PRIME MINISTER be pleased to state :

(a) whether LPG is provided in rural areas;
(b) if so, the number of villages covered so far; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIT.R. BAALU):
(a) to (c) As per the latest policy of the Government, in
order to extend LPG marketing to rural areas, all towns
in the country with a population of 10,000 and above,
offering adequate potential for a commercially viable
distributorship after considering the population of
adjoining villages within 15 KMs radius, are to be
included in the marketing plan under preparation. Large
rural complexes with villages of population of 10000
and above as nucleus and rural areas and large towns
are also prcposed to be included in the marketing plan.

Rural areas within the jurisdiction of existing LPG
distributorships and persons in rural areas on LPG
vouchers issued by Members of Parliament are also
being supplied LPG.

[English]
Arrears

2702. SHRI BANWARI LAL PUROHIT : Will the
PRIME MINISTER be pleased to state :

(a) the details ot rental arrears against Ex-Ministers,
Ex-MPs, VIPs and Ex-Bureaucrats outstanding as on
March 1, 1997,

(b) the details of rental arrears waived off by the
Government and the reasons therefor;

(c) the details «! rental arrears recovered during
each of the last three years; and

(d) the steps taken by the Government to recover
tully these rental arrears?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Rental
arrears as on 1.3.97 are Rs. 472.59 lakhs.

(b) There has been no waiver case during the last
one year.

(c) The year-wise details of rental arrears recovered
during the last 3 years are as under :
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Year Amount
1994-95 51.82 lakhs
1995-96 92.88 lakhs
1996-97 113.13 lakhs

(d) Necessary action as per rules has been initiated
to recover pending rental arrears.

[Transiation)
Regularisation of Colonies
2703. SHRI RAJENDRA AGNIHOTRI :

PRIME MINISTER be pleased to state :

(a) whether the Government have received any
proposals to regularise unauthorised colonies of Delhi;
and

Will the

(b) if so, the details thereof and the action taken by
the Government thereon so far?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b)
Proposals have been received from the Government of
National Capital Territory of Delhi for regularisation of
unauthorised colonies in Delhi as existed on 31.3.1993.
However, in CWP No. 4771/93, the High Court of Delhi
has restrained the respondents including Union of India,
from taking any decision or action to regularise any
unauthorised colony till further orders. The matter is
still sub-judice.

(English]
Drought Prone Areas Programme

2704. SHRI BADAL CHOUDHURY : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the number of districts in different States of the
country under D.P.A.P. schemes, State-wise;

(b) whether any project proposal has been
submitted by the Government of Tripura for
implementation of D.P.A.P. in South Tripura District of
the State; and
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(c) if so, the details thereof and the steps being
taken by the Government to accord sanction to the
proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Under the
Drought Prone Areas Programme (DPAP), 155 districts
in 13 States are presently covered. The State-wise
coverage is attached as statement.

(b) and (c) As per the available intormation, no
project proposal has been received from the
Government of Tripura for the implementation of D.P.A.P.
in South Tripura district. Even otherwise, Tripura and
other North Eastern States of the country have not
been covered under the Programme, since these States
do not fulfil the criteria of percentage rainfall and
irrigation as well as of Moisture Index, which is an
index of moisture stress on vegetation.

Statement

State Number of

DPAP Districts
1. Andhra Pradesh 11
2. Bihar 16
3. Guijarat 10
4. Himachal Pradesh 3
5. Jammu & Kashmir 2
6. Karnataka 11
7. Madhya Pradesh 25
8. Maharashtra 22
9. Orissa 8
10. Rajasthan 10
11. Tamil Nadu 15
12. Uttar Pradesh 18
13. Waest Bengal 4
Total 155

Oll Selection Board

2705. SHRI K. KANDASAMY : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government is aware that at
present the posts of Chairman and Members of Oil
Selection Board (Southern Region) are vacant;, and

(b) if so, the steps taken to expedite the
appointment of Chairman and Members?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) Oil Selection Boards have since been
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abolished by the Government in public interest.
Necessary action to reactivate the selection process is
being taken expeditiously.

[Translation]
Drinking Water

2706. SHRI DINESH CHANDRA YADAV : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Government have conducted any
survey of the villages of Bihar, particularly those of
Saharsa, Supaul and Madhepura districts for
formulating/commissioning the water supply schemes;

(b) if so, the details thereof; and

(c) the time by which the work of the schemes is
likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.

(b) As on 1.2.97 there were 6364 Not covered
habitations and 24,050 Partially covered habitations in
Bihar.

(c) All the Not Covered and Partially Covered
habitations are expected to be provided with safe
drinking water facilities by 1997-98 and 2000 AD
respectively by the State Government.

[English]
Development and Welfare of Minorities

2707. SHRI G.M. BANATWALLA : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) whether a request has been made to the Prime
Minister and also Chairman, Plannings Commission that
specific allocation be made in the Ninth Five Year Plan
for the development and welfare of minorities,
particularly in the sphere of education;

(b) if so, the details thereof, and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b) A request has been made to the Prime Minister
by the General Secretary, All India Janata Dal (Minority
Committee), New Delhi, for an allocation of Rs. 1000
crore for education of Muslims in the Ninth Five Year
Plan.

(c) Ninth Five Year Plan which is now under
formulation will give full weightage to this request.
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[Translation)
Oil and Natural Gas Corporation

2708. SHRIMATI BHAVNABEN DEVRAJ BHAI
CHIKHALIA :

SHRIMATI SHEE: A GAUTAM :
Will the PRIME MINISTER be pleased to state :

(a) whether Oil and Natura! Gas Corporation
proposes to increase its activities abroad;

(b) if so, the details of the objectives in this regard;

(c) whether O.N.G.C. has signed or propose to sign
any agreement with foreign Gas Companies in this
regard;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) The objective is to enhance oil security for the
country by acquiring equity oil abroad

(c) to (e) ONGC Videsh Ltd. had farmed-in for
exploration ventures in Egypt and Yemen with British
Gas. Presently ONGC-VL has not signed any agreement
with any foreign gas companies.

[English]
Oil Depots

2709. SHRI B.L. SHANKAR
MINISTER be pleasecd to state :

(a) the places in Karnataka where Oil Depots of
Bharat Petroleum, Indian Oil Corporation and Hindustan
Petroleum are located;

© Will the PRIME

(b) the storage capacity of each depot separately at
present;

(c) whether the local people are being benefited by
the above mentioned undertaking; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) The places in Karnataka having oil storage
depots/terminals of Bharat Petroleum Corporation Ltd.,
Indian Oil Corporation Ltd. and Hindustan Petroleum
Corporation Ltd. and the storage capacity of each depot
are given in the attached statement.

(c) and (d) The oil storage depots at the above
mentioned places in the State of Karnataka have
ensured the availability of petroleum products of mass
consumption nearer to the consumption zones. These
depots also help in generating indirect employment
through various ancilliary services.
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Statement

Oil Storage Depots/Terminals of Indian Oil
Corporation Ltd;
Bharat Petroleum Corporation Ltd. and Hindustan
Petroleumn Corporation Ltd. in Karnataka

(Figs in KLs)
Location 1.0.C. B.PC.L. H.PC.L.
Mangalore 103751 - 42000
Belgaum 4245 - 2995
Hubli - 5660 4274
Karwar 2149 - -
Gulburga 5203 - 3160
Bijapur 6899 - -
Raichur 4959 5230 -
Bangalore 31538 13100 -
Devangunti 35456 23100 23858
Yellahanka 12061 - -
Mysore 11439 7660 -
Shimoga 6157 - 3790
K.R. Puram - - 134
Belgaum Aviation
Service Facilities - - 70
Navalur 16579 - -

Allocation for JRY

2710. SHRI BHAGWAN SHANKAR RAWAT : Will
the Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the amount allocated under JRY for Agra (U.P.)
during 1996-97 and work in mandays generated
therefrom; and

(b) the allocation and utilisation of funds under
Jawahar Rozgar Yojana for Agra during 1994-95 and
1995-96 alongwith the work generated in mandays?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Under Jawahar
Rozgar Yojana (JRY), an amount of Rs. 438.93 lakhs
including State share has been allocated to Agra district
of Uttar Pradesh State during 1996-97. Upto December,
1996, an amount of Rs. 203.13 lakhs has been reported
to be utilized and 4.25 lakh man-days have been
generated.

(b) An amount of Rs. 729.91 lakh and Rs. 892.24
lakhs including Indira Awaas Yojana (lAY) and Million
Wells Scheme (MWS), have been allocated to Agra
district during 1994-95 and 1995-96 respectively,
District-wise physical and financial achievements were
not maintained.
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Acquisition of Land

2711. SHRI GEORGE FERNANDES : Will the

PRIME MINISTER be pleased to state :

(a) the total area of land acquired by the
Government in Delhi for development and disposal;

(b) the price at which this land was acquired; and

(c) the development expenditure on this land and
the price at which the land was sold?

C .
THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER

. OF STATE IN THE MINISTRY OF PARLIAMENTARY

AFFAIRS (DR. U. VENKATESWARLU) : (a) DDA has
reported that land measuring 59542.78 acres has been
placed at their disposal under Section 22 (1) of Delhi
Development Act.

(b) The current rate of acquisition of land is about
Rs. 4.65 Lakhs per acre.

(c) A statement showing expenditure incurred on
development of land from 1967-68 upto December, 1996
is enclosed. Allotment of land for residential purposes
is made on pre-determined rates approved by the
Authority and notified by Government from time to time
under Nazul Rules, 1981. Land is also disposed off
through auction/tender for commercial and residential
purpose.

Statement

Statement Showing Expenditure incurred on
Development of Land from 1967-68 to 12/96.

Year Exp-.nditure
(figures ir crores of Rs.)

1 2
1967-68 1.75
1968-69 2.21
1969-70 3.63
1970-71 3.51
1971-72 3.86
1972-73 3.79
1973-74 3.81
1974-75 3.81
1975-76 7.87
1976-77 10.26
1977-78 3.80
1978-79 8.85
1979-80 5.61
1980-81 11.55
1981-82 30.15
1982-83 35.85
1983-84 36.76




105 Written Answers

! S
© 1984-85 35.90
1985-86 4114
1986-87 43.30
1987-88 54.09
1988-89 88.55
1989-90 116.50
1990-91 144 .99
1991-92 160.05
1962-93 155.36
1993-94 127.32
1994-95 150.09
1995-96 139.45
1996-97 100.46

(Upto 12/96)

Unauthorised Colonies

2712. SHRI JANG BAHADUR SINGH PATEL : Will
the PRIME MINISTER be pleased to state :

(a) whether the Delhi High Court has given time of
two weeks to the Union Government for constitution of
a High-Powered Committee to regularise 1073
unauthorised colonies in Delhi;

(b) if so, the date on which the Committee has been
constituted and the composition thereof;

(c) whether the Committee has submitted its report;
(d) if so, the recommendations thereof;

(e) whether a large number of these 1073
unauthorised colonies are situated on government/gram
sabha land/acquired land;

(f) if so, the details thereof:

(g) whether there is also any proposal under
consideration of the Government to regularise the sale-
purchase of the residential plots allotted to people under
20 point programme; and

(h) if not, the reasons for the Government following
the discriminatory policies?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (d) The
High Court of Delhi during the hearing of the case on
9.12.1993 - CWP No. 4771/93 has directed Union of
India to constitute a High Level Committee to examiqe
the various issues relating to unauthorised colonies in
Delhi. The Committee is required to submit its report to
the Hon'ble Court within a period of three months.
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Accordingly a Committee has been constituted by the
Ministry of Urban Affairs and Employment on
24.12.1996. The composition of the Committee is as per
statement-1. The Committee is yet to submit its report.

(e) and (f) The Government of NCT of Delhi had
appointed a Committee for verification of status of land
of unauthorised colonies. According to Government of
N.C.T. of Delhi, the position as reported by this
Committee is as per statement-Il.

(9) and (h) Government of NCT of Delhi has
reported that under the Delhi Panchayat Act,
gaon sabha land cannot be sold, but can only be leased
out. Sale purchase of such plots is against the spirit
of allotment under the 20-Point Programme under
which the plots are allotted to landless and houseless
persons.

Statement-|

1. Shri N.P. Singh, Secretary (UD), Chairman

Ministry of Urban Affairs &
Employment

2. Shri P.V. Jayakrishnan,
Chiet Secy.,
Govt. of N.C.T. of Delhi

3. Shri Hamendra Kumar,
Addl. Secretary (UD),
Ministry of Urban Affairs
& Employment

4. Vice-Chairman, Delhi
Development Authority

5. Shri Jagdish Sagar,
Principal Secy. (UD)
Govt. of N.C.T. of Delhi.

6. Shri B.S. Minhas,
Joint Secretary, Min. of
Urban Aftairs & Employment
(Deptt. of Urban Dev.)

7. Shri V.K. Duggal,
Commissioner, MCD.

8. Shri I.LA. Khan, Chariperson,
NDMC

9. General Manager, DESU

10. Shri Rakesh Mohan,
Addl. Commissioner (W3), MCD

11. Shri Kishan Lal Sharma,
Member of Parliament

12. Shri Jag Pravesh Chandra,
M.L.A., GNCTD

13. Shn Shoaib Igbal, M.L.A., GNCTD Member
14. Shri S.P.S. Parihar

Member

Member

Member

Member

Member

Member

Member

Member
Member

Member

Member

Member
Convenor
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Statement-ll

(i) No. of colonies sent to Govt. of 1071
India for regularisation
(ii) Colonies referred to Deputy 509

Commissioner, Delhi for
verification of status of land

(ili) Colonies on original Gaon 80
Sabha land

(iv) Colonies whose land has been 39
or is under acquisition proceedings

(v) Colonies on agricultural land 143

(vi) Colonies partly on private land 247

and partly on Government
land/Gaon Sabha land.

(vii) Colonies within the development 495
area of DDA
(viii) Colonies where verification work 67

is under consideration

Eastern Power Grid

2713. SHRI L. RAMANA :
DR. ASIM BALA :

Will the PRIME MINISTER be pleased to state :

(a) whether the Eastern Power Grid has surplus
power,

(b) if so, whether the Government propose to direct
the Eastern Power Grid to supply excess power to other
power starved States;

(c) if so, the details thereof;

(d) whether any Committee has been set up to
assess the damaged and faulty operation of various
power plants in the Eastern Region; and

(e) if so, the details and outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Yes, Sir.

(b) and (c) Export of surplus energy from Eastern
Regior. to North-Eastern region is already taking place.
Specific allocation of 150 MW from the unallocated
power of the three NTPC Stations in the Eastern Region
to APSEB has been made.

(d) and (e) No Committee has been set up to assess
the damage and faulty operation of various power plants
in Eastern Region.

[Translation]
Scheme for Employment
2714. SHRI SOHAN BEER :

SHRI S.P. JAISWAL :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) the names of the schemes launched in Uttar
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Pradesh during each of the last three years for creation
of employment to all;

(b) the amount allocated by the Union Government
during the said period;

(c) whether the Government propose to allocate
more amount during the Ninth Five Year Plan for the
fulfilment of objectives of the Scheme; and

(d) the target fixed on this regard during the above
plan period?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Employment
Assurance Scheme (EAS) and Intensified Jawahar
Rozgar Yojana (IJRY) were launched in 1993-94 in many
parts of the country including the state of Uttar Pradesh.
These schemes continued to be implemented during
1994-95 and 1995-96.

(b) The amount allocated/released by the Union
Government during last three years under these schemes
is as under :-

(Rs. in lakhs)
Year Amount allocated Amount
under IJRY released
under EAS
1993-94 8335.00 2806.25
1994-95 8335.00 10990.00
1995-96 5240.00 15560.00

EAS is a demand driven scheme, hence there is no
allocation under the scheme.

(c) and (d) Allocation of funds has not yet been
made for the 9th Five Year Plan and no targets have
been fixed.

[English]
Delhi Apartment Ownership Act

2715. SHRI PRAMOD MAHAJAN : Will the PRIME
MINISTER be pleased to state :

(a) whether the attention of the Government has
been drawn to the judgement delivered by the Delhi
High Court on March, 14, 1993 reported in 51(1933)
DLT 308, in which argument was advanced that the
Competent Authority under the Delhi Apartment
Ownership Act, 1986, was not appointed and was
accepted by the Government;

(b) whether the L&DO who was respondent apprised
the High Court of the Gazette Notification Nos. F-16(6)/
76/L&B/Coord/Vol.111/1377 and 1378 appointing the
competent authorities;

(c) if so, the details in this regard;
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(d) if not, the reasons therefor;

(e) the number of multi-storeyed buildings and
apartments registered under the Delhi Apartment
Ownership Act, 1986 since December 1, 1987 till
December 31, 1996 year-wise;

(f) the amount by way of registration fees and stamp
duty received by the Government during the above
period, year-wise

(g) in case the registration of Apartments etc. has
not so far been made under the Act, the reasons therefor
and the extent of revenue loss caused to the Government
during the above period, registration fee and stamp
duty-wise and year-wise; and

(h) the step taken to recover all such dues,
raalisation so far and action proposed to be taken for
the remainder?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (d) Delhi
High Court judgement dated 14.3.93 reported in 51
(1993) DLT 308, pertains to suit No. 3967/92 M/s Sagar
Apartment Flats Ownership Society Registered & Ors.
Vs. M/s. Sequoia Construction Pvt. Ltd. & Ors. wherein
the L&DO in the written statement in response to para
5 of the plaint, admitted the contention of the plaintiff
w.r.t. coming into force of the Act through notification
which was published in Delhi Gazette, Delhi
Administration dated 10.12.87 relating to coming into
force of the Delhi Apartment Ownership Act, 1986 and
appointment of competent authorities thereunder.

(e) to (h) Although the Delhi Apartment Ownership
Act, 1986 came into force w.e.f. 1.12.87, the competent
authorities notified for this purpose could not enforce
the provisions of the Act due to some inherent lacunae
in the law which have since been identified and action
to bring out a new legislation has been initiated.

Indian Oll Corporation

2717. SHRI MOHAN RAWALE : Will the PRIME
MINISTER be pleased to state :

(a) whether some officers of the Indian Oil
Corporation were arrested at Aurangabad on 11th
December, 1996;

(b) if so, the details thereof;

(c) the charges against these officers;

(d) whether other Indian Oil Corporation officers
went on a flash strike thereafter which affected the
supply of aviation fuel to aircrafts;

(e) if so, the details thereof, and

(f) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF

PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) A Deputy Manager working at Aurangabad
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Depot was taken into police custody alongwith a
workman and a tank truck driver on December 12, 1996,
on suspicion of their collusion with a retail outlet dealer
for adultration of diesel with kerosene.

(d) and (e) The news regarding the arrest caused
serious resentment amongst the employees, which
affected aviation fuel supply at Nagpur, Aurangabad,
Santacruz and Sahar Aviation Fuel Stations on
December 14, 1996.

(f) The Corporation has taken necessary action in
respect of its employees as per the provisions of Conduct
Discipline & Appeal Rules and Standing Orders. Also,
the concerned dealer was suspended as per the
provisions of the Marketing Discipline Guidelines.
However, the supplies were later resumed after the
dealer obtained requisite clearance from the Court.

ONGC Officers

2718. SHRI N. RAMAKRISHNA REDDEY : Will the
PRIME MINISTER be pleased to state :

(a) whether the Oil and Natural Gas Commission
has agreed to upgrade its office at Raja Mundry, which
supervises the operations in Krishna-Godavari basin;
and

(b) if so, whether the Chief Minister of Andhra
Pradesh had already discussed this issue with his
Ministry during his visit?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The level of the Project Head af the Krishna Godavari
Project based at Rajahmundry was raised from General
Manager to Group General Manager with enhanced
delegation of powers. However, a review of the
delegation of powers of the Project Head has also been
taken up with a view to further empower the Project
office.

(b) Yes, Sir.

Training Facilities for CBI

2719. SHRI TARIQ ANWAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the training facilities of Central Bureau
of Investigation appears to be hit by resource crunch;

(b) if so, the reasons therefor; and

(c) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (c) No, sir. In fact, in the
Eighth Five Year Plan, for the modernisation of C.B.I.
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Training Academy the initial provision of Rs. 1 (one)
crore had been raised approximately by five times.

Review of IRDP

2720. SHRI N. DENNIS Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether the Government have reviewed the
functioning of the I.R.D.P.; and

(b) the steps taken by the Government for the
effective .functioning of I.R.D.P.?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b) The
implementation of the Integrated Rural Development
Programme (IRDP) has been reviewed from time to
time. As part of this exercise and at the instance of the
Government of India, the Reserve Bank of india had
constituted a High Power Expert Committee on IRDP
under the Chairmanship of Shri D.R. Mehta, former
Deputy Governor of Reserve Bank of India on 29.9.1993.
The Committee reviewed the programme and
recommended suitable measures so as to make it a
more effective instrument of poverty alleviation.

In pursuance to the recommendations of the Expert
Committee on IRDP, the following steps have been taken
by the Government/RBI for the effective implementation
of IRDP.

1. Fixation of higher per family investment
targets.

2. Measures to mobilise additional credit
through fixation of credit targets.

3. Introduction of a new category of beneficiaries
compoising educated unemployed trained
youth for whom a higher subsidy limit of
Rs. 7500/- has been fixed.

4. Enhancement of the ceiling limit for
expenditure on infrastructure from the present
10% to 20% (25% in case of North-Eastern
States and Sikkim) and decentralisation of
powers to sanction such expenditure.

5. Introduction of a back-ended system of
subsidy with a view to minimising leakages
associated with front-end susbsidy.

6. Extension of Cash Disbursement scheme in
50% of the blocks of the country. It has now
been decided to extend the scheme to all
the blocks in the country.

7. Enhancement of the subsidy limit for group
activities to Rs. 1.25 lakhs per group or 50%
of the project cost, whichever is less.

8. Insistence on greater participation of Gram
Sabhas in the selection of beneficiaries to
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ensure transparency and objectivity in the
selection procedure.

9. Extension of the Family Credit plan in 217
districts of the country with a view to
encouraging higher levels of investment per
family. It is proposed to extend it further to an
additional 100 districts during 1997-98.

Cases with CBI

2721. DR. Y.S. RAJASEKHARA REDDY : Will the
PRIME MINISTER be pleased to state :

(a) the total number of cases pending before the
CBI as on February 1, 1997;

(b) the number of cases referred by the Central
Government, State Governments and Courts, separately.

(c) whethsr it has enough personnel to cope up
with the work ‘entrusted to it; and

(d) the name of countries where the prime
investigating agency enjoys the status of an autonomous
and independent organisation?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) There are 1601 cases
pending investigation as on 1.2.1997 with CBI.

(b) Out of (a) above, 310 cases were reterred by
the Central/State Govts./UT/Court. The break up of these
cases are as under :

Cases referred by No. of cases

Central Governmerit 18
State Govts. 71
Union Territory 1
Supreme Court 62
High Courts 145
Other Courts 13

310

(c) Yes, Sir.

(d) The status of investigating agency of each
country and the extent of autonomy enjoyed by it is
determined by local laws of the country concerned. In
India CBI enjoys functional autonomy in the matter of
investigations under the provisions of Delhi Special
Police Establishment Act, 1946.

Allocation of Fuel

2722. PROF. P.J. KURIEN : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government of Keral has asked for
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additonal allocation of fuel for various power projects in
Kerala; and

(b) if so, details thereof and the allocation made, so
far?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) According to the detailed guidelines issued
by the Ministry of Power under the Liquid Fuel Policy for
Power Projects, the State Governments are required to
recommend liquid fuel linkage for power projects within
the capacity (in MW) altocation to the respective States,
to the Ministry of Power. On receipt of the
recommendation of the Ministry of Power for fuel linkages
for the power projects in Kerala within the capacity
allocated to the State, fuel linkages will be given by the
Ministry of Petroleum and Natural Gas. Proposals from
Kerala have not been received in this Ministry so far.

Economic Package

2723. SHRI CHAMAN LAL GUPTA :
SHRI MADHAVRAO SCINDIA :

SHRI SATYAJITSINH DULIPSINH
GAEKWAD :

Will the PRIME MINISTER be pleased to state :

(a) whether in the course of his recent tour of Jammu
areas. the Prime Minister announced an economic
package for the State of Jammu and Kashmir;

(b) if so, the details thereof including the amount
sanctioned, sector-wise; and

(c) the action taken thereon, so far?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (c) Prime Minister, during
his visit to Jammu & Kashmir on 13-14th February,
1997 announced following measures with a view to
accelerate the process of development and
normalisation in Jammu & Kashmir :-

- The increased outlay of State Annual Plan
1996-97 of Rs. 1250 crores.

- The State Government will be engbled to
have a reasonable outlay in Sth Five Year
Plan.

- The Annual Plan of 1997-98 would be further
enhanced and necessary support will be
provided for this purpose so as to ensure
that the plan outlay fixed for each year is
protected and funds are also mgde available
for meeting the non-plan gap in resources.

- Central Government would provide additional
assistance to restore infrastructure damaged
due to militancy. Nearly Rs. 1500 crores
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would be provided for the purpose of rural
development and basic minimum services in
the 9th Plan. The State Government would
be authorised to debit restoration of damaged
infrastructure to this amount.

- More towns in the State will be brought under
Prime Minister Integrated Poverty Eradication
Programme.

- Allocation of power from Central Projects
would be increased from 600MW to 876 MW
to fully meet the power shortage in the State.

Special funding mechanism including
external assistance for implementation of
projects like Protection and Development of
Dal and other important lakes, masterplan
for control of floods in the valley and action
plan for improving the navigation and
environmental aspects of Jhelum on the lines
of Ganga Action Plan would be devised.

- Transportation of fertilisers in Jammu &
Kashmir would be fully subsidised.

This is in addition to the other announcements of
Prime Minister made in both Houses of Parliament on
23.07.1996 and 02.08.1996.

Follow-up action has been initiated for
implementing the above mentioned announcements and
the progress monitored regularly.

[Translation)

MRTS

2724. SHRI JAYSINH CHAUHAN : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have accorded the
permission to the long awaited Mass Rapid Transit
System (MRTS) of National Capital Territory of Delhi;

(b) if so, the details thereof;

(c) the number of years likely to be taken in
completion of this project and the arnount likely to be
incurred thereon; and

(d) the length of routes on which work is proposed
to be commenced in the first phase of this project and
the details of the main routes to be covered?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir. The
Government have accorded its investment approval to
Delhi MRTS project on 17th September, 1996.

(t, to (d) The first phase of the proposed Delhi
Mass Rapid Transit System covers a route length of
55.3 Kms. which includes surface/elevated rail system
from Shahadra to Nangloi via Shastri Park, I.S.B.T., Pul
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Bangash, Pratap Nagar, Rampura, Shakur Basti, Mangol
Puri; Subzi Mandi to Holambi Kalan via Shakti Nagar,
Azadpur, Naya Azadpur, Transport Nagar, Badli, Khera
Kalan, Ambedkar Colony; and under ground rail from
Central Secretariat to Vishwa Vidyalaya via. Connaught
Place, New/Old Delhi Railway Station, I.S.B.T. and Old
Secretariat. The total estimated cost of the project is
Rs. 4860 crores (at April, 96 prices). The project is
proposed to be completed within nine years from
1.4.1996.

[English]
REC Aid to Maharashtra

2725. SHRI ANNASAHIB M.K. PATIL : Will the
PRIME MINISTER be pleased to state :

(a) the projects financed by REC in Maharashtra
and funds sought, released and actually utilised by the
State during the last three years, year-wise and project-
wise;

(b) whether non-release or delay in release of funds
has affected implementation of these projects;

(c) if so, the action taken to ensure timely and
adequate release of funds to the executing agency; and

(d) the number and names of projects cleared and
under consideration for financial support?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Rural
Electrification Corporation (REC) provides financial
assistance to Maharashtra State Electricity Board for
the intensive electrification of already electrified villages,
energisation of pumpsets and improvements in the power
systems of rural areas under various categories of
projects. The Planning Commission allocates funds
every year for rural electrification in accordance with
the proposals of the States. The Planning Commission
allocation and the amount disbursed by REC to
Maharashtra State under its various categories of
sanctioned schemes for the last three years is given
hereunder :-

(Rs. in lakhs)
Year Allocation Amount disbursed
by REC
1993-94 4650 5647
1994-95 6254 9299
1995-96 6330 9730

The amount disbursed by REC to Maharashtra State
has been fully utilised.

(b) and (c) In view of (a) above, it does not arise.

(d) REC has allocated for Maharashtra in 1996-97,
Rs. 6700 lakhs for the programmes of System
Improvement, Pumpset Energisation and Load
Intensification. These schemes are .being sanctioned by
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REC, in accordance with the requirements of MSEB
and as approved by Planning Commission, so as to
ensure full utilisation of the funds.

[Translation]
Employment Guarantee Scheme

2726. SHRI SIBU SOREN : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether the Government have introduced any
employment Guarantee scheme for the betterment of
the people living below the poverty line in rural areas;

(b) whether there is any instruction in this scheme
to make payment to the beneficiaries only after they
have done their fifty percent work;

(c) whether the beneficiaries are capable of
completing their fifty percent work without any prior
payment;

(d) if not, whether the Government propose to make
advance payment to the beneficiaries against the
quantum of work they have done; and

(e) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir. The
Government have introduced Employment Assurance
Scheme for providing wage employment during lean
agricultural season to the rural poor.

(b) No, Sir.
(c) No, Sir.

(d) No, Sir. There are instructions that the wages
should be paid weekly, preferably on the local market
day.

(e) Does not arise.

Drinking Water

2727. SHRI RAM KRIPAL YADAV : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) the percentage of rural population provided the
facilities of drinking water and sanitation during 1985,
1990 and 1997;

(b) the steps taken by the Government to improve
the sanitation facilities in rural areas; and

(c) the extent to which the non-Government
organisations have been involved in rendering
assistance in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) The percentage
of rural population provided with the ‘Water Supply and
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sanitation facilities under Rural Water Supply
Programme and Rural Sanitation Programme during
the years 1985-86, 1989-90 and 1996-97 (upto January,
1997) is 3.11%, 4.28% and 2.62% respectively.

(b) The sanitation facilities in rural areas are being
improved under the Centrally Sponsored Rural
Sanitation Programme, the Minimum Needs Programme,
Indira Awas Yojana, Externally aided projects etc. The
emphasise is given on generation of felt need, people’s
participation, limiting the subsidy to 80% for persons
below the poverty line for individual household latrines,
setting up of production Centres, sanitary marts,
developing model villages, exclusive sanitary
complexes for women and provision of other sanitation
facilities ultimately aiming an integrated approach to
rural sanitation.

(c) Assistance is provided to Non-Government
Organisations (NGAs) through the Council for
Advancement of People Action and Rural Technology
(CAPART) and Rashtriya Mabhila Kosh.

Declining in Ground Water Level

2728. SHRI TILAK RAJ SINGH : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether the ground water level has been
declining constantly in Plateau regions of Madhya
Pradesh and due to which hand pumps set up in villages
have become useless;

(b) if so, the action being taken by the Government
to maintain drinking water system in such areas and to
check the decline in ground water level;

(c) whether the Madhya Pradesh Government has
sent any Ground Water Promotion Scheme to the Ministry
of Hural Areas and Employment; and

(d) it so, the time by which the schemes are Iikqu
to be cleared/provided Central assistance on priority
basis?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT . (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.

(b) The State of Madhya Pradesh had identified
dark and grey areas of the State on the basis of
percentage of over exploitation of ground water and
depletion thereof. Water conservation and recharge
schemes have accordingly been prepared and submitted
to Government of India. The State Government has
established Rajiv Gandhi Water Shed Mission to take
water conservation, Soil conservation and recharge
measures through scientific methods in drought prone
areas of the State. Work has been initiated in 2000
villages of 440 mini water sheds of 340 blocks under
Drought Prone Areas Programme.
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(c) Yes, Sir. The State Government has submitted 9
schemes estimated to cost Rs. 3536.98 lakh.

(d) The State Government have been requested to
revise the schemes, and the same, will be considered
for clearance on their receipt.

[English]
Assam Gas Cracker Project

2729. SHRI SONTOSH MOHAN DEV
PRIME MINISTER be pleased to state :

(a) whether urgent steps are being taken to dispose
of all the pending issues to start the implementation of
the gas cracker project before the onset of monsoons;

- Will the

(b) if so, whether such a step would go a long way
in increasing the favour of the people of Assam to the
Government; and

(c) it so, by what time the final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) The required information is being collected
and will be laid on the Table of the House.

Employment Schemes in Andhra Pradesh

2730. SHRI VENKATARAM! REDDY ANANTHA :
Will the PRIME MINISTER be pleased to state :

(a) the names of ongoing employment schemes in
the Urban Areas of Andhra Pradesh; and

(b) the total number of mandays created in the
Urban Areas of the State till now?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Two Centrally
sponsored urban employment schemes, namely, Nehru
Rozgar Yojana (NRY) and Prime Minister's Integrated
Urban Poverty Eradication Programme (PM! UPEP), are
being implemented in the country including Andhra
Pradesh. Under NRY, the Schemes of Urban Micro
Enterprises (SUME) and Scheme for Urban Wage
Employment (SUWE) are being implemented in Andhra
Pradesh for providing self employment and wage
employment opportunities respectively to the urban poor
living below poverty line. PMI UPEP has as one of its
many components self employment through setting up
of micro enterprises.

(b) Under NRY, 20.44 lakh of mandays of work was
generated under SUWE till 28.02.97.

There is no specific wage-labour employment
component in PMI UPEP.
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[Translationj
Setting up of a Thermal Power Project

2731. SHRI HARIVANSH SAHAI : Will the PRIME
MINISTER be pleased to state :

(a) whether any survey was conducted in the past
to set up a Thermal Power Plant at Ballia in Uttar
Pradesh;

(b) if so, the details thereof;

(c) whether any request has been received by the
Union Government from the State Government of Uttar
Pradesh in this regard;

(d) if so, the action taken thereon; and

(e) the time by which the project is likely to be
approved and commissioned?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (e) A
proposal of Uttar Pradesh State Electricity Board
(UPSEB) to instal 3x250 MW Thermal Power Station at
Balthera Road in Distt. Ballia was received in Central
Electricity Authority (CEA) on 8.11.1992. After examining
the proposal, it was observed that various inputs/
clearances such as compliance of Sec. 29 of the
Electricity (Supply) Act, 1948, coal linkage, water
availability (Centre), environmental clearance (Centre
& State), associated transmission clearance and civil
aviation clearance were not tied-up. The water
requirement for this project was proposed from river
Ghagra. However, the Ministry of Water Resources had
imposed restriction for drawal of water from river Ghagra
during the lean period. in view of the fact that various
inputs/clearances had not been tied-up, UPSEB were
informed in February, 1994 that this scheme was not
being pursued in CEA. Since then, no fresh proposal
for this project has been received from UPSEB.

[English]
Joint Venture in Oll Sector

2732. SHRI SURESH KALMADI : Will the PRIME
MINISTER be pleased to state :

(a) whether India and Qutar have set up a high-
level group to examine proposals for Joint ventures/
investments in oil, gas and downstream projects in the
two countries; and

(b) if so, the details thereof alongwith the names of
the members of the group?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) The Joint Committee will identify and expedite
projects of mutual interest. The Indian side will be
headed by CMD, GAIL.
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Oil Refinery in Orissa
2733. SHRI ANCHAL DAS : Will the PRIME
MINISTER be pleased to state :

(a) whether the Union Government have taken
a decision to change the place of the proposed oail
refinery in Orissa and also to change the pattern of
collaboration;

(b) if so, the details thereot. and

(c) the participation of the Government, companies
and foreign collaborators and when the proposed
refinery is likely to commence its production?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) Indian Oil Corporation has In principle
approval to set up a 6 MMTPA joint venture refinery in
the East Coast. During the feasibility study, the refinery
was proposed to be located at Daitari. However, exact
location of the refinery will be decided based on Detailed
Feasibility Report. .

(c) The.project is proposed to be implemented as
joint venture with Kuwait Petroleum Corporation (KPC),
with equity participation of 26% each. The
implementation of the project is expected to take
approximately 46 months fos mechanical completion
from the date of Government approval.

Rural Sanitation Programme

2734. SHRI K. PRADHANI : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether the Government are aware of the
absence of sanitation facility in backward states like
Orissa, Madhya Pradesh and Bihar;

(b) if so, the steps taken to ensure sanitation
facilities in the rural areas of these States;

(c) the details of Rural Sanitation Programme being
launched in these States; and

(d) the allocation of funds to these States during
the Eighth Plan under Rural Sanitation Programme,
State-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.

(b) A Centrally Sponsored Rural Sanitation
Programme is under implementation to augment the
efforts of the State Governments to provide sanitation
facilities in the States/UTs.

(c) and (d) The information is given in the attached
statement.
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Statement

Allocation of Funds and Physical Progress Under CRSP to Bihar, Madhya Pradesh and Orissa During Il Plan
period is as under :

(Rs. in lakhs)
State Yearwise allocation ot CRSP funds
1992-93 1993-94 1994-95 1995-96 1996-57
(upto 12/96)
Bihar 186.63 279.79 560.00 589.00 603.00
M.P. 122.85 184.16 368.00 388.00 401.00
Orissa 73.622 110.54 221.00 233.00 241.00
No. of Sanitary Latrines Constructed
1992-92 1993-94 1994-95 1995-96 1996-97
(upto 12/96)
Bihar Nit 4322 372 Nil 172
M.P. 69 18021 36160 48352 6827
Orissa 1892 567 3142 37296 1422

Public Grievances

2735 SHRI AJAY CHAKRABORTY : Will the
PRIME MINISTER be pleased to state :

(a) whether the pensioners who retires from various
departments of Government of Uttar Pradesh, have not
been getting a fair deal in the matter of quick sanctioning
of their pension;

(b) whether some directions were issued by Central
Government in some cases have also been ignored by
the authorities there,

(c) whether grievances relating to pension of those
who retired from the strength of Directorate of Industries,
Uttar Pradesh have been pending unresvlved despite
repeated appeals;

(d) whether the Government would extend some
time-frame for resolving pensioners’ dispute quickly to
Government of Uttar Pradesh as per the extant rules;
and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (e) Under the provisions
of the Constitution, State Pensions are the concern of
the respective State Governments. some of the
measures adopted by the Government of Uttar Pradesh
for the disposal of the pension cases of their employees
are as under .

(i) The State Government have delegated the
powers of sanctioning pension to the

Financial Controllers of various Government
departments of the State.

(i) The State Government have issued a
notification as Uttar Pradesh Pension cases
(Submission, Disposal and Avoidance ot
delay) Rules, 1995. Under this Rule, a time
schedule has been fixed for the disposal of
pension cases of retired/deceased
Government servants. In the case of
deceased employees pension papers are to
be obtained after one month. Payment orders
of pension/gratuity/coimmutation of pension
will be handed over to the pensioner on the
eve of his retirement.

(iii) The State Government have constituted
‘Pension Adalat’ for immediate disposal of
pension cases and redresal of their
grievances.

(c) According to the information received last year
from the Government of Uttar Pradesh, a number of 33
cases of retired employees of the Department of
Industries of Uttar Pradesh had been pending settlement
for various reasons as per details given below :-

(i) 10 cases related to officials who retired in
the past two months;

(ii) 7 cases due to pending court cases; and

(ili) Remaining 16 cases were pending because
of overpayment, pending departmental
proceedings, verification of services and non-
receipt of completed pension papers. The
concerned officers were instructed by the
State Government to expedite the disposal
of pending cases.
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Se'f Faancing Scheme

2736. SHRI RAMSAGAR . Will the PRIME
MINISTER be pleased to state :

(a) whether the Delhi Development Authority had
announced its Ninth Self Financing Scheme, 1996;

(b) if so, the details thereof;

(c) the reasons for including the built/incomplete
flats in the scheme when under the SFS, the flats are
constructed with the money subscribed by the registrants;

‘d) whether the fully/incomplete flats were sent for
allotment to the Housing Department;

(e) it so, the dates on which and the reasons for
which these flats were not allotted to the registrants for
whom they were actually constructed;

{t: the year in which these flats were constructed
and the years 1. which these flats were actually allotted
and possession given; and

tg) the rerasons for charging the price of the flats
tha! were pievailing at the time of their construction
and not at tlie orice prevailing in the ye=r of
construction ana handing over 1o Housing Department
for allotment?

THE MINISTER OF STAE IN THE MINISTRY OF
UABAN ATFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) The Delhi Development Authority has reported
thet the 9th Se!! Financing Scheme, 1996, was
announced for the allotment of about 6000 flats to the
general public ard the registrants of SFS-6th-B. The
Sctieme rernained open from 8.8.96 to 29.9.96. The
flats under this Scheme are mainly located in Dwarka,
Robhini, Vasant Kunj. Kondli Gharoli, Shalimar Bagh etc.
Out of the 8000 flats, about 1900 flats are ready built
flats and the remaining flats are in various stages of
construction. The tentative price of the Category-Il flats
under this Scheme is in the range of Rs. 5.50 lakhs to
Rs. 10.95 lakhs and that of Category-Ill flats is in the
range of Rs. 7.97 lakhs to Rs. 14.01 lakhs.

(c) to (f) Construction work in respect of most of the
flats included in the 9th Self Financing Scheme, which
are fully built up or at different stages of construction,
had started during the year 1991-92. These flats have
become available on account of surrender/cancellation
ot allotments for non-payment within the stipulated
period. Soma of these flats were offered to the
registrants of earlier Self Financing Schemes dJuring
the iast 2-3 years.

(g) The cost of a flat is charged at the rates
prevailing on the date of issue of the demand letter. The
current cost is worked out after adding the element of
interest, maintenance charges and current land premium
to the old cost of construction etc. in respect of left out
flats remaining unallotted.
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Allocation of Power to A.P.

2737. SHRI R. SAMBASIVA RAO : Will the PRIME
MINISTER be pleased to state :

(a) whether the National Thermal Power Corporation
has agreed to make additional supply of 150 MW to
Andhra Pradesh;

{b) if so, the details thereof;

(c) the sources from which the additional power is
to be supplied to the State; and

(d) the extent to which the power shortage in Andhra
Pradesh is to be solved after supply of additional powe:
by NTPC?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Yes, Sir.

(b) and (c) Government of India has allocated 150
MW power out of the 15% unallocated central share
from three stations of NTPC of the Eastern Region to
APSEB as under :

(i) 50% of unallocated share from Talcher STPS
subject to a maximum of 75 MW,

(i) 30% of unallocated share from Kahaigaon
STPS subject to a maximum of 45 MW,

(iii) 20% of unallocated share from Farakka STPS
subject to a maximum of 30 MW,

NTPC has started supplying this power to APSEB
w.e.f. 20.2.1997.

(d) During the month of January, 1997, Andhra
Pradesh was on an average having an energy shortage
of about 15 MU/day. The additional supply of power by
NTPC to Andhra Pradesh would provide, on an average
3.5 MU/day of electricity.

Allocation to Indira Awas Yojana

2738. SHR!I MULLAPPALLY RAMACHANDRAN :
Will the Minister of RURAL AREAS AND EMPLOYMENT
be pleased to state :

(a) the allocation made during 1996-97 under the
Indira Awas Yojana for construction of houses for people
below the poverty line;

(b) the target fixed for 1996-97 for number of houses
to be constructed under this scheme, State-wise;

(c) whether Government of Kerala has
recommended revision of per unit cost fixed by the
Centre; and

(d) if so, the details of rate fixed, rate now
recommended and response of the Government?
THE MINISTER OF STATE IN THE MINISTRY OF

RURAL AREAS AND EMPLOYMENT (SHR!
CHANDRADEO PRASAD VARMA) : (a) Rs. 1140 crores
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have been allocated so far to different States/UTs in
1996-97 under Indira Awas Yojana.

(b) The State-wise target fixed for 1996-97 under
Indira Awas Yojana is given in the attached Statement.

(c) and (d) Government of India revised the upper
permissible limit for construction assistance under
Indira Awas Yojana to Rs. 20,000 for plain areas and
Rs. 22,000 tor hill with effect from 1.8.1996 difficult
areas. A letter was received from Government of Kerala
dated 1.11.96 indicating that they are treating the entire
state as difficult area and asked for additional funds to
meet the predetermined targets.

Statement
Target of Houses to be constructed under IAY during
1996-97
State/UT Target
1 2
Andhra Pradesh 84640
Arunachal Pradesh 631
Assam 29197
Bihar 151453
Goa 1736
Guijarat 33633
Haryana 6983
Himachal Pradesh 2165
Jammu and Kashmir 5347
Karnataka 53181
Kerala 18554
Madhya Pradesh 147902
Maharashtra 81120
Manipur 808
Meghalaya 946
Mizoram 398
Nagaland 1014
Orissa 62248
Punjab 4966
Rajasthan 50325
Sikkim 369
Tamil Nadu 71598
Tripura 1051
Uttar Pradesh 241251
West Bengal 70979
A and N Islands 337
D and N Haveli 278
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1 2
Daman and Diu 120
Lakshadweep 0
Pondicherry 330
Total 1123560

Electronics Trade and Technology
Development Corporation

2739. SHRI SANAT KUMAR MANDAL : Will tne
PRIME MINISTER be pleased to state :

(a) whether the Government are aware that some
employees including ladies of M/s. Electronics Trade
and Technology Development Corporation (ET and T),
Calcutta are being subjected to considerable
harassment even after having put in about ten years of
service they are not confirmed;

(b) the above Corporation is violating the Minimum
Wages Act, Provident Fund Act, Bonus Act, Industrial
Disputes Act and even Leave Rules;

(c) it so, the reasons therefor;

(d) the number of lady employees removed from
service after payment of compensation in 1992 and the
reasons therefor; and

(e) the number of employees obtained injunction
order from the Calcutta High Court and the follow-up
action taken thereof by ET and T?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
No, Sir.

(b) No, Sir.

(c) Does not arise.

(d) None.

(e) No employee under direct employment of
Regional Office of ET and T at Calcutta has obtained
injunction order from the Calcutta High Court.

Power Purchase Agreement by APSEB

2740. DR.T. SUBBARAMI REDDY : Will the PRIME
MINISTER be pleased to state :

(a) whether eight short gestation private powsar
projects in Karnataka have been shut down by the
concerned independent power producers;

(L) if so, the reasons thereof; and

(c) the total power to be generated and amount
involved in these projects?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c)
Information is being collected and will be laid on the
Table of the House.

Oil Fields

2741. SHRI SUSHIL CHANDRA : Wiii the PRIME
MINISTER be pleased to state :

(a) whether there was three fires in the ol fields
and foreign experts were employed to extinguish the
fires,

(b) the number of foreign experts obtained for each
of the fire;

(c) the expenditure incurred on paying these experts
in each fire;

(d) whether India propose to develop its own
capability to extinguish such fires; and

(e) the steps taken so far in that direction?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) In the last three years there were three incidents of
fire in the wells of ONGC, viz., Pasarlapudi and
Mandapeta in Andhra Pradesh and Well No. BRBE in
Assam. One well of Qil India Limited also caught fire in
Kathaloni, Assam. Foreign experts were called to provide
assistance to extinguish the fire in two wells of ONGC
in Andhra Pradesh and one well of OIL in Assam.

(b) and (c) The particulars are given below :

Location No. of Experts Expenditure
called

(i) Pasarlapudi 13 Rs. 274.10 lakhs
(ONGC)

(ii)) Mandapeta 3 Rs. 67.50 Lakhs
(ONGC) (prov.)

(ili) Kathaloni 2 US$ 84,000/-
(OIL)

(d) and (e) Efforts have been mady by ONGC to
organise “Crisis Management Teams” with its available
infrastructure and manpower in all the regions. Oil India
Limited has its own Fire Service Department at its field
Headquarters in Duliajan, which is equipped with
necessary firefighting equipment required for normal
fires in the oil fields. However, the services of world
renowned experts are requisitioned as and when
necessary since control of blow out/fire in oil wells is a
highly specialised job.

Payment Scheme

2742. SHRI SULTAN SALAHUDDIN OWAISI :
SHRI S.K. KARVENDHAN :

Will the PRIME MINISTER be pleased to state :
(a) the number of works going on in type | and Il
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Government quarters in Kidwai Nagar, R.K. Puram and
Panchkuain Road under the 10% payment scheme
during the current financial year;

(b) the number of allottees opted for this scheme in
Type |, Kidwai Nagar for breaking chimneys and
providing shelf in the Kitchen;

(c) the number of allottees who opted for this but
still waiting to get the work done;

(d) the reasons for delay and the time by which the
work 1n all the quarters who opted for this will be
completed:

(e) whether any complaints have been received in
this regard; and

(f) if so, the details thereof and action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The types of
works in progress in Government quarters Type | and |l
in Kidwai Nagar, R.K. Puram and Panchkuia Road under
the 10% payment scheme during the current financial
year are given in the Statement attached.

(b) 52 allottees opted for breaking of chimnzys and
65 allottees opted for providing gas slab in kitchen.

(c) All the work mentioned in (b) above have been
completed excepting the work of gas slab which is in
progress in 15 Type | quarters.

(d) The pending work as mentioncd in (c) above
will be completed during 1997-98 depending upon the
availability of funds.

(e) No, Sir.
(f) Does not arise.

Statement

List of Works/Item Going on

Providing lron Gate.
Providing Sink.
Providing Wash Basin.
Providing Looking Mirror.
Providing Glass Shelf.
Providing Towel Rail.

N o o s D

Providing Kota Stone slab and Breaking
Chimney.

8. Providing Glazed Tiles.

9. Providing Barbed Wire Fencing.
10. Covering of front/back varandah.
11. Providing Loft Tank.
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Transfer of Quarters

2743. SHRI DILEEP SANGHANI : Will the PRIME
MINISTER be pleased to state :

(a) the policy laid down for transferring NDMC
quarters to MCD, pertaining to MCD area;

(b) the number of quarters transferred to MCD under
this policy and the number still remain to be transferred
to MCD, till date;

(c) whether a number of quarters which have not
been transferred are lying vacant;

(d) if so, the details thereof, location-wise, including
the action proposed to be taken against those found
responsible for not transferring the quarters to MCD,;
and

(e) the time by which the Quarters are likely to be
made available?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The New
Delhi Municipal Council has reported that after the
formatior. of Delhi Municipal Corporation, it was mutually
agreed that NDMC staff quarters which are situated in
the jurisdiction of MCD, shall be handed over to MCD
on vacation by the incumbents.

(b) A ‘ota! number of 72 quarters have been listed
for transfer from NDMC and MCD. 35 quarters still
remain to be transferred to MCD.

(c) to (e) Only two quarters are vacant and these
are located at the Pumping Station Lodhi Colony and
Vth Avenue, Mehar Chand Market. For the transfer of
one of these quarters, NDMC is already seized of the
matter. The transfer of the second quarter will be taken
up on receipt of request trom MCD.

Government Residential Accommodatlon

2744. SHRI MUKHTAR ANIS : Will the PRIME
MINISTER be pleased to state :

(a) whether a Government residential
accommodation has been racently made available to
the Wadheras, a private family;

(b) if so, the reasons for the allotment;

(c) the terms and conditions, the type and the rent
of the accommodation;

(d) whether the accommodation has been
renovated and furnished at Government expense; and

(e) it so, the reasons theretor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c)
Bungalow No. 35, Lodi Estate, a Type-VI accommodation
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has been allotted to Mrs. Priyanka Gandhi Vadhera for
a period of one year on security considerations on
payment of market rate of lincence {ee @ Rs. 19,900/-
p.m.

(d) and (¢) Some repait works have been
undertaken by the CPWD in the bungalow. Besides, the:
SPG has also requested for carrying out other security
related works

Drainage System in Port Blair

2745. SHRI VIJAY HARISHCHANDRA PATEL : Will
the PRIME MINISTER be pleased to state :

(a) whether the existing drainage system in Port
Blair is pathetic;

(b) if so, the reasons therefor; and

(c) the steps taken/proposed to be taken to improve

. the drainage facilities there?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) No Sir.

(b) Does not arise.

(c) The Andaman and Nicobar Administration has
reported that under the Urban Development sector,
there is a scheme for the construction of drains for the,
effective discharge of storm water. Under this scheme,
works are under taken on the basis of the
recommendations of the Municipal Council where-ever
considered necessary.

Substitute for Oil and Natural Gas

2746. SHRI GORDHANBHAI JAVIA :
SHRI B.L. SHANKAR :
PROF. PJ. KURIEN :

Will the PRIME MINISTER be pleased to state :

(a) the substitute available for the oil and natural
gas in the country;

(b) whether there is any plan to make a supreme
energy body to coordinate overall energy strategy in
the country; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Studies conducted by indian Institute of Petroleum
and Indian Oil Corporation (R & D) Centre have
revealed that substitution of petrol to a limited extent is
possible by using petrol blends containing upto 3%
methanol or 5% ethnol without any modification in the
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motor engine design. Substitution of diesel upto
15-20% was also found to be feasible under dual fuel
mode with slight modification of engine.

(b) and (c) No, Sir. However, Planning Commission
has set up an Energy Policy Committee to assess
sectoral energy demands and to recommend an, Energy
Policy for the next 15-20 years.

[Translation]
Drinking Water Schemes

2747. SHRI JAl PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government cf Delhi has submitted
any schemes to the Central Water Commission for its
approval in regard to the supply of drinking water in
Delhi during the last three years;

(b) if so, the details thereof;

(c) whether these schemes have been cleared and
if so, the details thereof and the number of schemes still
pending for consideration at present;

(d) whether the Government are making efforts to
seek financial assistance from the World Bank for such
schemes;

(e) if so, the details thereof;

(f) if not, the sources through which funds are
proposed to be made available for the schemes; and

(g) by when the pending schemes are likely to be
cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) No, Sir. This
Ministry is not aware whether any such scheme is
submitted by Government of Delhi directely to CWC
which is not under this Ministry.

(b) to (g) Do not arise.

Use of Beef

2748. SHRI S.P. JAISWAL : Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to
state :

ia) whether the Paps: sauce and chewinggum
contain beef as an ingradient; and

(b) ¥ so, the steps taken by the Government to
check it?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) and (b) Addition of Beef is not permissible
under the Indian Food Laws for any food product
including sauce and chewinggum.
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[English]
Nuclear Fuel Complex

2749. SHRI MADHAVRAO SCINDIA :

SHRI SATYAJITSINH DULIPSINH
GAEKWAD :

Will the PRIME MINISTER be pleased to state :

(a) whether Prime Minister had inaugurated a
Nuclear Fuel Complex at Hyderabad on January 28,
1997,

(b} if so, the details of production capacity, its cost
and other features of the complex; and

(¢c) the manner in which this complex is likely to
help the Nuclear Power Plants in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b) The Prime Minister inaugurated the New
Uranium Fuel Assembly Plant (NUFAP) at Hyderabad
on January 28, 1997. Nuclear Fuel Complex, Hyderabad
had undertaken the setting up of the three new plants,
details of which are as follows :

S. Name of the Plant Capacity Estimated cost

No. (Rs. in crores)

1. New Uranium Fuel 300 TPY* 44.00
Assembly Plant
(NUFAP)

2. New Uranium Oxide 335 TPY* 96.00
Fuel Plant (NUOFP)

3. New Zircaloy 59 TPY* 75.00

Fabrication Plant
(NZFP)

*Tonnes per year

Out of the three plants, NUFAP has been completed
while the other two plants are nearing completion. The
present production capacity of the Nuclear Fuel Complex
is around 300 MT per annum. The capacity will be
doubled after all the three new plants become
operational.

(c) The present production capacity of the existing
Nuclear Fuel Complex is sufficient for the present
requirement of the Nuclear Power Programme. The
production capacity after commissioning of the new
plants shall be sufficient to cater to a nuclear power
capacity of 3750 MW, thus taking care of the requirement
for the next 10 years or so.
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[Translation]

Establishment of industries by Panchayati Raj

2750. SHRI SATYA DEO SINGH : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether the Department of Panchayati Raj has
established industries in the rural areas of Uttar Pradesh
so as to strengthen the economy and to over come the
unemployment;

(b) if so, the details thereof; and

(c) the number of persons likely tc get employment
from such industries?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (c) Panchayati
Raj being State subject the detaiis in regtard ‘o
establishing industries in rural areas and number of
persons likely to get employment from such industries
in the State of Uttar Pradesh are not maintained by this
Ministry.

[English]
Efficiency Unit

2751. SHRI SARAT PATTANAYAK :
SHRI CHITTA BASU :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have set up an
efticiency unit for pniority areas; and

(b} if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, FUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b) An Efficiency Unit
has been constituted w.e.f. 7.2.97 as a part of the Cabinet
Secretariat in order to undertake result-oriented studies
on priority areas like the re-organisation of Centrai
Government and its agenciss, privatisation and
contracting-out of services, intar-departmental
coordination, greater departmental autonomy,
performance contracts and flexible staffing, required
amendments to relevan laws and procedures and follow
up actions on the recommsndations of various Expert
Groups. This is in pursuance of the thrust of the
Government for effective and responsive administration.
The Unit is located in the Department of Administrative
Reforms and Public Grievances.

2. It has been decided that the Policy Division gf
the Department of Administrative Reforms ana Public
Grievances consisting of a Deputy Secretary, an Under
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Secretary and supporting staff would service the
Efficiency Unit, which wil’ be placed under the Additional
Secretary, Department cf Administrative F.eforms and
Public Grievances for day-io-day supervision.

[Translation]
Power Sub-Stations at 2xamgarh

2752. OR. BALIRAM : Will the PFIME MINISTER
be pleased to state :

(a) whether many power sub-stations at Azamgarh
in Uttar Pradesh are not functioning;

(b) if so, the reasons and details thereof: and

(c) the steps taker/proposed to be taken by the
Government to make these operaticnal?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) As per
information given by Uttar Pradesh State Electricity
Board, the Power Sub-station Azamgarh district are
working. However, some Sub-stations are old and over-
loaded due to which sometimes power supply is
affected.

(b) The supply to consumers of Azamgarh Tehsil is
bing made through 2x20 MVA 132/33 KV Sub-station,
Azamgarh and 8 Nos. other 33/11 KV Sub-stations out
of which the Transformers (10+5 MVA, 33/11 KV) at 132
Sub-station, Azamgarh and 5 other places are over-
loaded.

The switchgears at old 33/11 KV Sub-station also
frequently breaks-down due to which power supply is
affected.

(c) Two nos. new 33/11 KV, 5 MVA Sub-stations i.e.
at Zagarpur and Bhanwarnath are proposed - for
construction so as to reduce the over-loading at the
existing Sub-stations. The UPSEB has informed that
subject to availability of funds the work will be included
in the programme for 1997-98.

Use of Officlal Language

2753. SHRI JAGDAMBI PRASAD YADAV :Will the
Minister of FOOD PROCESSING INDUSTRIES be
pleased to state :

(a) whether his Ministry propose to implement the
national language Hindi, as ar official language;

(b) whether the Chairman and Members of the
Ofiicial Language Implementation Committee, who are
entrusiad with the task of implementation of Hindi at all
levels in his Ministry, do not use Hindi in their official
work;

(c) if so, the manner in which the use of official
language Hindi will be encouraged; and
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(d) the reasons for allowing use of English in his
Ministry and the time upto which this system will
continue?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) Yes Sir.

(b) Efforts are made to use Hindi in official work
as power the guidelines con the subject, as far as
possitle.

(c) and (d) Department of Official Language Ministry
of Home Affairs issues instructions on the use of Hindi
and prepares various programmes. plans and schemes
like incentive schemes for original noting/drafting in
official work, grant of incentive allowance to
Stenographers and Typists for doing their official work
in Hindi in addition to English, incentives for writing
original books in Hindi etc. for propogation of Hindi in
various Ministries/Departments. These programmes,
plans and schemes are being implemented by this
Ministry to the extent possible.

Jawahar Rozgar Yojana

2754. SHRI D.P. YADAV : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) the length of roads in kilometres constructed
in the rural areas of Sambhal district in Uttar Pradesh
under the Jawahar Rozgar Yojana during 1996-97;
and

(b) the amount spent out of the sanctioned
amount and the reasons for not spending the remaining
funds?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b) There is
no district called Sambhal in Uttar Pradesh. Sambhal is
a block of Moradabad district. Under Jawahar Rozgar
Yojana (JRY) block-wise iihformation is not maintained
at the Central level.

[English]
Fire at Jhansi Oil Depot

2755. SHRIMAT! GEETA MUKHERJEE : Will the
PRIME MINISTER be pleased to refer to the reply given
to Unstarred Question No. 3946 dated December 18,
1996 and state :

(a) the details of th2 report of High Level Committee
set up to go into causes of fire in Jhansi Oil Depot of
Indian Oil Corporation Ltd.;

(b) the action taken against erring Indian Qil
Corporation officials; and

(c) the compensation given to the dependents of
the employees who died in the incident?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The main finding of the High Level Committee set
up by the Indian Oil Corporation Ltd. to go into the
causes of the fire in the Jhansi Depot on 19-11-1996
is that most probably the cause of the fire could be
either static charge accumularon due to loose earthing
connection or a spark from a detective spark arrestor of
a tank truck entering MS vapours that were being
displaced from the truck under filling on Bay No. 2 at
the Depot.

(b) The Depot Manager Incharge of Jhansi Depot at
the time of the incident has been placed under
suspension and a supervisory workman has also been
placed under suspension and chargesheeted.

(c) The 10C has paid the following compensation to
the families of the fire victims :

(i) Rs. 2,37,900 was paid in the case of one
of the deceased 1OC employees and
Rs. 2,10.180 was paid to the other deceased
employee.

(i) Rs. 50.000 each was paid to the eight
deceased persons other than the IOC
employees.

(m) Rs. 10.000 each was paid to two injured
persons. I0C also organised the movement
of 3 serious burn cases from local hospitals
to hospitals in Delhi and paid for the
treatment.

J.RY.

2756, SHRI SANDIPAN THORAT : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state -

(a) the amount allocated and actually utiised under
JRY for Maharashtra during the last three years and
acheivements reported thereon:

(b) the details of funds allocated for the current
year and target fixed for the purpose:

(c) whether review of performance/implementation
of JRY was undertaken recently and deficiencies noticed
and action taken for removal 01 the same;

(d) if so, the details thereof: and

(e) the major cases of financial irregularities/
mampulations and frauds noticed in implementation and
action taken against the defaulting officials?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) The amount
allocated and actually utilized under Jawahar Rozgar
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Yojana (JRY) for Maharashtra during the last three years
and achievement reported are as detailed below :

(Rs. in Lakhs) (Lakh Man

Year Allocation Utilisation days)
(Centre+ Achievement

State) (No. of
man days
generated)

1993-94° 37056.78 27015.01 1188.50
1994-95* 39760.19 36760.33 1100.73
1995-96* 41658 79 39801.56 1014.47

‘Including 1AY and MWS.

(b) An Amount ot Rs. 18937.55 lakhs (including
State share) have been allocated to Maharashtra State
during 1996-97 and a target of 469.32 lakh man days
have been tixed under JRY.

(c) and (d) JRY was reviewed and the programme
was streamiined and restructured from 1.1.1996. The
sub-schemes of JRY i.e. IAY and MWS were made
independent schemes. Intensified JRY was discontinued
and merged with the EAS
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(e) No major cases of financial irreguiarities/
manipulations and frauds have been reported to this
Ministry. As and wher any complaint is received, the
same is referred to the State Government for taking
necessary remedial action.

Allotment of Land

2757. KUNWAR SARVARAJ SINGH
PHRIME MINISTER be pleased to state :

(a) the allotment of land made so far for the
memorials of the political leaders including ex-Prime
Ministers; and

- Will the

(b) the area covered in each case and the estimated
cost of the land and structures involved?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) Land
for memorials of Politicai Leaders has been made
available either free or on token recovery of licence fee
ol Re. 1/-. A statement indicating the extent of land.
estimated cost of structures is enclosed.

Statement

The memorials of late leaders are located in some of Government bungalows. In some cases land has been
allotted/utilised for setting up of their memorials. The area allotted/utiised/covered in each case and the estimated

cost of structures involved is as follows :

S No  Name of the Samadhis

1 2

Atea covered
(in Acres) (Rs. 1n crores)

—_

—_
Py

12

© ©®N® VO s N

Ra; Ghat Samadhi Committee
Gandhi Smarak Nidht

Gandhi Darsan Samiti

Kisan Ghat

Vir Bhumi

Shanti Vana

Vijay Ghat

Giani Jail Singh Samadhi
Samta Sthala

Mazar of Late Shri Fakhruddin
Al Ahmed

Rajv Gandhi Ninaivagam at Sriperumpudur

Abhay Ghat samadi of Hon'ble
late PM Sh. Morarji Desai

Mazar of Zakir Hussain

Cost of Structure

3 4
539.00 01.20
06 199 -
36.92
19 00 01.02
1500 06.70
60.00 04.80
40.00 02.20
0513 00.01
12.00 00.36
00.346 00.045
12.19 Phase-1 21.15 being met by

M/o UA and E. Phase-ll 17.50 to
be funded by M/o Human
Resource.

7450 Sq.Mtrs. at Sabarmati
Ashram, Ahmedabad

1330 Sa. Mtrs.
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1 2

3 4

14. Mazar of Abdul Kalam Azad
15. Sanjay Gandhi Memorial Samiti

2946.125 Sq. Mtrs.
02.528

In addition the memorials of late leaders are located in some of the Government bungalows earlier occupied by

these leaders.
1. Teen Murthy House

2. 1 Safdarjung Road
1 Akbar Road

07.758 Sq. Mtrs. dedicate in the name of late
Sh. Jawahar Lal Nehru.

689.87 Sq. Mtrs. and
702.88 Sq. Mtrs. dedicated in the name of
Smt. Indira Gandhi.

All Samadis/memorials/Mazar except Rajghat
are being maintained directly by the CPWD and
the expenditure thereon incurred from the CPWD
budget.

Similar is the case of Tis January Memorial which
is owned by a private party but memorial therein the
name of Father of Nation is being maintained by the
CPWD.

ONGC

2758. SHRI ISWAR PRASANNA HAZARIKA : Will
the PRIME MINISTER be pleased to state :

(a) the main objective, role and functions of GAIL
in relation to ONGCL:

(b) whethsr GAIL recovers only the transportation
charges or the total sale proceeds of gas supplies
including transportation charges from the consumers;

(c) whether there are cases where GAIL is
demanding additional charges to be paid for ONGCL
supplies where transportation is done by other agencies
like Assam Ges Company Ltd;

(d) whether GAIL has been given powers to decide
on quantum of supplies to Power, Fertiliser, Steei and
other consumer groups; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) GAIL is marketing the gas produced by ONGC.

(b) GAIL recovers the total sale proceeds including
transportation charges from the consumers.

{c) Nomina! service charges are being levied for
services rendered by GAIL.

(d) and (e) Supplies to consumers are made in
accordance with the allocations made by the
Government.

[Translation]
Adulteration of Kerosene

2759. SHRI RAJESH RANJAN ALIAS PAPPU
YADAV :

SHR!I GEORGE FERNANDES :
SHRI ANNASAHIB M.K. PATIL :
SHRI RAJENDRA AGNIHOTRI :

Will the PRIME MINISTER be pleased to state .

(a) whether the Indian Oil Corporation had
commissioned an inquiry into the quantum of kerosene
diverted for adulteration purposes;

(b) if so, whether the agency has since submitted
its report;

(c) it so, the findings of this agency;

(d) whether the Government are aware that in
Maharashtra alone, 40 lakh kilo-liters ot kerosene ‘is
diverted for adulteration purposes;

(e) if so, whether the Government are aware that
the estimated loss to Central and State Government
Arom the State of Maharashtra alone is over Rs. 300
crore per year as a result of this diversion; and

(f) the steps taken by the Government to check this
diversion of kerosene for adulteration?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) The Indian Oil Corporation Ltd. on behalf of
the Oil Marketing Companies had engaged the services
of M/s. Tata Economic Consultancy Services (TECS) for
carrying out a study on the existing distribution system
and diversion of kerosene. The report of TECS was
submitted in March, 1995. According to the report,
approximately, 25% of PDS kerosene gets diverted for
unauthorised uses such as adulteration with MS/HSD,
industrial uses (printing/textile units, workships etc.) use
by commercial units like restaurants and black marketing
to households, basically on account of heavy price
differential between P.D.S. kerosene and MS/HSD, on
account of heavy subsidy on kerosene.
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(d) and (e) No, Sir

(t) In order to check diversion of kerosene for
adulteration of MS/HSD. steps such as density checks,
furfural doping of kerusene, blue-dyeing ot kerosene,
regutar/surprise inspections of retail outlets/SKO
ccaierships bv hield officers of the »i' companies, Joint
industry Teams, Mobile Laboratories and officers of the
Statc Government enforcement agenrics. are taken.

Acticr: is taken against the ernng dcaters under the
Marketing Discipline Guidelines. Action is also taken by
¢ Glate Government Enforcement Aycn: ies under the
Essential Commodities Act and the MS/HSD Control
Order.

Viliage Without Roads

2760. SHRI KASH!I RAM RANA : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state

(a) whether the villages having more than 1000
vopulation are still not connected with the nearest all
waather roads in the country;

(b) the percentage of the villages having more than
one thousand population connected with the nearest all
weather roads by the end ot February. 1997

(c) whether the Government have tormulated any
time-bound scheme to connect certain villages with the
nearest all weather roads; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b) Under
the Minimum Needs Programme, 85.7% of villages with
population of 1000 and above are estimated to have
been connected upto March, 1996.

(c) and (d) The Eighth Plan (1992-97) envisaged
linking of all villages with population of 1000 and above
by all weather roads by the end of the Plan.

[English]
Seniority List In Group ‘A’ Services

2761. SHRI SANTOSH KUMAR GANGWAR : Will
the PRIME MINISTER be pleased to state :

(a) whether recruitment to many Group-A organised
saivices is being through Civil Services Examination
conducted by UPSC and their seniority is maintained
throughout their service;

(b) if not, the reasons therefor; and

(c) the guidelines proposed to be set up to maintain
the seniority among Group-A organised services?

PHALGUNA 21, 1918 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R
BALASUBRAMONI!IYAN]) : (3) to (c) At present recruitment
to specified Group ‘A’ Organised Services is being done
through Civil Services Examination conducted by UPSC.
Depending upon their position in the merit list and the
option exercised by them. selected candidates are
allocated to vatrious Group ‘A’ Organised Services
However, seniority of the candidates selected is not
always maintained through out their service as per the
merit position at the time of initial recruitment. This is
because the service rules of various organised services
contain a provision relating to maintenance of the
seniority of officers belonging to that service. Normally.
such provision is to determine their seniority in
accordance with the general instructions on the subject
issued by the Department of Personnel and Training
(DOPT). According to the general instructions issued by
DOPT, seniority of a direct recruit to a post is determined
by the order or merit indicated al the time of his initial
appointment and his seniority is re-fixed on promotion
in the order in which he 1s recommended for such’
promotion by Departmental Promotion Committee.
Seniority of an officer allocated to a particular Group ‘A’
service is determined In a particular pcst with reference
to other officers holding the same post in the same
service and it is neither necessary nor possible to
maintain his seniority with reference to officers in various
other services as per their merit position in the Civil
Services Examination at the time of their initial
recruitment as promotional avenues are available within
each organised service and officers of each organised
service are governed ty the service rules applicable to
the organised service to which they belong.

Ilegal Occupants of Government
Accommodation

2762. SHRI NITISH BHARADWAJ : Will the PRIME
MINISTER be pleased to state :

(a) whether a large number of bungaiows and
quarters belonging to the Directorate of Estates are
under illegal occupation at Jawahar Lal Nehru Marg.
Tagore Road, Ahilyabai Road, Thompson Road, Minto
Road, Mirdard Road. Mata Sundari Road, Mata Sundari.
Lane, Kotla Road and some more ajoining roads in the
Minto Road area;

(b) if so, the details thereof;

(c) whether these bungalows and quarters are in
such illegal occupation for the last ten years;

(d) it so, whether workshops, shops, garages and
the like have been started at these premises;

(e) if so, the time by which these premises will be
got vacated:
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(f) if not, the reasons therefor; and

(g) the quantum of loss of rent suffered by the
Government so far due to these illegal occupation?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (f)
Directorate of Estates is not aware of its bungalows and
quarters at Jawahar Lal Nehru Marg, Tagore Road,
Ahilyabai Road, Thompson Road, Minto Road, Mirdard
Road, Mata Sundri Road, Mata Sundri Lane, Kotla Road
remaining under illegal occupation. Whenever any such
report is received, action is taken as per the allotment
rules. However, a number of quarters in these areas
have been handed over to the DDA for temporary
transitional rehabilitation of eligible Turkman Gate
evictees.

(g) Does not arise.

Linkages between TRYSEM and IRDP

2763. SHRIMATI VASUNDHARA RAJE : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the linkages between TRYSEM and
Integrated Rural Development Programme (IRDP) have
not been established in every State;

(b) if so, the reasons therefor;

(c) whether the Government propose to link TRYSEM
with Corporate Sector and markets in Ninth Five Year
Plan;

(d) if so, the guidelines issued to the State
Governments in the matter; and

(e) the details of the programme of the Government
_in that regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b) As per
programme guidelines every willing TRYSEM beneficiary
should get assistance under IRDP. At the instance of
this Ministry, a ‘Quick Evaluation of TRYSEM
(June-August, 1993) was carried out by reputed
independent research institutions to assess the efficacy
of the TRYSEM programme. This Evaluation survey
revealed that of the total number of beneficiaries who
were imparted training under TRYSEM, roughly 47.19%
were unemployed after the training. It was also found
that 563.57% of the trained youth did not apply for loan
under IRDP and of the remaining youth about 50%
were given assistance under IRDP. Keeping in view
this, Government of India has decided that now it should
be made incumbent on the part of the DRDAs and the
training institutions to complete all the required
formalities for sanction of IRDP loans before the

MARCH 12, 1997

to Questions 144

completion of the training. All the State/UT have
accordingly been instructed in this regard.

(c) to (e) Keeping in view the potential of the
corporate and service sectors to provide large scale
employment, the States have been asked to initiate a
dialogue with the corporate sector and to redesign the
training programmes to suit the needs and requirements
of the corporate and service sectors.

Quota for MP in Indira Awas Yojana

2764. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Government propose to allot quota
for MP’s under Indira Awas Yojana; and

(b) if so. the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OFfF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) No, Sir.

(b) Question does not arise.

[Translation]
Improvement of Environment

2765. SHRI RAVINDRA KUMAR PANDEY : Will
the PRIME MINISTER be pleased to state :

(a) whether the Government have reviewed the
implementation of the programme for providing
accommodation and environmental improvement for the
economically weaker section, middle income group and
urban slums areas under the Environmental
Improvement Scheme;

(b) if so, the names of the States which have
achieved the target fixed under this scheme and the
States which have not achieved the target and the States
whose performance has exceeded the target;

(c) whether the Government have taken any action/
made any positive suggestion in respect of the States
which have not achieved at target and those which
have exceeded the target;

(d) if so, the details thereof; and

(e) the steps taken by the Government for the proper
implementation of housing schemes so as to achieve
the target fixed thereunder?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (e) The
Union Government is monitoring the scheme of
Environment improvement of Urban Slums (EIUS) under
Point No. 15 of the Twenty Point Programme. Since this
is a State Plan scheme, the funds are provided in the



145 Written Answers

annual plans of the States/UTs. The Union Government
only fixes the physical targets for the implementation of
the scheme and monitors it at the State-wise.

Under the scheme, a provision of Rs. 800/- per
slum dweller is being made to provide the following
seven basic amenities to them :

(i) Water supply;

(ii) storm water drains;

(iit) community baths;

(iv) widening and paving of existing lanes;
(v) provision of sewer;

(vi) community latrines; and
{vit) street light.

A statement indicating the physical performance of
the scheme in States/UTs, during the year 1996-97
(upto December, 1996) is enclosed.

As a part of the monitoring exercise, the Union
Government has been wirting to the concerned States/
UTs where the implementation of this programme is
poor. Also, it has been observed that several States/
UTs are not providing all the seven basic amenities to
the slum dwellers. The State Governments/UT
Administrations have been advised to evolve suitable
monitoring mechanism for collecting data from all the
implementing agencies involved in the sector.

Statement

(Physical Performance)
(Slum Dwellers)

S.No. States/UTs Targets  Achieve- %Age

(1996-97) ment

1 2 3 4 5
1. Andhra Pradesh 225000 249048 111
2. Assam 7000 0 0
3. Bihar 11000 363 3
4. Goa 150 0 0
5. Guijarat 100000 120007 120
6. Haryana 50000 35565 71
7. Himachal Pradesh 11250 7482 67
8. Jammu & Kashmir 6000 9304 155
9. Karnataka 49000 29908 61
10. Kerala 25000 25437 102
11. Madhya Pradesh 116232 24926 21
12. Maharashtra 522000 269242 52
13. Manipur 5000 0 0
14. Meghalaya 5000 1011 20
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1 2 3 4 5
15. Mizoram 2000 0 0
16. Orissa 10000 4218 42
17. Punjab 12500 4749 38
18. Rajasthan 40000 31227 78
19. Sikkim 1500 1124 75
20. Tamil Nadu 31500 15149 48
21. Tripura 10000 7600 76
22. Uttar Pradesh 150000 64236 43
23. West Bengal 37000 19763 53
Union Territories
1. A & N lIslands 400 235 59
2. Daman & Diu -
3. Delhi 133000 44970 34
4. Pondicherry 10000 9019 90
Grand Total 1570532 974583 62

Achievement is upto Dec., 1996.
[English]
Indira Awas Yojana

2766. SHRI SANAT MEHTA : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) the number of houses built under indira Awas
Yojana during 1994-95 and 1995-96;

(b) the target fixed and the achievements made in
this regard during the above period;

(c) the expenditure incurred thereon during the said
period; and

(d) the target fixed for 1996-97 and the
achievements made?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHR!
CHANDRADEO PRASAD VARMA) : (a) to (c) The
information regarding the houses built, targets fixed
and expenditure incurred tor 1994-95 and 1995-96 is
as given below :

Year Targets Houses built Expenditure
(Nos.) (Rs. in
crores)
1994-95 353353 390482 500.38
1995-96 1147489 863889 1166.36

(d) For 1996-97, target of 1123560 houses under
IAY has been fixed and as per available information
363797 houses have been completed and 491641
houses are under progress.
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{Translation]
Allocations to Central Schemes

2767. SHRI BRAJ MOHAN RAM : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) the amount allocated under various Central
Schemes such as Indira Awas Yojana, Dharatiputra
Yojana, Jawahar Rozgar Yojana, Jaldhara etc. during
the last three years, State-wise;

(b) the amount spent out of the allocated amount
during the last three years, State-wise and scheme-
wise;
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(c) whether the Government have received
utilisation certificate in this regard from these States;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b) The,
State-wise figures of amount allocated and the amount
utilised under Indira Awas Yojana (IAY), Jawahar Rozgar
Yojana (JRY) and Millian Wells Scheme (MWS) during
last three years are given in the Statement |, Il and i
respectively. No programme called Dhartiputra Yojana
is implemented by this Ministry.

(c) and (d) Yes, Sir. The utilisation certificate is a
pre-requisite for release of 2nd instaiment of funds.

Statement-1

Amount allocated and utilised under IAY during 1993-94 to 1995-96

(Rs. in lakhs)

S.  Name of 1993-94 1994-95 1995-96
No. State/UTs Allocation Utilisation Allocation Utilisation Allocation Utilisation
1 2’ 3 4 5 6 7 8

1. Andhra Pradesh 1969.61 5956.77 2667.50 6610.08 8764.21 6317.95
2. Arunachal Pradesh 25.80 26.88 25.80 26.16 79.71 56.00
3. Assam 648.39 573.08 713.70 934.47 2555.95 3381.70
4. Bihar 3863.31 13664.86 5630.95 7121.09 17079.21 19168.71
5. Goa 27.88 32.22 27.88 30.07 86.12 31.51
6. Guijarat 723.00 937.63 1106.83 1137.37 3450.09 3669.26
7. Haryana 173.67 217.55 191.17 507.68 1084.63 1233.81
8. Himchal Pradesh 88.58 84.37 88.58 126.24 273.65 244.55
9. Jammu ‘& Kashmir 125.74 45.02 248.30 245.74 1056.07 535.04
10. Karnataka 1322.50 1221.87 1832.91 2060.40 4213.33 5812.80
11. Kerala 499.06 2349.73 529.61 2687.74 1896.68 4864.14
12. Madhya Pradesh 2495.78 2931.17 3966.67 3246.09 11338.39 11807.75
13. Maharashtra 2147.14 3189.84 3180.82 3219.14 9064.06 10606.35
14. Manipur 33.07 24.15 33.07 32.13 102.16 141.18
15. Meghalaya 38.69 44.20 38.70 39.59 119.54 30.01
16. Mizoram 16.30 33.21 16.30 48.01 50.36 87.68
17. Nagaland 41.48 222.72 41.48 141.41 128.13 74.26
18. Orissa 1597.81 1434.83 2330.26 1942.02 6298.60 7494.88
19. Punjab 130.74 704.33 135.94 527.34 486.85 96.50
20. Rajasthan 1036.90 2287.96 1506.86 2989.27 5087.49 4701.44
21. Sikkim 15.10 20.37 15.10 19.81 166.65 163.76
22. Tamil Nadu 1780.50 4526.95 2220.23 7610.52 7468.73 14398.41
23. Tripura 42.95 108.42 42.95 95.65 132.69 144.77
24. Uttar Pradesh 4799.87 5585.68 5950.14 6412.97 20400.14 17039.77
25. West Bengal 1765.06 1843.68 2432.84 2170.54 6957.87 4468.87
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1 2 3 4 5 6 7 8
26. A & N Islands 12.22 15.57 12.22 15.98 47.17 15.98
27. D & N Haveli 6.63 8.60 6.63 8.64 25.61 119
28. Daman & Diu 3.90 1.64 3.90 5.06 15.08 9.25
29. Lakshadweep 6.13 0.00 6.13 0.00 23.65 5.18
30. Pondicherry 11.96 6.65 11.96 18.17 46.18 25.74
Total 25449.79 48099.95 35015.45 50033.38 109499.00 116636.44
Statement-I|
Amount Allocated and utilised under JRY during 1994-95 to 1995-96
(Rs. Lakhs)
S.  State/UTs Allocation Utilisation
No. 1994-95* 1995-96* 1996-97 1994-95* 1995-96* 1996-97**
1 2 3 4 5 6 7 8
1. Andhra Pradesh  33343.71 37232.40 17372.39 36204.38 34556.90 10107.94
2. Arunachal Pradesh  322.51 329.58 178.30 222.22 357.12 87.82
3. Assam 8921.21 10820.18 5718.18 10386.94 9583.33 2694.37
4. Bihar 70386.81 78598.18 34075.58 50731.49 62281.95 23548.64
5. Goa 348.46 356.09 192.65 372.24 363.47 213.95
6. Gujarat 13835.36 14754.11 6376.25 14166.06 12824.42 3737.11
7. Haryana 2389.61 3398.28 1531.81 2583.42 3304.78 1082.83
8. Himachal Pradesh 1107.26 1149.09 612.16 1150.10 1001.19 408.60
9. J&K 3103.75 3381.00 1243.93 3813.23 2534.38 644.61
10. Karnataka 22911.44 24422 .41 11665.34 23746.02 24908.76 7471.66
11. Kerala 6620.11 8029.34 4244 .16 7234.60 8888.24 2629.05
12. Madhya Pradesh 49583.34 51119.46 22014.51 50503.16 42377.25 11961.01
13. Maharashtra 39760.18 41638.79 18937.58 36760.33 39801.56 9985.45
14. Manipur 413.36 425.45 228.53 370.54 506.22 134.56
15. Meghalaya 483.68 496.31 267.40 407.31 200.28 258.96
16. Mizoram 203.75 208.04 112.65 336.38 284.56 84.93
17. Nagaland 518.46 526.28 286.64 410.70 264.07 164.41
18. Orissa 29128.18 30642.94 14093.11 25542.96 28671.48 10165.03
19. Punjab 1699.26 1969.93 1089.39 1673.48 408.38
20. Rajasthan 18835.61 20825.10 9146.40 19909.03 18204.39 5214.12
21. Sikkim 188.76 341.93 104.36 189.21 618.83 145.79
22. Tamil Nadu 27752.94 32634.06 15704.96 33982.35 39415.70 10565.05
23. Tripura 536.00 568.65 296.83 1131.61 788.23 662.00
24. Uttar Pradesh 74376.76 87188.55 42334.91 74606.88 83562.16 27568.07
25. West Bengal 30410.53 33287.7° 15569.34 29856.99 30492.80 8714.16
26. A & N Island 152.70 154.18 84.41 161.26 161.26 28.57
27. D & N Haveli 82.89 83.92 45.81 91.41 33.18 21.63
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1 2 3 4 5 6 7 8
28. Daman & Diu 48.83 49.28 26.99 27.36 55.02 15.11
29. lLakshadweep 76.55 76.70 42.32 80.27 40.86 31.31
30. Pondicherry 149.47 151.86 82.64 121.21 199.85 91.82

Total 437692.38  484869.77 223679.53 426833.14 446690.62 138477.57
Including JRY lind stream.
** Utilisation upto Jan.97
Statement-Ill
Amount allocated and spent under MWS during 1993-94 to 1995-96
(Rs. Lakhs)

S. State/UTs Allocation (C + S) Utilisation
No. 1993-94 1994-95 1995-96 1993-94 1994-95 1995-96

1 2 3 4 5 6 7 8

1. Andhra Pradesh 7386.03 8129.99 4342.14 6521.42 5099.95 2608.25

2. Arunachal Pradesh 96.75 96.75 44.58 39.00 35.94 71.46

3. Assam 2431.45 2676.36 1429.41 1898.75 1426.60 666.70

4. Bihar 14487.42 15946.67 8516.94 7927.16 6853.58 5719.22

5. Goa 104.54 104.54 48.16 0.00 3.60 12.23

6. Gujarat 2711.26 2984.36 1593.91 2029.45 2755.38 1494.06

7. Haryana 651.28 716.88 382.88 548.97 446.46 168.40

8. Himachal Pradesh 332.18 332.18 153.04 260.08 270.86 184.29

9. Jammu & Kashmir 471.52 675.00 310.99 214.64 645.46 216.89
10. Karnataka 4959.40 5458.93 2915.55 4429.99 5395.07 3241.76
11. Kerala 1871.50 1986.03 1060.71 1389.35 1971.38 1542.52
12. Madhya Pradesh 9359.17 10301.88 5502.11 6503.34 8483.10 4766.37
13. Maharashtra 8051.78 8862.80 4733.53 1464.85 4565.82 3416.04
14. Manipur 124.01 124.01 57.14 74.23 93.34 99.18
15. Meghalaya 145.01 145.10 66.85 66.41 88.80 42.12
16. Mizoram 61.13 61.13 28.16 85.09 106.20 40.27
17. Nagaland 155.54 1565.54 71.66 133.40 138.60 0.00
18. Orissa 991.80 6595.33 3522.49 3424.36 4285.12 4322.29
19. Punjab 490.29 509.79 272.28 0.00 0.00 0.00
20. Rajasthan 3888.40 4280.06 2285.93 1301.75 1765.93 825.77
21. Sikkim 56.63 56.63 26.09 52.98 55.83 104.46
22. Tamil Nadu 6676.85 7349.38 3925.23 5481.79 7339.18 4814.56
23. Tripura 161.07 161.07 74.21 180.32 172.78 123.77
24. Uttar Pradesh 17999.52 19812.53 10581.64 14284.02 18883.78 11988.78
25. West Bengal 6618.96 7285.66 3891.19 5635.88 6721.15 7341.71
26. A & N Island 45.81 45.81 21.11 1.60 9.35 9.35
27. D & N Haveli 24.87 24.87 11.46 16.30 4.02 8.24
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1 2 3 4 5 6 7 8
28. Daman & Diu 14.65 14.65 6.76 6.74 0.41 0
29. Lakshadweep 22.97 22.97 10.58 0.00 0.00 0
30. Pondicherry 44 .84 44.84 20.66 2.32 0.72 0.16
Total 95436.72 104961.74 55907.39 63974.19 77618.41 53828.85

Note : In case Punjab and Lakshadweep funds diverted to JRY/IAY.

Light Rail Transit System

2768. SHRI K.C. KONDAIAH : Will the PRIME
MINISTER be pleased to state :

(a) whether the Karnataka Government had
requested to hike the equity participation of atleast
Rs. 500 crores in the Elevated Light Rail Transit System
in Bangalore; and

(b) if so, the action or proposed to be taken by the
Government?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The
Government of Karnataka have requested the
Government of India for equity participation to the tune
of about Rs. 500 crores for the Elevated Light Rail
Transit System (ELRTS) in Bangalore.

(b) At present, the Government of Karnataka is
preparing the Detailed Project Report and Economic
and Financial Analysis for the project. The Government
of Karnataka have been requested to expendite the
completion of these Reports to enable the Government
of India to take appropriate action with regard to the
participation in the equity of the ELRTS project in
Bangalore.

[Translation]

Utilisation of Barren Land

2769. SHRI PAWAN DIWAN : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) the details of barren land utilised and brought
under cultivation after the constitution of Barren Land
Development Department in July, 1992;

(b) the present position of projects started under
Integrated Barren Land Development Project in
Watersheds of maximum non-forest barren land; and

(c) the future schemes and programmes of the
Government for the development of barren land?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b) In the
Department of Wastelands Development, under the

scheme “Integrated Wastelands Development Project”
the projects for treatment of non-forest wastelands are
sanctioned. The mandate of the Wastelands
Development Department is development of wastelands
in non-forest areas aimed at checking land degraaation,
putting such wastelands in the country to sustainable
use for increasing bio-mass availability specially
fuel-wood and fodder and not really to bring them
under cultivation. Since creation of the Department
in July, 1992, a total number of 146 projects have
been sanctioned under IWDP scheme at a total outlay
of Rs. 38357.01 lakhs for a period ranging from 4 to 5
years.

(c) Besides the scheme of Integrated Wastelands
Development Projects, the Department has got the
following other schemes for development of wastelands
for enlisting people’'s participation and harnessing
Science and Technology for planning and
implementation of wastelands Development. These
schemes are :

1. Support to NGOs/Voluntary Agencies.

2. Technology Development. Extension and
Training Scheme.

3. Investment Promotional Scheme
4. Wastelands Development Task Force
These schemes are likely to continue.

[English]

Sharavathi/Shimsha Shivanasamudram
Hydel Project

2770. SHRI S.D.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the National Thermal Power Corporation
has sanctioned funds for repairs/modernisation of
Sharavathi and Shimsha Shivanasamudram Hydel units
in Karnataka during 1996-97;

(b) if so, the details thereof; and

(c) the time by which the work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) No, Sir.

(b) Does not arise.
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(c) World Bank and Power Finance Corporation
(PFC) have funded Renovation, Modernisation and
Uprating (RM and U) of Sharavathi Unit-1 to 8 (8x89.1
MW) and Sharavathi Unit-9 and 10 (2x89.1 MW)
respectively. Karnataka Electricity Board has funded
Renovation and Modernisation (R and M) for
Shivasamudram (6x3 MW + 4x6 MW).

R and M of Shivasamudram project has
already been completed. RM and U of Unit - 1,2,4,8,9
and 10 of Sharavathi has been completed. For Units,
3,4,5 and 7 Renovation and Uprating has been
completed and works relating to modernisation is in
progress.

[Translation]
Rural Management Institute

2771. SHRI KACHRU BHAU RAUT : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Rural Management Institutes have
been set up in Maharashtra;

(b) if so, the names of the districts where they
have been set up and the functions of the said institutes;
and

(c) the criteria for selection of districts for setting up
Rural Management [nstitutes?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) No, Sir.

(b) and (c) Does not arise.
[English]

Modernisation of Power Projects
by PFC and CEA

2772. SHRI ANANTH KUMAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Power Finance Corporation and
CEA have taken up a Crash Programme to help
State Electricity Boards for upgrading capacities of the
old power plants by suitable renovation and
modernisation;

(b) if so, the total number of power plants which
need renovation/modernisation, State-wise;

(c) whether feasibility studies for the purpose have
been completed;

(d) if so, the details thereof;

{e) the action plan worked out for the current year
and the target set for each State in general and
Karnataka in particular; and
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(f) the names of contractors who have been
entrusted feasibility studies, plant-wise and financial
support/incentives proposed to be provided to SEBs
under the Programme?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (f) Power
Finance Corporation has not taken up any crash
programme for upgrading capacities of old power plants
of State Electricity Boards. However, it is supporting the
on-going R and M Phase-Il programme formulated by
the Central Elecricity Authority being implemented by
the SEB/State Governments during the 8th Plan period.
This programme covers 44 power stations of the various.
power utilities. In order to extend the life of the old
power stations which have served 20-30 years life by
another 15-20 years, the Power Finance Corporation
has also decided to provide financial assistance for
carrying out life extension studies at concessional rates.

10C Refinery

2773. SHRI BHAGWAN SHANKAR RAWAT : Will
the PRIME MINISTER be pleased to state :

(a) whether any scheme is under consideration of
the Government for the expansion of the 10C refinery
located in Mathura, U.P.;

(b) if so, the details thereof; and

(c) the time likely to be taken by the Government for
providing clearance to the above scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) No, Sir.

(b) and (c) Do not arise.

Unemployed Youth in Rural Areas

2774. SHRI GEORGE FERNANDES : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the estimated number of unemployed in rural
areas for whom the Ministry of Rural Development has
been working out strategies for employment;

(b) the number of jobs generated during the current
financial year,;

(c) the amount allocated for the creation of such
jobs;

(d) whether these programmes include employment
creation for the educated rural unemployed; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) The number of
unemployed as estimated by NSSO in its 50th round
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survey conducted in 1993-94 are as follows :
(In Millions People)

UPS UPSS cws CDSs
Rural 4.712 3.575 8.204 14.315
Urban 4.283 3.914 4.934 6.046
Total 8.995 7.489 13.138 20.361

UPS - Usual Principle Status.

UPSS - Usual Principle and Subsidary Status.
CWS - Current Weekly Status and

CDS - Current Dally Status.

(b) to (e) The achievements under major rural
employment schemes and funds allocated for the
purpose during 1996-97 are as under :

Achievements Allocations
(Upto January, 1997) (Rs. in
lakhs)

Jawahar Rozgar
Yojana (JRY)
Employment
Assurance
Schemes (EAS)

2610.12 lakh mandays 179000.00

2212.42 |akh mandays 108447.39

Integrated Rural 1142680 No. of families  54950.00
Development benefited central
Programme share
(IRDP)

Training for Rural 199668 No. of Youth 9025.00
Youth for Self- Trained

Employment

(TRYSEM)

Development of 639717 (Women 4680.00
Women and Children benefited)

in Rural Areas
(DWCRA)

The target group for rural employment schemes is
generally rural unemployed. Educated rural unemployed
may also avail benefits of these schemes.

Panipat Oll Refinery

2775. SHRI I.D. SWAMI : Will the PRIME MINISTER
be pleased to refer to the reply given to USQ No. 872
dated 27.11.96 regarding “Panipat Oil Refinery” and
state :

(a) whether information has since been collected;

(b) if so, the details thereof; and

(c) the action Government propose to take in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) The information is being collected and will be
laid on the Table of the House.
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7 Grabbing of Land

2776. SHRI JANG BAHADUR SINGH PATEL : Will
the PRIME MINISTER be pleased to state :

(a) whether land worth crores of rupees has been
grabbed in Allahabad and Nainital with the connivance
of the State Officials;

(b) if so, the details thereof and the names of the
persons who have grabbed the land as also the names
of the officials who have connived with the land
grabbers; and

(c) the action the Government propose to take in
the matter to reclaim the grabbed land?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER’
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) The
information is being collected and will be laid on the
Table of the Sabha. sy

National Human Rights Commission

2777. SHRI BHAKTA CHARAN DAS :
SHRI AMAR ROY PRADHAN :
SHRI MOHAN RAWALE :

Will the PRIME MINISTER be pleased to state :

(a) whether National Human Rights Commission
has recommended some measures to prevent the
Government Servants from employing children below
14 years as domestic servants;

(b) if so, the details thereof,

(c) whether recommendations have been circulated
to all the States; and

(d) if so, the time by which recommendations likely
to become into force?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) Yes, Sir.

(b) The National Human Rights Commission has
recommended that an appropriate rule be included in
the conduct rules of Government servants, both Central
and State, which while prohibiting such an employment
would also make it a misconduct inviting major penaity
proceedings.

(c) The Commission has indicated that it is
addressing separate letter to the Chief Ministers of all
States with a request to provide a similar rule in regard
to State Government servants.

(d) The recommendation is under consideration.
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Speclal Financial Assistance Under
Sanitation Programme

2778. SHRI SANDIPAN THORAT : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether the Government have provided special
financial assistance to various States for schemes under
Sanitation Programme;

(b) if so, the details of funds sought, released and
actually utilised by the State Government during the
last three years, State-wise;

(c) the details of achievements reported by the
States during each of the last three years, State-wise;

(d) the details of provision of funds made for
improving sanitation in small towns and rural areas
during the current yeer under central assistance
programme/schemes;

(e) whether the Government have revised norms of
financial assistance in view of steep rise in construction
cost; and
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(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.

(b) The information is given in Statement-I.
(c) The information is given in Statement-Il.

(d) to (f) Under the Low Cost Sanitation for
Liberation of Scavengers which provides for conversion
of the existing dry latrines into low cost pour flush
latrines in urban areas, Government of india subsidy of
Rs. 13.80 crore has been provided and released for
implementation of schemes sanctioned under the
programme.

In view of steep rise in construction cost the unit
cost has been revised as follows :

5 User type - Rs. 3300/-
10 User type - Rs. 4950/-
15 User type - Rs. 5775/-

Statement-|

Statement showing allocation, release and expenditure under CRSP from 1993-94 to 1995-96

(Rs. in Lakhs)

(1993-94) (1994-95) (1995-96)
S.No. State/UT Allocation Release Expendi- Alloca- Release Expendi- Alloca- Release Expendi-
ture tion ture tion ture
1 2 3 4 5 6 7 8 9 10 1
1. Andhra Pradesh 157.480 162.480 54.050 315.000 979.000 526.720 331.000 956.478 1125.740
2. Arunachal Pradesh 4.250 2.500 0.000 9.000 0.000 0.000 8.000 8.000 4.000
3. Assam 57.470 37.225 7.850 115.000 86.235 95.720 126.000 63.000 0.000
4. Bihar 279.790 139.895 108.000 560.000 0.000 0.000 589.000 98.247 0.000
5. Goa 1.940 9.040 1.200 5.000 0.000 0.000 5.000 20.000 0.000
6 Gujarat 71.010 35505 105.130 142.000 242.000 224.060 149.000 105.935 285.340
7. Haryana 25.520 125.520 160.620 51.000 51.000 102.330 54.000  54.000 71.520
8. Himachal Pradesh 26.280 27.045 58.520 53.000 100.000 82.950 52.000 152.000 119.890
9. J&K 34.650 100.000 19.400 70.000 70.000 143.210 73.000 46.500 93.780
10. Karnataka 127.780 127.780 56.040 256.000 256.000 96.590 2698.000 1156.717 990.750
11. Kerala 97.200 56.385 256.260 194.000 270.199 382.990 207.000 245.967 184.100
12. Madhya Pradesh 184,160 187.283 293.910 368.000 368.000 442760 388.000 419.863 439.240'
13. Maharashtra 201.800 200.800 0.000 404.000 0.000 200.090 424.000 279.535 216.340
14. Manipur 7.470 7.470 5.190 15.000 25.000 31.230 16.000 31.000 25.520
15. Megnhalaya 3.030 4.015 0.000 16.000 16.000 16.000 16.000 8.000 13.280
16. Mizoram 2.160 5.000 0.000 5.000 0.000 15.580 5.000 5.000 3.720
17. Nagaland 5.580 5.580 3.290 11.000 56.500 0.000 10.000 5.000 0.000
18. Orissa 110.540 110.540 0.580 221.000 1.150 73.640 233.000 237.565 167.570
19. Punjab 25.960 100.000 26.190 52.000 52.000 74.710 55.000 27.500 22.830
20. Rajasthan 94.860 94.860 64.700 190.000 190.000 160.700 200.000 214.355 104.890
21. Sikkim 2.090 7.340 7.340 5.000 32.590 4.980 5.000 25.000 23.760
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1 2 3 4 5 6 7 8 9 10 1
22. Tamlinadu 166.820 166.820 6.720 334.000 167.000 302.930 351.000 452.692 159.030
23. Tripura 11.300  11.300 12.390 23.000 23.000 15670 25.000 24.285  16.020
24. UP. 391.430 491.430 659.320 783.000 1783.000 1412.760 824.000 B851.254 1345.310
25. W.B. 151.200  75.645 0.000 303.000 0.000 140.700 319.000 167.025  33.180
26. D & N Haveli 0.270 2.500 0.580 5.000 2.500 5.000 2.500 2.160
27. A & N Island 0.400 2.500 5.000 22.500 0.000 5.000 5.000 6.220
28. Lakshdweep 0.020 2.500 0.400 5.000 0.000 1.870 5.000 2.500 2.500
29. Pondicherry 0.610 2.500 0.390 5.000 5.000 5.920 5.000 5.000 7.040
30. Delhi 1.620 2.500 5.000 0.000 5.000 0.000
31. Daman & Diu 0.110 2.500 0.000 5.000 2.500 0.620 5.000 2.500 1.720
32. Chandigarh 0.110 2.500 5.000 0.000 5.000 0.000
Total 2250.000 2309.058 1908.070 4535.000 4750.174 4554.730 4769.000 5672.419 5445.450
Statement-ll 1 2 3 4 5
Statement showing number of sanitary latrines ]
constructed under CRSP from 1993-94 to 1995-96 27. Chandigarh 0 0 0
28. D & N Haveli 13 56 79
S.No. States/UTs 1993-94 1994-95 1995-96 29. Damman & Diu 0 60 62
! 2 3 N 5 30. Delhi 0 0 0
1. Andhra Pradesh ~ 6551 48598 66489 31. Lakshdweep 10 64 0
2. Arunachal Pradesh 0 0 212 32. Pondicherry 140 96 241
3. Assam 276 1609 1439 Total 117629 241532 401346
4. Bihar 1701 90 0
5. Goa 16 0 0 Strike by ONGC Employees
6. Gujarat 4621 9849 24683
7. Haryana 13401 10233 7152 2779. SHRI N. RAMAKRISHNA REDDY : Will the
8. Himachal Pradesh 4160 5256 8636 PRIME MINISTER be pleased to state :
9. J&K 1140 3426 2524 (a) whether the employees of the ONGC Krishna
. . N 1997-
10. Karnataka 2259 5869 66067 Godavar.I Pro;ect.were on strike in January, 1997,
11. Kerala 7868 13911 9810 (b) if so, their charter of demands; and
12. Madhya Pradesh 12378 18080 24176 (c) the action taken thereon?
13. Maharashtra 0 14600 7587 THE MINISTER OF STATE IN THE MINISTRY OF
14. Manipur 489 1165 110 PETROLEUM ANP NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) No, Sir. However, some einployees of the
15. Meghalaya 0 510 297 Krishna Godavari Project of ONGC Ltd. had resorted to
16. Mizoram 0 508 500 relay hunger protest from 30.1.1997 to 24.2.1997 in
17. Nagaland 69 0 0 support of their demands relating to construction of
) office buildings and residential quarters at Rajahmundry
18. o""“ 0 1417 18648 upgradation of Krishna Godavari Project into an
19. Punjab 2274 2039 3369 independent region; etc. After a series of meetings of
20. Rajasthan 4779 9633 33438 ONGC officials with the representatives of employees,
21, Sikkim 250 230 1366 the relay hunger protest has been called off.
22. Tamil Nadu 900 21223 11980
23. Tripura 781 831 640 Indian Rare Earth
24. Uttar Pradesh 43858 53349 69050 2780. SHRI N. DENNIS : Will the PRIME MINISTER
25. West Bengal 9695 18830 42779 be pleased to state :
26. A & N Islands 0 0 12 (a) the steps taken by the Government for the
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'expansion and modernisation of Indian Rare Earths
Factory at Manavalakurichi of Kanyakumari district of
Tamil Nadu; and .

(b) whether the Government propose to set up
factories to manufacture finished materials out of the
Rare Earths Raw Materials available there?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
The Manavalakurichi plant of Indian Rare Earths Limited
has been modernised at a cost of Rs. 9.31 crore.
The Zirconium Oxide Plant at Manavalakurichi is
being expanded to increase the production of Zirconium
Oxide.

(b) There is no proposal for establishing any industry
at Manavalakurichi to manufacture finished products
out of the minerals produced there.

Rural Electrification

2781. LT. GENERAL SHRI PRAKASH MANI
TRIPATHI : Will the PRIME MINISTER be pleased to
state :

(a) the total number of villages electrified in Uttar
Pradesh during 1996-97;

(b) whether the Government have any plan to
complete the 100% electrification of villages in U.P. by
2005; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) As per
available information. Uttar Pradesh State Electricity
Board (UPSEB) has reported electrification of 677
villages during 1996-97 upto January, 1997.

(b) and (c) Rural electrification is continuing process
and electrification of all the villages in Uttar Pradesh by
the end of 2005 A.D. will depend upon the availability
of financial resources, power supply position in the
States, total network of transmission and distribution
system and other relevant inputs.

World Bank Loan

2782. SHRI KRISHAN LAL SHARMA : Will the
PRIME MINISTER be pleased to state :

(a) whether as per recent Government data World
Bank loans of about Rs. 5,000 crores to various power
projects in the country remain unutilised;

(b) if so, the details and reasons therefor; and

(c) measures are being contemplated to avoid such
situations?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c) As on
31.1.1997, Rs. 7238 crores of World Bank loan for 10
power projects remains undrawn. The loans are
sanctioned for a particular project which take few years
for completion and hence the external assistance is
spent over a period of time. Hence the loans include
external assistance for projects which still have several
years of utilisation period left. Therefore, undisbursed
balance would exist at all points of time.

Government of India is monitoring and reviewing
each externally aided project with a view to removing
the various impediments arising in implementation for
speedy utilisation of external assistance.

Supply of L.P.G.

2783. SHRIMATI BHAVNABEN DEVRAJ BHAI
CHIKHALIA :

SHRI MANIBHAI RAMJIBHAI CHAUDHARI :
Will the PRIME MINISTER be pleased to state :

(a) whether underweight supply of L.P.G. is being
made by various Oil companies/dealers; '

(b) if so, the action taken by Government against
such oil companies/dealers;

(c) if not, the reasons for not weighing the refilled
cylinder at the time of delivery while consumers asks
for the same at the time of taking the delivery of cylinder;

(d) whether the Government have made or propose
to make any provision for weighing the refilled cylinders
at the time of delivery to the consumers;

(e) if so, by when provision is likely to be made to
check such irregularity; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) No, Sir. However, some cases of supply of under-
weight cylinders have been reported by the oil
companies.

(b) Action against distributors has been taken as
per the relevant provisions of Marketing Discipline
Guidelines, which include imposing and fine of Rs. 2000/-
on the distributor in the first instance and termination
on repeated complaints.

(c) to (f) A convenient device known as Spring
balance was introduced for weighing the cylinders at
the premises of the customers. Due to sustained use of
this equipment, inaccuracies develop In the weighment,
since it works on the principle of tension of spring. Even
the Weights and Measures Deptt. do not favour the use
of such equipment. However, there are clearly laid down
procedures to ensure correctness of weight of LPG
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cylinders at the bottling plants. All filled cylinders are
provided with pilferproof seals. LPG distributors are
under instructions to ensure checking of each and every
cylinder for correct weight prior to delivery to the
customers’ premises.

HUDCO

2784. SHRI ANNASAHIB M.K. PATIL : Will the
PRIME MINISTER be pleased to state :

(a) the details of schemes cleared by HUDCO during
the last five years in Maharashtra and progress achieved
thereunder by standard norms of assessment;

(b) the details of funds likely to be made available
for implementation of schemes in the State during the
current year,

(c) the details of the schemes received from the
Government of Maharashtra for consideration and
approval of HUDCO; and

(d) the details of funds released and actually utilised
for implementation of schemes in the State during the
last five years; year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Details of
schemes sanctioned by HUDCO in Maharashtra during
the last 5 years i.e. 1992-93 to 1996-97 (upto 7.3.97)
are as follows :

(Rs. in crores)

Year No. of No. of Loan
schemes schemes sanctioned
sanctioned completed

1992-93 58 18 147.43
1993-94 32 12 192.13
1994-95 42 20 73.90
1995-96 15 - 50.62
1996-97 16 - 49.56

The progress of the schemes has been found to be
satisfactory by HUDCO.

(b) During 1996-97, HUDCO proposes to release
Rs. 125 crores (50 crores for housing and Rs. 75 crores
for urban infrastructure projects) to the implementing
agencies of Maharashtra.

(c) In addition to the schemes already sanctioned
by HUDCO during the current financial year, three more
schemes seeking loan amount of Rs. 1.68 crores are in
the pipeline of projects under consideration.

(d) Year-wise details of loan released and utilised
for implementation of schemes is reported by HUDCO
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as under :
Year Loan released Percentage of loan
(Rs. in crores) utilised.
1992-93 96.94 100%
1993-94 84.01 100%
1994-95 81.38 97%
1995-96 91.61 95%
1996-97 67.07 87%

(upto 7.3.97)

Import of Petroleum Product

2785. SHRI TARIQ ANWAR : Will the PRIME
MINISTER be pleased to state :

(a) whether Indian Oil Corporation has no funds to
execute contracts for import of petroleum products;

(b) if so, the reasons therefor; and
(c) the steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) IOC is availing short term (180 days) foreign
currency loans for financing import of crude oil and
petroleum products. The ceiling on short term foreign
currency loans for financing oil imports has been’
increased from US $ 2.5 billion to US $ 2.9 billion in
February, 1997 and it is anticipated that this ceiling
would cover |0C’s present oil import campitagemts. In
addition to foreign currency loans, IOC had also availed
a working capital loan from OIDB in view of the huge
accumulation of dues recoverable from OCC.

Deficits have arisen in the pool account because
the sales realisation from the products did not fully
cover the costs incurred. While there are financial
constraints at present, the Government is exploring
various options to ensure adequate availability of funds
to IOC for arranging import of crude oil and petroleum
products.

Migration

2786. SHRI CHAMAN LAL GUPTA : Will the PRIME
MINISTER be pleased to state :

(a) whether a large number of muslim families have
migrated from Kashmir valley and some other areas
after the Assembly elections in Jammu and Kashmir
because of threats by the terrorists;

(b) if so, the number of such families and whether
these families have applied and got registered at Jammu
or at any other place to seek relief and shelter; and

(c) the amount spent every year during the
Governor/President rule to provide shelter and other
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relief to the migrants at various places in and outside
the State?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b) No, Sir. Only 631
Muslim families have migrated after Assembly Elections
and they have been given provisional registration in
Jammu.

(c) As per available information, the year-wise
expenditure on migrants relief in and outside the State
of J and K is as follows :

Year Amount
(Rupees in lacs)

1990-91 5051.52
1991-92 4280.77
1992-93 3058.36
1993-94 3054.92
1994-95 3926.31
1995-96 3549.46

Dues

2787. SHRI PRAMOD MAHAUAN : Will the PRIME
MINISTER be pleased to state :

(a) the details of dues outstanding in respect of the
unauthorised occupants of Government accommodation
under each category as on January 31, 1997 and the
number of such occupants;

(b) whether the Director of Estates in compliance
with the orders of the Supreme Court dated April 24,
1996 stated that an amount of Rs. 12.78 crores were
due from about 7361 cases on account of unauthorised
occupation;

(c) it so, the details in this regard;

(d) the amount of outstanding dues recovered so
far from unauthorised occupants and the number out of
these still occupying the Government accommodation;
and

(e) the steps taken so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The
information is being collected and will be laid on the
Table of the Sabha.

(b) Yes, Sir.
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(c) The details are as under :

Type Case Amount dues
(Rs. in lakhs)

A 982 97.6

B 1446 102.6

Cc 1818 342.4

D 1881 252.8

E and S 1094 453.5

Hostal 140 29.3

Total : 7361 1278.0

(d) In 457 cases, an amount of Rs. 111.25 lakhs
has been recovered so far and 159 are still occupying
Government accommodation.

(e) As per direction of the Supreme Court action
has been initiated to start recovery proceedings in most
of the cases.

Urban Employment Schemes

2788. SHRI VENKATARAMI REDDY ANANTHA :
Will the PRIME MINISTER be pleased to state :

(a) whether the Union Government have provided
funds to Andhra Pradesh for urban employment schemes
during the last three years;

(b) if so, the details thereof;

(c) whether the Government of Andhra Pradesh has
utilised the said amount;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN 'HE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) Two
Centrally sponsored urban employment schemes,
namely, Nehru Rozgar Yojana (NRY) and Prime
Minister's Integrated Urban Poverty Eradication
Programme (PMI UPEP) are being implemented in
Andhra Pradesh. The Central funds released during the
last three years under NRY and PMI UPEP as per details
below :

Name of Year Amount
scheme (Rs. in lakhs)
NRY 1993-94 432.45
1994-95 302.90
1995-96 328.20
PMI UPEP Launched in Nov., 1995
1995-96 980.58
1996-97 866.13
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(c) to (e) Out of total funds of Rs. 1775.93 lakhs
(Central + State) available for the year 1993-94 to
1995-96, the Government of Andhra Pradesh has
reported expenditure of Rs. 1537.99 lakhs.

The amount utilised by the Government of Andhra
Pradesh under PMI UPEP so far is reported to be
Rs. 1088.94 lakhs.

[Translation]
IAS/IPS/IFS

2789. SHRI BUDHSEN PATEL :
SHRI HARIN PATHAK :

Will the PRIME MINISTER be pleased to state :

(a) the number of sanctioned posts of IAS, IPS and
IFS in India, separately, as on December 31, 1996; and

(b) the number of posts of IAS, IPS and IFS
belonging to Scheduled Castes, Scheduled Tribes, other
backward classes, minority communities and general
categories, separately?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY DF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) The total authorised
strength as on December 31, 1996 was 5073 for |AS,
3348 for IPS and 2740 for IFS.

(b) In the All India Services, the reservation for
SC/ST/OBC is vacancy based and not post based.
Reservation in the |AS, IPS and IFS is provided at the
stage of direct recruitment through the Civil Services
Examination in respect of the IAS and IPS and the
Indian Forest Service Examination for the IFS.

Employment Opportunities

2790. SHRI N.J. RATHWA : Will the PRIME
MINISTER be pleased to state :

(a) the criteria fixed for providing employment
opportunities on the basis of wages and self-
employment to urban poor in the country particularly in
Gujarat;

(b) whether the Government are aware of the fact
that Gujarat state is being discriminated in this regard,

(c) If so, the reasons therefor; and

(d) the corrective measures being taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Two Centrally
sponsored urban employment schemes, namely, Nehru
Rozgar Yojana (NRY) and Prime Minister's Integrated
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Urban Poverty Eradication Programme (PMI UPEP) are
being implemented in the country including Gujarat
The criteria fixed for providing self employment and
wage employment under NRY is as under :

(i) Scheme of Urban Micro Enterprises
(SUME) : Under the Scheme of Urban Micro
Enterprises (SUME), a subsidy of 25% of
the project cost, subject to a ceiling of Rs. 4000/
for general beneficiaries and Rs. 5000/- for
SC/ST and women beneficiaries, is provided
to the beneficiaries for setting up self-
employment ventures. The remaining portion
of the project cost is to be provided by banks
as loans. Further, there is a training and
infrastructure support component in this
scheme for providing training and allied
support to beneficiaries.

(i) Scheme of Urban Wage Employment
(SUWE) : The Scheme of Urban Wage
Employment (SUVVE) seeks to provide wage
employment to urban poor beneficiaries by
utilising their labour for construction of
socially and economically useful public
assets in the jurisdiction of Urban Local
Bodies with a population of less than one
lakh. The material-labour ratio has been fixed
at 60:40. For casual labour, the statutorily
fixed minimum wages for each State/UT have’
to be paid.

PMI UPEP: The Prime Minister's Integrated
Urban Poverty Eradication Programme (PMI
UPEP) launched in November, 1995 has a
component of self-employment through
setting up of micro-enterprises. Only those
urban poor, living below the urban poverty
line in urban agglomerations with population
ranging between 50,000 to 1,00,000 as per
the 1991 census and 72 towns in hilly areas
on the basis of house-to-house survey and
who should be a resident of the town for at
least three years, and should not be a
defaulter to any nationalised bank/financial
institutions/cooperative bank are eligible
under the self-employment component of the
scheme.

(b) to (d) No, Sir. no such discrimination has come
to the notice of Government.

[English]
Rural Enterprise Development Centres

2791. SHRI T. GOPAL KRISHNA : Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether the Government are considering to set
up Rural Enterprise Development Centres under
Department of Science and Technology;
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(b) it so, the areas chosen for setting up these
centres in Andhra Pradesh;

(c) the criteria for considering locations for these
development centres; and

(d) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
No, Sir.

(b) to (d) Does not arise.

Gokak-Pandit Committee

2792. SHRI NARAYAN ATHAWALAY : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the Government have set up internal
expert Committee viz. Gokak-Pandit Committee to
examine issues regarding heavy subsidising of power
and irrigation tariffs by the State Government;

(b) if so, the details thereof,

(c) the extent of subsidy per unit for power and
irrigation, State-wise and total burden thereof;

(d) whether State Governments have been directed
to revise power irrigation tariffs; and

(e) if so, the details of the action taken thereon by
the States and the position thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
No such internal expert Committee viz. Gokak-Pandit
Committee was set up by Government to examine the
issues regarding heavy subsidising of power and
irrigation tariffs by the State Government.

(b) to (e) Does not arise.

Guidelines for Wasteland Development

2793. SHRI SURESH KALMADI : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether Government have finalised the
guidelines for development of country's wasteland; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) There is no
guidelines by the name of Guidelines for development
of country's wasteland but the Ministry of Rural Areas
and Employment have finalized the “Guidelines for
Watershed Development” for all area development
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schemes of this Ministry. These guidelines include
Drought Prone Area Programme, Desert Development
Programme, Integrated Wasteslands Development
Projects Scheme, Employment Assurance Scheme and
Intensive-Jawahar Rozgar Yojana. These guidelines are
under implementation since 1.4.1995 on watershed
approach.

(b) The details of the Guidelines for Watershed
Development are given in the Statement.

Statement

Objectives :

1. The main objectives of these guidelines are
to promote the economic development of the
village community which is directly or
indirectly dependent on the watershed
through conservation of land and water
resources to prevent further ecological
degradation for sustainance for rural
community, employment generation
opportunities for the resource-poor and
disadvantaged sections of the community,
check land degradation, through soil and
moisure conservation measures and aiming
at increasing bio-mass production, to
encourage restoration of the ecological
balance in the village, equitable distribution
of usufructs among the rural people
particularly Scheduled Castes/Tribes,
agricultural labour, shepherds etc. and’
involvement of Gram Panchayat/rural people
of all communities including disadvantaged
groups of society and voluntary agencies.

2. These guidelines provide for constitution of a
State Watershed Programme Implementation
and Review Committee at State level to co-
ordinate and review the activities of the
programme amongst various Government
Departments and other Agencies involved in
Watershed Development activities. The
Department of Rural Development shall be
the nodal agency to serve this Committee.

3. The Zilla Parishads/DRDAs shall be
responsible for implementation of these
guidelines at the district level and may
constitute a Watershed Development
Committee under the Chairmanship of the
Chief Executive Officer/Project Director of the
DRDA at the district level. They will approve
the Watershed Development Plan and the
selection of Project Implementing Agencies,
training, community organization, publicity
etc. The Zilla Parishads/DRDAs shall
receive funds directly from the Government'
of India/State Governments for implementing
the watershed development programme
under these guidelines. Funds for
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implementing the approved watershed
development projects will be released by the
Zilla Parishads/DRDAs to the Panchayats/
Watershed Development Committees.

The Panchayat Samiti at the block level shall
have the right to monitor and review the
implementation of the programme. At the
village level, the Gram Panchayat shall be
fully involved in the implementation of the
programme especially Community
organisation and training programme and use
its administrative authority and financial
resources to support and encourage the
formation of self-help groups/user groups and
the operation and maintenance of the assets
created and the common property resources
such as pasture lands, fisheries tanks,
plantation etc.

Each project implementing agency (PIA) shall
carry out its duties through a watershed
development team (WDT). The WDT shall
work exclusively and full time for the
watershed development project in the
selected villages. The Watershed
Development Team members are responsible
to conduct Participatory Rural Appraisal
Exercises in each of the selected villages
and will collect information about the village
community and the watershed and their
problems and achievements. Where a
watershed is co-terminus with a village
panchayat or its area is confined within the
boundries of a village panchayat, the Gram
Sabha of the Panchayat will be designated
as the Watershed Association which will
monitor and review the progress, approve
the statement of accounts, formation of user
groups/self-help groups, resolve differences
or disputes between different User Groups/
Self-Help Groups etc.

The overall supervision shall be in control of
the watershed association and activities of
the watershed development project shall be
carried out by a Watershed Committee which
will be responsible for co-ordination and
liasoning with the Gram Panchayat,
Watershed Development Team, DRDA/ZP and
Government Agencies for its smooth
implementation of the Watershed
Development Project. Each watershed
development project shall have a watershed
Secretary. He will be a full-time paid
employee of the Watershed Association.

On an average, a watershed of approximately
500 ha. can be identified and selected by the
watershed development team in consultation
with the Panchayat/village community and
one PIA can handle a total area of
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5000-6200 ha. of land in the watershed
project. The watershed projects under DPAP/
DDP/IWDP/I-JRY would be implemented in
the districts and blocks that have been
notified by the Government of India under
the respective programmes.

8. The funding pattern for watershed
Development Projects for all area
development schemes will be for a period of
four years in the form of 25% of the project
outlay shall be released in the first year, 40%
in the second year, 25% in the third year and
the remaining 10% in the fourth year which
shall be divided amongst the following project
components subject to the percentage ceiling
mentioned against each.

(i) Watershed Treatment/ - 80%
Development works/
activities

(ii) Watershed Community - 5%
Organisation

(iii) Training - 5%

(iv) Administrative Overheads - 10%
Total - 100%

9. The PIA shall be responsible to submit
progress reports on each of the watershed
development project once in every quarter to
the ZP/DRDA and the ZP/DRDA will submit
the consolidate QPR, Utilisation Certificates
and Audited Statement of Accounts to the
Government of India, Ministry of Rural Areas.
and Employment in their respective
Department quarterly on regular basis.

Central Sector Power Project

2794. SHR! K. PRADHANI
MINISTER be pleased to state :

(a) the name of the States where Central Sector
Power projects have been commissioned during the
Seventh and Eighth Five Year Plans;

(b) whether any Central Sector Power project has
been set up in Orissa during the above Plans; and

Will the PRIME

(c) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Central
Sector Power Projects have been commissioned in the
States of Andhra Pradesh, Assam, Bihar, Gujarat,
Rajasthan, Jammu and Kashmir, Madhya Pradesh,
Orissa, Tamil Nadu, Uttar Pradesh and West Bengal
during the Seventh and Eighth Five Year Plans.

(b) and (c) Talcher STPS (2x500 MW) executed by
National Thermal Power Corporation has been
commissioned in Orissa during this period.
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[Translation]
HBJ Pipeline

2795. SHRI SANAT KUMAR MANDAL : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government has asked the Gas
Authority of india Ltd. (GAIL) to give up its $ 58.5 million
claim on the Spie Capag-led, French consortium, which
has been awarded the constract for laying the HBJ
pipeline, and pay the consortium $ 71.11 million in
damages;

(b) if so, the rationale behind this Government's
decision; and

(c) the reaction of the GAIL Board thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The dispute between GAIL and Spie Capag has
been settled on the lines recommended by the Indo-
French Joint Committee. Both sides have withdrawn all
their claims. GAIL has released withheld payments and
has also paid USD 31 million as the settlement amount.

(b) The settlement was recommended to remove
the uncertainties connected with protracted and
expensive litigation and also to improve the bilateral
relations between France and India.

(c) The GAIL Board has decided to implement the
recommendations of the Joint Committee as approved
by the Government of India.

[English]
Setting up of Power Plants

2796. SHRI MADHAVRAO SCINDIA :

SHRI SATYAJITSINH DULIPSINH
GAEKWAD :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government propose to set up some
power-plants along India’s coastline;

(b) if so, the details thereof, particularly the projects
to be set up in Gujarat and Maharashtra; and

(c) the stage at which the proposal stands?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c)
Information is being collected and will be laid on the
Table of the House.

[Translation]
Supply of LPG Cylinders

2797. DR. BALIRAM : Will the PRIME MINISTER
be pleased to state :

(a) whether the adequate LPG cylinders are not
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being supplied in to the LPG dealers in Azamgarh
district of Uttar Pradesh due to which consumers have
to face difficulty;

(b) if so, the month-wise requirement of LPG cylinder
in Azamgarh district during the period July to December,
1996;

(c) the number of LPG cylinders actually supplied;
and

(d) the steps being taken by the Government for
regular and adequate supply of LPG cylinders?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Adequate number of LPG cylinders have been
supplied in the District of Azamgarh (UP) by PSU Oil
Companies. They have not received any complaint
about short supply of LPG cylinders in Azamgarh
District. However in September and October, 1996
spoadic shortage was experienced, which was soon
overcome.

(b) and (c) The monthwise requirement of LPG
Cylinders and the actual supplies of LPG during the
period July, 96 to December, 96 in Azamgarh District
are given as under :

Month Demand Supply (Refills)
July 15108 15040
August 16234 16329
September 15908 15652
October 16408 16325
November 16708 16313
December 17586 18706
Total 97952 98365

(d) The demand of the existing consumers of LPG
in the country including Distt.-Azamgarh (U.P.), who are
enrolled with the distributors of Public Sector Oil
Companies, is by and large being met in full. Temporary
backlogs that may arise, are cleared by augmenting
LPG supplies through operation of bottling plants for
extended hours and on holidays and by arranging
supplies from bottling plants in the adjoining areas.

[English]
Famlly Credit Plan

2798. DR. T. SUBBARAMI REDDY :
SHRI SURENDRA YADAV :
SHRI NAWAL KISHORE RAI :
SHRIMAT| LAKSHMI PANABAKA :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether the Government have launched the
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“Family Credit Plan” for the development of families
living in rural areas of the country;

(b) it so, the name of States where this plan was
implemented and the number of districts in each State
benefited by this plan;

(c) whether the implementation of this plan
proposed to be extended during the current year; and

(d) the criteria laid down by the Government to
identify such States and the districts therein?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA,) : (a) Yes, Sir/Madam.
This Ministry is implementing the Family Credit Plan
under IRDP for upliftment of the families living below
the poverty line in rural areas of the country.

(b) State-wise number of districts covered under
Family Credit Plan is given in the Statement.

(c) Yes, Sir/Madam. It is proposed to extend the
Family Credit Plan in 1997-98 in 100 more districts.

(d) The main criterion for identifying the districts
under Family Credit Plan is the existence of the District
Development Office of NABARD in the district.

Statement

Statement showing State-wise coverage of district
under Family Credit Plan of IRDP

S.No. State/UTs No. of district where
NABARD Office is
in existence
1 2 3
1. Andhra Pradesh 16
2. Arunachal Pradesh -
3. Assam 11
4. Bihar 12
5. Goa 1
6. Gujarat 9
7. Haryana 13
8. Himachal Pradesh 5
9. Jammu and Kashmir 2
10. Karnataka 13
11. Kerala 13
12. Madhya Pradesh 18
13. Maharashtra 18
14. Manipur -
15. Meghalaya 2
16. Mizoram -
17. Nagaland -
18. Orissa 10
19. Punjab 6
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1 2 3
20. Rajasthan 17
21. Sikkim -
22. Tamil Nadu 12
23. Tripura 1
24. Uttar Pradesh 29
25. West Bengal 8
26. A and N Islands -
27. D and N Haveli -
28. Daman and Diu -
29. Lakshadweep -
30. Pondicherry 1
Total 217

[Translation]
Construction of Personal Toilets

2799. SHRI D.P. YADAV : Will the Minister of RURAL
AREAS AND EMPLOYMENT be pleased to state :

(a) the number of personnel toilets constructed, till
date, by the Uttar Pradesh Government under the
Hygiene Programme in Sambhal Parliamentary
Constituency and the amount received by the State as
grants from the Central Government;

(b) whether this amount has not been increased in
spite of continuous increase in the construction material;
and

(c) if so, the action taken by the Government, in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI'
CHANDRADEO PRASAD VARMA) : (a) The State
Government of Uttar Pradesh has reported that 9229
personal toilets have been constructed till date in the
Sambhal Patliamentary Constituency. Central assistance
of Rs. 4542.834 lakh has been released to the State
Government of Uttar Pradesh under the Centrally
Sponsored Rural Sanitation Programme from 1986-87
to 1996-97.

(b) and (c) The Central assistance is not increased
on year to year basis. The unit cost as approved is
found to be adequate to meet the basic requirement.
The State Governments are however, free to meet the
higher cost, if any, out of their own funds under the
Minimum Needs Programme.

Foreign Funds for Terrorists
2800. SHR! JAI PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government are aware that Kashmiri
terrorists have received foreign funds;
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(b) it so, the number of such cases detected by the
Government during the last three years; and

(c) the steps taken or proposed to be taken to
check the flow of foreign funds to the terrorists?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (c¢) The Government are
aware of reports of various secessionist leaders and
organisations in Jammu and Kashmir having received
funds from diverse channels and sources in
contravention of the law. The Government and all the
concerned security and enforcement agencies have
been continuously making efforts to contain such
possibilities through sustained vigilance, inquiries and
investigations and operations against the terrorists.

Notices had also been issued to 46 individuals and
24 organisations under the Foreign Contribution
(Regulation) Act (FCRA). Action on these notices, and
for violation of other relevant laws is being taken by the
concerned agencies. It will not be in the interest of
ongoing inquiries/investigations to disclose more details
at this stage. In another case investigated by the CBI 4
persons were convicted to 5 years imprisonment by the
court in August, 1996 inter-alia for funding of terrorist
activities.

Utilisation of Amount

2801. SHRI RAJESH RANJAN ALIAS PAPPU
YADAV : Wili the PRIME MINISTER be pleased to state:

(a) whether the amount provided to the Government
of Bihar by the United Government for various Urban
Employment Schemes during 1995-96 and 1996-97
been utilised;

(b) if so, the details thereof and if not, the reasons
therefor; and

(c) the amount likely to be utilised by the State
Government for the implementation of there schemes
during 1997-987

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) Two
Centrally sponsored Urban Employment Schemes,
namely, Nehru Rozgar Yojana (NRY) and Prime
Minister’s Integrated Urban Poverty Eradication
Programme (PMI UPEP), are being implemented in the
urban areas of Bihar. During the year 1995-96 and
1996-97, Central funds amounting to Rs. 669.80 lakhs
have been released under the employment schemes of
NRY to the State. Out of total funds of Rs. 1116.34 lakhs
(Central + State share), State Government has reported
an expenditure of Rs. 1682.50 lakhs during 1995-96
and 1996-97. The expenditure also includes expenditure
incurred out of unspent funds of previous years.
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A sum of Rs. 387.89 lakhs have been utilised under
the PMI UPEP during 1995-96. For 1996-97, no amount
has been released so far to Bihar.

(c) Allocation for 1997-98 in respect of all the States/
UTs are yet to be finalised.

SEBs

2802. SHRI KASHI RAM RANA :
KUMARI UMA BHARATI :
SHRI PANKAJ CHOWDHARY :
Will the PRIME MINISTER be pleased to state :

(a) whether the Government have set up any
Committee for reviewing the functioning of the State:
Electricity Boards;

(b) if so, the details thereof;

(c) whether the Committee has submitted its Report;
and

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) No, Sir.

(b) to (d) Do not arise.
[English]
Pipavav Power Project

2803. SHRI VIJAY HARISHCHANDRA PATEL :
SHRI SHANTILAL PARSOTAMDAS PATEL :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have issued
instructions to the Nodal Agency to give clearance in
principle for the power projects before putting them on
competitive bid;

(b) if so, the details thereof;

(c) whether the Central Electricity Authority have
received any proposal from the Government of Gujarat;
for clearance in principle to Pipavav Power Project;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) No, Sir.

(b) Does not arise.

(c) to (e) The proposal for ‘in-principle’ clearance to
Pipavav dual fuel based power station (615 MW) was
received by the Central Electricity Authority (CEA) from
M/s. Gujarat Power Corporation Limited (GPCL). The
‘in-principle’ clearance of CEA is accorded only to be
Generating Company, who executes the project to
facilitate it in tying-up various inputs, including finances.
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Since M/s GPCL is not the executing the project, the
requisite ‘in-principle’ clearance could not be accorded
and the proposal was returned by CEA in October,
1996.

Research Work in New Fields

2804. SHRI NITISH BHARADWAJ :
SHRI KACHARU BHAU RAUT :

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether any facilities are being provided to
scientists and researchers in the field of technology to
update their research works;

(b) if so, the new fields wherein research works
have been made during the last five years; and the
achievements therein so far;

(c) whether any research has been made about the
use of CNG in the automotive and other industries; and

(d) if so, the results thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Yes, Sir.

(b) Some of the new areas where research work
has been carried out in the last five years are :—

Membranes, New materials, Robotics, Organic
polymers, Computer aided design, Protein folding and
Protein Engineering, Laser processing materials,
Titanium and Magnesium production materials, New
drug design etc.

Some of the achievements are :—

High efficiency fluroscence lamps have been
developed by using some phosphor material, Membrane
technology developed for concentration of milk, viral
and toxoid based vaccines, providing safe drinking
water etc.; Development of software modules for ship
design and production; Development of indigenous
design for cross flow turbine for micro hydel applications;
BOD Sensors; Amorphous Silicon Solar Cells;
Technology developed for blood oxygenator.

(c) Yes, Sir.

(d) The indigenously developed system is under
trial.

UPSEB

2805. SHRI JAGAT VIR SINGH DRONA : Will the
PRIME MINISTER be pleased to state :
(a) the dues from the various Government

departments in Uttar Pradesh and Kanpur city in
particular, to State Electricity Board; and
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(b) the steps are being proposed for the early
recovery of dues?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) The
organisation wise/area-wise dues of the SEBs including
the UPSEB are not maintained by the Central
Government. However, from the audited accounts of
UPSEB for 1995-96, it is noted that the total receivables
against supply of power by the Board was Rs. 3322.45
crores. The action for recovery of these outstanding
rests with the UPSEB/State Government.

Crude Oil

2806. SHRI SULTAN SALAHUDDIN OWAISI : Will
the PRIME MINISTER be pleased to state :

(a) whether prices of crude and refined products in
Idnia are low in comparison to international prices;

(b) if so, whether the Government has any intention
to bring them at par with international prices;

(c) if so, the main reasons therefor;

(d) whether prices of both domestic crude oil and
refined products are likely to be fixed by the Oil
Coordination Committee and also to fix consumer prices
of administered products on quarterly basis; and

(e) if so, the details thereof and its effect on
consumers?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI! T.R. BAALU):
(a) to (e) Presently, the domestic prices of crude oil and
petroleum products are administered by the Government
and are fixed taking into consideration production cost,
cost of imported products and crude oil and socio
economic factors. The private sector/joint venture crude
oil producers are being paid international prices under
the production sharing contracts. The prices of crude oil
and petroleum products in the international market are
highly volatile and are subject to wide fluctuations from
time to time.

Bottling Plants

2807. SHRI SANAT MEHTA : Will the PRIME
MINISTER be pleased to state :

(a) whether Sanad, Bhavnagar and Palanpur
Bottling Plants have been commissioned and have
started functioning;

(b) if so, whether the Government have made any
plan for good marketing network in Gujarat keeping in
view the increased availability of LPG, after
commissioning of above plants; and

(c) if not, the reasons for non-commissioning of the
plants and non-formulation of marketing plan?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The status of the referred bottling plants is as under:

Location Capacity  Expected date of
(TMTPA)  completion

Sanad 66 Mechanically completed

Bhavnagar 44 July, 1997.

Palanpur 34 This plant has been

allocated in the IX Plan.

(b) Yes, Sir. There are plans to set up 27 new LPG
distributorships under 1994-96 marketing plan in the
State of Gujarat. The advertisements for these locations
have already been released.

(c) Does not arise in view of (a) and (b) above.

Sale of Land

2808. SHRI RAMSAGAR : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether there have been cases of illegally
selling of Gram Sabha land in Uttar Pradesh for the last
couple of years;

(b) if so, the details thereof; and

(c) the action the Government propose to take in
the matter to get back the Gram Sabha land to look the
offending officials and the people responsible for selling
the land?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA,) : (a) to (c) Panchayati
Raj being a State subject, the details of day to day
conduct of Panchayati Raj matters including sale of
land are not maintained by this Ministry. However, no
such cases of illegally selling of Gram Sabha land in
Uttar Pradesh has been reported to this Ministry so far.

Oil Exploration

2809. SHRI R. SAMBASIVA RAO : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have proposed to offer
tax-holidays to private companies investing in high risk
exploration blocks;

(b) if so, whether the Government have imposed a
ban which would restrict the total tax burden 10 to 20%
on high risk oil exploration;

(c) if so, whether this is likely to be a part of the
new exploration licensing policy; and

(d) if so, the time by which the policy is likely to be
announced and the high risk block levels covered under
the scheme?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (d) Under the New Exploration Licensing Policy
announced recently, royalty will be charged at half the
prevailing rate for offshore aeas for deep water areas
beyond 400 metre bathymetry for the first 7 years after
commencement of commercial production. The policy
also envisages a tax holiday for seven years after
commencement of commercial production for blocks in
North-East Region.

(b) and (c) There is no such specific proposal under
consideration of Government.

[Translation]
Link Roads

2810. SHRI PAWAN DIWAN : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether the Government are contemplating to
connect every village by link roads;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the State-wise number of villages which have
been connected by link roads so far?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (c) The
Government have written to all States and Union
Territories to furnish information on the present status
of village connectivity, physical and financial
requirements for connecting the remaining unconnected
villages, etc. with a view to accelerate the pace of
construction of rural link roads for connecting villages.

(d) Information on State-wise number of villages
with population of 1000 or more which have been
connected by link roads by 31st March, 1996 is given
in the Statement enclosed.

Statement

State-wise connectivity of Villages with
population 1000 and above

(As on 31-3-1996)

States/U.Ts. Total Total
No. of No. of
villages villages

connected*
1 2 3
1. Andhra Pradesh 13467 11647
2. Arunachal Pradesh 81 71
3. Assam 3719 3719
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1 2 3

4. Bihar 14332 9359
5. Goa 226 201
6. Gujarat 8300 8292
7. Haryana 3470 3468
8. Himachal Pradesh 459 450
9. Jammu & Kashmir 1178 1035
10. Karnataka 8396 6915
11. Kerala 1262 1262
12. Madhya Pradesh 7337 5742
13. Maharashtra 11328 11162
14. Manipur 277 268
15. Meghalaya 109 109
16. Mizoram 342 342
17. Nagaland 240 240
18. Orissa 6173 5811
19. Punjab 3346 3346
20. Rajasthan 5707 5280
21. Sikkim 69 64
22. Tamil Nadu 6432 6424
23. Tripura 535 535
24. Uttar Pradesh 22295 18529
25. West Bengal 10420 6705

Total States 129508 110976
Union Territories
26. A & N Islands 31 31
27. Chandigarh 16 16
28. Dadra & Nagar Haveli 38 38
29. Daman & Diu 15 15
30. Delhi 160 160
31. Lakshdweep - -
32. Pondicherry 84 84

Total Union Territories 344 344

Grand Total 129852 111320

* Anticipated
[English]
Mega City Project

2811. SHRI ANANTH KUMAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government of Karnataka has
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sought Central assistance to the tune of Rs. 10 crores’
before the end of current financial year for Bangalore
Mega City Project;

(b) if so, the reaction of the Government thereto;
and

(c) the time by which the amount is likely to be
released for the above Project?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The
Government of Karnataka has sought the release of
Central share for the year 1996-97 though no specific
amount has been indicated.

(b) and (c) An amount of Rs. 7.50 crores has already
been released by the Central Government under
Bangalore Mega City Scheme to the nodal agency in
Karnataka. Further release of funds would depend on
the receipt of complete information regarding utilisation
of the funds alrady released and the extent of release
of the share of the State Government.

Power Generated by Mullaperiyar Dam

2812. SHRI MULLAPPALLY RAMACHANDRAN
Will the PRIME MINISTER be pleased to state :

(a) the details of sharing of power generated by
Mullaperiyar dam between Kerala and Tamilnadu;

(b) whether any proposal have been received from
either State to review the rate of sharing of Power
generated by this dam; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c) The
information is being collected and will be laid on the
Table of the House.

Missing of Land Records

2813. SHRI JANG BAHADUR SINGH PATEL : Will
the PRIME MINISTER be pleased to state :

(a) whether the land records in Ghaziabad have
been found missing;

(b) if so, the facts thereof; and

(c) the action taken thereon including the punitive
action proposed to be taken against those responsible
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The Municipal
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Corporation of Ghaziabad has informed that no land
records are missing.

(b) and (c) Do not arise.

Captive Power Project

2814. SHRI BHAKTA CHARAN DAS : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have allowed Captive
Power projects and independent power producers to
adopt the MOU route instead of the mandatory
international competitive bidding route;

(b) it so, the details thereof, and

(c) the guidelines issued by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c) Yes,
Sir. With a view to facilitate establishment of captive
power units and establishment of generating stations
by Independent Power Producers (IPPs) exciusively for
the captive use of an industry or a group of industries,
withcut Invoiving any sale to the State gnd, the
Government of India have decided that the selection of
such IPPs through competitive bidding by the States or
State Electricity Boards would not be required.

Single Directive

2815. LT. GENERAL SHRI PRAKASH MANI
TRIPATHI : Wili the PRIME MINISTER be pleased to
staie

(a) whether the “Single Directive” issued in 1988,
has prohibited the Central Bureau of Investigation (CBI)
trom investigating Joint Secretary level bureaucrats and
above on corruption, without prior permission of the
Government; and

(b) if so, the number of cases where permission
has been granted by the Government during the last
three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) According to the procedure
prescribed for investigation against decision making
officers of the level of Joint Secretary and above of the
Government of India, the CBI requires prior sanction of
the Secretary of the administrative Ministry/Head of
Department of an Organisation before initiating
investigation. This procedure is to ensure that the honest
officers are protected against vexatious, frivolous and
malacious investigation while corrupt and the guilty are
punished.
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(b) During the last three years i.e. 1994, 1995 and
1996, permission for investigation has been granted in
35 cases as under :

Year No. of cases in which
permission has been
granted.
1994 9
1995 12
1996 14
Total : 35

Hydrocarbon Resources

2816. SHRIMAT! VASUNDHARA RAJE : Will the
PRIME MINISTER be pleased to state :

(a) the total Hydrocarbon resources established
from survey in Eighth Five Year Plan;

(b) the total hydrocarbon produced during the plan
period; and :

(c) the hydrocarbon production projected for Ninth
Five Year plan?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) .In the first four years of the Vill Five Year Plan
period, the inplace reserve accretion of hydrocarbons
has been estimated at about 427 MMT of oil and oii
equivalent ot gas. The reserves for the terminal year of
the plan period are yet to be estimated.

(b) During the VIII Five Year Plan period, the total
production is estimated to be about 255.14 MMT of oil
and oil equivalent of gas.

(c) The production for the IX Five Year Plan period
is 292 MMT of oil and oil equivalent of gas.

R and D in Biotechnology

2817. SHRI ANNASAHIB M.K. PATIL : Will the
Minister of SCIENCE AND TECHNOLOGY be pleused
to state :

(a) the Central sector schemes for promotion and.
development of R and D in Bio-Technology details
thereof;

(b) the details of financial assistance provided and
actually utilised for education and R and D of
biotechnology during the last five years with State-wise
break-up and achievement reported,

(c) the details of foreign assistance received for
major projects and progress achieved under these
projects;
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(d) the details of new proposals received from
Maharashtra seeking financial support/external
assistance and action taken/proposed thereon; and

(e) the major achievements so far in the field of bio-
technology and perception for the next five years?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (e) The Department of Biotechnology (DBT) has the
mandate to support Research and Development in
identified areas of modern biology and biotechnology,
set up new centres of excellence and infrastructural
facilities, demonstrate large scale use of biotechnology,
human resource development, evolve biosafety
guidelines, enabling manufacture and application of cell
based vaccines, support autonomous institutions, and
international collaboration in emerging areas of
importance to the nation.

During the last five years, the department took
several new R and D initiatives for the development of
biotechnology covering the following areas :—

Transgenic research in plants and animals; mission
mcde programmes in biofertilisers, biological pest
control, and aquaculture; Seribiotechnology; Medicinal
and Aromatic plants; Human Genetics; Neuro sciences;
Development of diagnostic kits for communicable
diseases, e.g. AIDS; Food Biotechnology; Strengthening
of microbiclogy research and industrial applications;
bioprospecting and biodiversity; training and large scale
field demonstration of tissue culture plants;
establishment of a Centre for Plant Molecular Biology
at Delhi University (South Campus); a centre for DNA
finger printing and diagnostics has been established at
Hyderabad; strengthening the bioinformatics and
biocomputing facilities for supporting research in modern
biology and biotechnology.

During the last five years (1992-97), as against the
total outlay of Rs. 265.00 crores allotted to the
department, an amount of Rs. 362.0 crores has been
actually utilised as on February, 1997 on various
programmes of biotechnology. Similarly the outlay for
human resource development and R and D in identified
areas of biotechnology was Rs. 30.00 crores and
Rs. 70.00 crores with actual utilization of Rs, 29.00
crores and Rs. 161.00 crores respectively. The state-
wise breakup of financial assistance provided for human
resource development and R and D is detailed at
Statement | and |l

Foreign assistance received under Indo-Swiss, Indo-
Swedish, Indo-USAID R and D projects under bilateral
programmes and UNDP/FAQ/UNIDO sponsored Farmer
Centred Agriculture Resource Management Programme
was of the order of Rs. 20.34 crores (US$ 5.65 Million
@ of US$ 1 = Rs. 36).
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In so far as the state of Maharashtra is concerned,
there are about seventy ongoing projects sanctioned
during the period of last five years (1992-97). During.
the year 1996-97 about 12 projects have been received
from ditferent National laboratories/Universities. Out of
them eleven projects are under active processing and
one is already approved.

During the last five years there have been many
research leads/achievements available in terms of
transgenic plants, diagnostic kits, and biotertilizers and
biocontrol agents. More than 25 lakhs plants raised
from tissue culture are being planted in the field covering
an area of 2000 ha. Tissue cultured cardamom has
given 40% increase in the yield covering an area of
102 ha. Protocols for multiplication of economically
important species have been perfected. Eight new
biopesticide formulations have been developed and two
pilot plants are producing biocontrol agents for the use
by the farmers. For biofertilizers, 7000 experimental
demonstrations have been conducted and about 6000
farmers trained in the use of blue green algae and
rhizobial technology. Probes for sexing of embryos have
been tested with 100% accuracy. The leprosy vaccine
is under Phase-lll clinical trials with encouraging results.
Liposomal intercalated amphoterecin B has been
successful in clearing systemic fungal infection. More.
than 10,000 scientists are using the bioinformatics
network. More than 30 demonstration projects have
given good results for the SC/ST population, benefiting
about 15,000 target groups. Biodiversity conservation
through molecular approaches has been successtful in
mangroves and in some parts of Rajasthan, and Gujarat.
The gene banks for medicinal and aromatic plants have
thousands of accessions and are also helping the
farmers by providing high quality planting material of
important species. Close linkages have been
established with state level institutions, universities,
departments, voluntary agencies and other national
laboratories.

To realise the full potential of biotechnology, a major
thrust will be provided for bioproduct development,
specially using the biological resources of the country.
Mission mode programmes, research, development and
demonstration activities would be started in the emerging
area of genome mapping, transgenic research,
combinatorial chemistry, drug designing and drug
development, prospecting of biological resources,
development of diagnostics for new infections, genetic
counselling, setting up of genetic enhancement centres.
and micropropagation parks etc. The necessary
biosafety guidelines have also been evolved. Human
resource programme would be expanded in other
regions of the country taking note of the location specific
requirements and training needs. The proposed
allocation in the Annual Plan (1997-98) for the
Department is Rs. 107 crores.
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GOVERNMENT OF INDIA
MINISTRY OF SCIENCE AND TECHNOLOGY
DEPARTMENT OF BIOTECHNOLOGY

Statement-/

State-wise grant approved for the period :
01/03/92 to 01/03/97

Towards R and D activities in Biotechnology

State No. of Projects Total Cost
(Rs. in lakhs)
Andaman and Nicobar 2 39.06
Andhra Pradesh 16 1187.37
Assam 4 57.55
Bihar 3 25.88
Chandigarh 9 266.64
Delhi 49 1636.41
Goa 2 137.20
Gujarat 8 790.33
Himachal Pradesh 3 76.59
Haryana 3 50.77
Jammu and Kashmir 5 65.29
Karnataka 30 1423.95
Kerala 17 661.29
Manipur 1 12.93
Maharashtra 43 2256.63
Madhya Pradesh 8 188.02
Orissa 5 236.38
Punjab 2 16.93
Rajasthan 5 311.82
Tamil Nadu 41 1450.36
Uttar Pradesh 32 939.90
West Bengal 17 319.89

Statement-ll

Statewise details on grants provided under PG/PD
programme during past five year

States (Rs. in Lakhs)
1 2
1. Assam 54.08
2. Uttar Pradesh 224.13
3. Tamil Nadu 204.67
4. West Bengal 135.64
5. Andhra Pradesh 96.88
6. Madhya Pradesh 40.36
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7. Punjab 76.72
8. Karnataka 130.70
9. Maharashtra 223.48
10. Guijarat 54.90
11. Kerala 41.57
12. Rajasthan 41.22
13. Himachal Pradesh 37.43
14. Delhi 251.54
15. Goa 35.78

Drinking Water Facility

2818. SHRI VENKATARAMI REDDY ANANTHA :
Will the PRIME MINISTER be pleased to state :

(a) whether the Government ot Andhra Pradesh
has sent any scheme under Accelerated Urban Water
Supply Programme and other schemes to the Union
Government seeking funds to ensure supply of drinking
water to water staved towns;

(b) if so, the details thereof including the estimated
cost proposed by the State Government in regard to
each of the city; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) The
Government of Andhra Pradesh (Health and Municipal
Engineering Department) has repcrted that no schemes
under the Accelerated Urban Water Supply Programme
(AUWSP) and other schemes have been sent to the
Union Government seeking funds to ensure supply of
drinking water to water starved towns. However, a project
proposal entitled ‘Protected Water Supply Scheme for
Bhattiprolu’ having a population of 15169 (as per 1991
Census) and at an estimated cost of Rs. 10 lakhs was
submitted by the State Government (Panchayati Raj
and Rural Development Department) to this Ministry for
Central assistance under the AUWSP. The State
Government has been advised to obtain the approval of
the State Selection Committee for this scheme in
accordance with the existing guidelines of the scheme.

CBI Cases in Gujarat

2819. SHRI N.J. RATHWA :
MINISTER be pleased to state :

(a) the number of cases taken up by the Central
Bureau of Investigation in Gujarat during 1994, 1995
and 1996;

Will the PRIME
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(b) the progress made in this regard so far;

(c) the number of cases in which charge-sheet have
been filed during the above period; and

(d) the number of cases in which charge-sheets are
likely to be filed?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) A total of 171 cases were
taken up by CBI in Gujarat for investigation, during the
years 1994, 1995 and 1996, as under :

Year No. of Cases Regd.
1994 62
1995 54
1996 55
Total : 171

(b) and (c) Out of the above 171 cases including
those cases which were pending investgation before
1994, charge-sheets have been filed in the court of law,
in 110 cases after finalisation of investigation and 34
cases have been referred to the concerned Ministries/
Departments for regular departmental action.

(d) No time frame can be indicated for filing of
charge-sheet which depends on inter-alia the nature of
available evidence. After completion of investigation,
the cases are scrutinised, the evidence assessed by
Senior Law Officers etc. of the CBI to determine on
merits of each case, whether there is sufficient evidence
for filing a charge-sheet.

Migration

2820. SHRI TARIQ ANWAR :
PROF. OM PAL SINGH NIDAR :
SHRI ANANT KUMAR HEGDE :

Will the PRIME MINISTER be pleased to state :

(a) whether mass migration has been reported from
militancy affected areas of Rajouri district of Jammu
and Kashmir,

(b) if so, the reasons therefor;

(c) the total number of families reported to have
migrated from Darhal and Budhal areas of the district
to safer places; and

(d) the steps taken to bring the migrants back?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (d) According to
available information there has not been any mass
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migration from Rajouri district of Jammu and Kashmir.
However, temporary migration of around 125 families
from Darhal and Budhal areas in Rajouri district were
reported. After assurances were given by the local
administration and various confidence buiiding
measures taken, the families are reported to have
returned to their native places. The measures taken to
contain terrorist activities and possibilities of migration
include establishment of Village Defence Committees,
intensified vigilance/patrolling on the border/LOC and’
in the hinterland, sustained operations to flush out
miitants, establishment of pickets in vulnerable areas,
efforts to further strengthen and reactivate the local
police, strengthening of the intelligence machinery,
streamlining of the arrangements for coordination
among the various security agencies, etc.

The operations of the Security Forces and various
aspects of the Security Situation are being kept under
close and continuous review both at the State and
Central Governments level.

Occupation of Accommodation

2821. SHRI MUKHTAR ANIS
MINISTER be pleased to state :

(a) the names of former Ministers in occupation of
residential accommodation allotted to them as Minister
as on January 1, 1997; and

: Will the PRIME

(b) the names of former MPs in such occupation as
on January 1, 19977

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) The
information is being collected and will be laid on the
Table of the Sabha.

MPLADS Changes and Allocation

2822. SHRI NARAYAN ATHAWALAY : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the Government have restructured
Member of Parliament Local Area Development
Scheme;

(b) if so, the details of the changes carried out and
present status of the scheme;

(c) total funds allocated for the current year;
(d) the funds released so far; and
(e) the reasons for delay in release of funds?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER GF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
and (b) Revised guidelines for MPLAD Scheme were
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issued on 15.2.1997, superseding the previous
guidelines. A copy of the revised guidelines has been
issued to all the Hon'ble Members of Parliament.

(c) The budget provision for the Scheme in the
current year is Rs. 790.00 crores.

(d) and (e) An aggregate amount of Rs. 775.50
crores has been released so far for the year 1996-97.
There was no significant avoidable delay.

Energy Conservation Programme

2823. SHRI S.D.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to state :

(2) whether the Government have been laying
stress on energy conservation;

(b) if so, the States and Union Territories where
energy savings drive has been launched; and

(c) the steps taken by the Government to achieve
success in implementing the above objectives?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Yes, Sir.

(b) The agencies engaged in the area of energy
conservation are carrying out Energy Conservation
Programmes in almost all the States and Union
territories.

(c) The strategy of the Government for conservation
of power inter alia includes :

- awareness, education and training;

- support for energy audits, and research/
demonstration projects;

- fixing and promoting energy efficiency
standards for electrical appliances;

- formulating energy consumption norms tor
various energy intensive sectors;

- fiscal and financial incentives;
- institutional and organisational arrangements;

- strengthening the data/information base on
energy consumption and efficiency
improvements;

- reduction of transmission and distribution
losses.

Migration from Kashmir Valley

2824. SHRI I.D. SWAMI : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government are aware of large
scale migration of people belonging to a particular
religion from Kashmir Valley to Jammu region;

(b) it so, the details thereof; and
(c) the reaction of the Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (c) In the wake of the
targetted attacks by the militants against innocent
civilians, particularly the Kashmiri Pandit community, in
the initial years of militancy, a vast majority of the
Kashmiri Pandits and a sizeable number of other
minorities had left the Kashmir Valley and migrated to
the Jammu regior of the State as also to other parts of
the country. 26833 families of Kashmiri migrants have
been registered in Jammu. These migrants are being
given cash relief, ration and other facilities by the
Government of Jammu and Kashmir. These migrants
include migrant State Government employees. The State
Government employees who could not be adjusted
against posts in the Ladakh or Jammu region are being
given leave salary without doing any work. After the
installation of the popular Government process for there
return is likely to start and the State Government is
preparing an action plan for the return of the migrants
which may take some time as the matter has to be
tackled on a politico-economic basis. Meanwhile, the
migrants will continue to get the benefits being given.

IS| Activities

2825. SHRI SANAT KUMAR MANDAL : Will the
PRIME MINISTER be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned “Islamic militants too,
seek a separate State” appearing in the 'Sunday
Observer of Business and Politics’, New [alhi dated
January 19-25, 1997;

(b) if so, the facts thereof; and

(c) the action taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (c) Yes, Sir. Government
have reports that meetings between Pak IS| functionaries
and anti-national elements have been taking place from
time to time. Government have taken several steps
which include gearing up of intelligence machinery,
border fencing, intensification of border patrelling, supply
of equipments for effective observation during day and
night, increase in number of Nakas as well as
sensitinsing and alerting the State Government
regarding movement of Pak IS! agents, anti-national
elements and insurgents. In addition, Government have
been continuously appraising friendly countries about
the continuous support in terms of equipment, arms and
training given by Pakistan to terrorists in India. It has’
been made clear that the Government is committed to
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safeguarding India’s national interests and ensuring its
territorial integrity.

Transfer of Obsolete Technology

2826. DR. 7. SUBBARAMI REDDY :
SHRI YELLAIAH NANDI :

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether the Prime Minister has urged the West
to avoid transfer of obsolete technology to the developed
Nations in the name of technology transfer;

(b) whether the Prime Minister has urged the Indian
scientists to find suitable alternatives to tackle the
barriers being created by the West;

(c) whether it is also a fact that India has become
one of the most easy centres for dumping obsolete
technology; and

(d) if so, the action the Government propose to take
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR!I YOGINDER K. ALAGH) : (a)
and (b) The Prime Minister while inaugurating the 84th
session of the Indian Science Congress called upon
the scientists to ensure that transfer of technologies to
developing countries takes place keeping in view their
appropriateness to local needs, environmental
considerations etc. He also desired of the scientists to
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ensure availability of suitable and effective alternatives
to tackle the barriers to the flow of technologies to the
country.

(c) No Sir.
(d) Does not arise.

[Translation]
On-going Power Projzcts

2827. SHRI JAI PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) the separate details of private and ptiblic sector
on going power projects at present in the country, State/
Union Territory-wise and location-wise:

(b) the details of progress made and capacity of
each project during the last three years, year-wise.

(c) whether any review, investments and additional
capacity of these projects has been made; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) The status/
anticipated date of commissioning of sanctioned/on-
going power projects in the State. Central and Private
Sector in the country is given in the Statement-1.

(b) Details of project-wise capacity addition during
1993-94, 1994-95 and 1995-96 are at Statement-il.

(c) and (d) Public investments and capacity addition:
programmes are reviewed periodically to decide about.
the plan outlays.

Statement-|

Sanctioned/Ongoing Hydro and Thermal Power projects

State/Project Type Cap Status/Anticipated year of
(MW) Commissioning
1 2 3 4
Haryana
1. Dadupur H 6 Project posed to private sector
2. Panipat ST IV Unit 6 T 210 Project being posed to private sector.
Himachal Pradesh
1. Ghanvi H 22.5 2001-02
2. Uhl H 70 Project posed to private sectoi.
3. Larji H 120 Major works not started due to
paucity of funds.

4. Baspa Stage-l! HEP H 300 Project is being implemented in the

Jammu and Kashmir

private sector.

1. Upper Sindh Il and Extension H 105 Progress slow due to law and order
problems.
2. Kishan Ganga H 330 Project to be implemented by J 8 K
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1 2 3 4

Punjab

1. Shahpur Kandi H 108 Finances yet to be tied up. Project
being posed to private sector.

2. Ranjit Sagar H 600 Slow progress due to fund
constraints. Expected commis-
sioning in 1998-99.

3. GNDTP Bhatinda St il T 420 Expected Commissioning in
1997-98.

Rajasthan

1.  Jakham H 5 Project being posed to private sector

2. Suratgarh T 500 Paucity of funds/Expected
Commissioning in 1997-99.

Uttar Pradesh

1. Vishnu Prayag H 400 Project posed to private sector.

2. Srinagar H 330 Project posed to private sector.

3. Sobla H 6 Expected Commissioning in 1997.

4. Lakhwar Vyasi H 420 Fund constraints. Expected
commissioning beyond Ninth Plan.

5. Maneri Bhali-lli H 304 Funds Constriants. Project posed to
private sector.

6. Tanda U-4 T 110 Expected Commissioning in 1997..

Central Sector (NR)

1. Nathpa Jhakri (HP) H 1500 Delay in award of civil works.
Expected commissioning in 2002.

2. Dulhasti (J and K) H 390 Progress slow due to law and order
problems.

3.  Uri (J and K) H 480 There units have since been rolled
(commissioned)

4. Tehri St 1 (UP) H 1000 Fund constraints and rehabilitation
problems of oustees.

5. Dhauli Ganga (UP) H 280 Fund constraints. Expected
commissioning in 2005.

6. Feroz Gandhi Unchahar St-1l (UP.) T 420 Expected commissioning in 2000.

7. Barsingsar (Raj.) T 420 Scheme was dropped by Neyveli
Lignite Corporation in Sept., 96.
Posed to Pvt. Sector by Government
of Rajasthan.

Gujarat

1. Kadana PSS H 60 Expected commissioning in 1997.

2. Sardar Sarovar (Multi-State) H 1450 Fund constraints and problems of R
and R and raising of height of main’
dam. Expected commissioning in
2002.

3. Kutch Lignite U-3 T 75 Expected commissioning in 1997.

4.  Gandhinagar TPS U-5 T 210 Expected commissioning in 1997.
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1 2 3 4

5. Hazira CCGT T 515 Project being implemented in the
Private Sector.

6. Paguthan CCGT T 655 Project being implemented in the
Private sector.

Madhya Pradesh

1. Bansagar Tons Ph. Il and Il H 90 Slow progress due to fund
constraints.

2. Bansagar Tons Ph. IV H 20 Slow progress due to resettlement
and rehabilitation problems of
oustees.

3. Sanjay Gandhi Ext. (Birsingpur) T 420 Funds constrains. Expected
commissioning in 1998-99.

4. Pench T 420 Project posed to Private Sector.

5. Korba West Ext. T 420 Project posed to Private Sector.

6. Narmada Sagar H 1000 Slow progress due to fund
constraints.

7. Bodh Ghat H 500 Clearance from Forest angle
awaited.

8. Raj Ghat H 45 Slow progress due to fund
constraints.

9. Maheshwar HEP H 400 Project is being implemented in the
Private Sector.

Maharashtra

1.  Warna H 16 Delay in PH Civil works. Expected
commissioning in 1997-98.

2. Koyna St IV H 1000 Slow progress due to ordering of
TG Sets and civil works.

3. Dudh Ganga H 24 Slow progress due to ordering of
Civil works. Expected
commissioning in 1998.

4. Dimbhe H 5 Slow progress due to ordering of
civil works. Expected commissioning
in 1997.

5. Ghatghar PSS H 250 Infrastructural works taken up.

6. Uran Wate Heat-3 T 120 Execution schedule deferred due to
shortage of gas supply.

7. Khaperkheda Ext ST Il T 420 Project earlier posed to private
sector. Now State Govt. has decided
to implement in State Sector.

8. Chandrapur T 500 Expected commissioning in 1997.

Dabhol CCGT T 740 Project is being implemented in the’
Private Sector.

Central Sector (WR)

1. Vindhayachal STPP ST Il (MP) T 1000 Expected commissioning in 2001.

Andhra Pradesh

1 Srisailam LBPH H 900 All major civil works in progress.

Major equipment received. All units
2xpected by 2001.
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2. Singur

3. Somasila

4. AP PH at Balimela

5. Rayalseema St Il

6. Kothagudem St V
7. Jegurupadu CCPP

8. Godavari CCGT

Karnataka
1. Dandeli
2. Kalinadi |}

3. Brindaban

4. Bhadra RBC

5.  Shravati
6. Bedthi
7. DG Sets

8. Raichur TPS

Kerala

1. Lower Periyar

2. Malankara
3. Kakkad

4.  Poringalkuthu

5.  Kuttiyadi Ext

15

10

60

420

500

216

208

60

270

12

240

210

78

420

180

50

16

50

Award of civil works delayed.
Expected to be commissioned by
1997-98.

Project delayed due to
environmental clearance. Expected
commissioning by 1999-2000.

Work held up due to inter-state
dispute with Orissa.

Funds constraints. Project is being
proposed for External Assistance
from OECF.

Expected commissioning by
September, 1997.

Project is being implemented in the
private sector.

Project is being implemented in the
private sector.

Nonavailability of forest clearance
is delaying the execution.

All  units expected to be
commissioned by 1998.

Tender evaluation for civil works in’
progress.

Delay in start of works due to non-
completion of repair works of
breached canal.

Works have been suspended due
to non-issue of MOEF clearance.

Non-issue of environmental
clearance.

Scheme being posed to Private
Sector.

Process of financial tie-up is in
progress.

Slow progress of civil works.
Expected to be commissioned by
1997.

Delay in the civil works.

Delay in commencement of civil
works. Geological problems.

Major supplies are complete.:
Erection of equipment and power
house construction to be taken up.
Expected to be now commissioned
by 2001-02 after MOU with private
agency was scrapped.
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1 2 3 4
6. Anakkayan H 8 Work yet not started.
7. Puyankutty St | H 240 Forest clearance is not received.
8. Brahmpuram DG Sts T 100 Erection work of all DG Sets

(units 5) and construction of tuel
handling facilities are in progress.

9. DG Kozikhode T 120 Details are awaited from the State
Government.

Pondicherry

-

i. Karaikal T 15 Letter of intent for supply of main
plant and equipment has been
placed. Expected commissioning in

1998.
Tamil Nadu
1. Lower Bavani Dam RBC H 8 All infrastructural works completed.
Power House civil works are in
progress.
2. Satnur Dam H 7.5 All infrastructural works completea.

Order for supply, erection and
commissioning have been placed.

3. Parson's Valley (Kundah V Extension) H 30 Excavation works complete. Other
civil works orders and order for
equipment placed. Expected
commissioning by 2000.

4. Pykara Ultimate St H 150 Tenders for transmission and
generation equipment under.
finalisation. Expected commiss-
ioning by 2002.

Central Sector (SR)

1. Kayamkulam T 400 Expected commissioning in 2000.

2. Neyveli-Zero Unit T 210 Project posed to Private Sector.

Bihar

1. Chandil H 8 Civil works complete. Progress is
slow due to fund constraints.

2. North Koel H 24 Dam is almost complete. Work is
slow due to funds constraints.

3. Tenughat St Il T 630 Funding to be tied up.

4. Muzaffarpur TPP T 500 Funding to be tied up.

Orissa

1. Upper Indravati H 600 All the major civil works are nearing
completion. Other equipment has
been received. Expected
commissioning in 1999-2001.

2.  Potteru H 6 Slow progress due to fund
constraints and forest clearance.

3. Balimela Il H 150 Being executed with Russian aid on’
turnkey basis. Expected

commissioning in 1998-99.
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4. Bargarh Canal

5. Ib Valley Ph ||

West Bengal
1. Teesta Falis |-IV

2. Rammam St |

3. Purulia

4. Bakreshwar

5. Budge Budge

Sikkim
1. Rothangchu

Central Sector (ER)
1.  Koel Karo (Bihar)

2. Rangit (Sikkim)
3. Farakka Il
4. Mejia

North Eastern Region
Arunachal Pradesh

1. Nuranang

Assam

1. Karbi Langpi

2. Dhansiri

3. Amguri CCGT

Mizoram
1. Serlui B

420

67.5

36

900

1050

500

30

710

60
500

630

100

20

210

Tenders for execution of E and M
and civil works are awaiting State
Government clearance.

Project posed to Private Sector

Slow progress of works due to fund
constraints. Expected commiss-
ioning in 1998.

Work not started. Project being
posed to Private Sector.

OECF agreement signed in 1995.
Expected commissioning in 10th
Plan.

Expected commissioning in
1999-2000.

Slow progress of work due to fund
constraints.

E and F clearance is awaited.

Fund constraints and problems of
land acquisition and rehabilitation.’

Slow progress of civil works.

Funding arrangements to be
finalised. Work suspended due to
evacuation reasons.

Unit 1 already synchronised.
Expected commissioning of Unit 2
in 1997 and Unit 3 in 1998.

Project entrusted to private agency
for execution on turnkey basis.

Project is now being implemented
by NEEPCO.

Slow progress due to fund
constraints and law and order
problems.

Project being posed to Private
Sector.

Delay due to non finalisation of
contract for project works.
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Nagaland
1. Likimro

Tripura
1.  Rokhia U 5 and 6

Central Sector (NER)
1. Doyang (Nagaland)

2. Ranganadi (Ar. Pradesh)

3. Kopili (Assam)

4. Kathalguri CCGT (Assam)

5. Agartala GT (Tripura)

2 3

H 24
T 16
H 75
H 405
H 100
T 123.5
T 84

Slow progress of civil works due to
fund constraints.

Expected commissioning in 1997.

Slow progress due to fund
constraints and law and order
problems.

Slow progress due to fund
constraints.

Unit 1 spun in November, 1996.
Second unit expected in 1997.

Unit 6 of GT of 33.5 MW already
synchronised. Expected commiss-
ioning of Steam Turbine units 3x30
MW in 1997.

Expected commissioning in 1997.

Statement-l|
Capacity Addition 1993-94

Project State Type Sector Capacity (MW)
1 2 3 4 5
Chamera |, U-1, 2 and 3 H.P. H Cc 540
Salal I, U-2 J and K/NHPC H (e} 115
Dadri CCGT, ST-1 and 2 U.P/NTPC T Cc 293
N' Capital U-4 U.P/NTPC T (o] 210
Pampore GT, U-1,2,3 J and K T S 75
Kota U-5 Rajasthan T S 210
Anpara ‘B ‘U-4 U.P. T S 500
Hasdeo Bango U-1 M.P. H S 40
Gandhar GT U-1 and Gujarat/NTPC T (o} 262
Trombay GT U-1 Maharashtra T P 120
Utran St U-1 Gujarat T S 45
Birsingpur U-2 M.P. T S 210
Uran W.H U-1 Maharashtra T S 120
Penna Ahobilam U-1 and 2 A.P. H S 20
Upper Sileru U-1 AP H S 60
Mallarpur U-1 and 2 Karnataka H S 9
Kallada U-2 Kerala H S 75
Neyveli U-7 Tamil Nadu/NLC T Cc 210
Vijayawada U-5 “.P. T S 210
Rayalaseema AP T S 210
Yelhanka DG Karnataka T S 106.6
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1 2 3 4 5
Sone Western U-3 Bihar H S 1.65
Upper Rognichu U-3 and 4 Sikkim H S 4
Kahalgaon U-2 Bihar/NTPC T C 210
Farakka STPP U-5 W.B./NTPC T C 500
Kolaghat U-4 W.B. T S 210
Lakwa U-5 and 6 Assam T S 40
Total Capacity : 4538.75
Capacity Addition 1994-95
Salal I} U-3 J and K H Cc 115
Thirot H.P. H S 1.5
I.P W.H U-1 Delhi T S 34
Pampore J and K T S 25
Ramgarh GT Rajasthan T S 3
Anpara ‘B’ U-5 U.P. T S 500
Bhira PSS | Maharashtra H P 150
Hasdeo Bange U-2 and 3 M.P. H S 80
Manikdoh Maharashtra H S 6
Kakarpara U-2 Gujarat/DAE N C 220
Gandhar CCGT U-3 Gujarat/NTPC T C 131
Gandhar ST Gujarat/NTPC T C 255
Dahanu | and II Maharashtra T P 500
Trombay St | Maharashtra T P 60
Uran WH U-2 Maharashtra T S 120
Upper Sileru A.P. H S 60
Kallada Kerala H s 7.5
Rayalseema U-1 AP P S 210
Vijayawada U-6 A.P. T S 210
Raichur Karnataka T S 210
North Madras | and Il Tamil Nadu T S 420
Eastern Gandak Bihar H S 5
Rammam II, U-1 and 2 W.B. H S 25
Kahalgaon U-3 Bihar/NTPC T (o} 210
Talcher Orissa/NTPC T C 500
Tenughat Bihar T S 210
Ib Valley | Orissa T S 210
Kathalguri GT U-1,2,3 Assam/NEEPCO T o] 100.5
Lakwa GT I Assam T S 20
Total Capacity : 4598.5
Capacity Addition 1995-96
Thirot U-2 and 3 H.P. H S 3

Baner U-1, 2 and 3 H.P. H S 12




213 Written Answers PHALGUNA 21, 1918 (Saka) to Questions 214
1 2 3 4 5
Kargil U-1,2 and 3 J and K H S 3.75
I.P WH U-3 and 4 Delhi T S 68
Ramgarh GT, U-2 Rajasthan T S 35.5
Kadana PSS U-3 Guijarat H S 60
Surya Maharashtra H S 6
Bandardhara U-1 Maharashtra H S 34
Hazira CCGT U-1,2 and 3 Guijarat T P 330
North Madras U-3 Tamilnadu T S 210
Basin Bridge U-1,2,3 and 4 Tamilnadu T S 120
' Sone Eastern Canal, U-1 and 2 Bihar H S 3.3
Rammam Il, U-3 and 4 W.B. H S 25
Kahalgaon Bihar/NTPC T Cc 210
Talcher U-2 Orissa/NTPC T Cc 500
Mejia U-1 W.B./DVC T Cc 210
Ib Valley, U-2 Orissa T S 210
Kathalguri GT, U-4 and 5 Assam/NEEPCO T c 67
Rokhia ll, U-1 and 2 Tripura T S 16
Total Capacity : 2123.55

LPG Agencies

2828. SHRI RAJESH RANJAN ALIAS PAPPU
YADAV :

DR. LAXMINARAYAN PANDEY :

SHRI DATTA MAGHE :

SHRI MAHENDRA KARMA :

SHRI TILAK RAJ SINGH :

SHR! MANIBHAI RAMJIBHAI CHAUDHARI :

Will the PRIME MINISTER be pleased to state :

(a) the number of petrol/diesel retail outlets and
LPG agencies at present in a each State; Companywise;

(b) the number of applications received by the Union
Government for allotment of petrol/diesel retail outlets
and LPG agencies from each State during last year,
category-wise;

(c) whether some reservations are made for SCs/
STs, freedom fighters, ex-servicemen, etc.;

(d) if so, the number of applications approved,
rejected and pending with the Union Government,
category-wise,;

(e) whether the Government propose to set up more
such outlets during 1997; and

() if so, the locations identified so far in each State?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) As on 1.10.1996, there were 16630 petrol/diesel

retail outlets and 5305 LPG distributorships in the

country as under :

Company RO LPG
I0C 6633 2780
HPC 4267 1424
BPC 4309 1107
1BP 1421 Nil

(b) to (d) For award of dealerships/distributorships
under normal selection procedure, the pattern of
reservation is as under :

Scheduled Castes/Scheduled Tribes (SC/ST)- 25%

Physically Handicapped (PH) - T%%
Detence (DC) - 7%%
Freedom Fighters (FF) - 3% °
Outstanding Sportspersons (OSP) - 2%
Open (O) - 55%

Applications in response to the advertisements of
the oil marketing companies are received by the
companies themselves. Such applications are not
received by the Union Government and no record is
maintained in this regard in the Government.

(e) and (f) R.O. and LPG Marketing Plans 1996-98
have not yet been finalised.



215 Written Answers

[English]
Shifting of Accommodation

2829. SHRI KASHI RAM RANA :
SHRI VIJAY HARISHCHANDRA PATEL :

Will the PRIME MINISTER be pleased to state the
details of action taken by the Government for shifting of
Government accommodation granted to various persons
for security reasons after the revised guidelines issued
by the Government on the subject?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : After the issue
of the guidelines dated the 10th October, 1996, the
cases of persons allotted Government accommodation
on security grounds are under review. The Ministry of
Home Affairs is considering the cases of the protectees
in the light of fresh threat assessment in their cases.

Demand and Supply of Power in Gujarat

2830. SHRI VIJAY HARISHCHANDRA PATEL : Will
the PRIME MINISTER be pleased to state :

(a) the expected requirement of power in Gujarat
during the Eight Five Year Plan;

(b) whether the achievement was far below the
requirements of the State:

(c) the target fixed for power generation in the State
during the Ninth Five Year Plan;

(d) whether adequate financial allocation has been
made to achieve the target; and

(e) if not, the reasons therefor and the steps
proposed by the Government to meet the power shortage
in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARLI) : (a) and (b) The
anticipated power supply position in Gujarat for the
year 1996-97 (terminal year of 8th Plan) and actual
power supply position in Gujarat from April-January,
1997 is given below :

(Figures in MU net)

MARCH 12, 1997

Anticipated Actual

1996-97 April,96-Jan.,97
Requirement 41140 31460
Availability 34223 28922
Shortage 6917 2538

% Shortage 16.8 8.1

(c) and (d) The Ninth Five Year Plan has not been
finalised.

to Questions 216

(e) Various measures being taken to improve the
availability of power in Gujarat include expediting the
commissioning of new generating capacity, maximising
the generation from existing capacity, implementation
of Renovation and Modernisation programme, reduction
in T and D losses, effective load management and energy
conservation measures, arranging of power from
neighbouring States/System and encouraging Private
Sector participation in power generation etc.

Tourist Inflow In J and K

2831. SHRI NITISH BHARADWAUJ : Will the PRIME
MINISTER be pleased to state :

(a) whether tourists’ inflow in J and K has begun;
(b) if so, the details thereof; and

(c) the extent of loss in terms of foreign exchange
that country has sufffered on account of decline in.
tourists’ inflow?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b) Yearwise details of
the foreign tourists who visited Jammu and Kashmir
State during the last three years are as under :

Year Kashmir Valley Ladakh Total
1994 9014 15369 24683
1995 8198 12391 20589
1996 9592 13036 22628

(c) As tar as foreign exchange is concerned,
Statewise figures are not maintained. As regards foreign
exchange earning in the country as a whole, the
information is as under :

Year Foreign tourist Estimated Foreign
arrivals Exchange
earnings

(Rs. in crores)

1994 1886433 7103.53
1995 2123683 8640.02
1996 2287860 10061.36

Hindustan Petroleum Corporation Limited

2832. SHRI SULTAN SALAHUDDIN OWAISI : Will
the PRIME MINISTER be pleased to state :

(a) whether HPCL has appointed Arthur Andersen,
international consultant for its restructuring exercise,

(b) the areas where the study has been conducted
by this team;
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(c) the main suggestions made by the team for
improvement and action taken by the Government in
this regard;

(d) whether other public sector companies oil sector
have also appointed such consultant;

(e) if so, the results achieved by them in appointing
such consultant;

(f) the total expenditure incurred by appointing such
consultant?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Hindustan Petroleum Corporation Ltd. has appointed
M/s Arthur Andersen and Associates, a wholly Indian-
owned firm of Consultants, for its business process
re-engineering exercise.

(b) and (c) The Consultants’ team has started the
only in the third week of January, 1997, and the same
is in prelimanery stage.

(d) to (f) The information is being collected and will
be laid on the Table of the House.

Cess Levy

2833. SHRI SANAT MEHTA : Will the PRIME
MINISTER be pleased to state :

(a) the total amount collected by way of cess levy
by the Government during the last three years, year-
wise;

(b) whether Oil Industry Development Board has
been getting lesser than 5% of the cess collected;

(c) if so, the reasons therefor,;

(d) whether fund available with OIDB is under
utilised due to high rate of interest, and

(e) the steps the Government propose to take to
increase substantially cess collection as also to reduce
intarest rate by OIDB?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The information is given in the Statement enclosed.

(b) Yes, Sir.

(c) As per Section 16 of the Oil Industry Development
Act, 1974, the cess is to be first credited to the
Consolidated Fund of India and the Central Government
may after due appropriation made by the Parliament by
Law in this behalf pay to the Oil Industry Development
Board such sums of money out of the proceeds of cess
as the Government may think fit for being utilised for the
development of the Oil Industry, which inter-alia, includes
petroleum, petro-chemicals and fertilizers.

(d) No, Sir.

(e) There is no concrete proposal at present either
to increase collection of cess or to further reduce the
interest rates structure prevalent in the OIDB.

PHALGUNA 21, 1918 (Saka)

to Questions 218

Statement

Collection of Cess on Crude Oil

(Rs./Crores)

Year Amount (Approx.)
1993-94 2161
1994-95 2549
1995-96 2801

Utilisation of Funds

2834. SHRI R. SAMBASIVA RAO : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether the Government have conducted any
extensive exercise to ensure that the funds meant for
rural development projects in the States do not lapse;

(b) if so, whether the Union Minister had discussions
with twelve States so far;

(c) if so, the details thereof and the names of the
States who have utilised the amount sanctioned to them
by the Centre so far;

(d) whether the Centre have obtained the Utilisation
Certificates from these States;

(e) if so, the details thereof and the projects on
which the State Government have utilised these rural
projects; and

(f) time by which further amount is proposed to be
sanctioned to these States who have already utilised
the earlier funds?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (c) Concerted
efforts are made by the Government to ensure that
funds meant for rural development programmes in the
States are fully utilized every year. To achieve this-
objective, various measures taken include periodical
meetings with State Government Ministers/Officials,
meetings of State Level Coordination Committees, field
inspections by the Central and State Government
officials etc. Further, the Union Minister also held
discussions with State Chief Ministers, Ministers in
charge of Rural Development and senior officials of the
State Governments during the year in respect of States
such as Andhra Pradesn, Assam, Karnataka, Jammu
and Kashmir, Kerala, Madhya Pradesh, Nagaland and
Tripura and reviewed the progress of implementation of
the schemes. The State Governments have assured that
the amount sanctioned under different programmes by
the Centre would be utilized fully.

(d) to (f) Statements indicating utilisation of funds in
major programmes of IRDP, JRY, EAS by the States are
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enclosed. Funds are released to the State Governments by them in accordance with the guidelines under different
in instalments based on detailed information supplied programmes.
Statement

Statement showing amount released/utilised during 1996-97 under IRDP, JRY & EAS

(Rs. in lakhs)

S.No. Name of the State IRDP JRY EAS
Release Utilisation Release Utilisation Release  Utilisation
1. Andhra Pradesh 4065.40 6434.33 14219.46 4073.68 12840.00 4684.50
2. Arunachal Pradesh 155.06 204.01 71.32 26.86 1230.00 408.33
3. Assam 685.88 1078.06 2287.27 1847.71 5540.00 2248.02
4. Bihar 2653.06 6488.96 14405.00 17645.51 12960.00 8680.60

5. Goa 36.00 91.12 85.10 210.20 0.00

6. Gujarat 1443.03 1993.24 4277.93 2955.42 4280.00 5195.48
7. Haryana 300.3 801.69 773.39 897.81 1960.00 1286.17
8. Himachal Pradesh 61.82 334.90 244.87 367.92 900.00 460.11
9. J&K 191.86 412.09 773.82 526.05 2135.49 1513.11
10. Karnataka 1622.17 3540.14 8220.94 6330.92 8830.00 6891.44
11. Kerala 708.59 1647.81 2526.92 1856.52 2410.00 964.12
12. Madhya Pradesh 3209.45 5450.56 13954.25 9336.97 17201.90 8216.03
13. Maharashtra 2697.14 4628.19 8256.95 7179.64 2760.00 4800.57
14.  Manipur 134.42 216.00 91.41 131.95 810.00 392.19
15. Meghalaya 119.39 168.67 106.95 210.00 430.00 86.79
16. Mizoram 100.92 91.86 84.21 72.77 800.00 367.74
17. Nagaland 83.93 92.96 114.66 - 1996.00 100.00
18. Orissa 2178.84 3311.58 9924.28 7758.16 12730.00 8902.77
19. Punjab 212.20 386.75 488.55 - 0.00 -
20. Rajasthan 1392.03 1787.38 6807.61 3285.74 7880.00 6672.90
21. Sikkim 20.53 76.82 41.75 124.94 110.00 146.63
22. Tamil Nadu 2747.49 2319.70 11113.41 7823.24 9395.00 3922.25
23. Tripura 301.51 368.89 229.91 605.00 1440.00 1209.00
24. Uttar Pradesh 8583.09 13613.41 28863.54 22260.22 16540.00 7790.75
25. West Bengal 768.50 3396.11 6075.86 7465.34 7500.00 6264.30
26. Andaman & Nicobar 35.47 10.91 42.21 19.79 0.00 12.15
27. Dadra & Nagar Haveli 14.99 3.53 44.57 10.50 0.00 15.46
28. Daman & Diu 13.98 11.32 13.50 5.86 20.00 0.00
29. Lakshadweep 6.99 2.77 21.16 21.63 100.00 46.88
30. Pondicherry 47.39 37.61 64.68 78.94 60.00 -
31. Chandigarh . - . - - -
32. Delhi - - - - - -

Total 34491.43 59001.37 134225.48 103329.29 132858.39 81278.29
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Theft of Staff Selection Commission Papers

2835. SHRI BHAKTA CHARAN DAS : Will the
PRIME MINISTER be pleased to state :

(a) whether a flourishing racket in the theft and sale
of staff Selection Commission examination question
paper has been unearthed;

(b) if so, the details thereof;
(c) the persons arrested in this connection; and
(d) the action proposed to be taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (d) As per a Report
received from the Delhi Police, they have recently
arrested ten persons reportedly involved in leakage/
theft and sale of Staff Selection Commission’s question
papers in respect of Divisional Accountants/Auditors/
Upper Division Clerks, etc., Examination, 1995, and
Clerks’ Grade Examination, 1996. The arrested persons
include five Government officials working in different
offices-an Under Secretary and a Lower Division Clerk
in the Planning Commission, an Upper Division Clerk
in the National Crime Record Bureau, a Data Entry
Operator Grade ‘B’ in the SSC and an Upper Division
Clerk in the Income-Tax Office, New Delhi- and one
daily rated casual labourer in the SSC. The Government
officials were placed under deemed suspension and
the casual labourer was disengaged from daily rated
work, by the respective offices with effect from the date
of their detention in police custody. Further necessary
action against them will be taken by the concerned
disciplinary authorities under the provisions of the
relevant service rules, besides criminal prosecution.

[Translation]
Migration

2836. SHRI PAWAN DIWAN : Will the PRIME
MINISTER be pleased to state :

(a) whether a large number of people are migrating
from rural areas to the urban areas;
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(b) if so, the number of people who migrated to the
urban areas during the last five years and the reasons
therefor and the population of rural areas as compared
to urban areas; and

(c) the steps taken/proposed to be taken to check
the migration?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) Data
on the number of people who migrated to urban areas
during the last five years are not available. However,
data furnished by the Office of the Registrar General of
India regarding migration classified by places of last
residence as per the 1991 census are given in the
enclosed Statement. People migrate to urban areas
because of prosperity pull factors (attraction of cities for
jobs) and poverty-push factors (poor living conditions in
rural areas). The population of rural areas as per 1991
census was 62.87 crores and that of urban areas was
21.76 crores.

(c) The Government of India has adopted a two-
pronged approach to deal with the problems of migration
of population from villages to the cities. These are
development of rural areas and upgradation of living
conditions of the rural poor through a number of rural
development and employment generation schemes such
as Jawahar Rozgar Yojana (JRY), Integrated Rural
Development Programme (IRDP), Million Well Scheme
(MWC), Employment Assurances Scheme (EAS),
Development of Women and Children in Rural Areas
(DWCRA). Training of Rural Youth for Self-Employment
(TRYSEM), Drought Prone Areas Programme (DPAP)
Desert Development Programme (DDP), Rural Water
Supply (RWS) etc. and (ii) development of regional
growth centres to enable them to emerge as places of
economic growth and emplyment opportunities for
surrounding rural hinterlands through the scheme of
Integrated Development and Small and Medium Towns
(IDSMT).

Statement

Migrants Classified by Place of Last Residence India-1991.

Place of last Rural Urban Place where
residence Status of enumerated
place of last Total Migrants
residence Persons Male Female
1 2 4 5 6

Total Migrants Total Total 232,112,973 64,308,038 167,804,935
Excluding Rural 162,467,624 32,807,219 129,660,405
(Jammu & Kashmir) Urban 69,645,349 31,500,819 38,144,530
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1 2 3 4 5 6
Migrants with Total* Total 225,887,846 61,134,303 164,753,543
last residence Rural 159,190,095 31,196,064 127,994,031
elsewhere in India Urban 66,697,751 29,938,239 36,759,512
Rural Total 184,955,095 44,689,030 140,266,065
Rural 145,045,231 26,451,780 118,593,451
Urban 39,909,864 18,237,250 21,672,614
Urban Total 39,899,267 16,077,065 23,822,202
Rural 13,479,429 4,547 492 8,931,937
Urban 26,419,838 11,529,573 14,890,265
Migrants with last Total 5,927,882 3,068,146 2,859,736
residence outside Rural 3,074,720 1,551,401 1,523,319
India Urban 2,853,162 1,516,745 1,336,417
Unclassifiable Total 297,245 105,589 191,656
Rural 202,809 59,754 143,055
Urban 94,436 45,835 48,601

Note : 1*. Unclassifiable place.of last residence is included in Total.

2. Figures in this statement do not include data for Jammu and Kashmir where 1991 Census was not conducted.
[English] (b) if so, whether the labourers are not making
complaint to the Government as they are afraid of

Land Scam Pradhans;

(c) if so, whether the Government propose to conduct

2837. SHRI JANG BAHADUR SINGH PATEL : any secret enquiry into this matter;

SHRI RAMSAGAR :
Will the PRIME MINISTER be pleased to state :

(a) whether the attention of the Government has
been drawn to the news-items captioned (i) “Government
yet to acquire ‘acquired’ land” (ii) “Charitable trust grabs
gram Sabha land” and (iii) “Files pertaining to land
scam missing” apearing in the ‘Hindustan Times’ dated
February, 21, 22 and 23, 1997 respectively;

(b) if so, the fact thereof; and

(d) if so, by when; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b) No such
report has been received in this Ministry.

(c) to (e) Rural employment programmes of this
Ministry are being implemented by the State
Governments. As and when any complaint is received,

(c) the action taken thereon including the
punishment proposed to be meted out to those found
guilty in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) The
information is being collected and will be laid on the
Table of the Sabha.

Payments to Labourers

2838. DR. BALIRAM : Will the Minister of RURAL
AREAS AND EMPLOYMENT be pleased to state :

(a) whether the wages are not being paid by the
Gram Pradhans to the labourers engaged in the works
being undertaken by Gramsabhas in Lalganj
Parliamentary constituency of Ajamgarh district in Uttar
Pradesh;

the same is referred to the State Governments for taking
necessary remedial action.

Vacation of Accommodation

2839. SHRI TARIQ ANWAR : Will the PRIME
MINISTER be pleased to state :

(a) whether widows of awardees of Ashoka Chakra
are being asked to vacate the Government
accommodation within six months of the death of their
husbands;

(b) if so, the details thereof;

(c) whether there is any proposal to allow the
widows to retain the Government accommodation in
recognition of services rendered by their husbands to
the nation;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) No, Sir.
However, the family of a deceased allottee is eligible
for retention of accommodation for a period of 12
months after the death of the allottee.

(b) Does not arise.

(c) to (e) No, Sir. However, the ward/spouse of the
allottee is eligible for regularisation/alternate
accommodation in the event of death provided he/she
is already in the Government service or has secured
employment in Government service within a period of
13 months subject to the condition that dues in respect
of the Government accommodation already in their
possession are cleared in advance.

Higher Posts in Government of India

2840. SHRI MUKHTAR ANIS : Will the PRIME
MINISTER be pleased to state :

(a) number of posts of Secretaries, Special
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Secretaries, Additional Secretaries and Joint Secretaries
to the Government and equivalent thereto as on 1
January, 1997;

(b) the break up of the present incumbents, in
each category, by service and the relevant State Cadre;
and

(c) the percentage of utilisation of deputation
reserve of All India Services, State Cadre-wise?

THE MINISTER OF STATE !N THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) The information may be
seen in the enclosed Statement-I.

(b) The break up of the present incumbants, in each
category in respect of IAS, IPS and IFS may kindly be
seen in the enclosed Statements-!i, Ill and IV
respectively.

(c) The information relating to the percentage of
utilisation of deputation reserve in respect of |IAS, IPS
and IFS, State Cadre-wise may kindly be seen in the
enclosed Statements-V, Vi and VII respectively.

Statement-|

Name of Secy./Spl. DG ADG AS/equiv. JS/equiv.
the Service Secretary (Rs. 7600-8000) (Rs. 7300-7600)
equiv.
IAS 80 - - 76 260
IPS 06 07 09 - 109
IFS - - - 02 01’
Total 86 07 09 78 370
Statement-Il ] 2 3 2 5
Distribution of IAS Officers serving at the Centre by
Cadre and Level (as on 1st January, 1997) 10. Maharashtra 9 (3) 3 (1) 18(9)
Date 08-Jan-97 11. Madhya Pradesh 10(5) 9 (2) 23(9)
12. Manipur-Tripura 1 (0) 1 (1) 8 (0)
S.No. State No. of Office - 13. Nagaland 0() 00 5 (0)
Secy. Addl. Secy JT. Secy 14. Orissa 4 (0) 3 (1) 8 (4)
Level Level Level )
15. Punjab 20 5 (2 1.(1)
1 2 3 4 5 16. Rajasthan 0(0 3(1) 11(3)
1. Assam Meghalaya 838 2(2 12(5) 17. Sikkim 0(0) 0(0) 1 (0)
2. Andhra Pradesh 6 (4) 5 (1) 16(7) 18. Tamil Nadu 3 (0) 3(2) 10(6)
3. Bihar 4 (0) 8 (3) 29(11) 19. Uttar Pradesh 12(2) 9 (2) 27(8)
4. Gujarat 4 (1) 4 (2) 12(4) 20. Agmut 2 (0) 5 (2) 16(5)
5. Himachal 2 (1) 1(1) 8 (3) 21. West Bengal 4 (2) 7 (2) 17(7)
6. Haryana 4 (2) 3 (0) 5 (2)
. Tot
7. Jammu & Kashmir 00 1(0) 7 (5) otal 80(25) 76(26)  260(98)
8. Kerala 2 (1) 2 (0) 13(5) Note :- Figures in bracket shows equivalent level posts.
9. Karnataka 3 (1) 2 (1) 13(4) These figures are included in the main figure.
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Statement-lil Statement-1V
Distribution of IPS Officers Serving at the Centre by Distribution of IFS Officers Serving at the Centre by
Cadre and Level (as on 1st January, 1997) Cadre and Level (as on 1st January, 1997)
S.No. State No. of Office Date 08-Jan-87

Secy/ DG ADG IG

- S. State No. of Office
ec::unvta- (370688) (77:88) No. Secy Addl  JT.Secy
(Rs. Level Secy Level
8000/-) Level

1. Assam Meghalaya 0 ] 3 4 1. Assam Meghalaya ) -

2. Andhra Pradesh 0 0 0 4 2. Andhra Pradesh - : -

3. Bihar 0 0 0 7 3. Bihar - - 1

4. Gujarat 1 1 0 5 4. Gujarat - -

5. Himachal 0 0 0 7 5. Himachal - . 1 .

6. Haryana 0 1 0 1 6. Haryana - . N
_7. Jammu & Kashmir 0 0 0 1 7. Jammu & Kashmir - - -

8. Kerala 0 0 0 3 8. Kerala -

9. Karnataka 1 1 1 4 9. Karnataka - - R
10. Maharashtra 0 0 0 5 10. Maharashtra - - -
11. Madhya Pradesh 0 1 0 10 11. Madhya Pradesh - - .
12. Manipur-Tripura 0 1 0 3 12. Manipur-Tripura -

13. Nagaland 0 0 0 0 13. Nagaland - -
14. Orissa 0 0 1 8 14, Orissa - - .
15. Punjab 1 0 0 1 15. Punjab - - .
16. Rajasthan 1 0 1 4 16. Rajasthan - - -
17. Sikkim 0 0 0 0 17. Sikkim - - -
18. Tamil Nadu 0 0 0 3 18.- Tamil Nadu - -
19. Uttar Pradesh 1 0 1 15 19. Uttar Pradesh - -
20. Agmut 1 1 1 11 20. Agmut - - -
21. West Bengal 0 1 1 13 21. West Bengal - 1

Total Percentage 6 7 9 109 Total Percentage - 2 1

Statement-V

“** Figures in brackets indicate officers in posts of equivalent level and they are
included in figures preceding the brackets

Utilisation of the Central Deputation Reserve in Respect of IAS Officers (as on 1st January, 1997)
Date 08-Jan-97

S.No.  State Total Auth Central *Actual Prop.CDR No. of Col 7 as Col 7 as:
Strength Dep. Res Strength (4)*(5)/(3) officer % of % of
at centre Col 6 Col 4
1 2 3 4 5 6 7 8 9
1. Assam Meghalaya 207 44 208 44 47 106 106
2. Andhra Pradesh 314 64 328 66 45 68 70
3. Bihar 392 85 359 77 74 96 87
4. Gujarat 236 46 223 43 45 104 97
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1 2 3 4 5 6 7 8 9
5. Himachal 131 28 129 27 21 77 75
6. Haryana 205 40 193 37 17 45 42
7. Jammu & Kashmir 112 24 114 24 12 50 50
8. Kerala 171 37 153 33 34 103 91
9. Karnataka 253 51 261 52 37 71 72
10. Maharashtra 348 72 345 71 46 64 63
11. Madhya Pradesh 377 82 380 82 59 77 71
12. Manipur-Tripura 198 43 160 34 34 100 79
13. Nagaland 51 11 48 10 9 90 81
14. Orissa 199 43 197 42 27 64 62
15. Punjab 190 40 192 40 1 27 27
16. Rajasthan 252 53 230 48 26 54 49
17. Sikkim 53 11 40 8 3 37 27
18. Tamil Nadu 324 63 311 60 29 48 46
19. Uttar Pradesh 527 108 525 107 70 65 64
20. Agmut 232 50 242 52 44 84 88
21. West Bengal 292 63 295 63 47 74 74
Total 5064 1058 4933 1020 737 72 69
Figures in column 3 & 4 as on 31/03/95 as per AIS Division
Figures in column 5 as per Civil List
Statement-Vi 1 2 3 2 5
i ilization of Indian
sn;:;i’::,gefc;:”;gatcf;f Sct\ft: gzlézr:fziseoas on 16. Punjab 31 4 13%
1.1.1997) 17. Rajasthan 32 11 34%
S State Central IPS  Percen- 18. Sikk?m 6 7 17%
N.o. deputa- officers tage of 19. Tamil Nadu 41 20 49%
tion in utili- 20. Uttar Pradesh 86 50 .58%
reserve position zation 21. West Bengal 56 45 80%
1 2 3 4 5 729 432 59%
1. Andhra Pradesh 40 19 47% Statement-Vil
2. AGM.U. 35 28 80% ] N
3. Assam-Meghalaya 30 a3 110% S’t:alement shpwmg the CDR utlhza!mﬁ of Indian
orest Service (Each State Cadre-wise) as on
4. Bihar 54 32 59% 01.01.1997
5. Gujarat 29 13 45%
6. Haryana 24 15 62% Cadre CDR No.of  Percentage
7. Himachal Pradesh 16 14 87% s‘g’;:“ g;'r's (—i:"%‘d————*_"'“é‘;‘;?u_
8. Jammu & Kashmir 20 4 20% on ding  sively
9. Karnataka 32 15 47% CDR DPT for
10. Kerala 26 15 58% posts) MOEF
11. Madhya Pradesh 60 29 48% posts
12. Maharashtra 44 23 52% 1 2 3 4 5
13. Manipur-Tripura 23 39 170%
14. Nagaland 11 - - AGMUT 19 12 63.15 63.15
15. Orissa 33 16 48% Andhra Pradesh 16 01 06.00 06.00
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1 2 3 4 5 Drinking Water Supply Schemes in Karnataka

2841. SHR! S.D.N.R. WADIYAR : Will the PRIME

Assam-Meghalaya 14 05 35.07 35.07 MINISTER be pleased to state :

Bihar 21 o8 38.09  33.33 (a) the Centraily sponsored drinking water supply
Gujarat 13 01 07.69 07.69 schemes presently being implemented in Karnataka;
Haryana 08 03 3750 25.00 (b) the work done under these schemes during the

last three years;
Himchal Pradesh 13 08 61.53 38.46

Jammu & Kashmir 12 03 25.00 25.00

(c) the progress of these schemes, as on date;
(d) whether any new drinking water supply scheme

Karnataka 20 05 25.00 20.00 is proposed to be implemented in the State during the

Ninth Five Year Plan; and

Kerala 11 05 4545 4545 inih Five Year Tan. an

Madh Pradesh 46 02 04.35 04.35 (e) if so, the details thereof?

adnya Frades : ‘ THE MINISTER OF STATE IN THE MINISTRY OF
Maharashtra 22 10 45.45 36.36 URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
. . OF STATE IN THE MINISTRY OF PARLIAMENTARY
Manipur-Tripura o 08 8000 80.00 AFFAIRS (DR. U. VENKATESWARLU) - (a) to (c) A list
Nagaland 04 03 75.00 50.00 of drinking water supply schemes approved for
Orissa 15 12 80.00 8000 implementation in Karnataka under the Centrally

sponsored Accelerated Urban Water Supply Programme
Punjab 05 01 20.00 20.00 (AUWSP) for towns of less than 20,000 population (as

. per 1991 Census) is given in the statement enclosed’
Rajasthan 13 02 15.38  07.69 alongwith the information available regarding their
Sikkim 04 03 75.00 25.00 progress. Rs. 190.27 lakhs has been released as Central
share by this Ministry to the State Government so far.

Tamil Nadu 17 01 05.88 05.88
(d) and (e) The Government of Karnataka proposes
Uttar Pradesh 34 03 08.82 02.94 to undertake the following new drinking water supply
West Bengal 12 07 58.33 58.33 schemes under the AUWSP :-
. Sringeri town - Rs. 70 lacs
Total 329 103 31.30 27.05 Il. Arakalgund - Rs. 250 lacs
Note :- IFS Officers on Central deputation (against The Central Public Health & Environmental
MoEF Forestry Posts and DoPT Secretariat Engineering Organisation (CPHEEO) in this Ministry
Posts) 103 have examined the proposals and advised the State
IFS Officers on Central deputation (against Government to revise the project feasiuility reports in
MoEF Forestry Posts) 89 the light of its comments.
Statement

Physical and Financial Progress of AUWSP Scheme in Karnataka

S.No. Name of the Project Total Status
Town/Scheme Cost Expenditure
Rs. Lakhs Incurred
upto Dec., 96
Rs. Lakhs
1 2 3 4 5
1. Belur 90.00 2.09 Agency for jackwell is fixed and work is
under progress for intake well.
2. Saligrama 64.03 3.96 Work entrusted for construction of all open
' wells. .
3. Kuttur 62.64 0.20 Site selected for sinking of borewells.”
4.  Mundargi 32.73 - Work to be started
5. Kerur 37.80 2.11 Source is established
6. Navalgund 36.80 - Work to be started.
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1 2 3 5
7. Chitaguppa 97.20 - Government of Karnataka is yet to accord
Administrative approval.
8. Sadalga 54.5 113.42 Work is in progress.
9. Badami
Profprma cost 80.00 - Government of Karnataka has been
Revised cost 42.00 advised to obtain permission of the State

Irrigation Deptt. for tapping water from the
river Malapuzha.

Construction Industry Development Council

2842. SHRI SANAT KUMAR MANDAL : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned “Construction Industry
Development Council - Government pushes for grant
while Ministry frowns” appearing in ‘The Financial
Express’, New Delhi dated February 14, 1997,

(b) it so, the facts thereof;
(c) the reaction of the Government thereto; and

(d) the manner in which the Government propose
to sort out the matter in funding the Construction Industry
Development Council (CIDC)?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Yes, Sir.

(b) to (d) The issues relating to constitution and
funding the CIDC are being examined and are under
process for consideration of the Standing Finance
Committee of Planning Commission.:

[Translation]
Plan Allocation

2843. SHRI JAI PRAKASH AGARWAL : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the plan allocation has been diverted
to non-plan expenditure by the State Governments
including State Government of Delhi during the Eight
Five Year Plan;

(b) it so, the names of such States and Plan-wise,
State-wise details of the funds involved therein;

(c) whether the Union Government have taken any
steps so far or propose to take to control non-plan
axpenditure of the State;

(d) if so, the details thereof alongwith the details of
achievements made in this regard so far;

(e) the action taken or proposed to be taken by the
Union Government against the State Governments which
have diverted the allocated funds for other plans; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (d) The Central Government is not aware of any
diversion of Plan funds for non-plan except that the
Special Category States have been allowed to utilise
upto 20% of the net normal central assistance for
meeting their non-plan gap. Further, Assam and Jammu
& Kashmir States were allowed to utilise upto 30% of
the net normal Central assistance for non-plan gap.
during 1992-93. States have been advised time to time,
to contain the non-plan revenue expenditure.

(e) and (f) Do not arise.

Employment Opportunities for Rural Youths

2844. SHRI NITISH BHARDWAJ : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whethe a large number of rural youths are
coming to the cities;

(b) if so. whether it is due to lack of employment in
the rural sector;

(c) if so, whether the Government propose to create
better opportunities of employment for youths in the
rural areas; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Ministry of Rural
Areas and Employment is not aware of any large scale
migration of rural youths to cities. ’

(b) to (d) Special programmes for self employment
of families living below poverty line are in existence
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since the late Seventies. Integrated Rural Development
Programme (IRDP) implemented by the Ministry of Rural
Areas and Employment offers opportunity to families
living below poverty line to augment their income and
cross poverty line through acquisition of credit based
productive assets which would provide self employment
on a sustainable basis. Families of rural youth living
below poverty line are also covered under the IRDP.
Since 1995-96, through a modification of the IRDP
guidelines, a new category of beneficiaries viz.
educated, unemployed, trained rural youth has been
made eligible for a higher subsidy amount of Rs. 7,500/-
or 50% of the project cost, whichever is less. A
programme for Training of Rural Youth for Self
Employment (TRYSEM), which is an allied programme
of IRDP, seeks to impart new skills and upgrade existing
skills of the rural youth in order to make them better
equipped to utilise the assistance under IRDP in a
sustained manner. Employment opportunities under the
Employment Assurance Scheme and Jawahar Rozgar
Yojana are also provided by this Ministry for the
unemployed in rural areas which also include rural
youths.

LPG Cylinders

2845. SHRI SANAT MEHTA : Will the PRIME
MINISTER be pleased to state :

(a) the reasons for restructuring the supply of LPG
cylinders to a registered consumer by Indian Oil
Corporation;

(b) whether supply of only 10 cylinders in a year is
a short term measure or permanent one; and

(c) the reasons of stopping the supply of kerosene
to consumers having facility of two gas cylinders?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) Due to restricted availability of LPG and to
prevent diversion of domestic LPG for unauthorised uses,
Government has issued directives to all the Public Sector
Oil Companies including Indian Oil Corporation Ltd., to
regulate the supplies of LPG cylinders on the following
lines :

(i) LPG refills be supplied to the Customers not
before 21 days from the date of previous
delivery by the Oil Companies.

(ii) The per capita consumption of the customer
> be restricted to 145 Kgs per annum.
Supplies as above meet the normal
requirement of a household.

(c) SKO is a deficit product and 40% of the annual
consumption within the country is imported. SKO is used
primarily by the households for cooking and lighting
purposes. Majority of DBC holders are in cities, where
SKO is not required for lighting or cooking. In fact,
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quota meant for LPG consumers is often diverted for
black-marketing or adulteration. It was therefore
considered necessary to stop SKO allocation to DBC
holders, so that the same can be allotted to other needy
persons. This was referred to State Governments to.

implement.

Central Administrative Tribunal

2846. SHRI BHAKTA CHARAN DAS : Will the
PRIME MINISTER be pleased to state :

(a) whether a Conference of Chief Secretaries to
review the functioning of Central Administrative Tribunal
and also of State Administrative Tribunal has been held
recently;

(b) if so, the details thereof; and

(c) the suggestions made by the conference in
regard to clean administration?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) No, Sir.

(b) Does not arise.

(c) The major recommendations made by the
Conference of Chief Secretaries held on 20.11.1996 in
New Delhi to discuss an agenda for effective and’
responsive administration are gives in the statement
enclosed.

Statement

Recommendations of the Conference of Chief
Secretaries held in New Delhi on 20.11.1996.

(i) The State Governments will be requested to
devise suitable mechanisms including a high
powered Civil Service Board and amend
relevant rules for transparent decisions on
postings, promotions and transfers of officials
at all levels. These Boards could be
strengthened in their a political functioning
by the appointment of a Civil Services
Ombudsman to deal with the grievances of
officials.

(i) The approach to the elimination of corruption
in the public service needs to address
prevention, surveillance and deterrent
prosecution, and deal ruthlessly with the
nexus between criminals and unscrupulous
elements.

(i) The Government of India and State
Governments should draw up a Charter of
Ethics and Civil Service Code for the civil
service.
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(iv) It is necessary to introduce greater
transparency and openness in the functioning
of Government and public bodies. This will
cover, for example, movement towards a
‘Right to information Act.

(v) Accountability should be interpreted in a
larger sense in order to ensure public
satisfaction and responsive delivery of
services. For this purpose, a phased
introduction of Citizens' Charter for as many

service institutions as possible could be
considered.

Upgrading of Agricultural Marketing Machinary

2847. SHRI R. SAMBASIVA RAQ : Will the Minister

of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether a conference of Ministers from different
States and Union Territories was held on 29th to discuss
the challenges and constraints involved in strengthening

and upgrading agricultural marketing machinery in the
country;

(b) if so, the subjects discussed in the Conference;

(c) the number of Ministers attended the
Conference; and

(d) if so, the details of the decisions arrived at?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) No Conference
of Ministers from different States and Union Territories
was held on 29th. However, a Conference of Ministers
of State Governments and Union Territories was held
on 30th January, 1997 at New Delhi to discuss the
challanges and constraints involved in strengthening
and upgrading agricultural marketing machinery in the
country.

(b) The Conference discussed the issues related to
agricultural marketing such, as Enforcement of
Regulation, Development of Agricultural Produce
Markets, Grading at Producers’ level, Marketing
Extension, Marketing Information Network, Training in
agricultural marketing, Post-harvest management.
Marketing of livestock and livestock products. Rural
Storage, Panchayats as an instrument of marketing
development, Implementation of Recommendations’of
the High Power Committee on agricultural marketing
and other related issues.

(c) The conference was attended by 11 Ministers
from the States of Andhra Pradesh, Assam, Bihar NCT
of Delhi, Haryana, Karnataka, Kerala, Megha!aya,
Nagaland, Rajasthan and West Bengal. Besides,
Adviser to the Governor of Uttar Pradesh also attend
the Conference.
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(d) The recommendations of the Conference are
given in the statement enclosed.

Statement

The recommendations of the Conference of
Ministers dealing with Agricultural Marketing in States/
Union Territories held on 30th January, 1997 at New
Delhi are the following :

(1) Rural markets/haats which are the first
contact points for farmers to sell their
agricultural produce should be equipped with
adequate infrastructural facilities as would
be laid down by a Sub-Committee of Ministers
dealing with Agricultural Marketing and
Services. The State Governments should also
undertake development of rural periodic
markets on priority basis through Panchayats,
wherever possible by making adequate legal
changes, if necessary, to provide better

returns to the poor and marginal tarmers in
the rural areas.

(1) Agricultural Produce Markets should be
developed according to a Master Plan, based
on objective criteria after taking into
consideration the role and importance of.
individual physical markets in the flow of
agricultural produce. Further, in the
preparation of the Master Plan, all market
users should also be involved in decision
making regarding size, location, layout,
operational needs. etc.

() The trasnsactional methods i.e. method of
sale, weighment and payment should be
made transparent as they have got a direct
bearing on prices and marketing costs.
System of open auction as provided by the
Laws must be enforced by all the market
committees.

(IV) In the prevailing atmosphere of liberalisation
and economic reforms in the country, efforts
should be made to involve private sector in
creating marketing infrastructure.
Privatisation of some of the services such as
garbage disposal, sanitation, collection of
market fee, weighment of the produce, etc.
may preferably be considered particularly in
large urban wholesale markets.

(v

-~

It is essential that new markets for livestock,.
meat, fish and poultry are set up and the
existing ones are upgraded by the State
Governments/Union Territory Administrations.

(V) Marketing research, training and extension
should form an essential ingredient for
improving the operational efficiency of the
markets and making them consumer oriented:;
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and the National Institute of Agricultural
Marketing (NIAM), Jaipur and other
Institutions should be increasingly involved
to conduct studies/research and training on
all aspects of agricultural marketing and
consumer behaviour. Integration of these
activities with State Level Organisations by
NIAM should be strengthened. Publication of
Quarterly Journal on Export of Agricultural
commodities should be circulated to State
Institutions by NIAM.

To facilitate farmers to take decisions for sale
of their commodities, it is essential that
marketing information network using IT
(Information Technology) connecting all the
important markets for foodgrains, fruits,
vegetables, fish, livestock, etc. is set up. The
information should be displayed on the
electronic boards at prominent places in the
market yards. This should also be broadcast
in regional languages over All India Radio
to give maximum benefit to the farmers.
Further, a separate channel in Door Darshan
for Agricultural Marketing be commenced. It
should also be available on Internet.

States should make all efforts to train farmers
in post-harvest technology. It is also
necessary to start extension services in post-
harvest technology.

There is an urgent need to create
infrastructural facilities like cleaning, washing,
grading, packing and refrigerated
transportation etc. and the private sector
should also be involved in setting up grading
and packing houses. The Central/State/Union
Territory Administration should arrange soft
loans to the private sector for setting up these
facilities.

The State Governments/Union Territories
should make sincere efforts to implement the
recommendations of the High Power
Committee which have already been
accepted by the Central Government in
consultation with the State Governments/
Union Territories Administration. It is also
essential that elections to the market
committees/boards are held regularly.
Wherever the Market Committees/Boards
have been superseded, steps should be
taken to conduct elections at the earliest.

As the scheme for setting up of rural godowns
stands transferred to the State Governments/
UT Administration, it is imperative that
adequate storage facilities are provided to
the farmers for storage of agricultural and
allied products, especially perishable items
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like fruits and vegetables by constructing.
rural godowns at strategic places. The
scheme of providing pledge finance to the
farmers by the Agricultural Produce Market
Committees shall be extended to other States/
UT Administration, which have not yet
introduced the scheme.

(XIl) Instances have come to notice where funds
of marketing boards are utilised by the State
Governments for other purposes. The State
Governments should utilise the funds only
for development of agricultural produce

markets and the marketing infrastructure.

(Xill) The Conference discussed at length and
recognised the need for initiating schemes
for improving markets and other
infrastructural facilities in the States. Since
the States do not have adequate funds, these
very essential schemes should be taken up
as Centrally Sponsored Schemes in the 9th
Plan.

(XIV) To disseminate information to the State
Marketing Board Agencies and also to
ensure constant to and fro flow of information.,.
periodic meetings will be held by the Ministry
of Rural Areas and Employment with such
agencies. At the Agricultural Marketing
Adviser level, the meeting will be held
quarterly; at the Secretary’s level, half - yearly
and it will be held annually at the level of the
Minister (RA&E).

Petroleum Products

2848. SHRI SULTAN SALAHUDDIN OWAISI : Will
the PRIME MINISTER be pleased to state :

(a) whether Indian Oil Corporation propose to
market the petroleum products from the proposed
refineries of Essar QOil Ltd. and Reliance Petroleum Ltd.
under administered price mechanism;

(b) whether the products of companies would be
priced in accordance with the price and terms of APM;

(c) the other terms and conditions of this agreement;
and

(.d) the manner in which this agreement is likely
to meet the shortage of petroleum products in the:
country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) The proposed agreements of the Indian Oil
Corporation Ltd. with Essar Oil Ltd. (EOL) and Reliance
Petroleum Ltd. (RPL) envisage that the price payable
and the terms of payment to EOL and RPL for products
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when these are under APM will be determined in
accordance with the orders issued by the Government
in this regard from time to time under the principles of
APM.

(c) Terms and conditions of the proposed agreement
are under consideration of Government.

(d) Availability of the products from Reliance and
Essar Refineries has been considered to estimate the
supply demand scenario in the IX Plan Projections.
Availability of petroleum products from these refineries
will reduce the deficit in the country.

Private Builders

2849. SHRI JAl PRAKASH (Hardoi) : Will the
PRIME MINISTER be pleased to refer to the reply given
to Unstarred Question No. 236 dated February 28, 1996
regarding “Private builders” and state :

(a) whether the proposal to tormulate a law to
regulate the activities of the builders and promoters has
been implemented; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b)
Housing being a State subject, it is for the State
Government to take suitable steps to regulate the
activities of the builders with a view to protect the
interests of the prospective buyers of flats/apartments.
However, to facilitate steps in this direction, the Central
Governmert has formulated a model apartment and
property regulation legislation for regulating the activities
of builders/developers, and have forwarded the same
to the State Government in 1992 for initiating a suitable
enactment for the State.

DDA Scheme

2850. SHRI RAMSAGAR : Will the PRIME
MINISTER be pleased to state :

(a) whether attention of the Government has been
drawn to the news item captioned “plea to cancel DDA
scheme rejected” appearing in the ‘Hindustan Times’
dated October 8, 1996;

(b) if so, the facts thereof;

(c) the reaction of the Government thereto;

(d) whether the DDA informed the Delhi High Court
about the time schedule in which the authority would
complete the allotment of flats of an earlier scheme
whose registrants had been waiting for nearly 20 years
for their flats;
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(e) whether the Court while issuing notice to DDA
on December 6, 1996 observed that the authority was
answerable for the delay; and

(f) if so, the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) The DDA has reported that contention of the
petitioner in the Court case referred to in the news item
was that he was not being considered for allotment of
a flat under the Explandable Housing Scheme, 1996,
despite the fact that the waiting list of 1979 registrants
had not been exhausted.

(c) The New Pattern Scheme (NPRS) 1979 was
opened on All India basis and more than 1.7 lakh
persons got themselves registered thereunder. It was
practically not possible to construct such a large number
of houses in one go for all these registrants. The
construction and allotment of flats is also subject to
the availability of land drinking water and electricity. So
far, 1,37,447 allotments have been made under this
scheme.

(d) The DDA has informed the Hon'ble High Court
that it expects to clear the backlog in the LIG category
within a period of two years subject to the availability
of land and provisioning of infrastructural tfacilities by
other agencies.

(e) No, Sir.
(f) Does not arise in view of reply to part (e).

Encroachment

2852. SHRI MANGAL RAM PREMI : Will the PRIME
MINISTER be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned “Fencing job left
incomplete : DDA has no answer” appearing in the
‘Times of India' dated February 12, 1997;

(b) if so, the facts thereof; and

(c) the action taken thereon including the action,
taken against those found responsible in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) and (c) Delhi Development Authority has
reported that fancing in the area has been done on
DDA’s land. However, a piece of land measuring about
40 bighas of village Mehrauli, which has not been
placed at the disposal of DDA, could not be fenced due
to stay orders of the Delhi High Court against
dispossession of the land in question.
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HUDCO Schemes

2853. SHRI UDDHAB BARMAN :
DR. PRABIN CHANDRA SARMA :
SHRI K. PRADHANI :

Will the PRIME MINISTER be pleased to state :

(a) the achievement of HUDCO during the last five
years;

(b) the funds provided during the above period,
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(c) the number of houses constructed during the
above period, State-wise and the number out of these
built for the weaker sections of the society?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) State-
wise and year-wise details of loans and dwelling
units sanctioned by HUDCO during the last
five year i.e. 1991-92 to 1995-96 are given in
statement-| (iii) enclosed.

Statement-1 (i)

(Rs. in Crores)

1991-92 1992-93
S. Name of State Loan D.Us. EWs Loan D.Us. EWS
No. Sanctioned Sanctioned Units Sanctioned  Sanctioned Units
Sanctioned Sanctioned.
1 2 3 4 5 6 7 8
1. Andhra Pradesh 75.48 114367 109884 59.51 57956 38356
2. Arunachal Pradesh - - - -
3. Assam 8.45 6249 5410 14.59 6180 2080
4. Bihar 10.48 20464 20000 23.13 22346 -
5. Goa - - 5.97 829 232
6. Gujarat 43.53 17436 10240 51.93 20456 13700
7. Haryana 11.20 2418 755 17.72 8511 3239
8. Himachal Pradesh 5.13 1632 646 4.09 1139
9. Jammu & Kashmir 5.40 499 38 3.09 206
10. Karnataka 47.59 23388 18251 50.82 17104 11330
11. Kerala 68.79 109787 98711 30.05 27253 24015
12. Madhya Pradesh 64.63 19531 13983 44.16 6917 2148
13. Maharashtra 61.46 27990 19676 59.12 39719 3634
14. Manipur 1.06 163 - 7.67 2071
15. Mizoram 3.17 380 - 2.02 299 -
16. Meghalaya 6.66 2173 1482 2.14 540 204
17. Nagaland - - - 6.20 1918 360
18. Orissa 24.18 30660 28466 26.66 17611 15308
19. Punjab 14.75 8206 6570 16.45 4170 2471
20. Rajasthan 32.51 8037 2636 39.77 8089 2569
21. Sikkim 4.72 1416 400 2.20 851 750
22. Tamil Nadu 97.21 96712 88892 82.52 67323 56810
23. Tripura 0.48 91 - 1.21 174
24. Uttar Pradesh 135.00 164074 149706 90.27 66514 53551
25. West Bengal 35.58 17424 15440 39.68 25525 10224
26. A & N lIslands 0.07 20 - 0.19 13
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1 2 3 4 5 6 7 8
27. Chandigarh 16.54 2928 - 3.73 1014 1014
28. D & N Haveli 0.01 45 -
29. Delhi - - - -
30. Lakshadweep - - .
31. Pondicherry 0.46 956 940 - - -
32. Daman & Diu - - - - .
Total 77417 677001 592126 684.90 401773 241995
Statement-| (ii)
(Rs. in Crores).
1993-94 1994-95
S. Name of State Loan D.Us. EWs Loan D.Us. EWS
No. Sanctioned Sanctioned Units Sanctioned  Sanctioned Units
Sanctioned Sanctioned
1 2 3 4 5 6 7 8
1. Andhra Pradesh 75.56 101466 73112 63.73 82544 34094
2. Arunachal Pradesh 1.82 228 - -
3. Assam 8.31 4201 805 23.74 8074 3000
4. Bibhar 40.70 39434 13199 11.75 6415 3409
5. Goa 48.40 - 9.00 1757 -
6. Gujarat 21.74 18988 13494 57.38 15174 9248
7. Haryana 3.14 9224 7499 19.38 5171
8. Himachal Pradesh 7.34 186 - 5.74 288 4
9. Jammu & Kashmir 50.26 1796 1.30 48 -
10. Karnataka 53.51 15433 8517 82.47 66828 55439
11. Kerala 51.48 45282 35350 69.89 19108 7811
12. Madhya Pradesh 51.18 8598 585 60.04 5945 148
13. Maharashtra 5.72 13902 1603 73.92 23439 6280
14. Manipur 6.39 1071 - 6.06 1080 436
15. Mizoram 5.09 2618 - - - .
16. Meghalaya 5.79 2179 1707 13.49 4934 4732
17. Nagaland 29.53 1321 250 5.77 1320 250
18. Orissa 20.97 9192 3180 37.83 15636 6781
19. Punjab 46.80 3217 877 28.98 2016 -
20. Rajasthan 7.43 9141 2349 55.57 14151 9255
21. Sikkim 128.44 780 - 9.49 4000 -
22. Tamil Nadu 1.78 60112 41716 121.48 57412 39011
23. Tripura 79.61 785 0.27 975 -
24. Uttar Pradesh 44.74 54734 47098 66.77 26016 20390
25. West Bengal 0.16 13716 7700 36.04 18391 1075
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1 2 3 4 5 6 7 8
26. A & N lIslands 4.79 500 - - -
27. Chandigarh - 1996 1968 - 274 -
28. D & N Haveli - - - - - -
29. Delhi - - - 0.70 45 -
30. Lakshadweep - - - - - -
31. Pondicherry - - - - - -
32. Daman & Diu - - - .
Total 800.68 420100 201009 859.96 381041 201366
Statement-| (iii) 1 > 3 4 5
(Rs. in Crores) M .
-24. Uttar Pradesh 57.57 23521 21780
S. Name of State 1995-96
25. West B | . 4
No. Toan D.Us. EWS est Benga 38.30 2336 2050
Sanct- Sanct- Units 26. A & N Islands 1.49 67
ioned ioned _Sanct- 27. Chandigarh - -
loned 28. D & N Haveli . . )
1 2 3 4 5 29. Delhi - -
1. Andhra Pradesh  76.63 104179 29563 30. Lakshadweep : :
2. Arunachal Pradesh - - - 31. Pondicherry .
3. Assam 3565 17750 11252 32. Daman & Diu - ) :
4. Bihar 26.32 14302 12057 Total 991.50 396745 177324
5. Goa 0.42 24 -
6. Gujarat 46.00 10312 6053 J.R.Y.
7. Haryana 56.07 26827 : 2854. SHRI JAYANTA BHATTACHARYA : Wil the
8. Himachal Pradesh 34.08 13081 12438 Minister of RURAL AREAS AND EMPLOYMENT be
9. Jammu & Kashmir  13.67 592 . pleased to state :
(a) the funds allocated for implementation of JRY in
10. Kamataka 92.04 36133 30532 the different states during the Eighth Plan period, upto
11. Kerala 118.52 27217 15370 February, 1977, (year-wise);
12. Madhya Pradesh 74.64 8195 266 (b) the financial contribution of the State Government
13. Maharashtra 38.17 11377 ; Tgur;g the said periods under the different schemes of
14. Manipur 5.77 1659 20 (c) the amount spent by the State Governments in
15. Mizoram 5.26 1755 - the various States during the above period; and
16. Meghalaya 0.94 78 - (d) the percentage of utilisation of the said funds,
17. Nagaland R R R mandays created in the various States, Year-wise?
. THE MINISTER OF STATE IN THE MINISTRY OF
18. 18.74 554 4
8 O"sf‘a 546 600 RURAL AREAS AND EMPLOYMENT (SHRI
19. Punjab 8.21 7422 - CHANDRADEO PRASAD VARMA) : (a) to (d) State-
20. Rajasthan 75.10 21379 11975 wise and year-wise funds allocated/released by the
o Central and the State Governments, amount spent and
21. Sikkim 6.50 585 - percentage utilization by the State Governments and
22. Tamil Nadu 159.88 41269 19318 mandays generated under Jawahar Rozgar Yojana (JRY)
23. Tripura 0.73 110 50 during the Eighth Five Year Plan period upto December,

1997 are as per statements-| to V.
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Statement-1 (i)
Performance under JRY (Ist Stream) during 1992-93.
S.No. State/UTs Unutilised Total Allocation Resources Released
Balance Centre State Total Centre State Total
As on 1.4.92 (Rs. in Lakhs)
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 5065.67 18505.82 4626.46 23132.28 17176.34 4242.05 21418.39
2. Arunachal Pradesh 179.01 258.01 64.50 322.51 131.34 120.16 251.50
3. Assam 628.68 5136.61 1284.15 6420.76 4955 31 1238.83 6194.14
4. Bihar 6177.81 38347.44 9586.86 47934.30 37352.50 9551.94 46904.44
5. Goa 52.53 337.54 84.39 421.93 324.90 81.23 406.13
6. Gujarat 359.97 7689.54 1922.39 9611.93 8195.83 2048.96 10244.79
7. Haryana 178.96 1832.85 458.21 2291.06 1836.47 530.40 2366.87
8. Himachal Pradesh 85.76 1003.75 250.94 1254.69 1107.11 74.99 1182.10
9. J&K 816.05 1454.90 363.73 1818.63 1711.70 500.12 2211.82
10. Karnataka 2278.73  11502.17 2875.54 14377.71 11399.80 2852.76  14252.56
11. Kerala 91.24 6127.41 1531.85 7659.26 6159.44 1740.16 7899.60
12. Madhya Pradesh 3600.39 25178.80 6294.70 31473.50 26309.75 7320.19 33629.94
13. Maharashtra 2621.59 20652.51 5163.13 25815.64 20039.83 5009.96 25049.79
14. Manipur 0.00 498.60 124.65 623.25 516.10 129.03 645.13
15. Meghalaya 658.63 562.86 140.72 703.58 368.88 92.22 461.10
16. Mizoram 5.04 195.54 48.89 244 .43 195.55 54.27 249.82
17. Nagaland 0.00 502.21 125.55 627.76 502.21 244.30 746.51
18. Orissa 1408.62 12829.52 3207.38 16036.90 13405.24 2983.79 16389.03
19. Punjab 1313.19 1586.03 396.51 1982.54 1361.75 340.44 1702.19
20. Rajasthan 0.00 12137.61 3034.40 15172.01 13653.57 3410.65 17064.22
21. Sikkim 34.83 185.58 46.40 231.98 285.58 109.02 394.60
22. Tamil Nadu 2292.08 16440.38 4110.10 20550.48 17007.61 6234.35 23241.96
23. Tripura 45.14 523.06 130.77 653.83 535.69 133.92 669.61
24. Uttar Pradesh 8473.90 48813.42 12203.36 61016.78 47109.97 11777.49 58887.46
25. West Bengal 4753.98 20739.07 5184.77 25923.84 20379.06 4841.27 25220.33
26. A & N Island 20.81 152.70 0.00 152.70 62.58 0.00 62.58
27. D & N Haveli 5.09 91.02 0.00 91.02 91.02 0.00 91.02
28. Daman & Diu 19.08 48.83 0.00 48.83 20.28 0.00 20.28
29. Lakshdweep 38.86 78.58 0.00 78.58 60.08 0.00 60.08
30. Pondicherry 23.58 232.38 0.00 232.38 232.91 82.91 315.82
Total 41229.22 253644.74 63260.31 316905.05 252488.40 65745.40 318233.80
Statement-| (ii)
S.No. State/UTs. Resources Resources %Age Employment Generation
Available Utilised Utilisation (Lakh Mandays)
(Utilised Target Achievement %Ach.
Balance+
Released)
1 2 10 11 12 13 14 15
1. Andhra Pradesh 26484.06 19866.06 75.01 659.76 677.93 102.75
2. Arunachal Pradesh -430.51 234.80 54.54 10.01 6.52 63.13
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1 2 10 11 12 13 14 15
3. Assam 6822.82 4034.49 59.13 119.72 109.72 91.65
4. Bihar 53082.25 41257.59 77.72 937.94 1036.16 110.47
5. Goa 458.66 340.36 74.21 8.36 8.12 97.13
6. Gujarat 10604.76 8327.77 78.53 236.73 235.03 99.28
7. Haryana 2545.83 2012.13 79.04 33.71 32.63 96.80
8. Himachal Pradesh 1267.86 1049.73 82.80 29.77 26.16 87.87
9. J&K 3027.87 2118.67 69.97 62.87 43.01 68.41
10. Karnataka 16531.29 12533.91 75.82 441.08 418.29 94.83
11. Kerala 7990.84 6843.94 85.65 138.63 134.54 97.05
12. Madhya Pradesh 37230.33 29328.16 78.77 643.77 709.66 110.24
13. Maharashtira 27671.38 18648.24 67.39 838.77 823.53 98.18
14. Manipur 645.13 292.23 45.30 9.84 5.23 53.15
15. Meghalaya 1119.73 413.10 36.89 11.61 8.90 76.66
16. Mizoram 254.86 213.27 83.68 4.37 4.78 109.38
17. Nagaland 746.51 637.21 85.36 20.74 15.47 74.59
18. Orissa 17797.65 13067.13 73.42 306.52 326.39 106.48
19. Punjab 3015.38 2590.84 85.92 24.67 31.78 123.82
20. Rajasthan 17064.22 12246.06 71.76 340.62 339.09 99.55
21. Sikkim 429.43 303.56 70.69 6.66 13.42 201.50
22. Tamil Nadu 25534.04 20094.35 78.70 671.94 767.86 114.28
23. Tripura 714.75 485.40 67.91 18.10 13.94 77.02
24, Uttar Pradesh 67361.36 52257.00 77.58 1389.00 1496.29 107.72
25. West Bengal 29974.31 21412.74 71.44 557.24 525.55 94.31
26. A & N island 83.39 67.50 80.94 4.47 1.71 38.26
27. D & N Haveli 96.11 76.31 79.40 3.55 2.70 76.06
28. Daman & Diu 39.36 5.33 13.54 1.63 0.12 7.36
29. Lakshdweep 98.94 61.66 62.32 2.55 2.68 105.10
30. Pondicherry 339.40 139.39 41.87 3.32 3.81 114.76
Total 359463.02 270958.93 75.38 7537.95 7821.02 103.76

Statement-Ii (i)

Performance under JRY (Ist + lind Stream) during 1993-94.

S.No. State/UTs Unutilised Total Allocation Resources Released
Balance Centre State Total Centre State Total
As on 1.4.94 (Rs. in Lakhs)

1 2 3 4 5 6 7 8 9

1. Andhra Pradesh 6618.00 24691.07 6172.77 30863.84 26690.22 5423.81 32114.03
2. Arunachal Pradesh 196.71 258.01 64.50 322.51 151.07 37.77 188.84
3. Assam 2788.33 6483.88 1620.97 8104.85 7177.52 1794.38 8971.90
4. Bihar 11624.66 52418.12 13104.53 65522.65 54070.16 10071.29 64141.45
5. Goa 118.30 278.77 69.69 348.46 341.45 85.36 426.81
6. Gujarat 2276.99 10340.04 2585.01 12925.05 10562.38 1861.85 12424.23
7. Haryana 533.70 1736.75 434.19 2170.94 1678.72 419.68 2098.40
8. Himachal Pradesh 218.12 885.81 221.45 1107.26 988.61 247.15 1235.76
9. J&K 909.20 1940.39 485.10 2425.49 2125.36 592.65 2718.01
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1 2 3 4 5 6 7 8 9
10. Karnataka 3997.38  16997.06 4249.27 21246.33 16991.11 3305.03 20296.14
11. Kerala 1146.89 4990.67 1247.67 6238.34 5061.88 1265.47 6327.35
12. Madhya Pradesh 7902.17  37152.79 9288.20 46440.99 36455.95 6212.49 42668.44
13. Maharashtra 9023.14  29645.42 7411.36 37056.78 25854.43 4473.86 30328.31
14. Manipur 352.90 330.69 82.67 413.36 284.39 71.10 355.49
15. Meghalaya 656.20 386.94 96.74 483.68 192.96 48.24 241.20
16. Mizoram 41.58 163.00 40.75 203.75 367.44 91.86 459.30
17. Nagaland 109.30 414.77 103.69 518.46 537.61 134.40 672.01
18. Orissa 4730.52 21693.13 542328 27116.41 21762.98 4098.25 25861.23
19. Punjab 424.54 1307.44 326.86 1634.30 1291.27 322.82 1614.09
20. Rajasthan 4818.16  14024.06 3506.02 17530.08 14164.52 2627.38  16791.90
21. Sikkim 125.87 151.01 37.75 188.76 192.02 48.01 240.03
22. Tamil Nadu 5439.69 20408.94 5102.24 25511.18 20026.77 4426.00 24452.77
23. Tripura 229.35 429.52 107.38 536.90 543.77 135.94 679.71
24. Uttar Pradesh 15104.36 54666.72 13666.68 68333.40 53890.86 13472.72 67363.58
25. West Bengal 8561.57  22550.56 5637.64 28188.20 21203.45 4075.86  25279.31
26. A & N Island 15.89 1562.70 0.00 152.70 81.93 0.00 81.93
27. D & N Haveli 19.80 82.89 0.00 82.89 73.75 0.00 73.75
28. Daman & Diu 34.03 48.83 0.00 48.83 20.28 0.00 20.28
29. Lakshdweep 37.28 76.55 0.00 76.55 56.48 0.00 56.48
30. Pondicherry 200.01 149.47 0.00 149.47 126.23 0.00 126.23

Total 88453.64 324856.00 81086.39 405942.39 322965.59 65343.37 388308.96

Statement-|l (Ii)

S.No. State/UTs. Resources  Resources %Age Emp'oyment Generation
Available Utilised Utilisation (Lakh Mandays)
(Utilised Target Achievement %Ach.
Balance+
Released)
1 2 10 11 12 13 14 15
1. Andhra Pradesh 38732.03 32815.59 84.72 1025.61 1028.90 100.32.
2. Arunachal Pradesh 384.55 191.60 49.82 10.01 4.85 48.45
3. Assam 11760.23 7911.51 67.27 228.90 278.24 121.56
4. Bihar 75966.11 68523.99 90.20 1467.71 1474.25 100.45
5. Goa 545.11 353.83 64.91 10.12 8.53 84.29
6. Gujarat 14701.22 11715.95 79.69 211.40 232.64 110.05
7. Haryana 2632.10 2164.35 82.23 38.64 33.29 86.15
8. Himachal Pradesh 1453.88 1303.08 89.63 33.73 34.54 102.40
9. J&K 3627.21 1406.91 38.79 72.75 32.16 44.21
10. Karnataka 24293.52 19257.68 79.27 718.01 651.30 90.71
11. Kerala 7474.24 7788.38 104.20 113.47 120.43 106.13
12. Madhya Pradesh 50570.61 40178.27 79.45 766.00 849.24 110.87
13. Maharashtra 39351.45 27015.01 68.65 1378.27 1188.50 86.23
14. Manipur 708.39 301.82 42.61 14.84 6.68 45.01

15. Meghalaya 897.40 359.46 40.06 16.89 9.55 56.54
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16. Mizoram 500.88 350.70 70.02 5.24 6.32 120.61
17. Nagaland 781.31 668.66 85.58 14.74 16.02 108.68
18. Orissa 30591.75 21493.65 70.26 557.70 522.96 93.77
19. Punjab 2038.63 1922.31 94.29 29.93 38.57 128.87
20. Rajasthan 21610.06 15875.91 73.47 426.66 450.37 105.56
21. Sikkim 365.90 273.07 74.63 8.19 10.14 123.81
22. Tamil Nadu 29892 .46 27324.02 91.41 853.62 881.10 103.22
23. Tripura 909.06 838.66 92.26 22.04 23.41 106.22
24. Uttar Pradesh 82467.94 71511.16 86.71 1779.57 1791.16 100.65
25. West Bengal 33840.88 25915.32 76.58 563.81 554.03 98.27
2 A & N lsland 97.82 107.20 109.59 3.27 1.81 55.35.
27. D & N Haveli 93.55 80.68 86.24 2.73 2.34 85.71
28. Daman & Diu 54.31 2594 47.76 1.63 0.59 36.20
29. Lakshdweep 93.76 73.58 78.43 2.62 221 84 35
30. Pondicherry 326.24 122.53 37.56 5.16 4.27 82.75

Total 476762.60 387870.82 81.36 10258.40

10383.26 98.80

Statement-Ill (i)

Pertormance under JRY (Ist + lind Stream) during 1994-95.

S.No. State/UTs Unutilised Total Allocation Resources Released

Balance Centre State Total Centre State Total
As on 1.4.95 (Rs. in Lakhs)
1 2 3 4 5 6 7 8 9

1. Andhra Pradesh 7165.19 26674.97 6668.74 33343.71 27073 .81 6768.45 33842.26
2. Arunachal Pradesh 192.95 258.01 64.50 322.51 143.14 35.79 178.93
3. Assam 3848.72 7136.97 1784.24 8921.21 7425.55 1856.39 9281.94
4. Bihar 10888.37 56309.45 14077.36 70386.81 55738.23 13934.56 69672.79
5. Goa 191.28 278.77 69.69 348.46 278.77 69.69 348.46
6. Gujarat 3764.02 11068.29 2767.07 13835.36 10870.15 2717.54 13587.49
7. Haryana 467.75 1911.69 477.92 2389.61 2187.03 546.76 2733.79
8. Himachal Pradesh 150.80 885.81 221.45 1107.26 1188.96 297.24 1486.20
9. J&K 2391.05 2483.00 620.75 3103.75 2253.74 563.44 2817.18
10. Karnataka 5978.59 18329.15 4582.29 22911.44 18989.61 4747.40 23737.01
11. Kerala 0.00 5296.09 1324.02 6620.11 5738.13 1434.53 7172.66
12. Madhya Pradesh 13293.84 39666.67 9916.67 49583.34 39798.74 9949.69 49748.43
13. Maharashtra 14326.19 31808.14 7952.04 39760.18 27875.79 6968.95 34844.74
14. Manipur 406.57 330.69 82.67 413.36 291.04 72.76 363.80
15. Meghalaya 537.94 386.94 96.74 483.68 366.08 91.52 457.60
16. Mizoram 150.18 163.00 40.75 203.75 162.70 40.68 203.38
17. Nagaland 112.65 414.77 103.69 518.46 414.76 103.69 518.45
18. Orissa 10440.59 23302.54 5825.64 29128.18 20882.66 5220.67 26103.33
19. Punjab 116.32 1359.41 339.85 1699.26 2736.89 684.22 3421.11
20. Rajasthan 6647.90 15068.49 3767.12 18835.61 14680.78 3670.20 18350.98
21. Sikkim 92.83 151.01 37.75 188.76 151.02 37.76 188.78
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22. Tamil Nadu 3149.13  22202.35 5550.59 27752.94 22770.38 5692.60 28462.98
23. Tripura 70.40 429.52 107.38 536.90 859 84 224.96 1124.80
24 Uttar Pradesh 10956.78  59501.41 14875.35 74376.76 63112.98 15778.25 78891.23
25. West Bengal 9150.56  24328.42 6082.11  30410.53 23225.92 5806.48 29032.40
26. A & N Island 0.00 152.70 0.00 152.70 152.70 0.00 152.70
27. D & N Haveli 11.87 82.89 0.00 82.89 81.47 0.00 81.47
28. Daman & Diu 28.37 48.83 0.00 48.83 36.60 .00 36.60
29. Lakshdweep 20.18 76.55 0.00 76.55 76.06 0.60 76.06
30. Pondicherry 203.71 149.47 0.00 149 .47 149.45 0.00 149.45
Total 104754.73 350256.00 87436.39 437692.39 349752.98 87314.18 437067.16
Statement-lli (ii)
S.No. State/UTs. Resources Resources %Age Employment Generation
Available Utihsed Utilisation (Lakh Mandays)
(Utilised Target Achievement %Ach.
Balance+
Released)
1 2 11 12 13 14 15
1. Andhra Pradesh 41007.45 36264.38 88.43 1145.23 812.25 70.92
2. Arunachal Pradesh 371.88 222.22 59.76 9.38 5.58 59.49
3. Assam 13130.66 10386.94 79.10 211.97 263.29 124.21
4. Bihar 80561.1€ 30731.49 62.97 1340.30 986.88 73.63
5. Gea 539.74 372.24 68.97 7.84 6.45 82.27
6. Gujarat 17351.71 14166.04 81.64 240.49 258.48 107.48
7. Haryana 3201.54 2583.42 80.69 33.29 33.96 102.01
8. Himachal Pradesh 1637.00 1150.10 70.26 28.68 28.87 100.66
9. J&K 5208.23 3813.23 73.22 117.10 88.04 75.18
10. Karnataka 29715.60 23746.02 79.91 513.65 499.67 97.28
11. Kerala 7172.44 7234.60 100.86 97.10 101.01 104.03
12. Madhya Pradesh 63042.27 50503.16 80.11 1015.23 1075.25 105.91
13. Maharashtra 49170.93 36760.33 74.76 1119.13 1100.73 98.36
14. Manipur 770.37 370.54 48.10 575 7.16 123.88
15. Meghalaya 995.54 407.54 40.91 7.82 8.50 108.70
16. Mizoram 353.56 336.38 95.14 4.08 5.72 140.20
17. Nagaland 631.10 410.70 65.08 11.51 8.47 73.59
18. Orissa 36543.92 25542.96 69.90 676.65 604.51 89.34
19. Punjab 3537.43 1673.48 47.31 25.39 24.36 95.94
20. Rajasthan 24998.88 19989.83 79.44 497.35 545.58 109.70
21. Sikkim 281.61 189.21 67.19 6.19 7.03 113.57
22. Tamil Nadu 31612.11 33982.35 107.50 815.47 1027.66 126.02
23. Tripura 1195.20 1131.61 94.68 13.19 29.02 220.02
24. Uttar Pradesh 89848.01 74606.88 83.04 1298.55 1395.94 107.50
25. West Bengal 38182.96 22856.99 78.19 613.39 580.82 94.69
?6. A & N island 152.70 161.26 105.61 2.49 2.59 105.28
27. D & N Haveli 93.34 91.41 97.93 2.29 2.07 90.39
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28. Daman & Diu 64.97 27.36 42.11 1.48 0.55 37.16
29. Lakshdweep 96.24 80.27 83.41 1.38 1.91 138.41
30. Pondicherry 353.16 121.21 34.32 3.08 4.72 153.25
Total 541821.89 426833.14 78.28 9865.45 9517.07 96.47
Statement-1V (i)
Financial Progress under JRY (Ist + lind Stream) during 1995-96.
S.No. State/UTs Unutilised Total Allocation Resources Released
Balance Centre State Total Centre State Total
As on 1.4.95 (Rs. in Lakhs)
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 4743.07 29785.92 7446.48 37232.40 28746.57 7186.64 35933.21
2. Arunachal Pradesh 149.66 263.66 65.92 329.58 243.58 60.90 304.48
3. Assam 2743.72 8656.14 2164.04 10820.18 7719.76 1929.94 9649.70
4. Bihar 29829.67 62878.54 15719.64 78598.18 54418.13 13604.53 68022.66
5. Goa 167.50 284.87 71.22 356.09 284.87 71.22 356.09
6. Gujarat 3185.65 11803.29 2950.82 1475411 11085.63 2771.41 13857.04
7. Haryana 618.12 2718.62 679.66 3398.28 2988.62 747.16 3735.78
8. Himachal Pradesh 486.90 919.27 229.82 1149.09 977.02 244.26 1221.28
9. J& K 1395.00 2704.80 676.20 3381.00 2043.49 510.87 2554.36
10. Karnataka 5969.58 19537.93 4884.48 24422.41 19088.77 4772.19  23860.96
11. Kerala 0.00 6423.47 1605.87 8029.34 7785.29 1946.32 9731.61
12. Madhya Pradesh 12539.11  40895.57 10223.89 51119.46 35283.66 8820.92 44104.58
13. Maharashtra 12410.60 33327.03 8331.76 41658.79 32701.36 817534  40876.70
14. Manipur 423.86 340.36 85.09 425.45 275.83 ~0.96 344.79
15. Meghalaya 588.23 397.05 99.26 496.31 332.20 83.05 415.25
16. Mizoram 17.17 166.43 41.61 208.04 183.20 45.80 229.00
17. Nagaland 220.40 421.02 105.26 526.28 599.49 149.87 749.36
18. Orissa 11000.96 24514.35 6128.59 30642.94 22017.83 5504.46 27522.29
19. Punjab 1863.95 1575.94 393.99 1969.93 787.97 196.99 984.96
20. Rajasthan 5089.85 16660.08 4165.02 20825.10 15060.74 3765.19  18825.93
21. Sikkim 92.40 273.54 68.39 341.93 44252 110.63 553.15
22. Tamil Nadu 1024.63 26107.25 6526.81 32634.06 29419.48 7354.87 36774.35
23. Tripura 63.59 446.92 111.73 558.65 671.68 167.92 839.60
24. Uttar Pradesh 15241.13  69750.84 17437.71 87188.55 69536.78 17384.20 86920.98
25. West Bengal 8325.98 26630.17 6657.54 33287.71 25496.47 6374.12  31870.59
26. A & N Island 0.00 154.18 0.00 154.18 151.14 0.00 151.14
27. D & N Havaeli 1.93 83.92 0.00 83.92 93.92 0.00 93.92
28. Daman & Diu 42.44 49.28 0.00 49.28 59.28 0.00 59.28
29. Lakshdweep 15.97 76.70 0.00 76.70 86.70 0.00 86.70
30. Pondicherry 231.95 151.86 0.00 151.86 77.12 0.00 77.12
Total 118483.02 387999.00 96870.77 484869.77 368659.10 92047.74 460706.84
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Statement-1V (li)
S.No. State/UTs. Resources Resources %Age Employment Generation
Available Utilised Utilisation (Lakh Mandays)
(Utilised Target Achievement %Ach.
Balance+
Released)
1 2 10 1 12 13 14 15
1. Andhra Pradesh 40676.28 34556.90 84.96 700.08 701.57 100.21
2. Arunachal Pradesh 454.14 357.12 78.64 7.99 8.24 103.13
3. Assam 12393.42 9583.33 77.33 178.63 179.08 100.25
4. Bihar 97852.33 62281.95 63.65 1245.86 1197.03 96.08
5. Goa 523.59 363.47 69.42 7.94 8.38 105.54
6. Gujarat 17042.69 12824.42 75.25 213.23 209.42 98.21
7. Haryana 4353.90 3304.78 75.90 34.63 33.50 96.74
8. Himchal Pradesh 1708.18 1001.19 58.61 24.27 21.45 88.38
9. J&K 3949.36 2534.38 64.17 90.94 48.23 53.03
10. Karnataka 29830.54 24908.76 83.50 491.56 524.89 106.78
11. Kerala 9731.61 8888.24 91.33 108.01 127.75 118.28
12. Madhya Pradesh 56643.69 42377.25 74.81 849.29 759.46 89.42
13. Maharashtra 53287.30 39801.56 74.69 910.75 1014.47 111.39
14. Manipur 768.65 506.22 65.86 5.78 9.34 161.59
15. Meghalaya 1003.48 200.28 19.96 7.88 4.86 61.68°
16. Mizoram 246.17 284.56 115.59 4.15 5.20 125.30
17. Nagaland 969.76 264.07 27.23 11.82 5.76 48.73
18. Orissa 38523.25 28671.48 74.43 623.47 678.31 108.80
19. Punjab 2848.91 408.38 14.33 28.25 6.44 22.80
20. Rajasthan 23915.78 18204.39 76.12 300.89 361.72 120.22
21. Sikkim 645.55 618.83 95.86 5.38 9.27 172.30
22. Tamil Nadu 37798.98 39415.70 104.28 853.09 1069.75 125.40
23. Tripura 903.19 788.23 87.27 12.40 18.43 148.63
24. Uttar Pradesh 102162.11 83562.16 81.79 1320.54 1532.46 116.05
25. West Bengal 40196.57  30492.80 75.86 433.38 414.75 95.70
26. A & N Island 151.14 161.26 106.70 2.26 259 114.60
27. D & N Haveli 95.85 33.18 34.62 1.42 0.64 45.07
28. Daman & Diu 101.72 55.02 54.09 1.55 1.11 71.61
29. Lakshdweep 102.67 40.86 39.80 1.45 1.05 72.41
30. Pondicherry 309.07 199.85 64.66 3.16 3.10 98.10
Total 579189.86  446690.62 77.12 8480.05 8958.25 105.64
Statement-V (i)
Financial Progress Under JRY during 1996-97
(Rs. Lakhs).
i Total Allocation Resources Released
S:No. State/UTs Pl ggleanv:zg Centre = State Total Centre State Total
As on 1.4.96
(Derieved)
1 2 4 5 6 7 8 9 10
1. Andhra Pradesh 5873.90 13897.91 3474.48 17372.39 14219.46 3554.87 17774.33
2. Arunachal Pradesh -6.35 142.64 35.66 178.30 71.32 17.83 89.15
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3. Assam 01 2543.37 457454 1143.64 5718.18 2287.27 571.82 2859.09
4. Bihar 01 22518.94 27260.46 6815.12 34075.58 1471475 3678.69 18393.44
5. Goa 01 83.98 154.12 38.53 192.65 85.10 21.28 106.38
6. Gujarat 01 3086.87 5101.00 1275.25 6376.25 4379.07 1094.77 5473.84
7. Haryana 01 697.75 1225.45 306.36 1531.81 773.39 193.35 966.74
8. Himachal Pradesh 12 488.35 489.73 122.43 612.16 319.99 80.00 399.99
9.J &K 01 301.24 995.14 248.79  1243.93 815.79 203.95 1019.74
1G. Karnataka 01 2125.89 9332.27 2333.07 11665.34 8763.06 2190.77 10953.83
11. Kerala 01 306.62 3395.33 848.83 424416  2526.92 631.73 3158.65
12. Madhya Pradesh 12 8877.66 17611.61  4402.90 22014.51 14004.45 3501.11 17505.56
13. Maharashtra 01 777590 15150.04 3787.51 18937.55 10485.82 2621.46 13107.28
14. Manipur 12 246.28 182.82 45.71 228.53 126.35 31.59 157.94
15. Meghalaya 12 750.73 213.92 53.48 267.40 106.95 26.74 133.69
16. Mizoram 12 -1.73 90.12 22.53 112.65 84.21 21.05 105.26
17. Nagaland 12 705.69 229.31 57.33 286.64 114.66 28.67 143.33
18. Orissa 01 5581.19 11274.49 2818.62 14093.11 9924.28 2481.07 12405.35
19. Punjab 2440.53 871.51 217.88  1089.39 577.87 144.47 722.34
20. Rajasthan 01 275.59  7317.12  1829.28 9146.40 6894.76 1723.69 8618.45
21. Sikkim 01 -2.35 83.49 20.87 104.36 41.75 10.44 52.19
22. Tamil Nadu 01 -2006.81 12563.97 3140.99 15704.96 11113.41 2778.35 13891.76
23. Tripura 12 114.92 237.46 59.37 296.83 229.91 57.48 287.39
24. Uttar Pradesh 01 12319.87 33867.93 8466.98 42334.91 28863.54 7215.89 36079.43
25. West Bengal 12 4799.57 12455.47 3113.87 15569.34 6717.83 1679.46 8397.29
26. A & N Island o1 -17.08 84.41 0.00 84.41 42.21 0.00 42.21
27. D & N Haveli 12 60.06 45.81 0.00 45.81 44.57 0.00 44.57
28. Daman & Diu 11 30.87 26.99 0.00 26.99 26.99 0.02 26.99
29. Lakshdweep 01 33.65 42.32 0.00 42.32 21.16 0.00 21.16
30. Ponrdicherry 01 109.22 82.64 0.00 82.64 64.68 0.00 64.68
Total 80114.32 179000.00 44679.46 223679.48 138441.52 34560.48 sreees
Statement-V (i)
S.No. State/UTs. Resources Resources %Age Annual Achievement % Age
Available Utilised Utilisation Target Ach.
(Utitised
Balance+
Released)
1 2 11 12 13 14 15 16
1. Andhra Pradesh 23648.23 10147.94 42.91 373.67 184.85 49.47
. 2. Arunachal Pradesh 82.80 87.32 105.46 4.42 1.15 26.02
3. Assam 5402.46 2694.37 49.87 98.77 54.58 55.26
4. Bihar 40912.38 23548.64 57.56 489.25 354.71 72.50
5. Goa 190.36 213.95 112.40 4.39 4.91 111.85
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1 2 11 12 13 14 15 16
6. Guijarat 8560.71 3737.11 43 65 109.14 67.47 61.82
7. Haryana 1664.49 1082.83 65.05 15.73 9.84 62.56°
8. Himachal Pradesh 888.34 408.60 46.00 7.63 7.38 96.72
9. J&K 1320.98 644.61 48.80 47.27 20.91 44 24
10. Karnataka 13079.72 7471.66 57.12 255.74 154.81 60.53
11. Kerala 3465.27 2629.05 75.87 59.73 32.71 54.76
12. Madhya Pradesh 26383.22 11961.01 45.34 444 97 217.21 48.81
13. Mabharashtra 20883.18 9985.45 47.82 469.32 251.20 53.52
14. Mebnipur 404.22 134.57 33.29 3.20 3.00 93.75
15. Meghalaya 884.42 258.96 29.28 4.35 5.06 116.32
16. Mizoram 103.53 84.93 82.03 2.29 1.48 64.63
17. Nagaland 849.02 164.41 19.36 6.54 4.18 63.91
18. Orissa 17986.54 10164.03 56.51 321.32 224.89 69.99
19. Punjab 3162.87 15.62 0.00
20. Rajasthan 8894.04 5214.12 58.62 162.92 102.84 63.12
21. Sikkim 49.84 145.79 292.53 1.49 2.17 145.64
22. Tamil Nadu 11884.95 10565.05 88.89 406.90 256.78 63.11
23. Tripura 402.31 662.00 164.55 6.35 14.85 233.86
24. Uttar Pradesh 48399.30 27568.07 56.96 603.21 504.35 83.61
25. West Bengal 13196.86 8714.16 66.03 221.86 125.83 56.72
26. A & N lIsland 25.13 28.57 0.00 1.25 0.45 36.00
27. D & N Haveli 104.63 21.63 20.67 0.65 0.51 78.46
28. Daman & D 57.86 15.11 26.11 0.85 0.27 31.76
29. Lakshdweep 54.81 31.31 57.12 0.80 0.57 71.25
30. Pondicherry 173.90 91.82 52.80 1.74 1.16 66.67
Total 253116.32 138477.07 54.71 4141.17 2610.12 63.03

Non-Utilisation of Funds

2855. SHRI N.J. RATHWA : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a) whether funds have been allocated to var?ous
States including Gujarat under Jawahar Rozgar Yojana
during the last three years;

(b) if so, the state-wise details therefo, till date;

{c) whether the Government are aware that th_e_se
funds are being misutilised by committing irregularities
in the development works undertaken through
Sarpanchs under Jawahar Rozgar Yojana gnd the
Government funds are being paid without doing any
work in most of the cases;

(d) it so, whether the Government have received
any complaints in this regard so far. and

(e) whether the Union Governmentlpropose to
conduct any comprehensive inquiry/review by any

Central Monitoring Committee of the works undertaken
by Sarpanchs under the Jawahar Rozgar Yojana in the
country and particularly in Gujarat and the casers of
gross misuse of Government funds?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b) Under
Jawahar Rozgar Yojana (JRY), funds allocated to various
States including Gujarat during 1994-95, 1995-96 and
1996-97 are as per statement-| to Iil.

(c) to (e) Whenever any complaint is received for
misutilization of JRY funds, the matter is referred to the
State ‘Government for taking necessary and remedial
action accordingly. In addition, Government has issued
instructions to all the State Governments to constitute
vigilance and monitoring committees at State, District
and Block levels to supervise, monitor and review the
implementation of all programmes implemented by this
Ministry including JRY to curb misutilization of funds.
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Statement-| (i)

Performance under JRY (Ist + lind Stream) during 1994-95.

to Questions 268

S.No. State/UTs Unutilised Total Allocation Resources Released
Balance Centre State Total Centre State Total
As on 1.4.95 (Rs. in Lakhs)

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 7165.19 26674.97 6668.74  33343.71 27073.81 6768.45 33842.26
2. Arunachal Pradesh 192.95 258.01 64.50 322.51 143.14 35.79 178.93
3. Assam 3848.72 7136.97 1784.24 8921.21 7425.55 1856.39 9281.94
4. Bihar 10888.37 56309.45 14077.36 70386.81 55738.23 13934.56 69672.79
5. Goa 191.28 278.77 69.69 348.46 278.77 69.69 348.46
6. Guijarat 3764.02 11068.29 2767.07 13835.36 10870.15 2717.54 13587.69
7. Haryana 467.75 1911.69 477.92 2389.61 2187.03 546.76 2733.79
8. Himachal Pradesh 150.80 885.81 221.45 1107.26 1188.96 297.24 1486.20
9. J&K 2391.05 2483.00 620.75 3103.75 2253.74 563.44 2817.18
10. Karnataka 5978.59 18329.15 4582.29 22911.44 18989.61 4747.40 23737.01
11. Kerala 0.00 5296.09 1324.02 6620.11 5738.13 1434.53 7172.66
12. Madhya Pradesh 13293.84 39686.67 9916.67 49583.34 39798.74 9949.69 49748.43
13. Maharashtra 14326.19 31808.14 7952.04 39760.18 27875.79 6968.95 34844.74
14. Manipur 406.57 330.69 82.67 413.36 291.04 72.76 363.80
15. Meghalaya 537.94 386.94 96.74 483.68 366.08 91.52 457.60
16. Mizoram 150.18 163.00 40.75 203.75 162.70 40.68 203.38
17. Nagaland 112.65 414.77 103.69 518.46 41476 103.69 518.45
18. Orissa 10440.59  23302.54 5825.64 29128.18 20882.66 5220.67 26103.33
19. Punjab 116.32 1359.41 339.85 1699.26 2736.89 684.22 3421.11
20. Rajasthan 6647.90 15068.49 3767.12 18835.61 14680.78 3670.20 18350.98
21. Sikkim 92.83 151.01 37.75 188.76 151.02 37.76 188.78
22. Tamil Nadu 3149.13 22202.35 5550.59 27752.94 22770.38 5692.60 28462.98
23. Tripura 70.40 429.52 107.38 536.90 899.84 224.96 1124.80
24. Uttar Pradesh 10956.78 59501.41 14875.35 74376.76 63112.98 15778.25 78891.23
25. West Bengal 9150.56 24328.42 6082.11 30410.53 23225.92 5806.48 29032.40
26. A & N lIsland 0.00 152.70 0.00 152.70 152.70 0.00 152.70
27. D & N Haveli 11.87 82.89 0.00 82.89 81.47 0.00 81.47
28. Daman & Diu 28.37 48.83 0.00 48.83 36.60 0.00 36.60
29. Lakshdweep 20.18 76.55 0.00 76.55 76.06 0.00 76.06
30. Pondicherry 203.71 149.47 0.00 149.47 149.45 0.00 149.65
Total 104754.73 350256.00 87436.39 437692.39 349752.98 87314.18 437067.16

Statement-| (ii)

S.No. State/UTs. Resources Resources %Age Employment Generation
Available Utilised Utilisation (Lakh Mandays)
(Utilised Target Achievement %Ach.
Balance+
Released)
1 2 10 11 12 13 14 15
1. Andhra Pradesh 41007.45 36264.38 88.43 1145.23 812.25 70.92
2. Arunachal Pradesh 371.88 222.22 59.76 9.38 5.58 59.49
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1 2 10 11 12 13 14 15
3. Assam 13130.66 10386.94 79.10 211.97 263.29 124.21
4. Bihar 80561.16 50731.49 62.97 1340.30 986.88 73.63
5. Goa 539.74 372.24 68.97 7.84 6.45 82.27
6. Guijarat 17351.71 14166.06 81.64 240.49 258.48 107.48
7. Haryana 3201.54 2583.42 80.69 33.29 33.96 102.01
8. Himachal Pradesh 1637.00 1150.10 70.26 28.68 28.87 100.66
9. J&K 5208.23 3813.23 73.22 117.10 88.04 75.18
10. Karnataka 29715.60 23746.02 79.91 513.65 499.67 97.28
11. Kerala 7172.66 7234.60 100.86 97.10 101.01 104.03
12. Madhya Pradesh 63042.27 50503.16 80.11 1015.23 1075.25 105.91
13. Maharashtra 69170.93 36760.33 74.76 1119.13 1100.73 98.36
14. Manipur 770.37 370.54 48.10 5.78 7.16 123.88
15. Meghalaya 995.54 407.31 40.91 7.82 8.50 108.70
16. Mizoram 353.56 336.38 95.14 4.08 5.72 140.20
17. Nagaland 631.10 410.70 65.08 11.51 8.47 73.59
18. Orissa 36543.92 25542.96 69.90 676.65 604.51 89.34
19. Punjab 3537.43 1673.48 47.31 25.39 24.36 95.94
20. Rajasthan 24998.88 19909.63 79.64 497.35 545.58 109.70
21. Sikkim 281.61 189.21 67.19 6.19 7.03 113.57
22. Tamil Nadu 31612.11 33982.35 107.50 815.47 1027.66 126.02
23. Tripura 1195.20 1131.61 94.68 13.19 29.02 220.02
24. Uttar Pradesh 89848.01 74606.88 83.04 1298.55 1395.94 107.50
25. West Bengal 38182.96 22856.99 78.19 613.39 580.82 94.69
26. A & N Island 152.70 161.26 105.61 2.46 2.59 105.28
27. D & N Haveli 93.34 91.41 97.93 2.29 2.07 90.39
28. Daman & Diu 64.97 27.36 42.11 1.48 0.55 37.16
29. Lakshdweep 96.24 80.27 83.41 1.38 1.91 138.41
30. Pondicherry 353.16 121.21 34.32 3.08 4.72 153.25

Total 541821.89 426833.14 78.78 9865.45 9517.07 96.47

Financial Progress under JRY (Ist + lind Stream) during 1995-96.

Statement-ll (i)

S.No. State/UTs Unutilised Total Allocation Resources Released
Balance Centre State Total Centre State Total
As on 1.4.95 (Rs. in Lakhs)
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 4743.07 29785.92 7446.48 37232.40 28746.57 7186.64 35933.21
2. Arunachal Pradesh 149.66 263.66 65.92 329.58 243.58 60.90 304.48
3. Assam 2743.72 8656.14 2164.04 10820.18 7719.76 1929.94 9649.70
4. Bihar 29829.67 62878.54 15719.64 78598.18 54418.13 13604.53 68022.66
5. Goa 167.50 284.87 71.22 35§.09 284.87 71.22 356.09
6. Gujarat 3185.65 11803.29 2950.82 14754.11 11085.63 2771.41 13857.04
7. Haryana 618.12 2718.62 679.66 3398.28 2988.62 747.16 3735.78
8. Himachal Pradesh 486.90 918.27 229.82 1149.09 977.02 244 .26 1221.28
9. J&K 1395.00 2704.80 676.20 3381.00 2043.49 510.87 2554.36
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1 2 3 4 5 6 7 8 9
10. Karnataka 5969.58 19537.93 4884.48 24422.41 19088.77 4772.19  23860.96
11. Kerala 0.00 6423.47 1605.87 8029.34 7785.29 1946.32 9731.61
12. Madhya Pradesh 12539.11  40895.57 10223.89 51119.46 35283.66 8820 92 44104.58
13. Maharashtra 12410.60 33327.03 8331.76 41658.79 32701.36 8175.34  40876.70
14. Manipur 423.86 340.36 85.09 425.45 275.83 68.96 344.79
15. Meghalaya 588.23 397.05 99.26 496.31 332.20 83.05 415.25
16. Mizoram 17.17 166.43 41.61 208.04 183.20 45.80 229.00
17. Nagaland 220.40 421.02 105.26 526.28 599.49 149.87 749.36
18. Orissa 11000.96 24514.35 6128.59 30642.94 22017.83 5504.46 27522.29
19. Punjab 1863.95 1575.94 393.99 1969.93 787.97 196.99 984.96
20. Rajasthan 5089.85 16660.08 4165.02 20825.10 15060.74 3765.19  18825.93
21. Sikkim 92.40 273.54 68.39 341.93 442.52 110.63 553.15
22. Tamil Nadu 1024.63 26107.25 6526.81 32634.06 29419.48 7354.87 36774.35
23. Tripura 63.59 446.92 111.73 558.65 671.68 167.92 839.60
24. Uttar Pradesh 15241.13  69750.84 17437.71 87188.55 69536.78 17384.20 86920.98
25. West Bengal 8325.98 26630.17 6657.54 33287.71 25496.47 6374.12 31870.59
26. A & N Island 0.00 154.18 0.00 154.18 151.14 0.00 151.14
27. D & N Haveli 1.93 83.92 0.00 83.92 93.92 0.00 93.92
28. Daman & Diu 42.44 49.28 0.00 49.28 59.28 0.00 59.28
29. Lakshdweep 15.97 76.70 0.00 76.70 86.70 0.00 86.70
30. Pondicherry 231.95 151.86 0.00 151.86 77.12 0.00 77.12
Total 118483.02 387999.00 96870.77 484869.77 368659.10 92047.74 460706.84
Statement-Il (ii)
S.No. State/UTs. Resources Resources %Age Employment Generation
Available Utilised Utilisation (Lakh Mandays)
(Utilised Target Achievement %Ach.
Balance+
Released)
1 2 10 11 12 13 14 15
1. Andhra Pradesh 40676.28 34556.90 84.96 700.08 701.57 100.21
2. Arunachal Pradesh 454.14 357.12 78.64 7.99 8.24 103.13
3. Assam 12393.42 9583.33 77.33 178.63 179.08 100.25
4. Bihar 97852.33 62281.95 63.65 1245.86 1197.03 96.08
5. Goa 523.59 363.47 69.42 7.94 8.38 105.54
6. Gujarat 17042.69 12824.42 75.25 213.23 209.42 98.21
7. Haryana 4353.90 3304.78 75.90 34.63 33.50 96.74
8. Himchal Pradesh 1708.18 1001.19 58.61 24.27 21.45 88.38
9. J&K 3949.36 2534.38 64.17 90.94 48.23 53.03
10. Karnataka 29830.54 24908.76 83.50 491.56 524.89 106.78
11. Kerala 9731.61 8888.24 91.33 108.01 127.75 118.28
12. Madhya Pradesh 56643.69 42377.25 74.81 849.29 759.46 89.42
13. Maharashtra 53287.30 39801.56 74.69 910.75 1014.47 111.39
14. Manipur 768.65 506.22 65.86 5.78 9.34 161.59.
15. Meghalaya 1003.48 200.28 19.96 7.88 4.86 61.68
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1 2 10 11 12 13 14 15
16. Mizoram 246.17 284.56 115.59 4.15 5.20 125.30
17. Nagaland 969.76 264.07 27.23 11.82 5.76 48.73
18. Orissa 38523.25 28671.48 74.43 623.47 678.31 108.80
19. Punjab 2848.91 408.38 14.33 28.25 6.44 22.80
20. Rajasthan 23915.78 18204.39 76.12 300.89 361.72 120.22
21. Sikkim 645.55 618.83 95.86 £.38 9.27 172.30
22. Tamil Nadu 37798.98 39415.70 104.28 853.09 1069.75 125.40
23. Tripura 903.19 788.23 87.27 12.40 18.43 148.63
24. Uttar Pradesh 102162.11 83562.16 81.79 1320.54 1532.46 116.05
25. West Bengal 40196.57 30492.80 75.86 433.38 414.75 95.70
26. A & N lIsland 151.14 161.26 106.70 2.26 2.59 114.60
27. D & N Haveli 95.85 33.18 34.62 1.42 0.64 45.07
28. Daman & Diu 101.72 55.02 54.09 1.55 1.1 71.61
29. Lakshdweep 102.67 40.86 39.80 1.45 1.05 72.41
30. Pondicherry 309.07 199.85 64.66 3.16 3.10 98.10
Total 579189.86 446690.62 77.12 8480.05 8958.25 105.64
Statement-lll (i)
Financial Progress Under JRY during 1996-97
(Rs. Lakhs)
S.No. State/UTs Month  Opening Total Allocation Resources Released
Code Balance Centre State Total Centre State Total
As on 1.4.96
(Derieved)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 11 5873.90 13897.91 3474 48 17372.39 14219.46 3554.87 17774.33
2. Arunachal Pradesh 12 -6.35 142.64 35.66 178.30 71.32 17.83 89.15
3. Assam 01 2543.37 4574.54 1143.64 5718.18 2287.27 571.82 2859.09
4. Bihar 01 22518.94 27260.46 6815.12 34075.58 14714.75 3678.69 18393.44
5. Goa 01 83.98 154.12 38.53 192.65 85.10 21.28 106.38
6. Gujarat 01 3086.87 5101.00 1275.25 6376.25  4379.07 1094.77 5473.84
7. Haryana 01 697.75 1225.45 306.36 1531.81 773.39 193.35 966.74
8. Himachal Pradesh 12 488.35 489.73 122.43 612.16 319.99 80.00 399.99
9. J&K 01 301.24 995.14 248.79  1243.93 815.79 203.95 1019.74
10. Karnataka 01 2125.89 9332.27 2333.07 11665.34 8763.06 2190.77 10953.83
11. Kerala 01 306.62 3395.33 848.83 4244.16  2526.92 631.73 3158.65
12. Madhya Pradesh 12 8877.66 17611.61  4402.90 22014.51 14004.45 3501.11 17505.56
13. Maharashtra 01 7775.90 15150.04 3787.51 18937.55 10485.82 2621.46 13107.28
14. Manipur 12 246.28 182.82 45.71 228.53 126.35 31.59 157.94
15. Meghalaya 12 750.73 213.92 53.48 267.40 106.95 26.74 133.69
16. Mizoram 12 -1.73 90.12 22.53 112.65 84.21 21.05 105.26
17. Nagaland 12 705.69 229.31 57.33 286.64 114.66 28.67 143.33
18. Orissa 01 5581.19 11274.49 2818.62 14093.11 9924.28 2481.07 12405.35
19. Punjab 2440.53 871.51 2,7.88 1089.39 577.87 144.47 722.34
20. Rajasthan 01 27559 7317.12 1829.28 9146.40 6894.76 1723.69 8618.45
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1 2 3 4 5 6 7 8 9 10
21. Sikkim 01 -2.35 83.49 20.87 104.36 41.75 10.44 52.19
22. Tamil Nadu 01 -2006.81 12563.97 3140.99 15704.96 11113.41 2778.35 13891.76
23. Tripura 12 114.92 237.46 59.37 296.83 229.91 57.48 287.39
24. Uttar Pradesh 01 12319.87 33867.93 8466.98 42334.91 28863.54 7215.89 36079.43
25. West Benrgal 12 4799.57 12455.47 3113.87 15569.34 6717.83 1679.46 8397.29
26. A & N island 01 -17.08 84.41 0.00 84.41 42.21 0.00 42.21
27. D & N Haveli 12 60.06 45.81 0.00 45.81 44.57 0.00 44.57
28. Daman & Diu 11 30.87 26.99 0.00 26.99 26.99 0.00 26.99
29. Lakshdweep 01 33.65 42.22 0.00 42.32 21.16 0.00 21.16
30. Pondicherry 01 109.22 82.64 0.00 82.64 64.68 0.00 64.68

Total 80114.32 179000.00 44679.46 223679.48 138441.52 34560.48 senene
Statement-lll (il)

S.No. State/UTs. Resources Resources %Age Annual Achievement % Age
Available Utilised Utilisation Target Ach.

(Utilised

Balance+

Released)

1 2 11 12 13 14 15 16

1. Andhra Pradesh 23648.23 10147.94 42.91 373.67 184.85 49.47
2. Arunachal Pradesh 82.80 87.32 105.46 4.42 1.15 26.02
3. Assam 5402.46 2694.37 49.87 98.77 54.58 55.26
4. Bihar 40912.38 23548.64 57.56 489.25 354.71 72.50
5. Goa 190.36 213.95 112.40 4.39 4.91 111.85
6. Gujarat 8560.71 3737.11 43.65 109.14 67.47 61.82
7. Haryana 1664.49 1082.83 65.05 15.73 9.84 62.56
8. Himachal Pradesh 888.34 408.60 46.00 7.63 7.38 96.72
9. J&K 1320.98 644.61 48.80 47.27 20.91 44.24
10. Karnataka 13079.72 7471.66 57.12 255.74 154.81 60.53
11. Kerala 3465.27 2629.05 75.87 59.73 32.71 54.76
12. Madhya Pradesh 26383.22 11961.01 45.34 444 97 217.21 48.81
13. Maharashtra 20883.18 9985.45 47.82 469.32 251.20 53.52
14. Manipur 404 .22 134.57 33.29 3.20 3.00 93.75
15. Meghalaya 884 .42 258.96 29.28 4.35 5.06 116.32
16. Mizoram 103.53 84.93 82.03 2.29 1.48 64.63
17. Nagaland 849.02 164.41 19.36 6.54 4.18 63.91
18. Orissa 17986.54 10164.03 56.51 321.32 224.89 69.99
19. Punjab 3162.87 15.42 0.00
20. Rajasthan 8894.04 5214.12 58.62 162.92 102.84 63.12
21. Sikkim 49.84 145.79 292.53 1.49 2.17 145.64
22. Tamil Nadu 11884.95 10565.05 88.89 406.90 256.78 63.11
23. Tripura 402.31 662.00 164.55 6.35 14.85 233.86
24. Uttar Pradesh 48399.30 27568.07 56.96 603.21 504.35 83.61
25. West Bengal 13196.86 8714.16 66.03 221.86 125.83 56.72
26. A & N Island 25.13 28.57 0.00 1.25 0.45 36.00
27. D & N Haveli 104.63 21.63 20.67 0.65 0.51 78.46
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1 2 11 12 13 14 15 16
28. Daman & Diu 57.86 15.11 26.11 0.85 0.27 31.76
29. Lakshdweep 54 .81 31.31 57.12 0.80 0.57 71.25
30. Pondicherry 173.90 91.82 52.80 1.74 1.16 66.67
Total 253116.32 138477.07 54.71 4141.37 2610.12 63.03

Kerosene Depot

2856. SHRI N.K. PREMCHANDRAN :
PRIME MINISTER be pleased to state :

(a) whether Matsyafed in Kerala has applied for
sanction for opening Kerosene depots at certain
important locations;

(b) whether the Government have recorded any
clearance for the same;

(c) if so, the locations in which these are proposed
to be opened; and

(d) whether Matsyafed is allowed to improt duty
free multiflament yarn and twine?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) A request was earlier received from the Government
of Kerala for allotment of Kerosene wholesale
dealerships to Matsyafed at five locations, namely,
Vizhinjam (Trivandrum), Neendakara (Kollam),
Valanjavazhi (Alappuzha), Puthiyappad (Kozhiakode)
and Ponnani (Malappuram). The State Government was
advised that Matsyafed should apply in response to the
advertisements of the oil companies subject to their
meeting the eligibility criteria.

(b) No, Sir.
(c) Does not arise.

(d) Information is being collected and will be laid
on the Table of the House.

Will the

[Translation]
Employment Guarantee Scheme

2857. SHRI JAYSINH CHAUHAN : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether the Government have cleared the
proposal for implementing the Employment Guarantee
Scheme in all the Blocks of the country;

(b) If so, the details thereof;

(c) the number of Blocks in which the said Scheme
has been implemented so far;

(d) the minimum number of days in a year for which
the persons of poor families in villages are provided
employment under the said scheme and the number of
persons who are provided employment under the said
scheme; and

(e) the expenditure likely to be incurred by each
block for the implementation of the said Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) Yes, Sir.
Government have decided to implement the Employment
Assurance Scheme in all the blocks of the country.

(b) It has been decided to extend EAS to all the
non-EAS blocks of the country within 2 years.
Accordingly, EAS has been extended to 1123 blocks of
the country and funds at the rate of Rs. 20 lakhs per
block has been released to the District Rural
Development Agencies to implement the scheme. The
remaining blocks of the country will be covered during
1997-98.

(c) So far, the EAS is being implemented in 4329
blocks of the country.

(d) The purpose of the scheme is to provide 100
days labour employment, during the off season, to all
those who are needy and who have registered their
names with the Panchayats for the employment. So far
235 lack people have been registered under the
scheme.

(e) The employment assurence scheme is a demand
based scheme, therefore, no allocation has been made
for any state/block. The expenditure on each block
depends on the demand of labour employment.

Alternative Fuel

2858. SHR!I AMAR PAL SINGH : Will the PRIME
MINISTER be pleased to state :

(a) whether Government have any scheme to run
the vehicles with alcohol as done in Brazil,

(b) if so, the time by which the Government propose
to implement the same; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) No Sir. However, Government have set up a
committee under the chairmanship of Secretary, Ministry
of Food to examine the possibility of mixing alcohol
produced by Sugar Manufacturing/Distillery units with
petrol/diesel for use as motor fuel.

Space Centre

2859. SHRI DHIRENDRA AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government propose to send any
Indian cosmonaut in space by launching the rocket
from Sriharikota Space Centre;
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
No, Sir.

(b) Does not arise.

(c) Present scope of Indian space programme
.includes the deployment of only unmanned satellites
for meeting the developmental goals of our nation in
the fields like management of natural resources,
telecommunication, television broadcasting and
meteorology through our launch vehicle programmes
such as PSLV and GSLV. The use of manned flight
through launch of the Indian rocket from Sriharikota
space centre and the corresponding high investment
does not find justification at the present juncture in the
context of our priorities of utilisation and exploration of
space. However, the question of human space flights
will continue to be studied and considered in the overall
context of the space programme depending on scientific
merits, opportunities for international cooperation and
availability of resources.

Oil Refineries

2860. DR. RAMKRISHNA KUSMARIA : Will the
PRIME MINISTER be pleased to state :

(a) the number of oil refineries functioning in the
country at present;

(b) the names of States and places where these oil
refineries are situated,;

(c) whether the Government propose to set-up more
such refineries; and

(d) if so, the time by which the final decision is
likely to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! T.R. BAALU):
(a) At present 14 Refineries are functioning in the
country.

(b) The details are as under :

Refinery State

10C, Digboi Assam

BPC, Mumbai Maharashtra
HPC, Mumbai Maharashtra
HPC, Vizag Andhra Pradesh
10C, Guwabhati Assam

I0C, Barauni Bihar

10C, Koyali Gujarat

I0C, Haldia West Bengal
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10C, Mathura U.P.
CRL, Cochin Kerala
MRL, Chennai Tamil Nadu
BRPL, Bongaigaon Assam
Narimanam Tamil Nadu
MRPL, Mangalore Karnataka

(c) and (d) Two grass root refineries viz I0C-Panipat
refinery and Numaligarh refinery a JVC of BrC, IBP
and Government of Assam, of capacity 6 MMTPA and
3 MMTPA respectively are under advanced stage of
construction. Government had decided, in principle, in
July, 1992 for setting up of 3 new grass root Joint
Venture refineries during the 8th/9th Plan, with a capacity
of 6 MMTPA each. The refineries are to be located in
Eastern India, Central India and Western India. The'
public sector oil companies for these refineries would
be Indian Oil Corporation for Eastern India, Bharat
Petroleum Corporation, for Central India and HPCL for
Western India.

The Government has also issue LOI for setting up
of 7.00 MMTPA refinery in U.P. as a JVC by BPCL and
Shell International and also a 6 MMTPA refinery in the
State of Punjab as JVC by HPCL and ARAMCO of
Saudia Arabia.

Government of India has welcomed proposals for
private investment including foreign investment in the
refining sector following liberalisation of Industrial Policy.
In pursuance to this policy, LOIs have been granted to
12 companies for setting up of refineries in the Private
Sector including seven numbers as Export Oriented
Refineries.

Construction of Houses

2861. SHRI N.J. RATHWA :
MINISTER be pleased to state :

(a) whether the Union Government have provided:
any financial assistance to the Government of Gujarat
for the construction of houses for weaker sections of the
society particularly the number of the tribal families
during the last three years;

Will the PRIME

(b) if so, the details thereof year-wise/State-wise;

(c) the number of families benefited thereby and
the number of Scheduled Caste/Scheduled Tribe families
out of them during the above period, year-wise and
State-wise;

(d) the amount of assistance proposed to be
provided by “HUDCO” to each State, particularly to
Gujarat for Scheduled Caste/Scheduled Tribe families
for the purpose; and

(e) the time by which the said assistance is likely
to be provided to the States?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) Union
Government is not providing any financial assistance to
the State Governments for urban housing, including
housing schemes for tribal families. Housing being a
State subject, State Governments formulate and
implement various social housing schmes out of the
State Plan provision which, if necessary, is supplmented
by institutional loans from Housing and Urban
Development Corporation (HUDCO). A Statement-|
indicating the loans and dwelling units sanctioned by
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HUDCO State-wise for the last three years (1993-94 to
1995-96) is enclosed.

(d) and (e) HUDCO's lending pattern is based on
the income of the beneficiaries. However, States/UTs
are free to make reservation for SC/ST as per State
policy in the various social housing schemes
implemented by them with HUDCO loan assistance.
Loan allocation made by HUDCO on the basis of area,
population and demand for the various States and UTs
during 1996-97 is given in Statement-ll. Loan release
against the allocated amount is made depending upon
the completion of legal formalities and repayment
position of the borrowing agency.

Statement-| (i)

(Rs. in Crores)

1993-94 1994-95
S. Name of State Loan D.Us. EWS Loan D.Us. EWS
No. Sanctioned Sanctioned Units Sanctioned  Sanctioned Units
Sanctioned Sanctioned
1 2 3 4 5 6 7 8
1. Andhra Pradesh 75.56 101466 73112 63.73 82544 34094
2. Arunachal Pradesh 1.82 228 -
3. Assam 8.31 4201 805 23.74 8074 3000
4. Bihar 40.70 39434 13199 11.75 6415 3409
5. Goa 48.40 - - 9.00 1757 -
6. Gujarat 21.74 18988 13494 57.38 15174 9248
7. Haryana 3.14 9224 7499 19.38 5171 -
8. Himachal Pradesh 7.34 186 - 5.74 288 4
9. Jammu & Kashmir 50.26 1796 - 1.30 48 -
10. Karnataka 53.51 15433 8517 82.47 66828 55439
11. Kerala 51.48 45282 35350 69.89 19108 7811
12. Madhya Pradesh 51.18 8598 585 60.04 5945 148
13. Mabharashtra 5.72 13902 1603 73.92 23439 6280
14. Manipur 6.39 1071 6.06 1080 436
15. Mizoram 5.09 2618 - - . R
16. Meghalaya 5.79 2179 1707 13.49 4934 4732
17. Nagaland 29.53 1321 250 5.77 1320 250
18. Orissa 20.97 9192 3180 37.83 15636 6781
19. Punjab 46.80 3217 877 28.98 2016 -
20. Rajasthan 7.43 9141 2349 55.57 14151 9255
21. Sikkim 128.44 780 - 9.49 4000 -
22. Tamil Nadu 1.78 60112 41716 121.48 57412 39011
23. Tripura 79.61 785 - 0.27 975
24. Uttar Pradesh 44.74 54734 47098 66.77 26016 20390
25. West Bengal 0.16 13716 7700 36.04 18391 1075
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1 2 3 4 5 6 7 8
26. A & N lIslands 4.79 500 - - - -
27. Chandigarh - 1996 1968 - 274 -
28. D & N Haveli - - - - - R
29. Delhi . - - 0.70 45 -
30. Lakshadweep - - - - -
31. Pondicherry - - - - - .
32. Daman & Diu - - - - - R
Tota! 800.68 420100 201009 859.96 381041 201366
Statement-| (i) 1 2 9 10 11
(Rs. in Crores) .
14. Manipur 5.77 1659 20
S. Name of State 1995-96 15. Mizoram 5.26 1755 -
No. SL:O“C': SDa:\jgt Smss 16. Meghalaya 0.94 78
ioned ioned  Sanct- 17. Nagaland -
ioned 18. Orissa 18.74 5546 4600
] 2 5 0 > 19. Punjab 8.21 7422 -
20. Rajasthan 75.10 21379 11975
1. Andhra Pradesh 76.63 104179 29563 21. Sikkim 6.50 585 -
2. Arunachal Pradesh - - - 22. Tamil Nadu 159.88 41269 19318
3. Assam 35.65 17750 11252 23. Tripura 0.73 110 50
4. Bihar 26.32 14302 12057 24. Uttar Pradesh 57.57 23521 21780
5. Goa 0.42 24 25. West Bengal 38.30 23364 2050
6. Gujarat 46.00 10312 6053 26. A & N Islands 1.49 67
7. Haryana 56.07 26827 27. Chandigarh
8. Himachal Pradesh  34.08 13081 12438 28. D & N Haveli
9. Jammu & Kashmir  13.67 592 - 29. Delhi
10. Karmataka 92.84 36133 30532 30. Lakshadweep
11. Kerala 11852 27217 15370 31. Pondicherry :
12. Madhya Pradesh  74.64 8195 266 32. Daman & Diu : -
13. Maharashtra 38.17 11377 - Total 991.50 396745 177324
Statement-Il
State-wise Revised Allocation for the Year 1996-97
Revised Allocation
Rural EWs LIG MIG HIG Total Remuner G.Total
1 2 3 4 5 6 7 8
1. A & N Islands 0.03 0.02 0.07 0.06 0.05 0.23 0.03 0.25
2. Andhra Pradesh 23.09 16.30 28.00 23.20 16.12 106.72 12.12 118.85
3. Arunachal Pradesh 0.06 0.04 0.11 0.07 0.07 0.36 0.04 0.40
4. Assam 2.14 1.24 3.72 3.10 5.89 16.10 1.83 17.93
5. Bihar 12.39 4.06 8.64 7.20 9.43 41.71 4.74 46.45
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1 2 3 4 5 6 7 8

6. Chandigarh 0.12 0.00 0.24 0.20 0.16 0.79 0.09 0.88
7. D & N Haveli 0.01 0.01 0.02 0.01 0.01 0.05 0.01 0.06
8. Daman & Diu 0.01 0.01 0.02 0.02 0.02 0.08 0.01 0.09
9. Delhi 1.51 1.60 3.01 2.51 2.01 10.04 1.14 11.17
10. Goa 0.18 0.12 0.37 0.30 0.24 1.22 0.14 1.36
11. Gujarat 5.21 6.00 14.00 10.00 15.20 50.42 5.73 56.15
12. Haryana 1.17 1.40 4.00 7.60 1.56 15.73 1.79 17.52
13. Himachal Pradesh 4.63 0.21 0.64 1.50 2.44 9.42 1.07 10.49
14. Jammu & Kashmir 1.02 5.00 2.04 1.70 3.58 13.35 1.52 14.86
15. Karnataka 12.57 11.23 30.80 11.75 13.83 80.18 9.11 89.29
16. Kerala 9.43 11.86 29.19 16.14 8.65 75.26 8.55 83.81
17. Lakshadweep 0.01 0.01 0.02 0.02 0.01 0.07 0.01 0.08
18. Madhya Pradesh 6.07 4.05 30.00 25.00 17.82 82.94 9.42 92.36
19. Maharashtra 8.47 7.00 20.17 16.81 15.00 67.46 7.66 75.12
20. Manipur 0.32 0.28 2.76 5.48 2.21 11.05 1.25 12.30
21. Meghalaya 0.41 0.40 0.62 0.61 1.33 3.37 0.38 3.75
22. Mizoram 0.25 0.38 1.13 3.00 0.90 5.65 0.64 6.30
23. Nagaland 0.24 1.06 4.14 0.39 0.31 6.14 0.70 6.83
24. Orissa 8.40 1.89 5.60 4.72 7.46 28.07 3.19 31.26
25. Pondicherry 0.13 0.09 0.26 0.22 0.18 0.88 0.10 0.98
26. Punjab 1.71 1.14 3.42 8.00 6.30 20.59 2.34 22.92
27. Rajasthan 8.28 6.00 18.00 23.55 12.50 68.33 7.76 76.09
28. Sikkim 0.02 0.01 0.03 0.03 0.02 0.11 0.01 0.12
29. Tamil Nadu 21.05 513 44.61 31.73 20.76 123.29 14.04 137.33
30. Tripura 0.33 0.20 0.61 0.51 0.41 2.06 0.23 2.30
31. Uttar Pradesh 11.25 7.50 22.50 18.75 15.00 75.01 8.52 83.53
32. West Bengal 4.64 3.09 11.66 17.79 14.16 51.34 5.83 57.18

Total 145.20 96.80 290.40 242.00 193.60 968.00 110.00 1078.00

indira Awas Yojana

2862. SHRI DATTA MEGHE : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) the number of houses constructed under ‘Iindira
Awas Yojana' in Maharashtra and the details of open
and constructed areas of land of allocated houses,
district-wise;

(b) whether some of the allottees had proper
housing facilities of their own, resulting in non-
occupation of allotted house;

(c) the number of people who do not possess the
housing facilities so far and reasons for neglecting them;

(d) whether the hand-pump installed for Scheduled
Castes/Scheduled Tribes are lying out of order for the
last many years resulting in their dependency on other
people for potable water;

(e) whether the Government propose to make
potable water ana pucca houses available for Scheduled
Caste/Scheduled Tribe people of the state in future; and

(f) if so, by when these facilities are likely to be
made available to the families of SC/ST?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) to (f) The
information is being collected and will be laid on the
Table of the House.

[English]
Exploration of Hydrocarbons

2863. SHRI MANGAT RAM SHARMA :

SHRI GULAM MOHD. MIR MAGAV!I :
Will the PRIME MINISTER bLe pleased to state :
(a) whether the drilling work for exploration of
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Hydrocarbon in Surinsur and other place of J and K,

. has been abandoned after failing to reach the target
' depth:;

(b) it so, whether the Government propose to restart
drilling at Surinsur and the measures being taken to
reach upto the target depth;

(c) it not, the reasons thereof;

(d) whether a study under guidance of International
Expert is being carried out to review the exploration
activities in J and K; and

(e) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Drilling was carried out by ONGC in Surinsar area
at two locations (SNS-I and SNS-2) and it had to be
terminated before reaching the target depth due to
technical reasons. Two other wells drilled without
success in J and K in Karewa valley at Chattergam and
Narbal were abandoned after meeting their geological
objective.

(b) and (c) No, Sir. The geological. geophysical and
drilled well data of the entire Foothills area (which
include Jammu region also) was examined and re-
evaluated jointly by a team of ONGC and British
Petroleum (B.P.) Personnel, but the prospectivity of the
area was found to be.

(d) and (e) Dr. AW. Bally, an eminent expert has
been engaged by ONGC for evaluation of Ganga -
Himalaya petroleum prospects in general. This study
does not specifically cover prospectivity of Jammu area
but is likely to highlight the strategy for exploration in
thrust folded belt of Ganga Himalaya Region in general.
The study was initiated in January, 1996 and results of
the study are scheduled to be presented to ONGC in
July, 1997.

Housing Problem

2864. SHRI MOHAMMAD ALl ASHRAF FATMI : Will
the Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether any efforts are being made by the
Government in Rural Areas to solve the housing
problem;

(b) if so, the number of Houses constructed under
the various schemes during the last three years and the
State-wise details of the houses to be allotted to the
poor and backward people of various communities;

(c) whether the Government would be able to solve
the housing problem by the year 2000; and

(d) if so, the annual target fixed for the construction
of houses?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b) Yes, Sir.
Under Indira Awaas Yojana assistance is provided for
construction of houses to specified categories of.
beneficiaries who are below poverty line. The details of
houses constructed and number of persons benefitted
under this scheme in the last 3 years are given in the
Statement enclosed.

(c) Depending upon the availability of funds, efforts
will be made to meet the housing shortage for the
people below poverty line in rural areas by the end of
the 9th Five Year Plan period.

(d) The target fixed during the 1996-97 for the
various States/UTs under Indira Awaas Yojana is 11.23
lakh houses.

Statement

Name of State Houses constructed/allotted

1993-94 1994-95 1995-96
1 2 3 4

Andhra Pradesh 44897 57483 69086
Arunachal Pradesh 120 219 420
Assam 4304 6862 24871
Bihar 88960 59216 114506
Goa 358 329 967
Gujarat 7117 7895 31770
Haryana 1552 3536 9024
Himachal Pradesh 629 853 1727
Jammu & Kashmir 390 1697 3554
Karnataka 8820 13831 37460
Keraia 16999 18549 29368
Madhya Pradesh 48108 48967 125757
Maharashtra 18870 22812 66648
Manipur 208 197 784
Meghalaya 353 283 207
Mizoram 240 368 569
Nagaland 1536 895 470
Orissa 10588 13297 51033
Punjab 2739 3849 1121
Rajasthan 19958 28934 41756
Sikkim 142 108 1065
Tamil Nadu 33758 33176 56885
Tripura 636 567 1348
Uttar Pradesh 47722 50908 1569073
West Bengal 13389 15526 34278
A & N lIslands 21 21 21
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1 2 3 4
D & N Haveli 60 59 13
Daman & Diu 13 45 62
Lakshadweep 0 0 10
Pondicherry 48 0 36
Total 372535 390482 863889
H.S. Diesel

2865. SHR! ANANTH KUMAR : Will the PRIME
MINISTER be pleased to state the details of
domestic consumption of high Speed Diesel, Aviation
Turbine Fuel, Kerosene, LPG Motor Sprit during
1994-95, 1995-96 and 1996-977

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
The details of domestic consumption of high speed
diesel (HSD) Aviation Turbine Fuel (ATF), Kerosene,
LPG and Motor Spirit (MS) are given below :

(‘000" Tonnes)

Products 1994-95 1995-96 1996-97°
(April-

December)

H.S.D. 28261 32254 25596
ATF 1903 2082 1612
Kerosene 8964 9368 7209
L.PG. 3434 3849 3041
Motor Spirit 4141 4679 3724

* Provisional.

Manufacture of Paraffin Wax

2866. SHR!I RAMESH CHENNITHALA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government had decided to
abolish the “Paraffin Wax Distribution Control Act,
1912,

(b) if so, the reasons therefor,

(c) whether the Government propose to import
Paraffin Wax;

(d) if so, whether the import of paraffin wax is likely
to adversely affect the small scale manufacturers; and

(e) if so, the steps taken to protect the small scale
manufacturers?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) With a view to augment the free availability
of the waxes in the country, Government has repealed

1

the Paratfin Wax (Supply, Distribution and Price Fixation)
Order, 1972 and replaced it by Paraffin Wax (Supply,
Distribution and Price Fixation Order), 1997.

(c) to (e) Under the new policy, paraffin wax-
type-l has been made a tree trade product. Paraffin
Wax type-Il and Il shall continue to be supplied at the
present level at controlled prices to the small scale
candle and match box manufacturing units respectively
registered on or before 30.6.1986. The additional
requirements of the exisitng and other units will be met
by the oil companies at market determined prices or
direct import from the international market by them.
Paraffin wax has been decanalised with effect from
1.4.1992 and industrial consumers are free to import
wax directly to meet their requirements.

Million Wells Scheme

2867. DR. KRUPASINDHU BHOI : Wil! the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state the amount spent during 1994-95, 1995-96 and
1996-97 under the Million Wells Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : Under Million
Wells Scheme (MWS), the amount spent during
1994-95, 1995-96 and 1996-97 is as under :

Year Amount spent
(Rs. in lakhs)
1994-95 77618.41
1995-96 53828.85
1996-97 28482.36

(upto February, 1997)

Power Policy

2868. SHRI S.D.N.R. WADIYAR : Will the PRIME
MINISTER be pleased to.state :

(a) whether the Government have any proposal to
bring about reforms in the power sector,;

(b) if so, the details thereof;

(c) whether a 15 point Action Plan has been
proposed for the purpose;

(d) if so, the details thereof, and

(e) the time limit fixed for implementation of these
15 points programme?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Yes, Sir.

(b) to (e) Based on the intensive discussions with
the State Governments and Chief Ministers Conference
held in October, 1996 and December, 1996, a Common
Minimum National Action Plan on Power has been
finalised and adopted for implementation.
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The Action Pian, interalia, seeks to finalise National
Energy Policy, set up State Electricity Regulatory
Commissions, Central Electricity Regulatory
Commission, rationalise retail tariffs, facilitate autonomy
of the State Electricity Boards and improvement in
management practices of these Boards, encourage
improvement in physical parameters, encourage setting
up of cogeneration/captive power plants, give high
priority for hydro projects and lay emphasis on
investments in the North Eastern Region, finalise
allocation of liquied fuels, develop mega power projects
at pitheads and set up washeries.

The Common Minimum National Action Plan has
been forwarded to all the State Governments/Union
Territories on 31.12.1996 for its implementation in a
time bound manner.

SKO/LDO Dealers

2869. SHRI ANANTHA VENKATARAMI REDDY :
Will the PRIME MINISTER be pleased to state :

(a) the number of SKO/LDO dealers in Andhra
Pradesh as on date;

(b) the quantity of Kerosene Oil/light Diesel Oil-
allotted to these agencies during the last three years;

(c) whether several complaints have been received
recently regarding less allotment by Bharat Petroleum
Corporation Limited; and

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) As on 1.10.1996 there were 605 SKO/LDO
dealerships in operation in the State of Andhra Pradesh.

(b) to (d) Information is being collected and will be
laid on the Table of the House.

Rural Development and Poverty Allocation

2870. DR. M. JAGANNATH : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) whether extension of employment generation
schemes and distribution of surplus land are the major
tools to be employed by the Government to push up
rural development and tackle poverty during the next
five years;

(b) if so, the steps proposed to be taken by the
Government in this direction; and

(c) the allocation made for the Ninth Five Year for
the purpose as compare to Eighth Five Year Plan?
THE MINISTER OF STATE IN THE MINISTRY OF

RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) and (b) The
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extension of employment generation scheme and
distribution of surplus land during next 5 years has
been spelt out in the Approach paper to the Ninth Five
Year Plan. According to this, the programme for self
employment and wage employment would continue in
the Ninth Five Year Plan. These programmes would be
redesigned to make them more effective as instruments
of poverty alleviation. Yhere will be a shift in strategy
under IRDP, a self-employment programme, from an
individual beneficiary approach to a group and/or cluster
approach. This would facilitate nigher investment level
to ensure viability of projects. The Training of Rural
Youth for Self-Employment (TRYSEM) will be revamped
in its design, curriculam and method of training to
improve employment opportunities for poor. A greater
integration on Development of Women and Child
in Rural Areas (DWCRA) with IRDP and TRYSEM will
be attempted to provide women's growth with greater
access to financial resources and training. Employment
Assurance Scheme (EAS) will be universalised by
1997-98 as against existing coverage of about 4329
blocks.

Land Reforms in the Ninth Plan would include
detection/redistribution of surplus land, tenancy reforms
providing for recording the rights of tenants and share
croppers, consolidation of holdings, prevention of
alienation of tribal lands, providing access on a group
basis to poor on Wastelands and Common property
resources, permission for leasing-in and leasing-out of
land within the ceiling limits, and preference to women
in the distribution of ceiling surplus land.

(c) The allocations for the ninth five year plan for.
the rural development and poverty alleviation schernes
have not been finalised. However, Centra! outlay during
1997-98 (BE) for major rural developm snt and poverty
alleviation schemes is proposed t~ pe as under :

Scheme Outlays
(Rs. in crores)
(B.E.)
1. Integrated Rural Development 611.00
Programme (IRDP)

2. Ganga Kalyan Yojana 200.00
3. DWCRA 65.00
4. TRYSEM 59.00
5. JRY. 2077.70
6. E.AS. 1970.00
7. Indira Awas Yojana 1190.00
8. Million Wells Scheme 448.00
9. DPAP/DDP 185.00
10. Rural Water Supply Programme 1302.00
11. Rural Sanitations 100.00
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Indo-UK Research Project

2871. DR. KRUPASINDHU BHOI : Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether India and UK have signed an
agreement for joint research project under the Science
and Technology Agreement, 1996;

(b) it so, the details thereof;

(c) the details of benefits likely to be arrived
therefrom; and

(d) the areas where this agreement is likely to work
and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K. ALAGH) : (a)
to (d) An Indo-UK S and T Agreement on Cooperation
in Science and Technology was signed in New Delhi on
January 8, 1996. In pursuance of this Agreement, an
Implementing Arrangements was also concluded
simultaneously The Arrangement envisages initially joint
research projects in Agro-food. Telecommunications and
Manufacturing Technologies. There is a provision for
the formation of an Indo-British S and T Joint Committee
to develop and monitor the S and T Cooperation. As a
follow-up of this initiative joint proposals, preferably
having relevance to industry, have been invited from
the Indian and the British scientists. It is expected that
the collaboration would facilitate in the advancement of
technologies.

Quality of Drinking Water in Delhi
2872. SHRI K. PRADHANI : Will the PRIME
MINISTER be pleased to state :

(a) whether attention of the Government has been
drawn to the news item captioned “Drinking water no
longer safe in Delhi" appearing in the "Hindu’ dated
February 23, 1997;

(b) if so, the facts thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) and (c) The Dethi Water Supply and Sewage
Disposal Undertaking (DWS and SDU) has reported
that raw water from the river Yamuna is drawn upstream
of Wazirabad Barrage for treatment and supply to Delhi.
Drinking water being supplied is potable, wholesome
and confirms to the stnadards laid down for this purpose
in the Bureau of India Standards 10500-1991 and
Manual on Water Supply and treatment. Quality control
measures are taken right from the raw water stage upto
the consumer end. Arrangements to monitor the
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presence of pesticides in drinking water are being made.
The DWS and SDU has also started getting the raw as
well as drinking water examined by the Central Pollution
Control Board ts ensure potability of water.

Self Employment Schemes

2873. DR. T. SUBBARAM! REDDY :
SHRI YELLAIAH NANDI :
KUMARI UMA BHARATI :
SHRI PANKAJ CHOWODHARY :

SHRIMATI JAYAWANTI| NAVIN CHANDRA
MEHTA :

Will the PRIME MINISTER be pleased to state :

(a) whether there has been a decline in the
employment opportunities during the last two years;

(b) if so, the reasons therefor;

(c) whether the Government are working on a
massive scheme to provide self-employment to the
educated unemployed in the country;

(d) if so, whether the Prime Minister had issued any
directive to the various departments to prepare a report
on this issue;

(e) if so, whether any concrete programme for self-
employment has been worked out including the number
of persons likely to be benefitted as a result thereof;
and

(f) if so, the time by which it is likely to be announced
and implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) The
information is being collected and will be laid on the
Table of the Sabha.

(c) to (f) The Government is contemplating
retionalising the existing schemes so that the educated
unemployed youths are assisted in an improve manner.

Drinking Water Facility

2874. SHR! TARIQ ANWAR : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state :

(a) the number of villages in Bihar not getting
drinking water facility;

(b) whether any survey has been carried out to
provide safe drinking water to the far flung villages ot
Bihar;

(c) it so, the schemes/proposals approved in this
regard; and

(d) if not, the reasons therefor?



295 Papers Laid

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA) : (a) As on 1.02.97
there were 6364 ‘habitations’ in Bihar without the facility
of safe drinking water supply.

(b) Yes, Sir.

(c) and (d) The schemes under the Centrally
Sponsored Accelerated Rural Water Supply
Programmes are approved by the states under the
powers delegated to them. The Schemes under the
Minimum Needs Programme are also approved by the
States.

12.00 hrs.

PAPERS LAID ON THE TABLE

Legislation by the Lalit Kala Academy (Taking over
the Management Ordinance, 1997)

[English]

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : | beg to lay on
the Table an explanatory statement (Hindi and English
versions) showing reasons for immediate legislation by
the Lalit Kala Academi (Taking over the Management
Ordinance, 1997)

[Placed in Library. See No. LT-1520/97)

Legislation by the National Highways Laws
(Amendment) Ordinance, 1997.

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : On behalf of Shri T.G.
Venkatraman, | beg to lay on the Table an explanatory
statement (Hindi and English versions) showing reasons
for immediate legislation by the National Highways Laws
(Amendment) Ordinance, 1997.

[Placed in Library. See No. LT-1521/97]

Demands of Grants of the Department of Space
for the year 1997-98.

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : |
beg to lay on the Table a copy of the Detailed Demands
for Grants (Hindi and English versions) of the
Department of Space for the year 1997-98.

[Placed in Library. See No. LT-1522/97]
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Indian Forest Service and action taken by
Government on the assurances, promises

and undertaking given by the Ministers

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE MINISTRY

OF PARLIAMENTARY AFFAIRS

(SHRI

S.R..

BALASUBRAMONIYAN) : | beg to lay on the Table-

(1)

(2)

(i)

(i)

(iil)

(iv)

(v)

(v

(vii)

(viii)

(ix)

(x)

(xi)

A copy of the

Indian Forest

Service

(Appointment by Promotion) (First) Amendment
Regulations, 1997 (Hindi and English versions)
published in Notification No. G.S.R. 58(E) in
Gazette of India dated the 5th February, 1997,
under sub-section (2) of section 3 of the All
India Services Act, 1951.

[Placed in Library. See No. LT-1523/97]

A copy each of the following statements (Hindi
and English versions) showing action taken by
the Government on the assurances, promises
and undertakings given by the Ministers during
the various sessions of Ninth, Tenth and
Eleventh Lok Sabha :-

Statement No. XL

[Placed in Library.
Statement No. XXIX

[Placed in Library.
Statement No. XXXVI

[Placed in Library.
Statement No. XXX

[Placed in Library.
Statement No. XXXII

[Placed in Library.
Statement No. XXIX

[Placed in Library.
Statement No. XXVi

[Placed in Library.
Statement No. XXVI

[Placed in Library.
Statement No. XXl

[Placed in Library.
Statement No. XXI!

[Placed in Library.
Statement No. XIX

[Placed in Library. See No. LT-1534/97]_]

- Third

- Second Session, T

1990
See No. LT-1524/97]

- Seventh Session,

1991
See No. LT-1525/97]_

- First Session, 1991

See No. LT-1526/97]

- Second Session,
1991

See No. LT-1527/97]

Session,
1992

See No. LT-1528/97)

- Fourth Session,

1992
See No. LT-1529/97)

- Fifth Session, 1992

See No. LT-1530/97]

- Sixth
1993

See No. LT-1531/97)

- Seventh Session,
1993

See No. LT-1532/97)

- Eighth Session,
1993

See No. LT-1533/97]

- Ninth
1994

Session,

Session,

Ninth
Lok
Sabha

Tenth
Lok
Sabha
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(xii) Statement No. XIV - Eleventh Session, 7]
1994
[Placed in Library. See No. LT-1535/97]
(xiii) Statement No. XlI - Twelfth Session,
1994
[Placed in Library. See No. LT-1536/97)
(xiv) Statement No. X - Thirteenth Session,
1995
o Tenth
[Placed in Library. See No. LT-1537/97] || o
(xv) Statement No. VIi - Fourteenth Sabha
Session, 1995
[Placed in Library. See No. LT-1538/97)
(xvi) Statement No. V - Fifteenth Session,
1995
[Placed in Library. See No. LT-1539/97]
(xvii) Statement No. IV - Sixteenth Session,
1996
[Placed in Library. See No. LT-1540/97] _|
(xviii) Statement No. Il - Second Session, —
(Vol.I and 1) 1996
. . Eleve-
[Placed in Library. See No. LT-1541/97] nth
(xix) Statement No. | - Third Session, |[Lok
1996 Sabha

[Placed in Library. See No. LT-1542/97] —

Annual Budget of the Damodar Valley Project for
the year 1997-98 and Demands of Grants of the
Ministry of Power for the year 1997-98.

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
On behalf of Dr. S. Venugopalachari, | beg to lay on the
Table-

(1) A copy of the Annual Budget (Hindi and English
versions) of the Damodar Valley Corporation for
the year 1997-98, under sub-section (3) of
section 44 of the Damodar Valley Corporation
Act, 1948.

[Placed in Library. See No. LT-1543/97]

A copy of the Detailed Demands for Grants
(Hindi and English versions) of the Ministry of
Power for the year 1997-98.

[Placed in Library. See No. LT-1544/97]

(2

-

Annual Report of the Oil Industry Development
Board for the year 1995-96 and Review by
Government of the working of the Board.

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
| beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and
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English versions) of the Oil Industry
Development Board for the year
1995-96, alongwith Audited Accounts

(ii) A copy of the Review (Hindi and English
versions) by the Government of the
working of the Oil Industry Development
Board for the year 1995-96.

(2) Statement (Hindi and English versions) showing:
reasons for delay in laying the papers mentioned
at (1) above.

[Placed in Library. See No. LT-1545/97]

Annual Report of the Building Materials and
Technology Promotion Council, New Delhi for
the year 1995-96 and Review of the
working of the council.

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) On behalf of Dr. U.
Venkteswarlu, | beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and
English versions) of the Building Materials
and Technology Promotion Council, New
Delhi, for the year 1995-96, alongwith
Audited Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Government of the
working of the Building Materails and:
Technology Promotion Council, New
Delhi, for the year 1995-96.

(2) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (1) above.

[Placed in Library. See No. LT-1546/97)

12.03 hrs.

MESSAGES FROM RAJYA SABHA
AND
BILLS AS PASSED BY RAJYA SABHA - LAID

[English]

SECRETARY-GENERAL : Sir, | have to report the
following messages received from the Secretary-
General of Rajya Sabha :

(i) “In accordance with the the provisions of rule
111 of the Rules of Procedure and Conduct
of Business in the Rajya Sabha, | am directed’
to enclose a copy of the Lalit Kala Adademi
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(Taking Over of Management) Bill, 1997
which has been passed by the Rajya Sabha
at its sitting held on the 10th March, 1997

(ii) “In accordance with the the provisions of rule
127 of the Rules of Procedure and Conduct
of Business in the Rajya Sabha, | am directed
to inform the Lok Sabha that the Rajya Sabha
at its sitting held on the 10th March, 1997
agreed without any amendment to the
Depositories Related Laws (Amendment)
Bill, 1897 which was passed by the Lok
Sabha at its sitting held on the 5th March,
1997

(iii) “In accordance with the the provisions of
rule 111 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, |
am directed to enclose a copy of the National
Highways Laws (Amendment) Bill, 1997
which has been passed by the Rajya Sabha
at its sitting held on the 11th March, 1997

Sir, | lay on the Table two Bills as passed by Rajya
Sabha on 10th March, 1997 and 11th March, 1997
respectively :

1. The Lalit Kala Akademi (Taking Over of
Management) Bill, 1997.

2. The National Highways Laws (Amendment)
Bill, 1997.

12.04 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS — (GENERAL)-1996-97

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : | beg to
present a statement (Hindi and English versions)
showing the Supplementary Demands for Grants in
respect of Budget (General) for 1996-97.

[Placed in Library. See No. LT-1547/97]

DEMANDS FOR EXCESS GRANTS —
(GENERAL)-1994-95

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : | beg to
present a statement (Hindi and English versions)
showing the Demands for Excess Grants in respect of
the Budget (General) for 1994-95.

[Placed in Library. See No. LT-1548/97]
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12.04% hrs.

RE: SITUATION IN UTTAR PRADESH

[Translation]
(Interruptions)

SHRI ATAL BIHARI VAJPAYEE (Lucknow) : Mr.
Deputy Speaker, Sir, one more murder has taken place
in Uttar Pradesh. Renowned doctor, Dr. Ved Bhushan of
Muzuffarnagar was assassinated yesterday in his clinic
in broad day light.

Assassins came in the guise of patients. He was
attending to patients. Now doctors will refuse to attend
to patients. But | would like to bring to the notice of the
House an aspect related to this murder. The same doctor
was kidnapped on 6th November, 1996. He was
released from the kidnappers. The kidnappers were
arrested and 18th March was fixed for the identification
in the Court. He was determined to identify them while
the people were advising him not do so as the danger
was loaming large on his life. He said that he wanted
to go to court he was assassinated.

Is the Uttar Pradesh Government not aware of these
facts? A year back he was kidnapped and it caused a
lot of tension and lead to clashes in Muzaffarnagar.
District officers and the officers of the State must have
been aware of the incident. No arrangements were
made for his security. If he was about to be produced
before the Court. adequate security must have been
provided to him. The news received recently from
Muzaftarnagar shows that he was left to his destiny and
at the mercy of God. There is a stage of a-narchy in
Uttar Pradesh. | want that the hon. Home Minister should
issue directions that all the facts related to this incident
be collected and the House should be taken into
confidence. We cannot affort to sit silent. So far as
Katheriaji's case is concerned, no statement has so far
been given on behalf of the Government in this
regard...(Interruptions)

MR. DEPUTY SPEAKER : Dr. Joshi.

SHRI PRABHU DAYAL KATHERIA (Ferozabad) :
Mr. Deputy Speaker, Sir, | may also be allowed to say
something.

MR. DEPUTY SPEAKER : Let him speak, | will also
give you an opportunity.

DR. MURLI MANOHAR JOSHI (Allahabad) : It is
really a matter of shame that such incidents are taking
place in Muzaffarnagar, Meerut and its surrounding
areas. The administration of Uttar Pradesh is in the
hands of the Central Government. Hence becomes more
shameful. The Ferozabad incident is being raised in the
House for the last few days. No progress has been
made in the Farrukhabad case. Prior to this the SDM of
Ayodhya district was killed in Allahabad. Five Bhartiya
Janata Party activists were short dead in Hamirpur. A
person was also killed in Bulandshahr. Is there peace’
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in any of the districts or cities? Today a complate bandh is
being observed in Muzaffarnagar. What is this happening? We
read statement of Chiet Secretary and Governor daily
that the number of crimes is declining in Uttar Pradesh.
Is the number of crimes decreasing or increasing?
Those wno come forward to identify any criminal they
are being killed. Crime cannot be committed without
any political protection. Political bosses are behind them.
Without them they cannot dare to commit crimes. ! would
like to know the names of influential political leaders in
Uttar Pradesh who are protecting these criminals. This
question is not related to Governor only. There are many
political leaders in the Government who are protecting
t~2 criminals and they are being encouraged to commit
Ciivos...(interruptions)

MFE. DEPUTY SPEAKER : Let me say a few words.
Vajpayeeji made a men:ion of Muzaffarnagar incident
just now.

(Interruptions)

MR. DEPUTY-SPEAKER : Two days back the hon'bie
Speaker said about Shri Katheriaji's case. It is not in
record and all of you know also. In Uttar Pradesh
the situation has gone out of hands and crimes are
being ccmmitted on a large scale. It has became a
gimmicks.

(Interruptions)

MR. DEPUTY SPEAKER : You sit down, please |
want the Home Minister a statement on Katheriaji's case
and the case of Muzaffarnagar.

(Interruptions)

[English]

SHRI NIRMAL KANTI CHATTERJEE (Dumdum) :
Sir, | also want to say something on U.P...(Interruptions)
Murders are taking place there, which is condemnable
as the Leader of the Opposition has mentioned
...(Interruptions)

[Translation]

MR. DEPUTY SPEAKER : | have names all of you,
I will call you one by one.

(Interruptions)

[English]

SHRI NIRMAL KANTI CHATTERJEE : Many incidents
are taking place which are condemnable. As the Leadz_ar
of the Opposition has mentioned, a great danger- is
befalling on U.P. now. There has been a campaign
launched by the VHP yatra to liberate Krls'h‘na
Janmasthan, to enact 6th December again by acquiring
Shahi Idgah. Now they are shouting about U.P. They
say that hopefully this is the first trial of the campaign.
They want to liberate Krishna Janmasthan assocuatgd
with the Idgah. So let the Home Minister respond to this
also because that will embroil not only U.P. but the
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whole of the country as was done due to the event after
6th December 1992. Nothing can be more serious than
these happenings...(Interruptions)

[English]

SHRI SOMNATH CHATTERJEE (Bolpur) : |
condemn all acts of killings and all acts of muciers as
the Leader of the Opposition has rightly mentioned
...(Interruptions)

MR. DEPUTY-SPEAKER : Nothing is audible.

SHRI SOMNATH CHATTERJEE : Let him condemn
what is happening there also.

SHRI NIRMAL KANTI CHATTERJEE : Will the Leader
of the Opposition stand up to say that he condemns
those forces? Will the Leader of the Opposition or even
Dr. Murli Manohar Joshi condemn these efforts as they
started liberating Mathura? Why do you not condemn
them? Why are you so silent? Why is he not condemning
this? He is trying to play a political role...(Interruptions)

SHR!I SOMNATH CHATTERJEE : Mr. Deputy-
Speaker, Sir, | request you to make an observation
about this...(Interruptions)

12.12 hrs.

At this stage, Shri Prabhu Dayal Katheria and some
other hon. Members came and stood on the floor
near the Table.

(Interruptions)
12.12 hrs.

At this stage, Shri E. Ahamed and some other hon.
Members came and stood on the floor near the
Table.

MR. DEPUTY-SPEAKER : Nothing will go on record.
(Interruptions)*

MR. DEPUTY-SPEAKER : Please go to your seats.
(Interruptions)

12.14 hrs.

At this stage, Shri Prabhu Dayal Katheria and some
other hon. Members went back to their seats.

(Interruptions)

MR. DEPUTY-SPEAKER : Please go back to your
seats.

12.14 hrs.

At this stage, Shri E. Ahmed and some other hon.
Members went back to their seats.

(Interruptions)

* Not Recorded.
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SHRI NIRMAL KANTI CHATTERJEE : They are
destroying the secular fabric of this country
...(Interruptions)

MR. DEPUTY-SPEAKER : Please go back to your
seats.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE : What is this?
(Interruptions) Why are they silent?...(Interruptions)

Sir, why are they silent?...(Interruptions). Why are
you not directing the Government to respond?
...(Interruptions) You should request the Government to
respond.

MR. DEPUTY-SPEAKER : Shri Sontosh Mohan Dev.
(Interruptions)

MR. DEPUTY-SPEAKER : Joshiji, please sit down.
Let Shri Sontosh Mohan Dev speak.

SHRI SONTOSH MOHAN DEV (Silchar) : Sir, from
our party, we fully appreciate the concern expressed by
the Leader of the Opposition regarding the incident in
Muzaffarnagar. No one in this House, irrespective of
any ism, has any difference of opinion on this and we
also condemn it. Your direction to the Minister of Home
Affairs is not objected to by us; we rather appreciate it.
But we shall also, at the same time, expect it from the
Chair, which is like the judgement seat of Vikramaditya,
that when a person sits in the Chair, he should always
look to all sides of the House. The issue that has been
raised by Shri Nirmal Kanti Chatterjee is equally of
great concern for the whole House...(Interruptions) |f
the situation in Uttar Pradesh is beyond the control of
the State Government, which is under President’s rule,
as expressed by Shri Atal Bihari Vajpayee, it demands
more from the party which has supported VHP, to stop
that agitation which is a disputed one. | shall request
and humbly appeal to you that you should also direct
the Government to come forward and make a statement
on this.

MR. DEPUTY-SPEAKER :
Katheria.

Shri Prabhu Dayal

(Interruptions)

MR. DEPUTY-SPEAKER : Please, let Shri Prabhu
Dayal Katheria speak. | will allow you also. Let him
speak first.

(Interruptions)

MR. DEPUTY-SPEAKER : | have allowed Shri
Katheria. Please allow him to speak.

SHRI SOMNATH CHATTERJEE : Sir, an appeal has
been made to you to kindly give a direction to the
Home Minister to make a statement. If you are not
inclined to do that, | call upon the Government to make
that statement today. They should make a statement on
VHP.
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SHRI P.R. DASMUNSI (Howrah) : Sir, we fully
support Shri Somnath Chatterjee...(Interruptions) Sir,
nothing can go on without disposing of this matter raised
by Shri Nirmal Kanti Chatterjee. It is the most important
issue...(Interruptions)

SHRI NIRMAL KANT! CHATTERJEE : Sir, you give
a direction to the Government...(Interruptions)

SHRI A.C. JOS (ldukki) : Sir, You gave a direction’
to the Government supporting what Shri Vajpayee had
said. You should also give a ruling on the statement of
Shri Sontosh Mohan Dev...(Interruptions)

SHRI P.R. DASMUNSI : Sir, you give a direction to
the Government to make a statement on what Shri Nirmal
Kanti Chatterjee said...(Interruptions) | fully endorse
what Shri Somnath Chatterjee said. The Gcvernment
should come out with a statement...(Interruptions)
Nothing can be more important than this...(Interruptions)

DR. GIRIJA VYAS (Udaipur) : Sir, it is the most
important issue. We want a response from the
Government...(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE : Sir, you have
already given a direction on the earlier issue raised by
the Leader of the Opposition. You should direct the
Government to make a statement on this. The import of
this event may be very serious...(Interruptions) It may
embroil the whole country...(Interruptions)

SHRI AMAR ROY PRADHAN (Coochbehar) : Sir,
the Chair should give a direction to the Government to
make a statement on what Shri Nirmal Kanti Chatterjee
said. If not, a suo motu statement should come from the
Government...(Interruptions)

SHRI A.C. JOS : Sir, | do not question your
impartiality... (Interruptions) Please give a direction to
the Government.

SHRI BASU DEB ACHARIYA (Bankura) : Sir, what
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